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LO,K SABBA 

Tuesday, N ovent-be,. 25, 1980/ A gra ha-
lIana 4. In\)2 (Saka) 

,he Lok Sabha met at Eleven of the 
Clock. 

[MR. DEPUTY-SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Raisin. Coal Production by 10 per cent 

*101. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minis-
ter of ENERGY be pleased to state: 

(a) \vhether the Union Government 
had proposed and started certain 
schemes under which the coal produc-
tion was to be raised by 10 per cent; 

(b) if so, whether Government now 
feel that 10 per cent rate of coal is 
lOubtful; 

(c) if so, what are the main factors 
responsible; 

(d) \vhether any 
'e being considered 
.~get; 

/e) if so, to what 
~nt are confident to 
oblem'? 

strong measures 
to achieve this 

extent Govern-
overcome this 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Sincle 
:lnuary, 1980; 20 new projects for 
creasing the production of coal have 

cen sanctioned by Government. The 
. \rerage growth rate in coal production 
ilring the Sixth Plan is expected to 
\ about 10 per cent. 

(b) No, Sir. 

( c) Does not arise. 
2450 LS-l. 
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(d) and (e). A large number of new 
projects are be~Il'g taken up for sanc-
tion to ensure that the targetted 
growth rate is achieved. With a view 
to removing other constraints, Coal 
Companies are taking action to instal 
captive power generation stations, 
introduce new technology to increase 
output from underground mines and 
increase production from large open 
cast mines. Priority is also being 
given for supply of other essential 
inputs sUCh as cement, st.I, etC. 

SHRI M. V. CHAN'DRASHEKARA 
I 

MURTHY: Mr. Deputy Speaker, Sir
t 

as you are aware coal is a dependable 
source of energy in our country. Un-
fortunately, the coal production never 
stepped up since the industry was 
nationalised. I would like to know 
Whether it is a fact that there is wide-
spread dis-contentment among the 
senior executives during 1979-86 
regarding some promotion of the min-
ing \engineers in Coal India Limited? 
If so, whether government is prepared 
to step up and streamline the admi-
nistra tion? 

SHRI VIKRAM MAHAJAN: Sir, 80 
far as coal production is concerned it 
has gone up after nationalisation and 
is even now going up. As has 
been stated in the statement, we are 
going to achieve the 10 per cent growth 
rate and it is one of the best in the 
developing countries. Regarding 
officers' discontentment we are looking 
into it. A Committee has been appoint-. 
ed. They have given a report and 
we are considering it. 

SHRI M. V. CHANDRASHEKARA 
MURTHY: Sir, the enerlly crisis has 
become an international phenomen. So 
also oil. We depend On foreign coun-
tries for 'oil. In 1977 Chakravarti 
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Committee Consisting of country's 
top ener'gy experts had submitted a 
report suggesting that we should have 
a plant to convert coal into oil. In 
this connection I would like to know 
from the Hon'hle Minister-

(1) whether the Government is 
prepared to accept the Chakravarti 
9ommitt~'s recommendations and 
prepared to set up the plant and, if 
so, the details thereon; 

(2) how far the steel plants and 
steel pi-oduct'fon: in the country dur-
titg 1979-8G were relatively' ~ectecl 
due to the shbt-slipply of' coal; and 
,,' • !; , 't , 

(3) the total loss of power pro-
duction in 1979-80 'due to short sup-
ply of coaL 

SHRI VIKRAM MAlfAJAN: So far 
as the conversion of coal into oil is 
concerned, our' Coal Department has 
prepared '3 project report and they say 
that it' is possible for this country to 
produce" about 5 million tonnes of oil 
:rrCtfu coal in the next 5 or 6 years. 
But that is for the GovernmJent to 
de<!ide whether they want to go in for 
oil exploration or conversion of coal 
bito oil. That is a deCision Govern-
menit' 'has to take. But so far as the 
capacity is concerned, technology is 
conce~d, We have got a report. It 
take~ about 6 million tonnes of B-
Grade caar to convert a million tonnes 
of oil and the project would cost about 
Rs. 1000 to 1200 crores. This is under 
consideration. So far as steel is con-
cerned, one of the reasons why sb2el 
production, to a certain extent, went 
down was dUe to a little coal problem. 
But we haVe enough coal and the 
marginal requirenaent has been made 
up by improting coking coal. So pro-
duction is not much affected because 
of coal itself. The loss of production 
is due to power. As far as coal is con-
cerned, the loss is very marginal No 
specific loss of production can be a"ttri-
buted to shortage of coal. In fact, 
~e i 'are surplus in coal. We have so 
mUch of coal that we have started 
open sale system. A new scheme has 
been start(~ that you 'can go to the 

mine and buy coal and there is n" 
shortage of coal as such. Whateve 
shortage was there it was due to con, . 
straint in the transportation and that 
is' because of the last 3 years We had 
not added enough of rollin2 stock. 
That is why we had shortage. 

SHRI K. RAMAMURTHY: Sir, the 
Government has proposed certain 
schemes to increase the production of 
coal by 10 per cent" I would like to 
know front the Hon'ble Minister 
whether it is a fact, particularly in 
the Eastern Coal Field, that duie t( 
violence in the $ape of trade unionisl " 
or anti-social elements the existint 
production itself has gone down. The 
other reason is 'that tHe Coal India Ltd. 
is also not having the fullest control 
over other coal fields. If so, what 
are the measures the Government is 
goin'g to take about the violence which 
has 'roc:kf'd the Eastern Coal field? 
What are the steps the Government is 
going to take in order to have a grip 
by the Coal India Ltd. over the other 
coal fields? 

SHRI VIKRAM MAHAJAN: So far 
as the other coal fields are concerned. 
we have a fair grip on the situation 
and in fact Coal production is going 
up pract:, c Jl.~ 1n all ,.)ur cUl:1pa'lies. 
So, there is no questit)n of not havin'g 
a grip. It is true that so far as the 
E.C.L. is concerned, there is labour 
proble,m and ~ have been asking the 
West Bengal Government Ministers to 
look into this matter and they have 
assured us to do the needful. But in 
practice the results are not very (en, 
couraging. 

(Interruptions) 

SHRI K. 'RAMAMURTHY: 1 have 
asked the Ron'hle Minister about the 
violence .. Hp has not rep~ied on that. 

MR. IDEPUTY SPEAKER: You must 
kndW that Shri Ramamurthy is a 
tracle union leader. 

SHRl ' VIKRAM MAHA-:rAN: 
BecaUSe of indiscipline in this region, 
there is violence also and We are facing 
that problem. 



o ~~J;U NI~~ a~9SH: ~~r, ~e 
, ~ Minister has 'giv~n a v~ry nUsleadiI),J 

.. answer. There are continuous news 
'reports of the short supply ot coal to 

the power plants and the steel plants. 
He says that he is surplus in Coal 
produ~tion, while everybody in the 
'Country is saying that cOal produc-
tion is stagnant and it should increase 
in orCler to meet the demands of the 
economy of the country. He has, 
therefore, to explain his reply. speci-
ally in view of the fact that the 

) coL'liery' :units and the manacement 
°always complain to us of the abort 
~~uPPly of power and consequently the 
,. coal production is declining or is 
stagnant. Further, inferior grade ot 
coaJI, with foreign m.aterial, is sup-
plied which leads to tube leaka'ge and 
afltects the fUi'l~'tioning Of tIh.e poWer 
plants. In view of this, will you 
please consider setting up captive 
power plants in the collieries SO that 
We can meet this demand and also 
set up a number of coal gasification 
plants to m.eet tb(e energy crisis? 

SHRI VIKRAM MAHAJAN: So far 
as tHe question of captive power 
plants is concerned, the Ministry has 
already taken a decision to have cap-
tive power plants in our coal fields. 
It is under active consideration and 'W~ 
hope to import the necessary equip-
ment very soon. 

So far as the quality of coal is 
concerned, the han. Member must 
appreciate that in the same mine, the 
quality of coal sometimes changes 
':lnd as each power station is linked to 
a particular mine, it can happen at 
times that the quality of coal may go 
down. 

As regards the quantity of coal. I 
reiterate the fact that the quantity 
required for power stations is enou'gh 
and in fact, We are surplus. It is 
only in coking coal where the ques-
tion of shortage arises. There is 
some little short supply and that has 
been made up by importing the same. 

DR. KRUPASINDHU BHOI: We a11 
want the production of coal in ditle-

" , 
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rent coal fields to go up. But I 
would like to know whether the hone 
lVlinister has asked the Research and 
Development Wing or whether they 
have any specific suggestion so that 
th(e mineable reserves of coal present 
iIi the country could be mined upto 
60 to 70 per cent which is the int~er­
national standard. At Pl'esent, the 
recoverable percentage of coal in 
India is only 30 to 40 per cent. 

Secondly, the hon. Minister has said 
that there is no diffl.,culty of coking 
coal for the steel plants. But as far 
as my knowledge goes, t~e prOCess of 
liquidification of coal in the particular 
mines of coking coal like Jharia and 
other fields, is facing great problems. 
Has the Hon. Minister got any speci-
fic plan in his Research and Develop-
ment Wing to enhance the production 
of coal without expanding so m uch o~ 
coal fields? . 

SHRI VIKRAM MAHAJAN: So far 
as'the Jlharia and Dhanbad coal fields 
are concerned, I would like to inform. 
the Honourable Me,mber that, in fact, 
in November, we have achieved a 
break-through and production has 
gone up. It is more than what w'as 
during last year in November. So. 
in this region, the production is going 
up and it is better, compared to the 
last year. It is tr~e that in this re'gion 
because the mines are very old, gasi-
ft~cation oCcurs in these mines, but, \ve 
have taken steps and the result is 
evident that vtery few accidents have 
occurred this year. T'hig shows that 
enough precautions have been taken. 

DR. KRUPASIND'HtT BHOI: My 
question has not been replied. My 
question is about the rese~ch and 
development so that we can extract 
coal up to 60 to 70 per cent out of the 
mineable reserves. 

SHRI VIKRAM MAHAJAN: A 
Rese.arch Wing is set up and 
wher~ver we find any shortcomings. 
we have taken the help of Russian, 
Polish and Czechoslovak technocrats 
in this regard. 
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SHRIMATI GEEXA MUKHERJEE: 
The Minister has said that there are no 
difficulties with regard to coal. But 
the only difficulty is in regard to 
supply. 

Is the Minister aware that all the 
.subsidiaries of the steel that is, Steel 
Atlthority of India, are complaining 
about the coal that they are rleceiv-
ing, they say, anything black is called 
coal now and they have to accept any-
thing black as coal. Is the Minister 
aware of that? 

SHRI VIKRAM MAHAJAN: So far 
as the steel is concerned, it is true 
that ear l~ they were complaining, 
but now things have improved and, 
in fact, the production of steel has 
~one up by 40 per cent in Bokaro and 
similarly in other steel plants, the 
production is going UP. Since Octo-
ber, things have been picking up. 

,sHRI ;'MAP$ VRAO )SCtNDIA: 
May I know from the Honourable 
Minister, Sir, whether Government is 
'awarre of verY laf!ge-scale illegal 
exploitation of coal reserves in Dhan-
bad and surrounding areas where 
unscrupulous'"jelements with the help 
of daily-wage workers and overseen 
by musclemen are indulging in this 
activity and generating a very large 
volume of black money? If this is a 
fact, is ,Government aware of it? 
What steps thle Government proposes 
to take to. stop it? 

SHRI VIKRAM MAHAJAN: We 
have made enquiries. We haVe found 
that there is hardly any illegal 
exploitation but it happens at times 
that mines which have stopped work-
ing, which ar(e ~al1ed dis-used mines, 
SO'ffie times they try to exploit them, 
but it is so nominal that it should 
not cause any concern. 

( Interruptions) 

SJ-lRI VI.K1RAM MAIIAJAN: Even 
nominal illegal exploitation is not 
'allowed. I have already said that 
there are certain miri\es which have 
been c10 ~ed down, they simply exploit; 

their exploitation is nominal, even sO-
We take notice of it. 

MR. DEPUTY SPEAKER: He wants 
that theJM should not be any exploi-
tation. 

THE MINISTER OF ENERGY 
.(SHRI A. B. A. GHANI KHAN 
CHAUDHURI): What happens is this. 
In the Supreme Court, the coal min .. 
ing was declared illegal. But from 
our experience, we have seen that 
from time to ti~ Calcutta High Court 
gives some sort of writ in favour of 
those who do this illegal coal mining. 
That makes it very difficult for us. 
We are trying to vacate this injunc-
tion o·rder as quickly as possible.. 

DR. VASANT KUMAR PANDIT: 
The hon. MInister has assured th e 
HouSe that production of coal increa-
~d, with which We are not agreeing. 
.However, is there any serious pro-
posal which the Government is now 
considering to put domestic or soft 
coal and non-coking coal for free-sale 
through the public distribution 
system? 

SHHI VIKRAM MAHAJAN: Vle 
have already op~ned free-sale of non-
coking coal. About 3 to 4 lakh tOHnes 
has already been sold. This exp(;ri-
ment is on fOr the last one month. We 
want to check up whether it will help 
the econ~y or not. That is why 
"\\1e started this experiment. And so 
far as soft-coke is concerned, in 
Bengal area, the experiment has 
started. We haVe opened up dumps 
and We intend to start similar dumps 
all over the country so that the situa-
tion might ease. 

SHRI KUSUMA KHISIINA 
MURTHY: In view of the constraints 
faced by the coal iodustry, I would 
like to know from the Minister whe-
ther there is any long term plnnnin'g 
by the goverlli!l\ent to achieve self-
Sufficiency in coal production. 

.SHRI VIKRAM MAHAJ AN: I 
have already said that we have 
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enough stock to. meet the present 
demand of the country. (Interrup-
tions) . 

MR. DEPUTY SPEAKER: I ~:ill 
take ~are of all Of you. 

SHRI V!.KjRAM MAHAJAN: So, 
basically we are self .. sufficient an j 
our five year plan projections are also 
in the same nature. It is only in the 
case of coking coal that ther~ is some 
marginal shortage which We are mak-
ing up by importing. 

(Int.erruptions) 

MR,. DEPUTY SPEAKER: You will 
get a chance in the next question. 
Now, the next question. 

Crude Blocked in Assam pipeline 

"'103. SHRI SATISH AGARWAL: 
Will the l\1i;nister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that 65,000 
tonnes of oil are lying blocked in 
Assam Barauni pipeline for the last 
10 months; 

(b) whether it is also a fact that 
unless released tllis oil will freeze and 
cause heavy dan1age to the pipeline; 

(c) if so, the steps being taken to 
have the crude cleared from the pipe-

. line; 

(d) what is the total value of the 
crude lying blocked in Assam pipeline 
and whether Government have made it 
clear to the arsitator~ that it \\'~ould be 
against the national interest to allow 
the oil to be frozen in the pipelines; 
and 

{e) if SO, their reaction in this re-
gard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILI1ERS 
(SHRI DALBIR SINGH): (a) nnd (b) 
Yes, Sir. About 65,000 tonnes of crude 
oil had been lying blocked in Assam 
Barauni Pipeline for about ten months 
and unless flushed out this oil would 
have gelled with the onset of the 

winter which would have caused heavy 
damage to the pipeline. 

(c) Flushing out of the de-condi-
tioned crude oil by freshly treated 
crude oil has been taken up and is 
continuing. 

(d) and (e) The approximate value 
of the blocked crude lying in the 
pi~eline was about Rs. 14.95 crores at 
international prices. The implications 
of the pipeline being damaged have 
been amply brought to the notice of 
all concerned. The reaction of the 
agitators has not b4fen helpful. 

SHHI SATISH AGARWAL: May 
I know from the han. Minister whe-
ther it is a fact that an offer was 
made by the Oil Employees Associa-
tion to he1p then1 in this particular 
nature J?rovided the army was with-
drawn; If so, when was this ofl'er 
n1ade and why did the governn1cnt 
spurn this offer? 

THE ,MINISTE·R OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): The offer is 
said to haVle been made to the Advi-
ser there. But the offer is highly 
loaded and it ,vil1 be verY difficult to 
accept the offer as it is. 

SHRI SATISH AGARWAL: Highly 
Joaded by what? The' offer was made 
bv th0 Oil En1ploy~es Association 
themselves that 1hey will do the job 
providect the a.rmy \va~ withdrawn. 
So, the only dcnr:tncl fro111 then1 was 
it') ho:d ~ j "dicial enquiry into the 
death Of ~;0me emp]oy\~e there. But 
I am not cont ern ed, at the moment, 
with that. I am simply concerned 
with this whether an offer was made 
by the Oil EmpJovees Association 
that they will do thtp job provided 
the army was withdrawn; if so when 
and why did the government spurn 
that offer? 

SHRI P. C SETHI. As I said, the 
offer '"as made to the Adviser there 
and the offer was loaded in the sens~: 
that it had certain conditions. "rr 
the army is withdrawn" could b~' 
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c()~side:r;ed ,~t an appropriate tune. 
Secondly the questi'On is ihat they 
~ , 
want the operation to be handed 
over to them. N Ow that cannot be 
done unless the norma]cy comes over 
there. Thirdly, the off'er was that 
the oil should not be pumped out of 
Assam to Barauni; and (4) was that 
Barauni should not be restarted. 
N4ow, we have not accepted this posi-
tion that Barauni should not be re-
started. We mayor Inay not start 
it. That is a diff\=rent matter. As ~ar 
as the question Of punlping out of 
the nresent oil is concerned, we have 
bee; saying repeated.ly that this is a 
limited operation. But we cannot 
ac~pt this proposition 'completely 
that Assam on belongs to Assam 
only. 

SHRI SATISH AGARWAL: The 
hon. Minister has stated in his reply 
and admitted the position that I 
stated in the question, that this posi-
tion is continuing for the last 10 
months. May I know why did they 
not freeze this oil some time in Janu-
ary when the blockade happened? 
That was the peak month of winter-
January-February 1980. The winter 
has yet to start, so far as the poSi-
tion today is concerned. Why di~ 
they not freeze this oil in January-
February? (2) You promised in the 
Lok Sabha on l\:1onday, the 17th t.hat 
the total flushing out of 65,000 ton-
nes of crude oil will be done within 
8 days. Has it been completed, so 
far as the total quantity is concern-
ed? 

SHRI P C. SETHI: The total quan-
tity of 65,000 tonnes has been flushed 
out and th'C opcraUun is complete; 
it was con1p1eted yesterday. But 
there are son1e lOOp lines where oil 
is still to be flushed out and that 
operation is continuing. That might 
take another 4-5 days. As far as 
freezing 40f this oil in the month of 
January last, oil was then quite 
fresh and I am not a technical man 
as Mr. Agarwal might be. But that 
time the technica1 advice was not that 
it will freeze. 

Oral' Answers 

nR, . ~tfaRAMAN:r.AM SWAMY: 
The Minister in rus reply says that 
the reaction of the agitators has not 
been helpful. However military 
a uthorities yesterday said that their 
work went uninterruPted and they 
were able to flush out oil three days 
ahead of schedule. I should like to 
know: what is' the meaning of a 
statement like this: the reaction of 
the agitators has not been helpful. 
"Have they obstructed the operation 
o'i the military in flushing out oil. 
OtherWise it appears to me that the 
government is bent upon trying to 
defam'e the Assam agitators who are 
otherwise peaceful and adopted 
Gandhian methods. 

SHRI P. C. SETHI: Here the use 
of the word is in a limited Slense. 

DIR. "SUBRAMANIAM SWAMY: 
Oily sense? 

MR. DE1.)UTY-SPEAKER: Your 
question was not very much oily. 

SHRI P. C. SETHI: When we had 
taken a decision that oil had to be 
flushed out We requested them: let 
your cooperation come; it is a limi-
ted operation; let this operation be 
conlp!eted with your support and 
help. Unfortunately their support 
and help did not come. Not only 
that. The ONGC staff and Oil India 
staff "were pressurised to go on strike 
and it was only about 100 officers of 
Oil India who are working, only 
six officers of ONGC who are wor-
kin~ and rloing the rest of the ope-
ration: taki 1~ the oil from the welts 
and pumpin~~ that and chemical 
cleaning of the crude are all done 
by them. 

SHRI SOl'TTOSH 1\10HAN ,!)E,V: I 
do not know \vhv the MinisLer is SO 

defensiv'~. He knows 'fully '.vel1 that 
the employees ~re not at all co-
operating in pumping or refining oil 
in ,/\s~am. Th~ Army has done a 
wonderful job. Would the Govern .. 
ment of India consider not only 
~umping of oil out of Assam but alSo 



sta'h the reltnJ!l.ies in~ .Assam and re-
fine oil in order to supply oil to 
Mizorum, Tripura, Arunachal and 
other parts which are very much 
sufferin.g. As oil supply is an es-
sential service, the employees who 
are asking for conditional acceptance 
should be asked to work uncondi-
tionally and the Arn1Y should be aSk-
ed to refine oil in Assam refineries 
as it is nati()nal property. I shou'd 
like to have a categorical ans'w'er for 
this. 

SI-IRI P. C. SETHI: As far as the 
requirement of the northeastern re-
gion is concerned, the requirement 
is half as compared to the require-
ment o'f Assam. We have taken spe-
cial care to see that even if Digboi 
and Ga.1hati refineries are not al-
lowed to start, that region did not 
suffer. Aviation fuel is not alloWed 
to he removed, Only kerosene is 
allowed to be removed, Therefore, 
We have taken ample care to see 
that the six states in the northeastern 
region do not suffer. There is a 
stock 'for one month and it is taking 
care of their requirement. We are 
augmenting their supply bY sending 
it from other parts of the ·country. 
As far as the question of using army 
for starting Gauhati and other re-
fln~rire~ is ooncerned, it is a ques-
tiOn which cannot be decided like 
this; it has to be seen as part of the 
widpr s('enario which exists in 
ASS1m. And therefore we have 'been 
sayjnp: that as far as this flusbing 
out oneration is concerned this is a 
Hmitp 7 one and fortunate1" with 
thp very good help IQf the Army per-
sonnel, which the Hon. Member 
has said, v.,re have achieved it and 
the pipeline is safe. Now, Sir, whe-
ther "IJI.,e continue the operation or 
not, it is a matter to be decided 
lat"'r on. The only basic thing we 
hav~ sairt is that for all the time to 
COM0. we cannot accept this pro-
posjtion that Assam oil cannot be 
pumn~rl to Barauni. 

SHRr K. A. RAjAN: Sir, thiq 
d.anr-erou'i slogan "Assam Oil for 
Assam" has to be :tought out in the 

larler. in~test of the nation. I would 
l.~lt~ tQ know from the Hon. Minister~ 
instead of talking 'Of SO many things 
and sO inany problems, what con-
crete and stringent measures have 
been taken out in the national in" 
terest. 

SHRI P. C. ;SE,THI: I am thankful 
to the hon. ,Melnber for his support 
that Assam oil is not meant for 
Assam. That is the general consen-
sus to'f all the political parties, but 
the question is as to when and how 
We should start this operation on a 
permanent basis. 

SHRI VIRBIlADRA SINGH: I 
would like to know whether the 
Army has the technical capability to 
pump the oil in the oil wells and to 
run the refineries in caSe it is requir-
ed to do so. 

SHRI P. C. SETHI: Sir, the Army 
personnel have been trained not 
only to operate the pipeline in flush-
ing out but also take out the oil 
from the oil wells and they have 
done wonderfully well. Not only 
that. The oil which was in the beg-
inning 800 tonnes per day, nOw has 
pinned up to 5,000 tonnes per day 
and the quantum is increasing. 

PROF. MADHU DANDAVATE: 
,Sir, to put the record straight, I 
would like to kno\v from the Hon. 
Minist'er. since he has repeated that 
argument twice here and also he had 
made the same argument in the 
meeting of the Opposition L,eaders 
yesterday that the view point of the 
Assam agitators is that the oil from 
Assam belongs to Assam itself. Sir, 
after this particular information was 
given by the Hon. Minister I tried to 
contact the leaders of Assam agitation. 
'they have made it quite clear 
that "it is not OUr position that 
natural resources of any particular 
region belong only to that extremists 
have actualiy taken that attitude, 
that is not the official attitude of the 
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two organisi.-ltions that are leading 
the agitation and therefore that par-
ticular point of view the GovernmeDt 
should not nlan its strategy and pers .. 
pective." Will it be acceptable to him? 

SH;"n P. C. SETHI; I am very 
happy that Prof. Dandavate has been 
able to contact the A~sam students. 
I was under th2 impression that 
they h3.ve been taking a line, that 
all India parties, as far as they are 
concerned,' th2Y do not. exist. How-
ever, in view of the ract that Prof. 
Dandavate has been ahle to l'antact 
them, We are happy to learn this 
situation and this offer 'from them 
that they have not taken this stand 
some extremists n1ight have taken is 
Welcom?, Sir, I only \vant to assure 
... (Interruptions) 

PROF. MADHU DADAVATE: Are 
you not happy about H? 

MR. DEPUTY SPEAKER: I think 
he is happieer than you. 

PROF. MADHU nANDAVATE: 
Sir, we are equally happy because 
both of Us a-re equally patriotic. 

;~HRI P. C. SETJII: Sir, as far as 
the questio;) of the p'ermanent ope-
ration is c(>llcer.:0d, this 'will be 
decided in the context of the entire 
situatk),l th:lt E'xis! ';'; in Assam. How-
ever, \V',~ are happy that Prof. Dan-
davate and pr:tct.icallv an tl1e lea-
ders of the opposition yesterd::ty took 
this stand that as far CIS this ques-
tion is con,~erned. th:lt nothing 
belongs to n pDrticular State every-
thing lYel0;1~s to all IncHq and there-
ton,~ it is clear. B1J-t there may be a 
di~1\::rpnce of opininn as to when and 
how it should be flushed and should 
h~ re-start"d 0'1 a n?rmane'1t basis . 
. ~t l'east this hasic question has been 
'1e~ided and I Am thank'fu1 to Prof. 
Danrlavat(!, for getting this infor-
.rnatiOT.l (.~om the Assam students. 

mer... 'rradln. of Sliver by Fl1ua 
Laboratories 

+ 
·105. SHRI RAJNATH SONKAR 

SHASTRI: 
SHRI RAS}{EED MASOOD: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government are aware 
of the illegal trading of silver recover-
ed as a by-product by films laboratories 
in the country; 

(b) if so, the 'rnodus operandi of the 
film laboratories in carrying out the 
illegal trading of silver recovered as 
a by-product; and 

(c) the measures taken by Govern-
ment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) and (h) 
The Working Group On National Film 
Policy in their Report haVe stated 
that, on a rough basis, it is estimated 
that silver worth Rs. 8 to 10 crores 
per year can ~ recovered from the 
chemical bath used bv the film pro-
cessing laboratories. in their opinion, 
most of the labs show some sale of 
used chemical bath to small entre-
preneurs but in actual practiOe re-
cover ~ilver clandestinely. The 
money thus generated is used fOr in-
form~ 1 credit tlO film makers. 

(c) It has been recommended in 
the Beport that standards Of re-
coverv of silver from chemical wash 
should bp laid down sIfter scientific 
investigation. The recoveren silver 
should be handed over to Hindustan 
Photo Films Or any other manufac-
turine: agency and the lab should be 
reimbursed only processintr cost of 
silver recoV'ery' and not the cost of 
silver recovered. Appropriate action 
in term::; of the recommendations 
made win be taken. 

S5f~ "1\'*''1'''''' ~T~~ 'ffmt"" ~ lfT'f-
;fr7;r ~ +t 61 <=41 ;r ~ ~ fif1 
<i6Cj)4 ~ ~ lEtRl .. '6ft ~ ~ 
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He has no patience. What can I 
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SHRI R. K. MHALGI: May I knJw 
from the hon. Minister whether Gov-
ernment are aware of the press re-
ports of illegal trading in silver by 
the film laboratories in the country 
and whether they have been contra-
dicted Or explained away -and, if not, 
why not? 

SHRI V ASANT SATHE: 1t is 
possible that there could be illegal 
trading by the film laboratories. The 
whole problem is that when this sil-
Ver comes out, it does not become 
accountable. If yOU could lay your 
hands on that by the process of law, 
then you would know it. Today yc,u 
have only to presume that the sUver 
which is recovered through these 
processes all go underground, or to 
the blackmarket, Or something lnust 
be happening to that. Therefore, it 
is not 'for me to say how this silver 
is going underground, where it is 
going. Under the present structure 
of law we are not in a position to; , 
do anything. 

SHRT R. K. MHALGI: My question 
is whether the Government are 
a ware of the press reports of such a 
thing going on in th~ film laboratory 
and, if so, whether it has been con-
tradicted and explained away. 
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SHRI V ASANT SATHE: It is not 
for me to contradict it. I am aware 
,·of those reports and I say it is possi-
ble. So, where is the question of my 

,.contradicting it? 
'l"r'fffT ,~ ~T : ~e1 +i~f<::lf, 

~ ~ 'i~'P~lf ;r m' ~ ftf) ~ Cf,T 
\Sf H'f Cfi HJ ~r ~ fct; ~ ~~~ it l:Q:T 
~1~~.~·Rl~ "{filf 

ij (Cf) I ( cf.t ~ mcm:r Cfl(~ ~ ~ 
fuvr t1l r~J ~r"{ ~';f~ f~'(, iIi Cf[fr 

~tT'~fr Gfj~ f cf7 f~ f~T ~ Cfl:fT 
~qr@ cpT if~ ? 

~') ~~~(t tfr~ : #1 m q'~ QT ~ 
~ f~ ~ Cf)T ~ ~ ~r ~ Ff; s~ fcpm 
~ fcfrit ~41 ~ ~ mlfT ~ I lIT crt 
~ ~'{~ ~ ~ ~ ~~Cf ~ \if}1:f ~ 

~ (1 (Cfil ( ~ ~ ~ ~ ~ \;fTlf .. 

( I£f(fm;:r) . . • ~ ij (Cfd ( ~ ~T ij-
~ ~arl{ (ffif~ ctT ~. . . . (8tf C{f.T t;r ). . . 

I do not understand all this excit-
ement. I have personally discussed 
this matter with the concerned state 
Ministers. We are concerned with this 
subject and we will take the nece-
ssary steps in this matter. 

Additional Power Capacity 

*106. SHRI R. Y. GHORPADE: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether this year's target of in-
stalling additional capacity of genera-
tion is 2300 MW; 

(b) if so, how do Governnlent ex-
pect to achieve it; and 

(c) what steps have been taken to 
remove the bottlenecks, rectify the 
shortcomings and ensure that correct 
figures of generation and distribution 
of power arc supplied by the authori-
ties concerned to Government? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 

. VIKRAM MAHAJAN): (a) to (c). A 
statement is laid on the table of the 

'House. 

statement 

(a) and (b). As against the pro-
grammed commissioning of new ther-
mal and hydro units aggregating to 
2232 MW during the curren financial 
year it is e~pected that n capacity of 
1912 MW would be added. 

(c): Construction monitoring di-
rectorates have been set up in the 
Central Electricity Authority (CEA) 
to closely monitor the various acti-
vicities of the projects, Coordination 
and review meetings are regularly 
held in the CEA \vith the project 
authorities, equipment 'Suppliers and 
manufacturers, 'Construction a~cncies 

etc. A close watch is kept on all con-
straints for corrective actions. CEA's 
senior officers visit project sites and 
take up the matter '\vjth be appropri-
ate authorities for removing the 
bottlenecks. Reviev.r meetings llre also 
held in the Deptt. of Po-weI' for ap-
propriate action v:ith the Slate Govts. 
as well as at the level of i he Union 
Govt. Detailed guidlines on timely 
monitoring and expeditious imple-
mentaton of proje~ts, have also been 
sent to the State Electricity Boards 
by the Deptt. of pO\\Tcr, Ministry of 
Energy, 

SHRI R. Y. GHORPADE: Is it a 
fal~t that during the first tVv'o \\recks 
of November, power genera~ion was 
up by 15.3 per cent, as cOHlpared to 
the corresponding period last year? 
Is it also a fact that load stagg~ring in 
industry has be:::n syste.mniiscd and 
high pe3k tariff powers arc being in-
troducerl as 'WEB ~s tilnc differentia-
tion n1etcrs ',') 

SHHI VIKRAM MAHAJA.N. It is a 
fact that We have achieved a tremen-
dous break through in power genera-
tion in November this year, when it 
was 15 per cent mOre than in the cor-
responding period last year. We are in-
itiating every possible lTI.easure both 
to improve the power supply and, at 
the same time, to ill1prove the efficien-
cy of our energy system, like \vhat the 
hon. Member has mentioned; we 
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have introduced rationalisation in 
load staggering and we have asked 
the state Governments to take the 
necessary steps. 

SHRI R. Y. GHORPADE: I ~'ould 
like to know the following: 

(8) Is it 8 fact that there is a 
big gap between the estimat ed power 
generation and the actual figures of 
generation? Is it also a fact that 
there is a lot of illegal selling of 
power by officials of the Electricity 

(b) A small power cut spread over 
a longer period causes less damage 
than a large power cut over a short 
period. Does the Government propose 
to spread the power cut, if any, over 
a longer period? 

(c) whether it is not imperative 
for us to programnle for the energy 
sector of our county to ensure that 
the power stations function at high 
capacity level? 

SHRI VIKRAM MAHAJAN: Sir, sO 
far as the gap is concerned, in fact, 
the gap in the country has been con-
sistently going down. Last yea!· the 
shortage was to the extent of 16 per 
cent. This year, in October, the short-
oge is only to the extent of 10 per 
cent, So, the gap between the gene-
ration and demClnd is gradually being 
reduced nnd in fact the position is im-
proving and we hope thi$ trend will 
continue. 

There have been certain complaints 
regarding the sale of electricity, but 
as the hon. Member is aware, the dis-
tribution of power is basically a State 
subject and whatever complaints we 
get, we pass them on to the State 
BO'ards and we have asked them to 
look into them. So far as the power 
cuts are concerned, they have been 
going down. In fact, in certain 
States there are b.ardly any power 
cuts. Some states have surplus and 
in man~TI States they have been re-
laxed. In fact, improvement is there 
all over the country, 

q'r ~li"eU11< ~""! : #eft +1E11ct14 it 
GIl ~~ Sl ij I f(d fcr;trr~, ~ * '1d I fil Cfi 
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;-{"'; ~t~,.;;q' :e4,~1: ;ft, ~ 
9;fT'li ~ I 

~) ('+tIC4<il~ m""r : ~ it ffi" 
~ ~ ~ I it 2232 ~:aIi<f4I(! (fl{T~' 

fcRr'Tlf crti it -ru ~ ~ ~ ~ 'f4' 
crar; ~ ~~ ~~~ 
\flTTGT ~ ~"ij' ret til l4 Cf't CfiT itff 1flIT ~, 
~ #eft ~r ~ ~ ~ Gfffi' lT~ ~ fcJ) 
< I \7l1 q I ( W am:r CflT ;zffu ~ Ai' Aitl fct;;t 
'U'ilrT if m'T ~ w fum it CflT f ij'tO~ 
~ etft ~ I ~ 9;fftf ~ qn:r ~"ij' CfiT ;rff"u 
~ (f) ~ ~~ ~T=t Cfil ~ ~ mit 
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SHRI VIKRAM MAHAJAN: Sir, 
so far as the break-up of the year 
is con(:erned we have got the list and 
I would like to mention the plants 
w hk:h are likely to be commissioned 
this year, about which I will give 
the details. For example, in Farida-
bad, we will be commissioning a 60 
MW unit by the end of this year. 
In Obra in Uttar Pradesh, we will 
be commissioning a 200 MW unit 
early next year. That will be again 
for this current year. In Garhwal in 
Uttar Pradesh again we have already 
commisioned a unit which is of 36 
MW. Then, in Madhya Pradesh, Korba 
East" it is a 120 MW unit which is 
likely to be commissioned by the end 
of this year or early next year. In 
Maharashtra, Nasik (Thermal) units-5 
with 210 MW is likely to be commis-
sioned soon. Parli Unit with 210 MW 
has already been commissioned. Again 
in Maha.rashtra, lUran Gas Turbine 
Unit-1 is likely to be commisioned 
'but may cross over the year. 
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MR. DE:PtrrY -SPEAKER: Mr. 
Ministeli, ~ ;.You have already ~l'8ced 
1t on the Table of the House. 

(Interruptions) 

SHRI VIKRAM MAHAJAN: No. 
L am reading this out. 

We have already commisioned the 
Koyna Dam (Hydro) Unit with 20 
MW. In Andhra Pradesh, Vijayawada 
Unit with 210 MW is also commission-
ed. Next is Santaldih unit-4 in West 
Bengal which is likely to be com-
missioned. early next year. (Inter-
'~uptions). The hon. Member wants 
this information. What can I do? 1. 
can lay it on the Table of the House. 

'Bandel Unit- 5 is likely to be com-
missioned in the middle of next year. 
Bongaigaon (Thermal) Unit-l in 
Assam with 60 MW again is likely 
to be commissioned early next year. 
In Orissa, Talcher Unit-1 with 110 
MW is likely to be commissioned by 
April-May next year. In the Central 
Sector, 'Durgapore Unit-4 with '210 
MW is likely to be commissioned bv 
March. In Bihar ~ we have already 
commisioned Subernrekha Unit with 
65 MW. (Interruptions). I can read 
out more, if you want. I have -still to 
read out for another two minutes. 

MR. DEPUTY-SPEAKER: Mr. 
Oscar Fernandes. 

SHRI OSCAR FERNANDES: It is 
reportd that there would be a povver 
'Cut up to 90 per cent in respect of 
hydro-electric plants in Karnataka. 
In view of this, I would like to know 
from the hon. Minister as to what 
steps the Central Government would 
take to help the State Governments 
to overcome the crisis. I would also 
like to know from, the Minister as to 
what the Central Government is 
doing about the thermal power 
plants at Mangalore and Raichur in 
1Carnataka. 

SHRI VIKRA,M MAHAJ AN: At 
present Karnataka has no power 
·.cuts. Bat there may 'be some shortage 

from next month onwards. In fact, 
they are taking help trom. Kerala 
and if there is a vast gap, we will try 
to help them from other States. But 
so far as today's position is concern-
edt there are no power cuts in Kar-
nataka. 

SHRI C. T. D'HANDAPANI: The 
hone Minister has just stated about 
the availability of power in the 
country. As far as Tamil N adu is 
concerned, already 30 per cent power 
cut is there. (Interruptio'nS). The 
State Govenment is 'Contemplating to 
increase it to 50 per cent. In view of 
~pj~ power cu~, many thermal stations 
as well as hydro-electric projects have 
stopped their generation, due to 
strikes and other reasons. I would like 
to know whether it a fact or whether 
it has been brought to the notice of 
the Government that a Centrally spon-
sored project in Valparai Hills in 
Coimbatore district called Kadam-
bari project, at the cost of Rs. 72 
crores has 'been commissioned last 
Year and also, whether it is also a 
fa'Ct that due to strikes instigated by 
anti-social· elements, that concession 
has been stopped for the last six 
months. I would also like to know 
whether the Central Government has 
sent any officer to Kadambari project 
to study the situation. According 
to the statement of the Miniser, it 
has been stated that the Central Ele-
cricity AuthoritY' .... 

MR. DEPUTY -8PEA,KER: Don't 
read the question. 

(Interruptions) 

SHRI C. T. DHANDAPANI: I 
want to know from the Government 
what action they have taken on it. 

SHRI VIKRAM MAHAJAN: The 
requirement of Tamil Nadu for the 
month of November is only 1714mw. 
and the availability is 1683 mw. So, 
practically the demand and the sup-
ply are the same. Tamil Nadu's 
plant load f'actor is very much below 
the all-India average. If they raise 
it to the all-India level, they will be 

surplus in power. 
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Coal Deposits In l\l~ur 
I .' ,I; 

·104 SHRI ARVIND NETAM: 
Will the Minister 0'1. 'ENERGY be 
pleased to state: 

(a) whether it is a tact that huge 
,'Coal deposits have been found in Mani-
pur (South District of the State); 

(b) if so, the details thereof; and 

(c) Government of India's reaction 
thereto? 

'rHE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
C1{AUPHURI): '(a) No, 'Sir. 

(b) and (c). Does not arise. 
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·108. SHRI K. PRADHANI: 
SHRI CHHITUBHAI GAMIT: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) whether it is a fact that the 
creati.on of one hundred crore rupees 
fund over the next tl ve years to finance 
elections has been suggested by the 
Election Commission recently; and 

(b) if so, _the details thereof and the 
reaction of Government thereon? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(;~I p. SHIV SHANKAR): (a) 
and (b). The Election Commission has 
proposed the setting up of an Election 
Fund of 'about Rs. 100 crores over a 
period of five years fOr the following 
purposes:-

1. Revision of electoral rolls. 

2. Conduct ()f elections. 

3. storage of election materials 
and records. 

4. Issue of photographed identity 
cards to voters. 

5. Payment of subvention to poli-
tical parties. 

The share 'Df the Central Govern-
ment on the one hand and the various 
State Governments and UniOn Terri-
tories having Legislatures On the 
other is to be 50: 50 basis and the 
share of the various State Govern-
ments inter se is to be worked out 
separately. The Central Government 
and the State Governments are to 
contribute Rs. 10 crores each every 
year so that over a period of 5 years 
the total proposed fund I()'f. Rs. 100 
crores would be made up. Further 
details and guidelines and the proce-
dure in the matter are yet to be 
worked out . 
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Fertilizer Industry Sliding Toward. 
Crisis 

*109. SH.RI NAWAL KISHORE 
SHARMA: Will the Minister of 
PETROLE:UM, CHEMICALS AND 
FERTILIZERS he pleased to state: 

(a) wheth~r his attention has been 
invited to the news w~ch appeared in 
the Indian Express dated the 30th 
October, 1980 to the effect that a 
strange malaise seelns to be plaguing 
the multi-billion rupee fertilizer indus-
try which is fast sliding towards an 
acute crisis with the result that pro-
duction has gone down costs have in-, 
creased and projects have been de-
layed; and 

(b) if so, the reaction of Govern-
ment thereto and the steps taken or 
proposed to be taken to improve the 
situation? 

THE MINISTER OF P~,TROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes, Sir. 
Government have seen the report in 
question. 

(b) It is not correct to say that a 
strange malaise is plaguing the ferti-
li:e:: industr.Y or that the industry is 
sllding towards an acute crisis, as 
mentioned in the report. Produc-
tion of fertilizers has, however, been 
seriously affected for the last one 
year on account of power cuts and 
constraints in the movement of ade-
quate feedstock and inputs to some of 
the fertilizer plants in the wake o'f 
Assan1 agitation. 

The position has recently shlQwn 
improvement. The power cuts/res-
trictions have been remov'ed by all 
State Goyernments and alternative 
arrangements have been made to 
supply feedstock to most of the fer-
tilizer plants which suffered produc-
tion losses in the past on this account. 
However, in view of the direct and 
'indirect effects of the Assam agita-
tion. there are still shortfalls in the 
sur~ 1 •• (' "r-pnc:i-ock to some fertilizer 
plants. 
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RelulariaatiOD of Ca.pacities in Drug 
Industry 

*110. SHRI S. M. KRISHNA: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to lay a statement showing: 

(a) whether the regularisation of 
the capacities in the drug industry 
both in the case o'f foreign cornpanies 
and the Indian, Pu blie Sector and 
M.R.T.P. Companies has run into diffi-
culties because of the two sel,arate 
decisions taken by Government being 
at complete variance; 

(b) what are the parameters laid 
down for the regularisation of in-
stalled capacity vis-a-vis the licensed 
capacity; 

(c) the names of companies-both 
foreign and Indian which have ex-
ceeded production over and above 
their licensed capacity; and 

(d) the manner in which Govern-
ment propOSe to regularise the n1at-
ter? 

THE MINISTER OF PETROLEUM, 
CHEMICALS A"Nn FERTILIZERS 
(SHRI P. C. SETHI): (a), (b) and 
(d). Based on the reoommendations 
df th~ Hathi Committee Government , 
announced its decision to regularise 
excess production over the licensed 
capacity at the highest level of pro-
duction achieved in any year during 
the three year period ending March 
31, 1977 subject to certain stipula-
tions. This decision is contained in 
paragraphs 27.3 to 36 of the Drug 
Policy Statement, a copy of which was 
laid on the Table of the Lok Sabha 
on 29th March, 1978 by the then Mi-
nister of Petroleum, Chemicals 
and Fertili:rers. The Department of 
Industrial Development have announc-
ed in August, 1980 Government's 
policy in certain .se lected indus-
tries of im.portance to the national 
economy and those engaged in the 
product'ion of articles 'Of mass con-
sumption (this Jist includes the drugs 
and pharmaceuticals -industry), to 

I 
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recognise installed capacity as of Sep·-
tember, 1980 where it is in excess of 
licensed capacity, subject to certain 
conditions. The implications otf this 
decision in S'O far as it relates to 
drugs are being examined. 

(c) Out of 139 units which were 
addressed to furnish requisite data 

for determining if there has been 
product jon in excess of licensed capa-
city, 114 units have so far replied. A 
Statement indicating the names of 
companies out of these 114 which 
have exceeded production 'Over the 
licensed capacity in one Or more bulk 
drugs during the three year period 
ending March 31, 1977, is enclosed. 

Statement 

-----------
Sr. No. Namr' (if die Company 

1. ~f Is. Atul Products Lil1':ited. 

2. MIs. SY!lbiotices Limited . 

. ~ g. Mis. Be.lg.,l C1e;11;cal & P;1arnuceutical ,.yorks Ltd. 

4. ~'1/s. Sarabhai ~t. Che:nicals . 

.5. Mis. H.ochc Pr()(bcts Limited. 

G. ~l/.s. Boehringer-K'v)ll l..im.ited. 

7· MIs. German Remedies Limited. 

8. "1/". CyarL11Jl.id India Limited. 

9. l\1/~. Se u!e India Limited. 

10. M/c;, Sar1(hz India Limited. 

11. ~vl/s, D"pJ.ar Inter-fran Li11'1.ited. 

12. 11js. Dey-Sc-Chern Lim.ited. 

13· M/:.;. Chowgule & CfJiU;Jany (Hind) Pvt. Limited. 

'4. Mis. lb.ffkin Bio-P:larmaceutic::-tls Limited. 

15. ~1/s. Unichtm Laboratories. 

16. 'lvI/s. Curcwdl (India) Limited. 

". MIs. Glaxo Llboratories (I) Limited. 

18. MIs. :Hizer Limited . 

]9. MIs. Standard Pharma. 

20. MIs. Ciba-Geigy of India Limited. 

21, Mis. Geoffrey Manners India Lilll.ited. 

_'---'--- ---___.-_._-_._---._-- .-----------------
2450 LS-2, 
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S. :\n. Name of the Compan/ 
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.22. ~l(s. Organon (I) Limited 

~3, )"f/~, Ho('dlst Pharmaceuticals Limited 

2{. ~ [!~. \"ycth l.aboratories 

25. ~I/s, SJ11rid G~jgy of India Limited 

27. ~I/s, Parke Davis India Limited 

29. M/p., Rayer (I) Limited 

30. ~l:i, MIY & Baker India Limited . 

.. ------,--- ------
Short Supply of Life-sa vioa Dru,s 

·111. SHRI K. A. RAJAN: 

SHRI C. CHINNASWAMY: 

Will the .Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that most of 
the life saving drugs are in short sup-
ply in the metropolitan cities of Bom-
bay, Calcutta, Delhi and Madras; 

(b) if so, the names of drugs in 
short supply and reasons therefor; and 

(1) Cl11oromycetine Capsules/syrup 

(2) Chlorestrep capsules/syrup 

(3) Aldomet Tablet 

(4) Thyroid tablets 

(5) Dapsone tablets 

(6) Thalazole tablets 

(7) Enteroquinol 

(8) Syntocinon Injection 

(9) l\fethergin Injection. 

(c) steps taken by Government in 
this matter? 

THE MINISTER OF PETROLEUM, 
CHEMICALS ANn FERTILIZERS 
(SHRI P. C. SETHI): (a) Shortages 
of specific brand 'formulations have 
been peri'Odically repofted from dif-
ferent areas including' the metropoli-
tan cities of Bombay, calcutta, Delhi 
and Madras. 

(b) The major specific brand for-
mulations reported in short supply 
from some o'f the above mentioned 
metropolitan cities during October, 
1980 are as follows:-

Parke Davis 

Parke Davis 

Merck Sharp & Dhome 

BLU'rough's Wellcome 

Do. 

May & Baker 

East India 

MIs. Sandoz 

. MIs. Sandoz 
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In many of these cases, however, 
equivalents were reportedly avail-
able. 

There are many reasons for short-
age of specific brand formulations, 
such as (i) labour unrest, (ii) power-
cut, (iii) capacity constraints, (i v) 
limited/non availability of raw mate-
rials, etc. 

(c) Government monitor the avail-
ability of life saving and essential 
formulations everv week. Remedial 
action to relieve shortages is taken by 
telegraphicaUy advising the manufac-
tUrers of specific brands reported in 
shortage and the manufacturers of 
the equivalent products also to rush 
supplies to the places from where 
shortages are reported. 

Capacity of Nitrocen 

*112. SHRI A. T. PATIL: Will the 
Minister of PETROLEUM. CHEMI-
CALS AND FERTILIZERS be pleas-
ed to lay a statement showing: 

(a) what was the installed capacity 
of Nitrogen and Phosphorus Penta-
oxide respectively as on 31st October, 
J 980 and hoW much it is expected to 
be On 31st March, 1981; and 

(b) which projects have started pro-
duction during 1980 and what is their 
capacity? 

THE MINISTER O'F PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI); (a) ""'The instal-
led capacity ot Nitrogen and Phospho ... 
rus Pentaoxide (P 2 05) as on 31st 
October 1980 was 38.91 lakh tonnes 
and 12.72 lakh tonnes respectively. 
As on 31st March, 1981, the capacity 
would be 45.75 lakh tonnes of Nitro-
gen and 12.72 lakh tonnes r :.0£. 

(b) The 2 coal-based fertilizer 
plants at Ramagundam and Talcher 
have started commercial production 
in November, 1980 and the Naptha 

based Phulpur plant is also expected 
to be commissjoned before the end of 
the year. The capacity o.f each o'f 
these 3 plants is 228,000 tonnes of 
Nitrogen, totalling to 684,000 tonnes 
of Nitrogen. 

Work on Thein Dam Project Bo,~ed 
Down 

*113. SHRI P. K. KODIYAN: Will 
the Minister of ENERCJY be pleased 
to state: 

(a) whether it is a fact that the 
works on the Thein Dam Projects on 
the River Ravi bas been bogged down 
by the Inter-State dispute; 

(b) if so, the details thereof; 

(c) what steps are being taken by 
the Union Government to solve the 
problem; 

(d) whether Union Government 
haVe not sanctioned the required 
financial assistance for the project 
pending the dispute; and 

(e) if so, the details thereo'f? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURI): (a) to (c). Due to 
inter-State issues involved the Thein , 
Dam Project could not be taken up 
for execution earlier. At a meeting 
taken by the Prime Minister in O'cto-
ber, 1977 with the Chief Ministers of 
the concerned states, it was agreed 
that the project could be executed 
by Punjab and that an Inter-State 
C'ontrol Board would be constituted. 

The Government is prepared to 
hold discussions with the concerned 
States to resolve the inter-State 
issues. 

(d) and (e). The Punjab Govern-
ment is financing the Project thro\!~h 
their State Plans and haVe made the 
following provisions for the Sixth 
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Plan and the Annual Plans (1980-81 and 1981-82) :-

--------------------------
Sixth Flan Annual Plan 

Ig8o-8I I g81-82 
--· ~ -"- "-"'- ... -t.- ---- .. --t.-~>-r-1.-- ~------ ---------------- ·- ----

Irrigation . Rs. 58 crorcs Rs. 1 "- oo crores Rs. 12 crores 

Power Rs. 25 lakllS Rs. 5 · oo lakl:s Rs. 5 'akhs 

These are under finalisation with the Planning_ Commission. 

State Governments reported refusal to 
accept BHEL Generating Sets 

*114. SHRI CHANDRABHAN 
ATHARE PATIL: Will the Minister 
of ENERGY be pleased to state: 

(a) whether it is a fact that some 
State Governments have refused to 
accept BHEL generating sets for their 
power projects as these sets are re-
ported to have about 10 per cent 
lower efficiency than the imported 
sets, especially those imported from 
the Western countries and also 
Canada; 

(b) if so, have the Government come 
to any final decision for permitting the 
import of these sets_ to meet the grow-
ing requirements of the country; and 

(c) what steps do the Government 
propose to take to utilise the required 
know.Jhow expertise in the country 
and improve the standard of the sets 
produced by BHEL so that the country 
does not have to resort to imports of 
these sets in future? 

THE MINiqTER OF ENERGY 
(S[HRT A. B. A. GHANI KHAN 
CHAUDHURI): (a) and (b). No, 
Sir. However, in view of the compa-
ratively longer time taken by the 
newly commissioned -BHEL units 'for 
stabilisation and keeping in view the 
requirements for early delivery of the 
equipment, some of the State Gov-
ernments/Electricity Boards have 
sent proposals for import of generat-
ing units. These proposals are exa-

mined on a case to case basis, depend-
ing upon the require-ment benefits, 
capacity of indigenous man'ufacturers, 
etc. 

(C) Department of Power and the 
Central Electricity Authority have 
discussed with BHEL the probiems 
faced in the BHEL units installed in 
the various power stations and BHEL 
have initiated remedial measures for 
rectifications of the deficiencies in the 
units with a view to 'further improve 
their performance and to ensure early 
stabilization of the units. Further, a 
Quality Assurance System is being 
introduced during the manufacturing 
and erection of indigenous equipment. 
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Destru ctlOD of Coal in the Underarround 
Fire in Giridih Re2'ion 

*117 SHRI K. LAKKAPPA: 
SHRI D. M. PUTTE GOWD'A: 

Will the Minister of ENERGY 
be plensed to state: 

(a) "rhether it is a fact that in an 
underg i'ound tire one lakh tons of 
coking coa.} was destroyed in Giridih 
region of Bihar; 

(b) if so, what are the full details 
of the ~oss; 

(c) \\\hether any enquiry has been. 
ordered and respo~ibility fixed; and 

(d) if not, what aC,tioo has l)een 
taken ill the matter by Government? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHOtJDHURY): (a) No, Sir. 

(b) to (d). Question does not arise. 

Power Generation and Transmission 
Losses 

*118. SHRI CHANDRAJIT YADAV: 

Will t he Minister of ENERGY 
be plea;: ed to state: 

(a) whether it is a fact that on the 
one han d there has been sharp decliae 
in the J: ower generation in the counh--y 
and on the other. the transmission 
losses, 'Jlhich should be 12 per cent to 
15 per cent have risen as high as 20 
per cen t to 25 per cent; 

(;) it so, whether Government have 
made any analysis with regard to the 
extent I)f decline in the power gene-
ration during the last one year and the 
factors responsible for the poor per .. 
formanc,? of the power ind ustry and 
rise in the transmission losses; and 

(c) if so, the result thereof nnd the 
remedial me~s~res taken ,by the Gov-
ernment in this direction? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
'CHAUr.lHURI): (a) to (c) There has 

"::.n€en no decline in power generation 

during the last one year. The P?wer 
generation in 1979-80 was hlgher 
tha:l the same during 1978-79 by 
2.1 per cent. The total energy gene-
ration during the period of April to 
15th November of 19,80-81 has been 
67,478 million units as against 66,904 
minion units during the correspond-
ing period last ye~r. Generation of 
113,000 million unIts has been prog-
rammed for the current year 198.0-81. 
This would represent an increase of 
a bout 7 per cent over the generation 
during the preceding year. 

The transmission and distribution 
losses in the country have been rang-
ing from 19 per cent to 20 per cent 
o~er the last five years. These losses 
are the results of inherent characte-
ristics Of the line conductors and 
equipment viz. losses in transforma-
tion etc. A portion of the transmis-
sion and distribution losses is also 
&ccounted for by unmetered connec-
tions, pilf~rage, billing errors" 
tampering and stoppage of meters etc. 
With the growth of the power sys-
tem and the extension of low tension 
lines in the remote and rural areas, 
the transmission and distribution 

losses tend to increase. The State 
electricity B0ards are taking up the 
system improvement schemes. Efforts 
are being made to reduce the trans-
miss:on and distribution losses by 
strengthening the systems and also by 
encouraging the installation of capa-
citors at sub stations and consumers 
premises. 

Government is aWare Of the prob-
lems and the need fOr improving the 
power availability. The performance 
of power stations during the years 
ID79-BO and 1980-81 was affected due 
to failure of monsoon in 1979-,80' and 
delay in the stabilisation of newly 
commissioned units. The factors 
which stand in the way of better per-
formanCe 0'[ power stations have been 
identified and a number of short-
term and long-term measures have 
been taken and are being taken to 
improve the totaJ power availability 
in the system. These measures in-
clude: 
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(i) 'rhe supply of adequate 
quantity of coal of right quality. 
Defaulting collieries are being 
identUjed and the representatives 
of the Power Stations posted there 
for joint sampling. Coal companies 
have been required to intensify 
hand-picking of stones, shales and 
other extraneous material So so as 
to iml.roVe the quality. Coal com-
panies have also been advised to 
instal portable/permanent qrushers 
at mines dnd undertake' appropriate 
coal beneficiation programmes. 

(ii) Assistance to the State elec-
tricity Boards to undertake plant 
betterlnent programmes and better 
preventive maintenance schedule. 

(iii) Identillcation of deficiency 
in design of equipments and taking 
up programme of their rectification 
and replacement. 

(.iN) Arranging timely sUlPply of 
spare parts from indigenous and 
foreign suppliers. 

(v) Undertaking training prog-
ramm(~s for engineers and technical 
personal entrusted with the opera-
tion and maintenance of Power 
Stations. 

(vi) Detailed monitoring of the 
construction schedules Of all the 
on-going power projects. 

Oil Find in Atuanachal Pradesh 

*119. SHRI MADHAVRAO 
SCINDIA: 

Will the Minister 0 E PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) how many wells have been dril-
led in Kharsangh structure in Aruna-
chal Pradesh and how many of them 
have been found to be oil bearing and 
!how many gas bearing; and 

(b) the estimated amount of oil 
and gas found to be presen.t there? 

THE MINISTER OF PETROLE,UM, 
CHEMICALS AND FERTIUZERS 
(SliRI P. C. SETHI): (a) and (b) 

Out of the 5 wells drilled in the 
Kharsang area, oil Was found in 2 
wells. The fifth well has indicated 
the presence of oil but awaits testing. 
Crude oil potential will be known 
after the drilling in the area is com-
pleted. 

Impact on Prices of Petroleum 
Products due to War between Iran 

&ad Iraq 

"'120. SHRI RAM VILAS P ASW AN: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state the likely impact 
of Iran-Iraq war on the prices of the 
petroleum products? 

THE MINISTER OF PETROLEUM, 
CHE'MICALS AND FERTILIZERS 
(SHRI P. C. SETHI): There has been 
some dislocation in supply of crude 
oil and petroleum products in the 
wake of the Iraq-Iran conflict. Efforts 
are being made to make up the short-
falls by arranging supplies to the 
extent required, either on a Govern-
ment to Government basis or by spot 
purchases. This involves extra ex-
penditure as spot prices Of crude and 
of petroleum products have shown 
an increase after the start of the war. 
Government is studying the short and 
long range implications and a clear 
picture \vil} emerge only after a few 
months. 

Names of Vidyapati's songs 

1001. SHRI RAM SINGH 
SHAKYA: 

Will the Minister of INFORMA-
TION AND BROADCASTIN'G 
be pleased to state: 

(a) names of the Vidyepati's songs 
presented by the Delhi Television in 
the year 19;80; 

(b) whether it is a fact that the 
Delhi Television ignores Vidyapati's 
songs; and 
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(c) if so, steps taken to change the 
policy to the Delhi Television in this 
regard? 

THE DEPUTY MINISTER, IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUMU-
DBEN M. JOSHI): (a) N\) songs of 
Vidyapati's have· been presented by 
Doordarshan Kendra, Delhi during 
1980. 

(b) and (c) No, Sir. Doordarshan 
Kendra, Delhi, is a regional station 

'COvering an area around Delhi and 
Mussoorie and telecasts programmes 
in Hindi. Vidyapati's songs are in 
Hindi. Vidyapati's sons are jn 
Mithila region of Bihar. This does not, 
however, mean that songs of Vidya-
pati or any other traditional poet are 
110t telecast ,by D'elhi TV. The fact is 
that since the duration of transmisi-
sion is limited and telecasts are in the 
evening, opportunities for putting out 
devotional music are rather res-
tricted. 

L~k out in Bharat Coking Coal Ltd. 

1004. SHR.I DEVINDER SINGH 
GARCHA: 

Will the Minister of ENERGY 
be pIeased to state: 

(a) what are the circumstances un-
der which the management of Bharat 
Coking Coal Ltd. declared lock-out 
in the Monidih project; and 

(b) what steps have been taken 
to ensure smooth functioning of the 
project in future? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) On 11-9-
1980, a mob of over 150 workers in 
the Monidih mine 01 Bharat Coking 
Coal Ltd., gheraoed the guest house 
and assaulted three officers with iron 
rods, lothis, stones and bricks as a 
result of which those officers sus .. 
tained grievous injuries: two of them 
bad fractures and head injuries. One 
security guard was also assaulted. 
They did not allow any medical aid 
to be given to the injured officers. 

The workers also abstained from 
work in a concerted manner and 
struck work illegally. In view of the 
atmosphere of violence prevailing in 
the area dUe to strikes and assaults 
on the officers, the Management dec-
lared lockout in the mine. 

(b) Disciplinary action including 
dismissal has been taken by the Com-
panY, against workmen who have 

indulged in violence and assaults. 
The Joint Bi.partite Consultative 
Committee of Bharat Coking Coal 
Ltd., has also condemned the vio-
lenCe and has resolved that 
grievances of workers should be 
settled through constitutional and 
lawful mean s. 

Spot purchase of crude 

1006. SHRI N. E. HORO. 

Will the Minister of PETROLEUM, 
CHEMICALS AND FE,RTILIZERS 
be pleased to state: 

(a) whether it is Q fact that Gov-
ernment have decided to make a spot 
purchase of 30,000 tonnes of crude in 
the World Market; 

(b) if so, whether any global ten-
der fOr this purpose has been asked; 
and 

(c) if so, the details thereof? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) We have 
purchased a total quantity of 1.27 
million tonnes on the spot tender 
basis during the current year. 

(b) These spot purchases are 
effected on the basis of tender en-
quiries floated by Indian Oil Corpora-
tion. 

(C) It would not be in the national 
interest to discloSe any further de-
tails. 
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implementation ot waJe agreemea.t THE ,MINISTER OF S~~TE IN 

by COat IBd_1')' .THE MI,NIS'I'EY ,OF P~~UJl, 

1007. SPIRI MOHAMMED ISMAIL: 

Will the Minister of ENERGY 
'be pleased to state: 

(a) how far the last wage agree-
ment in Coal Industry has been im-
"plemented; 

(b) if the agreement has not been 
implemented fully, the reasons there-
of· and , 

(c) the steps taken to implement 
the agreement fully? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHRI): (a) The m,ajor provi-
sions of the National Coal Wage 
Agreement-II have been fully im-
plemented. However, in respect of 
some other items, cases of non-im-

plementataion have been raised by 
the workers representatives. 

(b) and (c) The Joint Bipartite 
Committee 'for Coal Industry is re-
viewing the implementation of Na-
tional Coal Wage Agreement-II 
fronl time to time through its Sub-
Com.mittee (which is a Joint Com-
mittee) which in turn examines the 
implementation reports submitted by 
the Company-level Joint Implementa-
tion Committees. These Committees 
as also the Companies are going into 
the question of delay in implementa-
tion in specific cases and taking 
corrective action. 

,Rise in prices Of essential drugs 

1008. SHRI AMARSINH 
RATHAWA: 

Will the, Minister of PE'l1tOLEUM, 
CHEMICALS AND FE:RTILIZERS 
be pleas~d to state the step~ Govern-
ment art! considering to 'bake to bring 
the prices of essential drugs down and 
1.." make these medicines easily avail-
able? . 

CHEMaCALS AND FERTij4~S 
(SHRI DALBIR SINGH): Prices of 
·,essential and life saving drug fQrmu-
lations specified in the Drug, (Prices 
Control) Order 1975 and 'Of the bulk 
drugs r~quired fOr these formula-
tions are controlled. However, Keep-
ing in view the escalation in the cost 
of inputs mainly due to the increase 
in the prices of patrolum products, 
Government have decided to ,allow 
price adjustments in the price-con-
trolled bulk drugs and formulations, 
on the basis of the cost studies of 
the Bureau of Industrial ·Costs and 
Prices. These price adjustments 
would result in the increase in 
prices of some drugs and formulations 
and reduction in cases Of other drugs 
and formulations. 

Findings of Press CommissiOn on de-
linking of Press from Industrial 

Houses 

1010. SHRI BALASAHEB VIKHE 
PATIL: 

\Vill the Minister of INFORMATION 
AND BROADCASTING be pleased to 
s1ate: 

(a) whether the findings of the 
Press Commission on the question of 
delinking of the Press from large 
industrial houses haVe been received; 

(b) if not, whether Government are 
proposing to ask the commission to 
submit an interim report at least on 
the major issue that big newspapers 
should n',:,t be published from more 
than two centres in a State and from 
not more tha~ three States; and 

( c) if so, the details thereof? 

THE D'EPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR! KU ... 
MUDBEN M. JOSHI): (a) No, Sir. 

(b) At present there is no such 
proposal under consideration of the 
Government. 

(c) ,Dooes not arise. 
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Requlremeat of kerosene In Orissa 

1011. SHRI HARIHAR SORAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pl,e,ased to state: 

(a) the total kilo-litres of kerosene 
Orissa needs monthly; 

(b) the total kilo-litres of kerosene 
Ke,onjhar district needs in a month; 
and 

(c) the total kilo-litres of kerosene 
supplied to different districts of Orissa 
in the last two months? 

THE MINISTER OF PETROLEUM, 
CHEl\fICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) For the 
mO:1th of November, 1980, the State 
Government of Orissa have desired 
an aUocation of about 8400 Kilo-
Litres (KLs) . 

(b) a.nd (c). This Ministry makes 
raonthly allocations of kerosene to all 
th'~ States, including Orissa. Further 
break-up of this allocation b~tvteen 

d~ffer€nt districts !regions within the 
State is the responsibility of the con-
cerned State Government who win 
also take into account the require-
m'ent of each such district. The State 
Government have been advised to 
ensure equitable distribution Of the 
product between the different areas 
and to take action against those in-

dulging ,in mal-,p,radtices. The total 
quantity of kerosene sold in OriSSa in 
different distriets during September 
and October, 1980, the about 7700 KLs. 
and 8500 KLs respectively. 

Gran tot Loan to Director of 
CompaDles 

1012. SHRI D. S. A. SIV APRAKA-
SHAM: Will the Minister of LA W,.. 
JUSTICE AND COMPANY AFFAIRS 
be. pleased to state: 

(a) how many applications were 
received in this financial year under 
secti'Jn 295 (1), Indian Companies Act 
to grant loons to Directors of Com-
panies· , 

( b ) the names of the, Companies 
and -the names of :the Directors; and 

(c) whether any permission has 
been given; if so, the names of the 
C·Jmpanies and the Directors? 

THE MINISTER OF LA W, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): Ca) 

8 applications have been received upto 
31-10-1980 in this financial year com-
mencing from 1st April, 1980 for 
grant of loans to Directors of Com-
panies. 

(bY and (c). A statem:€nt is laid on 
the table of the House. 

Statement 
,--- -- .---- .. ---

Sl. :'\0. Name of the concern- Approved 
ed director 

Rem.arks 

--. .. , ..• -- ,- -.-,,-.-'- - ~-.,..-+ ,..-. ~_._ ....... _'" _1.- "'-"'-------)0 - .. ___ ._ ... ,_.t.._ ---~-,'" .,_ •• _ - -_ ... _ ..... _" 

I 2 3 4 ;) ._ .... -._ .. ...-..- .... -_ ~-- ....... .._ ... - ... - ......................... _ ... _ .... _..,_ ~-.,......~...._- .. - ... -.._~- .. -~- ... - -.- - - - ---- --
t. Mis pl'cci$ion BI~:1ring~ India Ltd. Sllri H. G. \Terma .l\lJproved 

2. MIs. Mysorc Lamp "Vorks Ltd. Shri R.C. Mancllanda Approved 

:). MIs Pcico Electronics and Eiec- Shri S. Venkatara-
tricals limited. man 

4. MIs. Svadeshi Mj lIs Co. Ltd. Shri H.N. Va7.ifdar 

5. MIs. Tea Estates India Limited, Shd S. Krishnan Approved 

Tj1.e conmpany bas 
been asked to 
furnic;h a. revised 
application. 

Pending 
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6. Ivl/s. I'amHnadu l\iagnesite Ltd. Shri S. Subramaninan 

• 
Pending. 

7. ~I/s. Madras 1- I raswalkam llindu 
Janop-akara Sasw.ltha Kidhi or 
Tlle Permanent General Bene-
fit Fund Ltd. A;J;Jt·.J·,' ~J This is a Nidhi Com-

pany. Blanket. 
approved has been 
granttd for grant 
of loans to directors 
and their relatives 

8. ").11/s. ~ungarllb.lkam S.tswatha 
Dhana Rakshaka N idhi Ltd. 

Pay Scales of Assistant Librarian 
working in Sindri, BaraUJli, Trombay 

and Namroop Fertilizers . 

1013. SHRI MANORANJAN 
BHAKTA: Win the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleaged to state: 

(a) ,vhat are the pay scales of 
Assistant Librarian working in Sindri, 
Barauni, Trombay and Namrup fer-
tilizers projects including total emo-
lUlnents drawn at the beginning; 

(b) what is the pay scale of Assis-
tant Librarian working in Hindustan 
Fertil ~zers Corporation, Hoaldia Divi-
sion and the total emoluments drawn 
at the beginning; and 

Name or the lJnit Pay scale 

Pending 
Tnis is a N idhi 

Company and has 
pap'icd for blallkel 
approvec for grant 
of loans to directors 
and thier rdatives 

(c) if there is any difference bet-
ween the. Hindustan Fertilizers Cor-
poration and the other units, what is 
the reason and whether Government 
propose to introduce uniform pay 
scales for Assistant Librarian in all 
the. fertilizers projects; and 

(d) if so, when and if not, why 
not? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM" CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) There is no 
post of Assistant Librarian in the 
S.l.ndri Unit of the Fe! and the Barauni 
Unit of the H.F.C. The pay scale of 
Asstt .. Librarian in the Namrup Unit 
of H.F.C. and in the Trombay Unit of 
R.C.F. is indic~.ted below: 

---- ---- -------~-.--- ._-_.-
Tutal EirlOl Iments to the m;nimum 

of the scale 
-_- - _ _..._ - _._._-t--.......... _ _....._.._ - _........_ _______ .. _\.._~_"'_~ _ .. _ ,,_ .. _"' ___ . __ • __ _ 

Namrup Rs. 475 - 805 

Trombay 

--.---_.--.. - .. --......_-.. ~ .... - ----
(b) There is no post of Assistant 

Librarian in the Haldia Division of 
H.F.C. 

(c) Government ha:s no proposal to 
introduce un~form pay scales for 

Rs. 750/- (Approx.) 

Rs.3so/- (ADprox. in tllf~ first scale) 

__ 4 ________ ... ___ .... ~ ___ , ___ ._ ... ___ •• _, __ 

Asstt. Librarians in all the Fertilizer 
projects. 

(d) Uniformity in every field in 
different public sector companies is 
not considered practical. 
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Supply of Fuel on by Pakistan and 

Bangladeeh 

1014. SHRI LAKSHMAN MAL-
LICK: Will the Minister of PETRO. 
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) whether it is a fact that Pakis-
tan and Bangladesh ha ve offered to 
supply fuel oil to India· and , 

(b) if so, what are the details of 
the offers made and the Government's 
reaction thereon? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZE,RS 
(SHRI P. C. SETHI): (a) and (b). 
Yes, Sir. We havIC accepted some 
cargoes of furnace oil fron1 Bangla-
desh and Pakistan. It would nO't be 
in the commercial interest of' Indian 
Oil Corporation and contrary to in-
ternationn 1 practices to disclose de-
tails ,)f thes:; agr2CD1'2 It!:. 

News Bulletin in Maithili from 
Darbltanga All India Radio station 

1015. Sl-IRI BHOGENDRA JHA: 
Will the Minister of INFORMATION 
J-\ND BROADCASTING be pleased 
to refer to the reply given to Un-
starred Question No. 3416 on 8th 
July. 1980 regarding capaci1iy of Dar-
bhanga All India Radio Station and 
state: 

(a) whether there has been demand 
from various sections of the poople 
for news bulletin broadcast in Mai-
thili from Darbhanga end other sta-
tions of All India Radio; 

(b) if so, Government's reactk)n 
thereon· , 

(C) what is the total time allotted 
to Maithili from all the stations of 
the All India Radio taken together and 
whether it is thought possible 1:Q in-
~rease the mme; 

(d) if so, details thereabout; and 

(e,) it not, reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BRO,ADC'ASTING (KUMARI KUM-
UDB,EN M. JOSHI). (a) Yes, Sir. 

There have been a 'few demands to 
this effect. 

(b) Since the· events in Bihar are 
we 11 (.'overed by the exisTIng news 
bulletins in Hindi, which has wide 
listening among the Maithlli lovers! 
speakers, there is no communication 
imperativ~ for starting a separate 
news bulletin in Maithili. 

(c) The total monthly duration of 
Maithili programmes from the Sta-
tions 'Of the AIR in Bihar is 3'"2 'hrs. 
50 mts This does not include Mai-
thili s~ngs broadcast from the 8ta-
tio·ns. At present, it is not proposed 
to increase the existing duration 
alIott.ed to programmes in Maithili 
language. 

(d) Does nO't arise. 

( e) The reasons have been given 
against (b) above. 

Production of Coal 

1016. SHRI G. Y. KRISHNAN: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether G.)vernment have re-
cently made plans for an additional 
production of coal; and 

(b) if so, the details regarding the 
investment and the new projects that 
have been sanctioned as well as the 
targets fixed fOr the annual produc-
tion of different varieties of coal? 

THE MINISTE,R OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) Y'es, Sir. 

(b) The size of investment during 
the Sixth Plan is under finalisation. 
Twenty new coal mining projects 
have been sanctioned since January, 
1980. During 19,80-81. the targets of 
coking and non-cokirlg coa! produc-
tion are 24.29 million tonnes and 74.71 
million tonnes respectively. This will 
go up to 34.50 million tonnes for 
coking and 130.50 milliOn tonnes fur 
non-coking coal by 1984-85. 
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1017. SHru JANARDHANA POO-
lARY: Will the, Minister of INFOR-
MATION AND BROADCASTING be 
pleased 10 state: 

(a) whether Government IQre con-
sidering any proposal to introduce 
new channel for all television stations 
t • .) give more. coverage to language 
telecast· and , 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN TI-IE: 
.I\UNISTRY OF INFORMATION 
AND BROADCASTING (KUMARI 
KUMUDBEN M. JO'SHI): (a) No, 
Sir. 

(b) D()es not arise. 
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1019. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister d! IN .. 
FORMATION AND BRO~DCAST­
IN G he pleased to state: 

(a) progress so far made about the 
T.V. Relay Centre at Asansol; and 

(b) the details of the project and 
\vhen it will be completed? 

THE DEPUTY MINISTER IN 
TIlE MINISTRY OF lNFORMATION 
AND BROADCASTIN'G (KUMAHI 
KUMUDBEN 1M. JOSHI): (a) Site 
fi:)r the T.V. Relay Centre 'at Asansol 
has been taken over. Order for 
transmitting equipment has been 
placed, Action for procurement of 
tow'er has been initiated. Estimates 
for the Civil works are being proces-
sed for sanction. 

(b) The T.V Relay Centre at Asan-
sol will operate on channel 7 in 
B"'lnd III. The pO'wer of the trans-
mitter will be 10 KW and th'e 
antenna will be mounted On the top 
section of a 150 M high tower. The 
Relay Centre will have a service 
range Of 75 Kms. covering an area of 
18.000 sq. Kms. serving 10,434 vil-
lages. The total p'opulation coverage 
is estimated at 6735 lakhs. (11.60 
lakh~ urban and 55.75 Jakhs rura!). 
The ~Ccntre wi11 relay programmes of 
the TV centre Calcutta. It is expected 
to be commissioned in 1983-84. 

Installation of Transmitters fed by 
Microwave 

1022. SHRIMATI SANYOGITA 
RANE: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether it is proposed to set 
up relay transmitters to be fed !Jy 
microwave links at Panaji; and 

(b) .if .SO, the details thereof? 

'tHE DEPUTY .MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADC~STING (KUMARI R;U-
~:a~ M. JOSm): (a) ";V:es, Sir. 
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"~'B) The' ·pllly ~idrt transmit-

tet at Pal'18ji will be of 10 KW power 
pro~idh'l'l a service range of 75 kms. 
covering an area Of 1 G,OOO Sq. m. 
and l~ villages. The total popula-
tion expected to be covered is 18.86 
lakhs compriSing 3.91 lakhs urban 
and 14.95 lakhs rural population. 
The project' has been taken up for 
implementation and is expected to be 
cOlnmissioned in 1983. . 

Totat Capactt., of Power Generation 
bl North BeD«al 

1023. SHRr A, K. ROY: Will the 
Minister of ENERGY be pleased to 
state: 

(a) the details of tot.al capacity of 
power generatiOn in North Bengal as 
on 31st March 198'0 by hvdel, ther-, 
mal (by Coal and DU) and the actual 
generation in 1979-80; 

(b) the details of requirement of 
power in North Bengal for irriga-
tion, lighting, and industries; 

(c) whether he is aware that many 
budding industries in North Bengal 
have to be closed down due to the 
non-supply of power; and 

(d) if so, steps taken to meet the 
poWer requirement Of North Bengal 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKTIAM MAHAJAN): (a) The 
installed capacity of North Bengal as 
on 31-3-80 is as follows: 

Jaldhaka (Hydro) 27 MW 
Gas Turbine at Siliguri 20 MW 

In addition, there are some small 
diesel sets and micro hYdro totalling 
about 23 MW capacity. The energy 
generation during 1979-80 is 65.3 MU. 

(b) to (d). The total requirement 
of North Bengal is about 80 MW as 
against its present availability of 
about 60 MW as under:-

Jaldhaka 
. Small micro hydro & 

. diesels 
Gas Turbine 
AssMa:ftce, from :Bihar 

8 MW 

15 MW 
20 MW 
1'1 MW 

60 "M.W 

The tea' gardens and other organisa-
tfdns having dWtl capttve poWer are 
generany meeting their requirement 
during peak hOun $0 that the limited 
availability may be utilisea for other 
purp·oses, Th~ Government of West 
Bengal Bttet"1'1 Control Order is not 
itt force in five North Bengal Districts 
_.;",Malda, West J;)luCljepur, Jalpaiguri, 
Cooch Behar and Darjeelinl and the 
shortage is generally met by load 
shedding. 

At present, Norlh Bengal is con-
nected to South Bengal through 66 
kv line only. The 132 kv line (MaIda 
Raiganj) is expected to be com .. 
missioned Shortly which may improve 
the availability in North Bengal. 
Farakka Super-Thermal Plant and 
Raman Hydro-Electric Project, when 
completed Will meet the requirements 
of North-Bengal. 

ProduCers in A.I.R. 

1024: SHRI T. S. NEGI: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to refer 
to the reply 'given to Starred Question 
No. 864 0(1 the 26th April, 19'i8 
regarding Appointment of Producers 
for various lal1'guag.es in A. I. R, and 
state: 

(a) whether it is a faet that Gov-
ernment has now futed up the strength 
of the Producers in All India Radio, 
if so, what criteria haVe been adopted 
to fix up the strength of this cadre; 

(b) whether it is a fact that ex~ 
perts are not being appointed at re-
gional station to look after the pro-
gramme broadcasts in various diale-
cts; 

(c) how many producers are ',vork-
ing in all the stations of All India 
Radio; and 

(d) what are the future plans of 
Government to appoint Producers at 
various statIons? 

THE DEPU'rY MINISTER IN THE 
MINISTRY OF'INFORMATION AND 
llRoAi>cAS$~ (~:RI. Kmw~ 
DBEN lVt JOSHI): (a) No, Sir. 
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According to the Staff Inspection 
Unit's norms, which have been accep-
ted by the Government, the number 
of Programme Officers (who could be 
either regular ·Government servants, 
namely, Programme Executives or 
contra·ct employees, namely, Pro-
ducers) is determined on the basis of 
the quantum and content of the pro-
gramme broadcast in a language 
dialect. 

(b) No, Sir. However, separate Pro., 
ducers cannot -be appointed for a 
language I dialect, unless on the basis of 
the norms prescribed ·by the Staff Ins-
pection Unit, there is justification for 
appointm·ent of a separate Producer. 

(c) and (d). On 1st April, 1980 191 
Producers were in position at various 
All India Radio Stations I Offices. New 
Producers are appointed according to 
programme requirements as per SIU 
norms. 

Transfers of Chief Justices of Ri,h 
Courta 

1025. SHRI G. M. BANATWALLA: 
SHRI ZAINUL BASHER: 
SHRI G. Y. KRISHNAN: 
SHRI CHATURBHUJ: 
SHRI BAPUSAHEB PARU-

LEKAR: 

Will the Minister of LAW, JUS~lCE 
ANID COMPANY AFFArRS be pleased 
to state: 

(a) whether Government are con-
sidering any proposal to transfer the 
Chief Justices of all High Courts in 
the country; 

(b) if so, details of any such po-
licy move; 

(c) whether the Chief Justice of 
India has been consulted in the mat-
ter and if so, his reactions there. 
on; 

(d) whether Government are 
aware of reported resentment among 
the Chief Justices and JudgteS who 

fear 10s8 of independence and dUIl-
culties of functioning becaUSe of lack 
of thorough knowledge of local 
language and laws; and 

(e) proposed safeguards, if any, 
in the policy of trans'fer of judges? 

THE MINISTER OF LAW, JUSTICE 
ANI> COMPANY AFFAIRS (SHRI P .. 
SHIV SHANKAR): (a) to (e). The 
Government has received representa ... 
tions from various quarters urgi·ng that 
as a matter Of policy the Chief Justice 
of a High Court should be appointed 
from outside the jurisdiction of that 
High Court and that resort should be 
had to Article 222 of the Constitution 
to giVe effect to this sU'ggestion. The 
matter is engaging the attention of the 
Government in consultation with the 
Chief Justice ot India. 

~ 1f.T 1Tl:J,_!1': ~~ ~~ 
~) G"f~ 

1026. 'l) ttfftllf til~ : ro 
~rff:Q1", (~It('" ,,1~ ~·,lfl lRit ~ 
~ ctft fi'1T m fcfl : 

(Cfl) ~ ~ ~ ~ Al .j'I~~,:!~ 

~ ~ it;" tffif f~H'At(, 1980 * ~ if ffi';r lffiT * ~ ~ ~ 
~ ~ * ~'i:f ~-ij,(Cfilf' ~-- ~, 

mt~~*qr<CI~"'*f~ 157~) 
~~ 158 ~o srfcf c;r etT ~ q'"( ~ 

fcrlt ~ ~ \ififfCf) ~ ~ ~ 6 0 ~ ~ 

srft:r ~ ~ ~~ tift ~, ~ \3"ij" * ~ ~ 
~; 

( .. ) Cf1IT ~ 4i I (<<11 rt I, 4n (ijj '! ( 
it ~ ~ lJf..,4rt ;r ~ 4il ~ ~ it 
fill Cfi 14 d ctft ~ ~l: l1f<:: ~, ffi' ~ ~ CflIT 
Cfil (CI l{ ctT tr{ ~ ? 

1J)(~4'" 't lfl1' 1 m l' it li lli:;" i 
if '{rw~ l(QI"( (~r n:.,.r~ r",,) : (ifi) 

. fijoRi (, 1980 * Sli <nt it m- $" 
eii4I(1'i ~ ~ tf{ tttno iio ~o 
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it; lTl~ ~fife it ~ GfIT ~ 
1-2/ 3 ~ iJiT ~ "IT I ~ qf(qt1"1 
it 'aCii 1'1 +t I p, ~ Cfi f~;;11 \41 Cfil ~ it 
~ ~ ~ qfV4i{"t it ~ ~ 
~ eft 04 6IfifT ~ etr~ Cf\T ~ 
\jflfT fcf;1rr ~ ~ I 

(.) {~ ~ it .I')<(i~< ~ 
it ~ ~"(~I"'I ~ ~ ~ ~ 
f~IGflI4'd Cfft ~ ~o mo ~o UU 
cit ~ I 

Supply of OOking coal to Durgapur 
Project Limited 

1027. SHRI SOMNATH CHAT-
"'J TERJEE: Will the 'Minister of 

""" 

ENERGY be pleased to state: 

(a) the quantum of coking coal 
supplied to the Durgapur Projects 
Limited for its coal washery since 
January, 1980-month-wise; 

(b) quantum of coal required for 
the running of the washery; and 

(c) reasons 'for failure of Govern-
ment to supply the required quantum 
of coal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 

. VIKRAM MAHAJAN): (a) A state~ 

ment indicating month ... wise the sup-
ply of coal to the Durgapur Projects 
coal washery is annexed. 

(b) 25,000 tonnes of coal I month is 
required to rUn the washery. 

(c) In adequ&.te availability of 
wagons has been the main reason for 
the shortfall in supply of coal to the 
Durgapur Projects washery against the 
prOgramme. 

Statement 
(Figures in '000 tonr..es) 

~1onth J~.aw coal d!'..spatches to 
, ..... ...,_ , .. - --- - .... - --._- ....... 

Durgapur D;.Jrgapur 
Project Ltd. coke oven 
(WasharYJ Project: 

.._" .... _ ~ . __ ._~._,.. ."w-+_, _ ..._ .• _. _____ ._ 

Janunry 'Bo 8'0 22'0 

February 'Do. 3'0 2['0 

l\l~rch '80 3'0 22'0 

April, '80 6'0 19'0 

l\-tay '80 9'0 II' 0 

June '80 15'0 18'0 

July -80 8'0 20'0 

August '80 7'0 20'() 

Septenlbcr '80 5'0 18·() 

17" 0 -----_.,--
Requisitioned Coal Warons by 

Thermal Plants 

1029. SHRI G. NARSIMHA REDDY: 
Will the Minister of ENEHG Y be 
pleased to state: 

(a) the total number of wagons of 
coal requisitioned per day by ther-
mal plants and the number of 
wagons being supplied; and 

(b) what action is beini taken to 
overcome this difficulty? 

THE :MINISTER OF STATE IN THE 
MINISTRY OF ENERGy (SHRI , 
VIKRAM MAHAJAN): (a) A State-
ment showing the allocation and actual 
receipt of coal wagons per day for 
movement of coal by Rail is given in 
the attached statement. 

(b) Following steps are taken I being 
taken to meet the situation:-

(i) Thennal Power Stations hav--
ing critical Coal stocks are brou'ght 
to the notice of Deptt. of Coal and 
Ministry of Railways fOr takting 
necessary steps to step up Coal 
supply to them. 
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(ii) In the- meeting recently held 
between the Minister for Energy and 
tRe Minister for Railways, it has 
been impressed upon the Railways 
to accord highest priority to the 
trapsportation ,01 Goal to Power 
Houses by increasing the movement 
of Coal to a level of about 4000 
wagons per day in the co'ming 

Months to enable the Power Sta-
tions to maximise Power generation 
and to be able to build up Coal 
Stock. The level of movement of 
Coal to thE? Power Stations has 
improved from about 2600 
wagons a day in September, 1980 to 
about 3200 a day in November, 1980. 

Statement 

Statf~ !,_'~ It s·1O.vlng tllC alloe ~tion and Actual receipt of \Vagon'1 per day for ll',o\'('rr.ent of 
cJal by Rail to tl-lerma~ paNer stttions for thc period from january, 1980 to Octob('r, 1930 

.. _------ -------------
Allocation for 
movement by 
Rail \ Wagons! 

d':\y) 

\Vagons actually 
received by the 
Powcr Hoascs 
(Wag )ns/day) 

Remarks 

~._._....-a..- .. -'-' ... -" _.".. _ .. -.-" .,.v- • . -.-&. \, ..... _4· __ ----.._ ___ ._,,_o _____ ._\. ...... __ .. _" .. " ' ..... _ 
Januar)" 'Bo 

FebI a:'Y, '80 

March, '80 

A!JrH, 'no 
!\lay, '80 

J ne, '80 

July, '80 

August, '80 

September, '30 

4160 

4100 

Discussion with' U.S.S.R. Expert team 
in the Field of Coal and Energy 

1031. SHRI SHIV KUMAR SINGH 
TH1A.KUR: Will the Mini8ter of 
ENERGY be pleased to state: 

(a) whether it is a fact '~hat a 
team of experts recently visited India 
to discuS! col1aboratUon with India in 
the fields of coal and energy, as re-· 
ported in the Indian Express dated 
18th October, 1980; 

(b) if so, the details of the delega-
tioil that visited India and the dis-
cussions held With counter-parts in 
IrtBia; a:bd 

~er tile e*at to which, Soviet 
'Union agreed to assist lrtdi. ecGnomi-
cally? 

2800 

FOt' c,de:l};! tiJig' t1'c wag\}1U~ 
per day t~le following ass:l1il.P-
tions have heen taken. 

(a) c.lcli ~Tl'_)l:th cOJlsisti,ng 
of :~() (lays. 

(h) each wagrm carryipg 22 
tons of coaJ. 

-------_. -------- - ' 

THE MINISTEiR OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) and (c). The delegation was led 
by FIrst Deputy Minister of the USSR 
Coal Industry and included among 
otheTS the Chairman "I£vetmetrom-
export" and of Chairman "Zorube-
jugol". 

A working programme of co-opera·· 
tion between the two countrie's was 
signed- jor modernisation and de,velOl)--
ment ,of cOal Industry in IINUa. This 
provides lor Soviet technical assistance 
in· deslgnirli of new i'hii1es and in deal-
ing with certain specific tecluiolOlical 
problems in mines and wash eries. 
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~, if .r1R'f It" 161 ~1 .. . 

1I'f~ 

1033. "'f ~ .~: ;pn 
q~,,~, ,(~UQ.... a'1: ~ qr ~ 
~ ttt Ff ~ f1tr I 

(Cfl) em ~ ~ f~H1R1~ it ~ 
it ~ ~ ifi ~ ~ f$f<ijjl~ em 
·tRfT ~ 'ITj 

(v) ~~,ffi~fcrnmt~ 
~~ ~ ~ ~~; 

(~) ~ 'A{CifiI( ~ ~ ~ ~ 

'i11'1tifq~l ~ ~ ~ ~ f~ ~ it; 
fij ~ o~ <'i ij- iffi cf.t :ql(J ~ ~ 9;fil: Cfi+f 
~ if; 1m" fij ~ Os (T cf,t ~ \i'Cf-

~lCffi 11;4 "j Cfft ~ ~; m~ 

(~ ) lffG"~, ~ mr fq~ l\fl' mJ 
~~Cft11 ~ T em Cfil1 ~ if; ijij" f~?"l 0\$ (1 
etT ~ ~ et7T !1~ en ~ ~ ~ 
~~ gTU ~ m~T cf,f \iff ~T 
~ ? 

~tf~[.ft.T, ~mrf~ a'~ ~~t!) qr 
(S!.lT st~T~ ~ fr5;) : (Cfi) 7jq~ 
~ ~ ~~ f*t?1+fl4<, 1980 it 
fw:ft qf~ ~ f~ it ~ mer it 

~ 

fJ'Si~{ if ~ ~ ~ lJ.CP ~ 
~ ~ qp:;fr iRr it etll «I I ~ Cf)T qm 
~'1r11 " 

( v ) f~~ ~~~ eft il'croe1 1IT1VT 
mT ~ ctft ~ etfr i,jff ~~ ~ t 

(~) ql~ (tI') ~ ~ tfa'~ it" 
v:rJ'if if ~ ~ I Cf)lf ~ t iRr f~~ oc (1 
ctft ~ CffT ~~ ~ ~ ~<Qfil< ;r 
f~~f~f4d ~ ~ ~ :-

1. ~ fij ~ 0. < ffi;r Of) ~ f'i41 l1l 
.~ it; rru ij'i1lf~d Clfiffilll'1 srr:er illef~.1 
~~ R R ..... ~,c:.1 +1 ~,"I ~ij ~ tE'6"'41 ~d ¥1iffl." 
im~~t t 4'fi'lf<1ti ~~~tlflfiif(dl 

2450 LS-3\. 

. +(11(114 ifiT 4IR' qt~ ~ f,",alftl~q ~ 
"qft;fi ctT r"'tlf41d C4'ti (1(1 it ",i",dl ., 
~~q-(~~~t t fijiloi(l 
~~\iIR~mt~~'"= 
~ f~~u&( ~~, ffi, ~ ~ M" 
~,t (NI' <s,,;:;f~4' ~ ~ m- h 'fA 
~ fij~Oi < ~ ~i'Elqlt<l·1fft f<iit ~ t I 
f46 (Cfll it; Wt ~ ~ .,1<=I.fi it .q) 
fqd (Cif}l rro PH, (OJ itr ~ ~ \5ff;f 
etr t3fRfi ~ I 

2. ffi:;r 6fl+=q f~ lfT cp) ~ ~T tJi ~ 
fCfi' ~ fcwd (Cfll t tT~, m-~ (f¥.I1' 

q 1 (41 +i '" it VAT ~ etft ~ if; fu~ 0& <1 
ctT \ift':q ~ yj+~ ~ Cf)~ ~ \iTT fC4d (iii 

Cf)11 ~ it ffl~ijg< ~ ~ ~ 

~ ~ if; ~ ~ Cfd4 eu@ cfr 
~ l 

3. \3q(l¥1 ~T t cstlq\iij\4 
~ ~ ~ CfiT Cf))f fQlid~tI mtO 
~ ~ 0-1 ~ ~ ~ 1A1d4!l~Cfl ~ ~ 
Cf)14C41@ ctT mm ~ t 

Production of Crude oil 

1034. SHRI CHHANGUR RAM: Will 
the Minister of PETROLEUM. 
CHEMICALS AND FERTILIZERS be 
pleased to lay a statement showing: ....... 

(a) what is the present rate of 
production of crude oil in the country 
as against the demand; 

(b) to what extent crude is being 
imported to meet the gap between 
the demand and supply since 1973. 
the amount of the foreign exchange 
the country had to pay on account of 
its imports; and 

(c) what are the programmes, :If 
any, taken up by Government to ae-
celerate the pace of oil exploration in 
the country to attain self-sufficiency 
and the results achieved So far? 

THE MINISTER OF PETROLEt1M. 
CHEMICALS ANlO FERTILIZERS 
·(SHRI P. C. SETHI): (a) and (b). A 
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etatement Is laid on the Table of the 
~bha. 

(c) Annual and Five Year Plans 
have been made to explore for oil in 
the prospective areas and to optimise 
the production from the known fields. 
morts are being made to takle up 
exploration in new areas by Oil and 
Natural Gas Commission and Oil India 

I 
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Limited (India). To 8ugurnent the 
efforts, outside parties have been 
invited to indicate their interest in 
exploring for oil in the country. 

Oil evploration and production are 
a continuous process and self-sufRci-
ency will depend -an actual quantu~ 
of oil discovered. 

Statem.ent 

Demand Production and Impol'ts of Crude Oil since 1973 

Year 

1973 

1974 

1975 

1976 

1977 

1978 

1979 

Jan-Scpo 80 

Demand-
(Qty) 

20'5 

20·8 

21 '8 

22·8 

24'4 

25. 6 

28'2 

18'9@ 

Indigenous 
production 

(Qty' 

7'2 

7 "5 

8'3 

3'7 

10'2 

11' 3 

12,8 

7' O@ 

(Qty : Million Tonn('s J 
Value Rs. Crort'S 

Imports 

Qty erF Value 

13'4 244,6 

14,'u 899',1-

13'6 99:2'0 

13'9 II 45 . 6~~ 

14'5 1258 '9@ 

14'9 1243 '9@ 

15'4 I786 ·8@t 

II '9@) 2J92'S@ 
._---,_, --- _._---------

.Demand in terms of actual crude throughout. 

@PrOVisional. 

Black MarketiDa' in Bard COke 

1036. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of 
ENERGy be pleased to state what 
steps have been taken to stop black 
marketin.g in hard coke?, 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
V1KRAM MAHAJAN) : Government 
Is not aware of any black marketin'g 
in Hard Coke. Keeping in view improool 

ved availa1bility BeehiVe type ot hard 
Coke has been made available for sale 
free of all restrictions from. 1st Octo-
ber, 1980, on an experimental basis for 
a· period of 3 months. 

PromotiOnal Avenues lor Employees 
.. of SubOrdinate Courts 

1036. SHRI PIUS TIRKEY: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
refer to the reply given to Unstarred 
Question No. 258 On 10th June, 1980 
regarding promotional avenues for 
employees of Civil and Session Courts, 
Delhi and state: 

(a) whether it is a fact that the 
avenues of promotion 'for the em-
ployees of the Subordinate Courts 
are still meagre and the draft rules 
for regulating the conditions of ser-
vice of the employees of the Subor-
dlnate Courts in Delhi have been. 
finalised and enforced; and 
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(b) if not, by what time the same 
is to be finalised and steps taken by 
Government in this regard 80 far? 

THE MINISTER OF LAW, JUS-
TICE AND COMP AN,Y AFF AIRS 
(SHRI P. SHIV SHANKAR): (a) 
According to Delhi Administration, 
the avenues of promotion far the 
employees of subordinate courts in 
Delhi are at present meagre and draft 
rules are under process of examina-
tion and finalisation, to imprOve the 
conditions of service of such emplo-
yees. .'~ 

(b) The rules are under process of 
examination and finalisation by the 
Delhi Administration in consultation 
with the Delhi High Court. 
Foreign Experts to help complete the 

Hyde} Projects 
1037. SHRI K. RAMAMURTHY! 

Will the Minister of ENERGY be 
pleased to state: 

(a) how many foreign technical 
experts have been drafted to help 
complete ·the hyde! proJects; 

(b) the names of hyde! projects in 
which they are working; and 

(c) how many hyde! projects are 
remaining incomplete even after 10 
years -of starting? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): (a) 
to (c). With a view to expediting the 
execution of hydro projects, it is pro-
posed to involve foreign expertise in 
certain specific and selective areas of 
work. The proposals are under exa-
mination. The details of hydel pro-
jects remaining incomplete even after 
10 years of starting is given in the 
attached statement. 

Statement 

!i I ir,)-el'~ctric Projects (o:l-goin~) :not completed even after 10 years of starth.g 

SI. No. ProjPct & capacity 
(MvV) 

Da.te of 
startir;g 

Expected 
date of 
completion 
as now 
envisaged 

----_. - ----
Rea~as for Delay & Prest"'nt Status 

----- ~----------3-----4--------~-----------

~------------------- -------------------------
J Yamuna ~tage-II 

(4 x6o+~ x 30 ~rW) 

2 Ma'>'leri Bha1i St. I 
('3 X 30 MW) 

82-83 Part -I of the Project (4 X 60 M'W) 
known aC! Chibro pr~iect has already 
been completed ar d part-II of the 
project known as Khodri has been 
delayed on accour. t of Geological 
prot:lems in hrad racf" tur~r:("1. Now 
three smaller tunnel~ instead of one 
in the critical zone aI-·out I kIT. have 
been planned. Excavation on or.e 
has bet"n completed ar d the· other 
two are in progreps and expected to 
be cOll,pieted by Deceml.er, IgP2. 
The generating u.ni ts ha·re be(~r~ ful 
erected ar.d \\ou)d l:-e comrr.i8Siont'd 
on completion of HR T works. 

The project has l;een delayed on aC-
count of g("otop,-ical problenls. in HRr 
and unpreced~ tf"d floods In Bhagt-. 
rathi river. The 1:'alance 400 m. of 
HRT is expected to be completed 
by December 1982 a~ the prosre~ 
is (>xtremely slow 011 accoun t bf goo 
logical condition. Unit crecti()Jl and 
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---------------.--------------.--------------------
" I 3 4 5 

.--............ ----- ..... -.._,------...... ~- ...... -----~-- ..... --...... ---- ..... -----,._ ...... __.----

3 'Bah'a Siul (3 x 60 !\.J VI) 81-82 

4 Sarisaliam (4 x 10 MW) 

5 Loktak (3 X 35 MW) 

penstock work are in p.\·ogrt:'. ru,.d 
projt"ct i:4 expected to be completed 
by end of 82--8;l. 

The project has been delayed on ac-
coun t or adverse geological condi-
tions and heavv land ~lidts. Two 
generating units ha', e been commis-
sioned and the er~ction of the third 
unit has been completed and the 
same would be rolled on comp'etion 
of the installation of 183 m pen-
stock and spherical valve the work 
On Wllicb is in progress. HO\\fVer, 
the full benefits from the projects 
would be available on completion of 
Baira Dam and ill ter-connecting 
Baledhfeeder tWlUel the WOrk 
on which art:' progress and are ex-
pected to be completcd during 
81-82. 

The project has been delayed mainly 
on accoun t of administrative prob-
lem, gt'ological probknlS in power 
house and tail ract: tuund arras and 
also labour problem.s in dam con-
struction. The work.~ on dam and 
tail race tunnel art' in progress and 
are expected to be rf'ady by J unC, '8 I. 
The generating units win also be 
ready to be conuni~ioned in 8 1-82 
and 82-83. 

The project hal) heen delayed on ac-
count of geological problfm" and pre-
sence of ~Iethane ga.<I in the head 
race tunnel. The excavation of 
balance 15°0 m tunnel is ill pro-
gress. As per the prcsen t programme 
this is expected to be conlpleud by 
September 32. All the electrical 
equipmt'n t 11~ been installf'd and 
these Can be commissionfd after com-
pletion of HRT work.~ in December 
82. 

-------------------------------------------------------------------------
•. FUm Division Unit for Proce$Wlg 

1038. SHRI P. RAJAGOPAL NAI-
DU: .Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether Film Divi&ion is hav-
ing a unit for processing; and 

(b) whether it is self 
, now' 

sufficient 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The Films 
Division have set up a Film Proces-
sing Laboratory in Delhi whiCh is at 
present at the trial-run stage. 

(b) The Laboratory will undertake 
all the Black and White processing 
work g~nerated in Delhi. In addition, 
it will also be able to undertake a 
part of the Black Be White work of 
the Films Divis.ion, Bombay. 
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.~ or Oompudea 

1039. ,SHRlMATI KRISHNA SABI: 
Win the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas .. 
ed to state: 

(a) whether it is a fact that there 
are 50,000 Companies in the coun-
try; 

(b) whether it is a 'fact that ins .. 
pection of these Companies by the 
Government under section 209 of the 
Companies Act is made annually; 

(c) whether it is a fact that dur-
illg 1976:77, 1977-78 and 1978-79 years 
only 5 per cent of these companies 
have been inspected; and 

(d) if so, the reasons for not ins-
pecting these Companies afiectively? 

THE MINIST~R OF LAW, JUS-
TICE AND COMPAN,Y AFFAIRS 
(SHRI P. SHIV SHANKAR); (a) 
There were 55,780 companies in the 
country as on 31st March, 1980. 

(b) to (d). It is not necessary to 
inspect all companies annually. The 
total nUlnber of cOlnpanies inspected 
during the years 1976 .. 77, 1977-78 and 
1978-79 is as follo\\~s:-

'976-77 

1977-78 

'978-79 • 
Inspection under section 209A of 

the Companies Act is carried out on 
a selective basis under specific 
schemes such as Inspection of compa-
nies belonging to the first twenty 
Lar.ger Industrial Houses, Indian sub-
sidiaries and branches of foreign 
companies incurring losses consecu-
tively for 3 years or more, and com-
panies in respect of which complaints 
have been received. In addition, the 
Registrars of Companies are also con-
ducting inspection of limited number 
Of companies frOm time to time. 

If all the companies are to be 
inspected annually a very 1ar,e stat! 

. " 

will have to be appointed, for the pur-
pose. The benefits thereof 'will not 
be commensurate with the cost in .. 
valved. 

Revislon of PoUe, lor BerulariaatlOD 
Of Dnar Prod1l0ti0D 

1040. SHRrMATI GEETA MUKH-
ERJEE: Will the Minister of PETRO .. 
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) what was the specific rea!on 
for the reversal o'f the Government 
policy of notfegularising the produc .. 
tion of drugs by foreign. companies 
beyond their licensed capacity or 
the highest production in 1977 or 
1978 or whichever is higher; 

(b) is it a fact that the spokesman 
of the foreign drug companies-the 
OPPI-submitted a memorandum to 
Government prior to this decision; 
and 

(c) if 80, what were the points 
raised in that memorandum? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) The ques-
tion of the implications of Govern-
ment's decision regarding recognition 
of installed capacities in excess of 
licensed capacities announced by the 
Department of Industrial Develop-
ment in August 1980 with specific 
reference to the decision of regular .. 
isation of excess production over 
the licensed capacities under the drug 
policy of 1978, is being examined in 
consultation with the concerned 
departments. 

(b) The O.P.P.I. submitted a Memo .. 
.randum dated 2-6-1980 to the Gov-
ernment. 

(c) The major points raised in the 
Memorandum have already been laid 
on the Table of the ·House in reply 
to parts (a) and (c) to (f) of Un-
starred Question No. 6016 for 29th 
July, 19'80. 
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BeplaoeJQeDt 01 OOal Gas fOr on in 
Industries 

1041. SHRI NIREN GHOSH: Will 
the Minister of ENER'GY be pleased 
to state: 

(a) whether coal gas is suitable to 
replace oil in industries; 

(b) if so, the reasons why coal 
~i#ication plants have not been 
set up so far; 

(c) whether it is nOw proposed to 
undertake coal gassification lliants 
on a priority basis; and 

(d) itt not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE, MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): (a) 
to ( d). It is recognised that coal can 
substitute mineral oil derived pro-
ducts mainly in the form of coal 
based gas, fOr uses like production of 
fertilizers, methanol, SUbstitution of 
fuel oil/furnace oil etc. Coal based 
town gas can be used for domestic 
purposes in substitution of LPG and 
Kerosene. Government have approv-
ed the setting up of a Rs. 49/- Crores 
LTC plant at Dankuni (W.B.), to 
produce smokeless domestic fuel and 
town gas fOr the supply in Calcutta 
area. Other projects will be con-
sidered in. the light of the experience 
gained at Dankuni where the intVest-
ment in the plant and the distribu-
tion pipeline is found to be techno 
economically viable. 

RepleniShment 'of Crude StOCks 

1042. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) whether Government have in-
vited tenders for 5 lakh tonnes of 
crude to replenish its stocks; and 

(b) if so, which countries subs-
cribed to the tenders? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI p~ ·C. SETHI) ~ (a) and (b)'. 

We have purchased a total quantity 
of 1.27 million tonnes on the spot 
tender basis during the current year. 
Th~e spot purchases are effected on 
the basis of tender enquiries floated 
by Indian Oil Corporation. It would 
not be in the national interest to 
divulge any further details. 

Range of Leh stat.ion 

1043. SHRI P. NAMGYAL: Will the 
Minister of INFORMA TION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that the 
eff~tive range of Leh station of At! 
India Radio is hardly about 40 Kilo-
meter radius and powered by only 
10 KV medium wave transmitter; 

(b) whether it is also a fact that 
the major areas of Ladakh cannot 
listen the Leh station particularly 
during day time and forced to tune 
in Radio Lhasa (Tibet) and the so-
called Azad Kashmir Radio of Pak-
istan held Kashmir; 

(c) whether Government haVe any 
proposal to install a strong Short 
Wave Transmitter to counter the 
strong propaganda broadcast by 
Radio Lhasa and the so-called Azad 
Kashmir Radios; and 

(d) if reply to (c) above be in the 
affirmative, when and if the reply be 
in the negative, the reasons there-
for? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORM~TION AND 
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The AIR 
station at Leh is equipped with a 
medium wave medium power trans-
mitter which provides primary grade 
day time service to Leh and its sur-
rounding areas. The effective range 
of Leh Station is restricted on ac-
account of the hilly terrain. 

(b) It is a fact that major areas of 
Ladakh are not adequately covered 
by the primary grade service of 
A.I.R., Leh. No authentic data is, 
however, available regarding recep-
tiOn of Radio Lhasa (Tibet) and 
Pakistan transmitters in these areas. 
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(C) and (d) A proposal to set up 
8 50 KW short wave transmitter at 
Leh has been included in the draft 
revised .6th Plan (198o-a5) now 
under consideration. The implemen-

f""'{ tation of the scheme will, however, 
depend upon the approval of the 
Plan, availability of resources, and 
relative priorities. 

tm,!"r wtI'4ftf it; f~ _1 qf 
f;rfg 

1 04 4. S!.11' f~r~ ~flqc"~ 
\0 

'-11' f~.~ : 

eflfT feffu,;qorq ",11:: ~~r ~ 

liit ~ ~R' ctft FlT rn ~ : 
( Cf) ) ~t ei1 CfiT'!'lT ~flrn'T if; 

I fT.r~ ~ 1978-79 ~ 1979-80 
~ ~ ~ ~ f;rfal1l CfiT ~: \3q£")., 
;r ~ ~ t CflfT CflroJT ~; ~ 

(lI) mm tf,) ~ ij~'4d' ~ 
~ ~ t:l18f~4Cf) ~ ~ it Cfi'ar ... 
~q.w~~~? 

Rfs, ;tfft1',,~ ~~,ft 'li'N qQft 
($IT '{To fw~~"(): (CJi) qq. 1978-79 
~T 19 79~80 it; ~ ~ ij~ll4dl 

, ~f~~if m-~ ~ ~it; 
~ q'1~''1 ~ Clf4f'il ~ I ~ ~ 

\) 

it ~ an: ttm 6qqf"'4r ttft ~ ~ ~ 
~ 9;f'I'l[lf ~ trlimf ~ ~ fcn ij <Cfi I ( ~ 

, ~ ~~Itttll ~ ~ \C IctllttCfitil eriT f~41k1 
~ if fq~,CfiI ( Cf)( ~ ~ I ~ a-;; Cf)f 

~lf ~ ~ \iff ~ ~ ~ '4 t8f Q4Cfi 
~ ~ fCf) ~?:Ff ~ ~ ~~ ~ 

'ff \ljqSf4Cfi ~ ~ ~ ijill4dl 

~~~~~~~~I 

(~) W m if 'l"ft ~ ~ 
~~ ~ ~ fOIl • ij~14d I ~ ~fao 
ftnm; ifli1' ~:~t4INd ~ ~ ~ 
CJir'f:ft ij &14d I ~ Fnwf t .fir;;r m 
f~tflr;.q~.~,~ ~ &: I ~. '3~~+if{l4 

t fit; ~ ~1 ij(ll4dl ~ fatt{'tl( 

~ ~ rn ~ ~ f'fi4ff~d rn ~ 
Sflf1\J1"1 ~ ~ a'&eld¥f "4141<=14 ~ ~­
;riff ~ tft 0 t1if 0 lf4'Qrtl atft ~ 
~ . 
it~~~~~mfu 
26 fijd4l(, 1980 ifi ~ am 
m~~~ I 

Basis for filling vlWancies iD 
Engineers India Limited 

1045. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of 
PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) what are the basis fOr filling 
the vacancies in Engineers India 
Limited at various levels; and 

(b) whether BPE guidelines have 
been followed while recruiting peo-
ple? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) Posi-
tions at various levels in the Corr..-
pany are filled up by direct recruit-
ment or by promotion or by deputa-
tion from Government or Public Sec-
tor Undertakings. Direct recruitment 
is made from:-

(i) Persons who apply in response 
to the Company's advertise-
ments in newspapers or other-
wise. 

(ii) Persons sponsored by the 
Employment Exchanges, 'Bu-
reau of Public Enterprises 
and Surplus Cell of DGET. 

(iii) Persons borne on the scien-
tists' pool of the CSIR. 

(iv) Surplus staff of the Com-
pany or of other Public Sec-
tor U ndertakings/Govern-
ment Departments. 

, (v) ,Released Defence ServiCe!" 
" . '. Personnel. I 



(vi) Existin, employees of En-
gineers ·India Ltd. Promotions 
frorn within the C'ompany are 
made upon the recommenda-
tion ·of the duly constituted 
Departmental Promotion 
Committees each year. 

(b) The Recruitment Rules are 
generally based on BPE guidelines. 

ProposaJ. to step qp oil production 
in Bombay High 

1046. SHRI SURYA NARAYAN 
SINGH: 

SHRI LAKSHMAN 
MALLICK: 

SHRI JANARDHANA 
POOJARY: 

Will 'the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to sta te: 

(a) whether Government have de-
cided to consider proposals from 
foreign oil companies for stepping 
up oil produchon from Bombay 
High; 

(b) if SO, whether Government 
have received any proposals sO tar 
in this regard; and 

(C) if so, the details and Govern-
ment's decision thereon? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) to (c). No 
detailed proposals but a suggestion 
ror collaboration to produce an addi-
tional quantity of 5 million tonnes 
per annum of crude oil out of Bom-
bay High and satellite structure 
wihin 2 years has been received on 
behaJf of a foreign cotnjpany. They 
have been ask,ed to furnish more de-
tails. 

Bile lD the price of Coal 

1048. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of ENERGY 
be pleased to state: 

(a) whether Government are aware 
that coal is being seld at the rate 

-, 

Written.·'Answe"., 

Cit. Its. 20 (twenty) per md. in diffe-· 
rent parts of the country; 

(b) is it a tact that; this unpre-
cedented rise in price of coal haa 
greatly aftected the common man; 
and 

(c) it the answer to parts (a) and 
(b) be in affirmative, what steps 
Gcvernment haVe or propose to take 
to bring down its price? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (c) 
The coal price is fixed by the Govern-
ment for sale at the pit-heads. The 
price of coal at the consumers end 
consists of the pit-head price of coal 
and the various taxes payable, trans-
portation and handling charges and 
varies from place to place. 

In view of the shortage in the avail ... 
ability of Railway wagons consumers 
have resorted to transport coal by 
road at a much higher cost. As a re-
sult depending on the destination the 
price of coal varies from Rs. 15-20 
per maund. With a view to bring-
down the COSt of coal to the consu-
mers, steps are being taken to in-
crease the loading of coal by Rail-
way wagons. 

Cost plus ,Pricing Formula lOr Coal 

1049. SHRI K. M. MADHUKAR: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether the Experts Commit-
tee on Public Enterprises has recom-
mended a 'Oo$t-Plu:s' pricing £01"1-
mula for coal; and 

(b) it so, what are the other re-
oommendations of the Committee re .. 
garding coal and what is Govern-
'l'lent's reaction thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
The report of the Expert Committee 
on Public Enterprises relating to Coal 
India and its subsidiaries has been 
received very recently and its recom-
mendations are under examination. 
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DaDdAk&ra1Q'a Development 
Authority 

1050. SHRI CHITTA BASU: Will 
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state: 

(a) whether it is a 'fact that the 
Dandakaranya Development Autho-
rity has launched integrated deve .. 
lopment of ~the area not only to faci-
litate the resettlement of the dis-
placed persons but alSo to promote 
the welfare of local tribal popula-
tion; 

(b) if so, to what extent the aim 
of integrated development Of the 
area has been fulfilled; and 

(i) Land reclaimed 

eii) Irrigation proj8rls etlcut lunder eA'8cutio,,: 

(a) Pottcru Irrigation Project 

(h) Sa tigud:t Dam Projt"ct 

(c) Baralkote Dam Project 

(d; Bhaskal Dam . 

(~) the facts thereon? 
THlIl. ,DEPUTY MINISTER IN THE 

MINISTRY OF SUP]>LY AND ~HA .. 
BILITATION (SHRI P. K. THUN-
GON): (a) Yes, .gir. 

(b) and (c). Integrated devtelopment 
at the DUld.akaranya area includes re-
clamatiOn and development of land" 
promotion of agricultural activities, 
creatiOn of irrigation facilities, im-
provement of means of cOmmunica-
tion, provision of medical and educa-
tional facilities and promotion of in-
dustrial activity. The extent ot deve-
lopment in these fields is indicated 
tbetlow:-

1,69,189 acres (including 31,298 
acres for tribaIs). 

· (In-igation potcntial-
2, 70,000 acres). 

· (Irrigation Potential-
33,600 acres). 

· (Irrigation potential-
36,000 acres). 

· (Irrigation potentiaI-
II ,()('O acr("s). 

(f') Mi'1or Irri~a tion Projrcts (14 in number) • · (Irrigation Potfn tja1--
9,000 acres). 

(iii) 

(iv) 

Roadr tonstnlctld/im/Jroved: 

(a) Main road' 

(b) Link roads 

(c) Village roads 

(d) Tribal rOa( b 

Medical institutions set up : 

(a) Hospitals/Primary Health Cen tr('s 

(b) Dispen~aries . 

(c) Mobile Units • 

Cd) Health Sub-centres 

((') Primary Aid centres 

(v) Schools sll up : 
<a) Primary 

(b) Middle • 

(c) High/Higher Secondary • 

· 561 '40 Kms. 

• 821 '75 Krns. 

• 406 . 14 Kms. 

10 

3 

4 

51 

8 
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(vi) Promotion oj industrial activiry : 

(a) Indu~trial Service Cen tffS functioning • 3 

(b) New Model C~lark ha Units set up by Kh9di and 
Villag(> Industries Commission. . . • 2 

(c) Advance Training Centre in Cape an Bamboo 
set up by the All I _dia Ha dicrafts Board. . 

Thus the aim of integrated deve-
lopment of the area has been subs-
tantially achieved in the above fields, 
consistent with the needs of the Pro-
ject. 

Electoral Reform. 

1051. SHRI R.P. GAEKWAD: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether the matter regardine 
eJectoral reforms including riiht t. 
recal! legislators and reducin, vot-
ing age from 21 to 18 years is under 
the active consideration of this GOY-
ernment; 

(b) if so, whether Government 
intends to brin, a comprehellSive 
legislation during the current or 
Budget Sesaion; and 

(c) if not, reasons thereof? 

THE MINISTER OF LAW, JUS-
'TICE AND, COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) to 
(c) Decisions on various proposals 
for electoral reforms, including the 
-proposals relating to right to recall 
legislators and reducing voting age 
from 21 tto 1 a, years are yet to be 
taken by the Government. 

The various proposals relating to 
electoral reforms not only require 
careful considera tion of the full im-
port and implications hut also discus-
sions with political parties and in 

. certain matters with the state Go",·-
ernments as well. In view of the na-
ture of the proposals and their far 
xeaching significance and also the 

I process of consultation involved it 
will not be possible to indicate when 
a comprehensive legislation on the 
subject will be brought before Par·· 
liament. 
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Licensed Coal Dumps set up by Coal 
India LImited in calcutta and other 

town 

1053. SHRI JYOTIRMOY BOSU: 
Will the Minister of ENERGY be 
pleased to state: 

(a) how many licensed Coal 
Dumps have been set up by "the Coal 
India Limited in Calcutta and other 
towns for selling coal at controlled 
prices; 

(b) at what price coal is beIng 
sold to the consumers from those 
dumps; 

(c) whether any reports of mal-
practices have been received by the 
Government in this connection; 

(d) rt so, what are the details 
thereof and action taken thereto; 
and 

(e) whether the central Govern-
ment are considering to give power 
to the West Bengal Government for 
effectively tackling the problem of 
Slnug,Ung of coal? . 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Coal 
India is operating 5 dumps for distri-
bution of soft coke in Calcutta/ 
Howrah regIon Out of these one 
dump at Howrah has been licensea 
by the Government of West Bengal. 
Other 4 dumps in Calcutta are ope-
rating in accordance with the condi-
tions stipulated by tIle Government 
of West Bengal. 

(b) Soft coke is being distributed 
from these dumps to licensed dealers 
at Rs. 9/- per 40 kg. with an under-
taking from them that it would be 
distributed to the consumers at a 
price not exceeding Rs. 11/- per 40 kg. 

(c) No Sir. , 

( d) Does not arise. 

(e) The question of vesting powers 
in the State Governments to regulate 
the inter-State movements of coal has 
been examined and this has not been 
found to be feasible. 

Technical Collaboration for tile secoaa 
ltare of Idukkl R1dfo-Electrlo 

Project 

1054. SHRl A. NEELALOHITHA-
DASAN: Will the Minister of ENER" 
GY be pleased to state: 

(a) whether the Minister for Elec-
tricity, Government Of Kerala, has 
submitted a report to the GoVerl1-
ment of India after his recent 
Canada visit regarding the technical 
collaboration o't. the second stage of 
the Idukki Hydro-Electric ProJect; 
and 

(b) if so, the details of the report? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) NOt Sir. 

-(b) Does not arise. 
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1055. SHRI R. L. P. VERMA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFT AIRS be pleased to 
state: 

(8) whether Government have re-
ceived complaints regarding payment 
Of unauthorised moneys and oth.r 
perks to certain part-time directors 
of companies; 

(b) if so, how many such com-
plaints have been received during 
the current year with full particular! 
thereof and the action taken by Go-
vernment; and 

(c) what are the guidelines govern-
ing payment of allowances and grant 
of other perks to the part-time direc-
tors of private sector companies :lnd 
what steps are taken to enforce them? 

THE MINISTER OF LAW, J"US-
TICE AN'D COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) 
and (b). No complaints of payment of 
unauthorised moneys and other perks 
to part-time directors of companies 
have come to the notice of Govern-
ment. 

(c) The payment of remuneration 
to a director who is neither in the 
whole-time employment of the com-
pany nor a managing director is 
governed by the provision of Section 
309 (4) of the Companies Act 1956. 
This provision lays down that remu-
neration may be paid to such a per-
son either by way of a monthly, 
quarterly Or annual payment with the 
approval 'of the Central Government 
or by way of commission if the com-
pany by special resolution autho-
rises such payment. However, the re-
!nuneration paid to such director or 
'''lh~ e there is more than one such 
director to all of them together shall 
not exceed one percent of the net 
prnftts of the company, if the com-
pany, bas a managing or whole-time 
director, and 3 per cent of the net 
'Profits of the company in any other 
case. There are no specific guidelines 

framed in tbe Department in this be-
hall and each case is considered on 
merits. 

ReooDUll8Ddationa of WorkiD, GroQI 
in Film Indutrfea 

1056. SHRI KRISHNA PRATAP 
SINGH: 

SHRI G. Y. KRISHNAN: 
SHRI A. K. ROY: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether the Working GrOup 
on Film Industries has suggested 
that the entire subject of cinema 
and film industry should be brought 
within the purview of Central policy 
and Central control in order to 
evolve a national film policy; and 

(b) if SO, the decision of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION 
AND BROADCASTING (KUMARI 
KUMUDBEN M. JOSHI): (a) and 
(b). Yes, Sir. The Working Group 011 
National Film Policy has recom-
mended that the entire subject of 
cinema and film industry should be 
brought within the purview of Cen-
tral policy and Central Control. The 
State Governments haVe been con-
sulted in the matter. Suitable deci-
sion will be taken by Government i'n 
consultation with them. 

InvestlptloD for Barrak Dam. Project 

1057. SHRI SONTOSH MOHAN 
DEV: Will the Minister of ENERGY 
be pleased to state: 

(8) when did the investigatit1n 
for Barak Dam Project start; 

(b) how long will it take ~urther 
to complete the Project Report; and 

(c) what is the expected date for 
implementation of the construction 
work of the Project? 



I 

7'.tiE ia.mS.nR or STATJ: IN' 
THB M1N1S'l'BY OF ENERGY (SHlU 
VI1CRAM MAHA.1AN); (8) to (c)~ 
At the instance of the North-Eastern 
Council, the investigation for , high 
daD! at Tipaimukh just below the 
con1luence of the river Tuivai with 
Barak were started by the Central 
Water Commission from Ootober, 
1977. The inlVestigations are in prog-
ress. However, the current disturb-
ances in the N orth-Eastem Region 
has aftected the pace of work. The 
investigations are expected to be com-
pleted by June, 1981 and preliminary 
feasibility report is expected to be 
ready by December 1982. t 

It is expected that the completion 
of the project will take 8 to 9 years I 
which includes the time taken for 
building up the infrastructure like 
road residential colonies etc Efforts , . 
are also being made to advance the 
date of commissioning of project. 

Number of vlllares eleetrilied in 
Oru.a 

1058. SHRI CHtNTAMANI JENA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) th-e number of villages elec .. 
tl'ified in the OriSSa State so far; 

(b) how does it compare with 
other States; and 

( c ) what steps the 
proPOse to aCC'elerate 
in the State? 

Governmeftt 
electrificatfon 

THE MINISTER OF STATE IN 
THE MINISTRY OF ,ENERGY 
(SHRI VIKRAM MAHAJAN): (a) 
According to the latest progress re-
port received from the Orissa State 

Electricity .Board, 17,439 villages had 
lbeen electrified in tbe State uPto tJhe 
end of August, 1980. 

(b) A Statement indicating the 
total number of villages and those 
electrified up to 31-8-1980, along with 
the percentage level of electrification 
in the different States/Union Terri-
tories jS enclosed. Even though there 
are some states which have 'Crossed 
the national ave~age of 44.5 per cent 
village electrification, there are seve-
ral others, which are lagging far be-
hind the state of Orissa in the matter 
of village electrification. 

. (c) Rural Electrification Program-
mes are formulated and also imple-
n1ented by the State Electricity Board. 
The Rural Electrification Corporation 
assists the State Electricity Board in 
formulating financially viable and 
technically feasible rural electrifica_ 
tion schemes for which loana assist-
ance also is made available by it. 
For financing schemQs in the tribal 
and other backward areas of the 
State, the Corporation makes avail-
able funds at liberal terms and con-
ditions. The Planning Commission has 
allocated an amount of RS. 9.60 crores 
for financing rural electrification in 
Orissa for the year 1980-81, out of 
which 6,30 crores are made available 
through the Rural Electrification Cor-
poration and Rs. 3.30 crores are pro-
vided under the Normal Development 
Programme of the State. The target 
fixed is electrification of 1,,600 new 
villages. It is hoped that the State 
Electricity Board will utilise the en-
time amount and achieve the target 
fixed, thus, accelerating 1electrift.ca .. 
tion of villages in Orissa state. 

Statement 

INHABITED VILLAGES ELECTRIFIED"-J97 I CENSUS 

81. States/U .Th. 
No. 

I Andbra Pradesh 
2 Assam 

._._--_ ..... __ . 
Total 

number of 
Villages .......... _._-

!l 
.. "'''----

!l74221 

21,995 

Villages electri- % Village el ~ctrj-
fled ss on fled as on 

':t 1-8-1 g80 3I -R- rqao 
3 4 ._--

17 0 14 (.) 62'5 
4,486 !lO'of. 
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. __ 

I 2 3 4 

3 Bi!lar 67,566 20628 (c) 3°'5 

4- Gujarat Ie,275 . 11,336 62·0 

5 Haryana 6,73 1 6,73 1 100'0 

6 Himachal Pradesh 16,916 '9,236 (d) ~4·6 

7 Jammu & Kashmir 6,50 3 4,5!)2 t·)(a) 7n '0 

B Karnataka 26,826 16.378 61 ' I 

9 Kerala 1,268 1,268 100'0 

10 Madhya Pradesh 70,883 2;,0;0 32 '5 

II M a ltal'ash tra 35,778 26,028 72 '7 

12 Manipur 1·949 322 (c) 16'5 

13 Meghalaya 4,583 596 (C) 13'0 

14 Naga1and 960 343 35'7 

15 Orissa 46,992 17,439 37' I 

,6 Punjab 12,188 I 2 , I 26 (-f-) 100· 0 

17 Rajasthan 33,30 5 13,931 (b) 4 1 .8 

18 Sikkim 2 15 75 ~4'9 

19 Tamil Nadu 15,735 15,571 99'0 

20 Tripura 4,727 792 16· 8 

21 Uttar Pr9desh 1,12,561 39,664 Cd) 35'2 

22 'Vt"st Bengal 38,(}74 13,3("2 34'9 
...... -.-------------.._---------

Total (Statl's) 57 1 ,25 1 2,54,870 44 ·6 
-----....... -----------------

I A. & N. Islands 390 101 25'9 
2 At'llnachal Prades1. 2973 29 1 9. 8 

Cb.andigarh ~6 ~6 1(,0 '0 

4- D. & N. Haveli 72 52 72 '2 

5 Delhi 243 243 ICO'O 

6 Goa, Daman & Diu 409 355 86·8 
7 Lakshadweep 10 9 9°'0 
8 Mizoram 229 27 I I ·8 
9 Pondicherry 333 333 100'0 - ...... ---.---._....~--._..--- ....... --..._ ...... -- ..... -

Total (U.Ts) 4685 1437 3'70 
.......... _.-_,,__--- ...... _------ ............ --------

Total (All India) 5,75,936 2,56 30 7 44'5 

----_ ........ ~-------
(* )-Figure provisional 
(+ )~-52 villages have been declared uninhabited 
(a),,-A4I on 31-12-1979 (b)'"-As on 31-5-1930 
Cc)"-A~ on 30-6-1980 (d),,-A, on 3 I -7-1gSo 
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c'lie i ;r~lf Sf~!IT ~ ~~ \iff;:f efl'T 
~ 'lTCf'fT ~ I ~"1'~:q'lfif mlffff era . 
futn·, f~ ~T7: CflT ~ntCf ~)~ ei 'fR 
~r c~te i ~~r ~~~ i q,-~ 
;f' f;:prflf f(1lfT \;fT~m I 

Central Guidelines to States regarding 
Advertisements 

1062. SHRI HANNAN MOLLAH: 
PROF. RUPCHAND PAL: 

Will the Minister of INFORMA .. 
TION AND BROADCASTING be 
pleased to state: 

(a) whether there are any guid,e-
lines from the Central Government 
to state-Governments regarding ad-
vertisements; and 

(b) what is the principal of the 
distributi.pn of advertisements of 
~entral. Gover.nmea.t? 

THE DEPUTY MINISTER IN 
THE MINISTRY O.F INFORMATION 
AND 'BROADCASTING (KUMAR! 
R:UMtJtDBHEN M. JOSHI): (a) No, 
Sir, 

(b) Central Government advertise-
ments are released to newspapers and 
Journals to meet varying publicity 
requirements of the Government on 
the basis of 'p-rinciples' underlying the . 
Advertising Policy in force, copy of 
which is placed on the Table of the 
House 

(ADVERTISING POLICY OF THE 
INDIA) EFFECTIVE FROM OCTO-

BER 1, 1980. 
'A' Preamble 

1. The Directorate of Advertising 
and Visual Publicity places advertise-
ments in various newspapers/journals 
on behalf of various Ministries and 
Departments of the Government of 
India. A number of autonomous bod-
dies and Public Sector enterprises 
channelise their advertising through 
the DAVP. 

2. The primary objective of Gov-
ernmenf advertising is to secure 
widest possible coverage through 
newspapers which circulate news or 
comments On current affairs and 
standard journals On science art, , 
literature, sports, films; cultural 
affairs etc. While giving advertise-
ments,. ;political affiliations or editorial 
policies of the pUblication con-
cerned are not taken into account. 
However advertisements would not 
be issued to newspapers journals 
which incite or tend to incite com-
munal pas~ons, preach violence, 
offend the sovereignty and integrity 
(If India or socially accepted norms of" 
public decency and m·orals. 

'B' Policy guidelines 
1. Keeping in view Government 

Policy publicity requirements and , 
availability of funds a balanced and 
equitable placing of advertisements is 
aimed at. Government advertisements 
are not intended to be a measure cof 
financial assistance to newspapers/ 
journals. In pursuance of broad social 
objectives of the Government, and in 
order to achieve parity of rates bet-
ween various categories of newspapers 
appropriate Vv"eightage/consideration 
may be given to:-

(a) Smal and Medium news-
papers/journals; 
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(b) Specialised scientific ati'd tech-
nical jourl\als; 

(c) Language newspapers/jour-
nals; and . 

(d) Newspapers/journals publish. 
oed in backward remote and border , 
areas. 
2. Small medium and big news-

papers/jou~nals are categorised as 
<under:-

(a) Small-Upto a circulation of 
15,000 copies per issue. 

(b) Medium-Circulation between 
15,000 and 50,000 copies per issue. 

(c) Big-Circulation above 50,000 
copies per issue. 

3. In selecting newspapers/publica-
tions for placing Government adver-
tisements the following considerations 
may be taken into account:-

(a) Coverage of readership from 
different walks of life, particularly 
in case of national campaigns. 

(b) Reaching specific sections of 
'people depending upon the message 
10 be c,onveyed. small and Medium 
newspapers will get major conside-
ration in motivational/educative 
campaigns. 

(c) Any other category of news-
papers/journals /publications whic~1 
Government may consider from 
time to time appropriate for bona-
fide reasons 

(d) House journals house maga-, 
zines and sOuvenoirs will not ordi-
narily be used for Government 
advertisements. 

4. The DAVP will use newspapers/ 
jourpals with a minimum paid circu-
lation of not less than 1,000 copies. 
Relaxation, however may be made 
in the case of the fohowing:-

(a) Specialised /Scientific/techni-
cal ffiournals with a paid circula-
tion of 500 copies per issue~ 

(b) Sanskrit newspapers /journals 
and newspapers/journals published 
in backward border or remote areas 
or in tribal' languages or primarily 
meant for tribal readers, with a 
mInImum paid circulation of 500 
;copies '~r issue. 

I ri '~ 

5. Newspapers/Journals amould 
have ~",~te:rrUPte4 and relU1a;r 
publication for a period of not less 
than four 'Plonths and should comply 
with the provisions of press & Relia-
tration of Book Act, 1867' before they 
qualify for consideration for placing 
Government advertisements. For 
Quarterly journals, they have to bring 
out at least two issues before they 
are considered. 

6. Newspapers/journals should 
have the following minimum print 
area to be acceptable for Government 
advertising: -

1 eriodici ty Print area not less 
than 

-~----........... ~~ ....... ,.._---
Dailies 

Weeklies & Fort-
nigh tlies ~ . 

Monthlies & Other 

760 Std. Col. ems 

• 480 Std. Col. em4J. 

Periodicals . ..~~. ~g60 Std. Col. Cm~ 

----------_. . 

Exceptions might be made in the 
case of newspapers/journals published 
in tribal language or primarily for 
tribal readership. 

7. Circulation of all newspapersl 
journals should be certified by a 
Chartered Accountant ro by a profes-
sional and reputed accounts body or 
institution. However, newspapers 
having a circulation upto 2,000 copies 
per iSSUe may submit a certificate 
from a Chartered ACCOUntant or frOm. 
the -concerned District Magistrate. The 
circulation figures, if found incorrect 
at any time, will render the papersl1 
journals ineligible for advertisements, 
besides any other action which Gov-
ernment may deem appropriate. 

'C' Advertisement Ra.te8 

The Rate-Structure for Government 
Advertisements will 'be worked out by 
DA VP on the basis of the principles 
enunciated above. The DA VP wm 
enter into appropriate rate eontractIJ 
with individual newspaperl,journa1& . 



,8a1e, ., ~ OU.tI;_r Ka.waIt 
1083. SHltI ., PBABB'O: Will the 

Minister of pETRoLEuM, cs:mM1-
CALS" . anc!' FERTD..JZERS be pleased 
to atate:" 

(8) whether K.uwait has agreed to 
sell crude on to India to meet the 
immediate need; and 

(b) if 10, the details thered.f? 

THE MINISTER OF PEn"ROLEtJiM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI) : (a) and (b). 
Yes, Sir. It would not be in the 
national interest to divulge any fur-
ther details. 

stock Posttioa. of Crud.e on 
1064. SHRI E. BALANANDAN: 

SHRI SAlFUDDIN CHOU-
DHURY: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state': 

(a) month-wise stock position ef 
crude oil and its disbursement for laat 
six months, state-v.-ise; and 

(b) the total storage capacity fer 
erude oll? 

THE MINlSTilR OF PETROL.E'UM, 
CHEMICALS AlND FERTILIZERS 
(SHKI P. C. SETHI): (a) and (b). 
Our stock position of crud oil during 
the past' six months has been quite 
sufficient for our requirements. It 
would DOt be in the national interest 
to disclose any further details. 
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Shortqe of Kerosene in Karuatat.a 
state 

1066. SHRI K. MALLANNA: . Will 
the Minister of PmrBOLEtJ!4, CHE-
meALS AND FERTILIZERS b~ plea-
,sed. to state: 

(8) whether Government is aware 
that there is an acute shortage of 
loero~ne in the state Of !Camataka; 
and -; . 

(.b) 'if 'so, the detalls regarding the 
.uppl¥ Of kerosene oil durin, the last 
teur months to the State' of K.ama-
tau· .'~y. the' centr.l Government?·- , 



THE MINISTER OF PETROLEUM, 
C~CALS ANIO FERTILIZBRS 
(SHlU P. C. SETHI): (a) ~e month-
ly allocations of kerosene to all States, 
meludiq Karnataka, are baaed on a 
5 per cent increase over the actual 
sale of this product during the f!orres .. 
ponding months in 1979. The sale of 
kerosene in Karnataka haVe general-

'. J&r been in Une with the allocations 
during th1e last few months. The dis-
tribution of kerosene within the state 

: is the responsibility of State Govern-
,ment and they have been advised to 
ensure equitable diStribution Of the 
product so as to meet all the essential 
needs of the consumers within this 
level of allocation. 
- (b) The d'etails Ii)'f allocation and 
sales of kerosene in Xarnataka bet-
ween July and October, 1980, are as 
under:-

Month 
---
July, IgBO 

August, I g80 .. • 
September, 1980 
Otctober, 1980 

Figures in Met,ric 
Tonnes 

AlJ(\c~tion SaJ(1i 

18,790 18694-
~ 19,000 19536 

J9,foo J9766 
18,820 l897S 

(Provi-
sional) 

RiSe in price of Aviation Gu 

1067. SHRIMATI PRAMILA DAN-
DAVATE: 

SHRI RATANSINH RAJDA: 

Will the Minister of PE'rROLEtJ'M, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that the 
price of Aviation gas was raised en 

· .~\Ufe S, 1980; and 

(b) if not, when was the last price 
01 aviation gas raised? 

· THE MINISTER OF PETROLEUM, 
· c:.EiEMICALS AiND FERTILliZERS 
~. !~HRI P. C. s»rHI~ (a) No, Sir. 
, .~. (b)' The price of Aviation gas was 
""raised last to Rs. 66G4.64 'Per KL Ex .. 
stor'age Bombay w,e.i. 15-1·198G. 
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Plan to Generate 48,010 M.W. Power 
thrOU&'h, II1de1, Thermal alld 

Atomie Power 
1069. SHRI K. P. SINGH DED: Will 

the Mlnister of ENERGY be pleased 
to state: 

(a) whether it is a fact that hiI 
Ministry has drawn up a plan for ihe 
generation of 48,000 M.W s. power 
during the next ten years; 

(b) if SO, what is the break up of 
the plan in So far as it relates to (D 
hydel power, (ii) thmnal power, (iii) 
atomic power and (iv) other Bourcea; 
and 

(c) whether new pOwer units are 
also envisaged in the di1!erent parll 
df the country and if so. ,their namel, ~ 
capacities and investment prop.Gfe41 t 
,·,THE MINISTER 'OF'-*,STATE \r'lN ' 
THE MINISTRY OF ENERGy (SlnU 
,VIltRAM MAHAJAN): (~ 'to (C,). 
The Working Group on POVfer set up 

I 
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by the Plannirlg Commission to reco,m-
mend the power programme for in-
c~usion in the Sixth Plan (1980-85) 
had identifted a tentative programme 

.,t of addition of about 48,000 MW dur-
'. ing the 10-year period 1980-90. This 

consisted of addition of 20263 !IJ..W dur-
ing the Sixth Plan and 27910 'MW 
·t1uring the Seventh Plan periods. The' 
additions envisaged during the Sixth 
Plan period included 4755 MW from 
ongoing and sanctioned bydro elec-
tric projects, 13988 MW from on~ing 

, and sanctioned thermal power pro-
jects, and 1160 "MW from ongoing nu .. 
clear power plants and 360 'MW from 
hydro projects then awaiting invest-
ment decision. The addition of 27910 
JIfW during the Seventh Plan period 
was to be achieved as follows:-

~ (i) Ongoing and sactioncd 
hydro projects .4402 MW 

(ii) Ongiong and sactioned 
thermal projects • . 4450 ~.fW 

(iii) Schemes already drared by 
the Central Elertricitv Autho-
rity. but awajting de~rance <)f 
tIle Pbnnitlg Commission 
H}dro \1 . 30~5 !\'IW 

,. Thennal . '32 30 !\lW 
(iv) .Balunce from projects to 

hr identified and tentatively 
identified'~ . . J2790 

M'V· 
(* Possible contribution from 
hydro 7764 MW,- .!\'ucle~r 235 
1,{W and balanct' Thermal) 

'\ The details of schemes tentatively in-
cluded for benefits, during the Sixth 
Plan period are given in Annexures I 
and II and the details of schem,es ten-
tatively included for benefits during 
the periOd 1985-90 are given in An-4 
nxes III, IV and V. [Placed in Lib-
rCLry. See No. LT-1422/80]. The 
Working Group had also worged out 
the requirements of funds for the 
~eneration programme recommended 
~by them and the complementary 
transmission and distri·bution and 
Rural Electrification facilities as Rs. 
23433 crores comprising:-

Ceneration 
(l'ran'lmission. . . 
rural Electrification 
~, n!"ey and investigation 
I CI~nce and technolog) 

(Rs.in crores) 
10,645 
9,558 
2,900 

250 
80 

. The Sixth Five-Year Plan .1980-15 
has not yet lbeen finalised by the 
Planning Commission and the appro-
val of the National Development 
Council has not yet !been obtained. 
Precise targets of additions of gene-
rating capacity in the plan period 
1980-85, the schemes fram wruch the 
targetted additions would be derived 
and the funds that would be made 
available for the power programme 
in the Sixth Plan will be known only 
after the Sixth Plan is finalised. 

q"(-"(¥f('f "''t "l:¥1(T 8' if 
~e ~"'" it; ;nq 

1070. '11 ~'l1lIQOi ~: em-
~~, ('fi,Qit "'~ ~ lRfi ~ 
~ tT !m ifM fcF : 

(if)) ~ it ~-ij<CfiI{l ~ 

~(CflIO~it;~ ~it;;n1fwf 

~~Cf)(tft~6:~~~mt~~ 
~r t o'fT fttr.l ftfi"~lfT ~ ~~) Cfif 
~?iT{'1 fertfT ~ i ~~ t ; 

(,,) 1 ~T ~ ] ,;; 1980 

acti CfiT ~8 ~ ~"~'f sr~(fi ~li~ IRT 
~~w'i en fCfiO;fj .. fcr.nifT lfTerr ~ "3tq"T-
~ g'm 'l"i'( ~cn~ff ~\Cfl ~r 'STfCf-

c:;r ~~ 1flfT t ? 
(rr) fCfim'ft tfi) ~t~ f~~ tTt{ 

fcrt''l;:'f JrCfiT~ *' ~~(~t (fiT ~:qT'f 

lL"f-lJ' Cflrf ~ ? 
ityTf~, (9t"" a)'{ ~'{1f; ~nn".q 

if ~ ",,1 ( t.lT "'.1"( r~) : (~) 
m (V). 1 ~T it 31 If(, 1980 
ijCf) ~ qqfu t U<r;r C{1 i a all < ;r.t1f, 

~~, ~ ~, aNlf~d ~;A: 
~ ~ :a~lf(ld ~ tfiT ~ iI'R'1T 
~ f~q(OI qtJ fatCi(OI "'-1 't ~ it 
~ ~':-

11rilr1T '3~ <Chl ctn" ~ ~ It'I' 
~ ~ F ~ it fii~(Wfd' ~ t 
ift~~,~, ~'li~ 
~ ~O">,l1i'" ~ ~ ~, <4(.'4 
ctr~ ~W ~~~··tl 
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(~) ~~~f~ .. 
'1ll~Il if (r ttl ~ t 

f.if(Of-1 

~~ 1fn' '""i"(ff, ~ 
~ ~r~ 

1. qi'fj',""~ ~ ({{'4ft ~~­
\jf'if ~ 000 rn 

it) 

~ ~ if1lf/~ ~ \3cql«ft 

1 

~ 
:fm;r fC(~ I < 
"fau.i 
ql;flqa 
M~c:6 

art<<<i~;< 
~-I 

.,1*1 ~tt II 

~ 
crtr;fi 
~ 
~-IV 
;CI1~I+tUi~ 

.. ''if\~ I 
~-II 
(I'd <it;{1' 
~ 
JIl'm 
\N~ 

~ (1 \iI'1I:4(\, 
1980 

2 

" 31 qf, 
1980) 

3 

80 18.0 
152 
235 
235 
219 
131 

45 
152 
152 
152 

15.6 
35.9 
25.3 
6.8 

17.0 
4.7 

!f1;:lf 
~ 

26.5 
10.5 

90 34.9 
75 16.6 
82 18.8 

152 50.3 
40 

120 11 ... 
70 27' 1 

176 63.5 
24 8.4 

2382 391.3 

-_._-------
1 

ifft~ 
~ 
m 
~ 
;f)m 
c::a;~lf('1 
C\ 

~~ 
ql (IUltt) 

2 3 

236 76.1 
84 21.1 

152 45.4 
207 44.1 
171 60.4 
258 89.9 
156 18.1 

10 0.1 
16 2.8 

4 1.3 
---- --....._. 
1294 359.3 

215 92.3 

215 92.3 

3891842.9 

II. '6Tt"fn; a;~ 
( ~ ~r 9;l'Ffi'~ ttl' ~r i 0 0 0 e;fi ~) 

~te ~;;r;r /~~~ Gfr~ ~~tffG"i 

1 

. ~. ij «I·a Q 
~ 
lfmf 

~-II 

~IV -

ef+TffT (1 ~r 
1980 
~ 31 
if'(~ 1980, 
~) 

2 3 

45 15.4 

112 39.7 

114 13.9 

75 16.8. 
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Vir 
~~ 

'(~o~oqro~ 
fij,"« 0 . 

•. q,{~Tt).~ 

2. 

90 
44 

35 
150 

665 

3 

1.8 

8.9 

4.5 
4.4 

105.4 

~tcu 50 17.2 
~ 104 28.2 
~~ 42 11.6 
~lm' 73 18.7 
C\ 

~~ 10 3.4 
~o~otfto ~ 201 57.8 

~(~) 480 136.9 

If.~) .~ 

ifilf'g(1, 127 70.3 

~ lfttr ('Cfi"+{f +tT) 1272 312. 6 

~tf,'" 

8.6. 1980 ~ ~ elmf~ 
r",qewOt ifl 'l,*,¥j<1 ~ ~Ga' \3q (Ofil 

em ~ ~ 'l.~ 

.--------
1 2 

~. ~lEIT 2000 

2. ~~~ 3050 

~1. ~ . .ft."'. ( 1 7- 1 7-1 7) 2200 

i 2 

4. q1!11fI1*' ~~ 
~ (15-15-15) 1800 

5. tttf·tft.t. ( 19-19-19) 2500 

6. ~ttlM4q q)1~e ~ 

(20-20-0) 2200 

7. "Ilti{N'iI%a 
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8. '4 ij)f'1lH1 ~ 
~ (16-20-0) 1950 

9. lff(lrr Ci ttl f'·POl q 
" 
~~ (24-24-0) 2600 

1 O. lfftlfT q ij) f~ 1I ~ 
C\ 

~ (28-28-0) 3050 

1 1. T,ff.tft.if;. (1 .-28-14) 2600 

12. ~.tft.if;. (10-26-26) 2500 

1 3. ~. tft. ~. (1 4- 3 5- 1 4) 290 0 

14. ~.tfT.t. (12"32-16) 2750 

15.~ ~~ 
(~I~~I<) 2200 

1 6. ~ 'hlfcba ~ 
(~) 2050 

-~, ~1.'''I~ if "'" ~ at" .. 
f"'t ftn"f..,q 

1971. 'i't aU)15 q~m : m 
~)f~, ~ al"f: ~ QT ~ 
~ ifiT FIT ~it ~ : 

.:/(;rr) i!flfT If( " t fiifi' ij (itt. ( it 
~ ~. ~ ctfr ~ t ft;rQ: ~ij~i4( 

(I31ft4I~) it ffJror Cfmt ~ ~ 
mr & ; 

(v) iiftTT ~ \iT " t f1fi ~ ·w (trl"Pf~~ ~ it) ~ ~ fqt;ff 
,t; 

, 
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( ~ ) l.Ift ~, ~ epff ij (dfi' ( ifft 
1It Gti~ifi() ~ fdfi' ~ ~ij~ic( em 
1t~~~~~~~11: 
~ ttl ff( t; 

( 'If) trft ~, at c;p.rr ij «it ( ~ 
tft't ~ 1f'T qm ~ itl ~ \11':1(1'1" ( 
.. if ffior ~ fq;-{ ~ qro:\l rn 
.,~~~~; 

(To) lift ~, m ~~ 1m ~ 
it; ft=rtt ~ 1ft ~ ~ €,q {q I CflIT 

t; sfn: 
(;q) trfq~, m ~ * ~ ~ 

t 1 
q.,~~q, ~" ~ ~ QT 

(~ Sl'fmT;:r;r ~t) : (~) \(t, ~ I 
iiij('1~< «1\i1~) ~ it ~ ~ 
1 96 5 it \f I <..,., fcfi<rr ~ tIT 

( .. ) '*f, ~ I 

(~) qlfCfi~I'1 it ~ qf(~~ 
Q~ '1 ~ al<f ctr qfuf'ffrn it ~ m-« I \ijf~~ ~ ~ ~ 
~ ~ ~ J 

(!f) Jtij<14< ~ it ~ ~ 
tfilt~'1 liifi+4't4 ~, ~ ~ ~ 
f4i"zrr \ill ~ ~, iti qf(oll4'ffGt€4 ~fC:r 
~~ ~lq.1Itii en: ~ ~ J 

(1=) Cfti 1980-81 t ~ 
4\f$i?t< it; fCflstl'1"<I m ~ it ~ , . 
dCfi"l~l ~ m'1 8/12 Ni(1~f1'1G( fin it 
'1CifiiXt")4 ~ m- GfTwl em- sr~m-cr t I 

~lletl Generatlnf CapaeitJ' el 
IIltlrapnatha aD4 BacWpar 

POlfer ~taU.. " 
'j 

1072. SHRI RAJESH KUMAR 
SINGH: Will the Minister of EN'ERGY 
Itt. ;p~ to state:: 

fl' 

;'~~ w~t;' -mat.ll~ . ,enerath\c 
qpaeity Of . the ~drapraltha and 
J¥darpur th~mal )?ower .. tions fa. 

Delhi and what is their present rate-
of power generation; 

(b) what. are the main cause. :for 
the shortfall, if any, in the power-
generation by these power stationa; 

(c) to what extent the Capital city 
of Delhi receives pOwer supply from 
the member States of the N ort.h.ern 
power grid to meet the .ap betwe • 
demand and supply Of power sad 
wthether the ~oply is regular; a.d 

(d) the step. taken by Government 
to improve the power generation of 
the above mentioRed power atatlons!' 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRr 
VIKRAM MAHAJAN): (a) The pre-
sent installed generation capacity of 
Delhi Electric Supply Undertakina 
(bldraprastha and Raj ghat Power 
Stations) and Badarpur thermal power 
station and their present level of gen-
eration is as follows:-

System 

DESU . 
(IP & Rajghta) 

BT.P.S .. 

InstallNl Present 
capacity level of 

(drratcd) gt nuat;nn-

'0" 

~ (M\V) 

485 20(1-300 
(Unit 2 of 
Ioo.MW 

. is out fiJl 
,. "mainte-

nar:cc) . 

--- ._. __ ._--_._ 

(b) The power position in Delhi has 
greatly improved as compared to last 
year and at present IP and B.T.P.S. 
normally meet the requiremen t of 
!Delhi. The main reason for shortfall 
of ~en~ation at times at these power 
stations has primarily been due, to 
outages of the generating units due to 
tube leakage, problems in millin~ 
plant and ot~er auxiliaries etc., qua-
lity ot coal and non .. avaUability of 
spares readily. 



. ' (e) Th'eft itt DO' ftrln ~UDe1\t 
for 1UPpl)' of·pow. to· Dathi by .. 
cORltiNentt . ., NortbIi'n ... .... 
Gri.~ 'At pr8llHt ·the ·oomWned ... • 
ratin, capacity of DESU and BTPS. is 
adequate to meet the d.maad· of 
power in '·Delhi. However, at tialea 
due to outa'e ot generatiriC units, 
Delhi is faeed with shortage of. power, 
on a few occasions when aseistance ia 
taken from BBMB system depending 
upon the level of generation in the 
grid. 

(d) A number of stepa. have been 
taken lor improving . the performance 
of Bailarpur thermal power station. 
These measures includes: 

(i) Plant Betterment prop-am.me 
has been prepared tor early stabili-
zation of the recently commissioned 
210MW unit. 

(ii) Project .RenQvation program-
me has also been ta1len up tor rec-
tification Ireplacement of variOUg 
deficiencies/parts of the plant and 
equipment of the 3 X 100 MW units. 

(iii) Operation and maintenance 
practices have been .streamlined on 
modern operation and maintenance 
practice,. 

(iv) Coal suppliers have been 
requested to seJld coal of the re-
quisite quality. 

Similarly, steps have also beea tak .. en' to improve the performance of the 
Indraprastha thermal power station. 

ReiaxatJOIl In Beet.rlctl ... of M.B.T.P. 
Aet OR ProdaCtioa of GHds 

1073. SHRI AMAR ROYPRAiDH~: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) whether it is a fact that GOY-
ernment. have decided to remove res .. 
trictions on the production of goods in 
excess of capacity by the Monopolies 
and Restrictive Trade Practices Act 
'ompanits to the extent that they are 
eXpOrted ouWd. lDdia; and 

, (b) it .. 80,' the rea ... theraCor? 
1m! KINisTIm OF LAW, JUS,· 

TICE. AND CO~.I\N!Y AlTAIBS 
(~ P .. SHIV '~): (~) .. and 
(1.). The ___ , i. UDder c0DSi4eration. 
Critella ,... 1b'ID.r, M' ......... to '0 ...... · ...... 

l07-t. PROF. RUPCHAND PAL: 
Will the Mmister of INI"OBIIATION 
AND BR.OAOJCASTING be pleased to 
state what is the amount of aclvertie&-
menta given to ten top Nt.tioRal Daily 
Newspapers during tM last three 
years! 

THE DEPUTY MINISTER IN THE 
MliNISTRY O,F INTORr.MA.TION AND 
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): The quantum 
of advertisements given to individual 
newspapers is treated as confidential 
in public interest. 

SettiRr up of Coal D~ for tile 
Stil_ 

1075. SHRI B. V. DESAI: Will the 
Minister of JlNERGY be pleased to. 
state: 

(a) whether Unioll Government have 
decided to set up coal dumps for • 
~tes; 

(b) it so, when the same are likely 
to be set up; 

(C) what will be capacity of each; 

Cd) in which State they are to set 
up and what about other States; 

(e) \\:hen the 'work on these. is 
likely to start and when are thtloy 
Hkely to be completed; and 

(f) total cost of expenditure 
involved? 

THE MINISTER OF STATE IN. 
THE MINISTRY 'bF ENERGY (SHRI 
VIKRAM MAHAlAN): (a) Yes, Sir. , . . t 

(b) S~ps are ~g taken to set up 
these dumps at the earliest date. 

(c) In t~ initi~ stages' t raIlesl 
month of soft coke" would be moved' 
tc these dumps in U.P. and 2 rakesl 
month each' to the' 'aumpSt :iil Haryanil., 
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and 'Punjab. Details in respect of 
other States are being worked out. 

(d) These dumps are to :be set up 
initially in U.P., Haryana, Punjab, 
,Gujarat, Himachal Pradesh and Tamil 
,Nadu., The se.tting up of dumps in 
other States would be ,considered at a 
later date. 

(e) Steps are being taken to set up 
these dumps at the earliest date. 

(I) 'No -capital expenditure in set-
ting up, these dumps is anticipated as 
the Railway siding and other facilities 
exist at theSe dump sites. However 
the cost of operating these dumps is 
being presently examined in consul-
tation with the concerned ,State Gov-
ernments. 

Sllorta,e 01 Essential DruP In Metro-
poiltan Cities 

1076. DR. SARAfDISH RO'Y: Will 
the Minister of PETROLEUM CHE-, 
MICALS AND FERTILIZERS be 
pleased to state: 

Ca) whether Government are aware 
tha~ the essential drugs needed for 
delivery and post-delivery cases, high 
blood pressure, hypertension, leprosy 
and dysentery are totally non-avail-
a ble in Delhi, Calcutta, .Madras and 
Bombay; and 

(b) if so, steps taken by Govern-
ment in this matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(S,HRI DALBIR SINGH): (a) No, Sir. 
However, il*>rta.me at ~me speclfid 
brand form.u1ations needed fOr delive-
ry and post-delivery cases, high blood 
pressure, hypertension, leprosy and 
dysentery <were reported periodically 
from among the four Metropolitan Ci-
ties of !Delhi, Calcutta, Madras and 
Bombay. 

(b) Govt. monitors the availability 
01 life saving and essential formula-

'tiona eVery week. Remidial action. to 
relieve shorta'le is taken by te:t,gra-
.phically advising the manufacturers ot 
specific; brands JIIePOrted. in shortace 
and the manufactUrers of the eQ.uival ... 
ent products also to ru-sh supplies to 
the places from where shortages were 
reported. I ,) 

Hyde! Power Project at Anc1hra" 'fehsil 
Bohru of Himachal Pradesh 

1077. SHRI JITENDRA PRASAD: 
Will the Minister of ENERGY be piea-
sed to state: -

(a) whether Central Government 
are executing a Hydel Power Pr.ject 
at Andhra, Tehail Rohru of Himachal 
Pradesh; 

(b) whether local people are being 
denied employment On this On the 
pretext that most of technical/non-
technical and ministerial staff is re-
cruited at Simla and sent there; 

(c) whether Government have 
received any representations and 
complaints in this behalf; 

(d) if 80, what acWm it81 been 
taken on these ~omplaint8 and wbat 
steps have been taken to provide em-
ployment to the local educated unem-
ployed graduates and matriCUlates in 
the ministerial cadre through local 
empleyment exchange at Cldrgaon and 
Rohru; and 

(e) it not, the reasOns therefor? 

THE' MINISTER O.F STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN: (a) to (e). The 
hydel power project at Andhra, Teh-
sil Rohru of Himachal Pradesh is be-
ing executed by the Himachal Pra ... 
desh State Electricity Board. The 
requisite infonnation in the matter is 
being collected and will be laid On the 
table ot the House as soon as it be-
come. available. ' 
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1079. SHRI BHIltHU RAM JAIN: 
Will the Minister of mFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether it is a fact that Gov-
ernment propose to open newsprint 
distribution cenU'es in all tile districts 
of the country; , 

(b) whether it is also proposed to 
abolish sales tax On newsprint with a 
view to bring down the cost of pro-
duction of the end-product; and 

(c) if so, the details theret>f? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUMUD-
BEN M. JOSHI): (a) Government 
have agreed in principle to the sug-
'gestion that more depots should be 
opened for the sale Of newsprint. Or-
ganisations of newspapers haVe been ~ 
requested to suggest the location of 
the new depots. There is, however, 
no proposal to open such depots in all 
district headquarters. 

(b) to (c). State Governments have 
been requested to exempt sales-tax on 
newsprint for the benefit ot news.., 
papers particularly the small and 
medium newspapers. Some State 
Governments have reacted favourably. 

lappl, of LOad. ~h Centre. br 
Sienaeu 

1081. SHRI K. T. KOSALRAM: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whetbeT firm orders have -been 
placed on Siemens for the full com-
plement of sophisticated machinery 
for establishing load despatch centres 
'within the country; and if so, the'value 
of this order and the names of machi-
nery to be imported; 

(b) whether it is a fact that Hima-
chal Pradesh, Punjab, Haryana and 
Raj'asthan have stated that there is no 
need for setting up load despatch cen-
tres in their States; and 

(c) if so, how the machinery is 
going to be utilised after its import? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIK'RAM MAHAJ AN): (a) Three Re-
gion'al Electricity Boards Northern, 
Western and Eastern, invited tenders 
separately for the supply of equip-
ment for the Regional Load Despatch 
Centres Schemes, the purchase of 
whiCh is being financed from IDA cre-
dit. After the evaluation of tenders 
according to IDA procedures the 
NREB and EREB awarded, Telemetry 
and Computer equipment and associa-
ted equipment in respect of their re-
~ions to MIs. Siemens India Ltd. and 
the WREB for System Diagram Board. 
The total value of order is as follows: 

----,,- ._"'-------_._._-- ._._------_ .... _ --.. ---- -,,-----
S.No. Region:}l Electricity Board Equipment Indigenous iUp- For~ign supply 

2 

3 

N.R.E.B. 

W.R.K~. 

E.R.E.B. 

System diagram Boarel , 
Computer, Telemetry 
& LFC equipmen t with 
spares ~tc. 

System Diagram Board. 
System Diagram Board, 
(lomputer, Telemetry 

and LFC, etc. 

ply (FOR (FOB Prices) 
Prices) 

Rs. 854,9!.l8 
Rs. 6,94 1 ,76~ 

DM 77,,899 
DM 6,839,343 

-_. -.. -,-.-.-.................. ~----- ----------------------------------{b) No, Sir. 
(C) Does not arise. 
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1082. SHRI S. A. DORAI SEBAS-
TIAN: Will the Minister o'f. INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) the criteria followed fOr regula-
rising tbe casual employees who have 
put in more than 240 days in AIR/TV 
Stations; 

(b) the steps being taken to fill UP 
casual vacancies on a regular basis; 

(c) whether the staff artists of con-
tract nature can be proceeded against 
under CCS/CCA rules; and 

(d) if so,. the reasons for not giving 
them regular jobs? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAlRI KUMUD-
BEN M. JOSHI): (a) Broadly 
speaking, the present criteria follow-
ed for regularisation 'Of casual artists 
both . in AIR and Doordarshan are 
as follows:-

Casual artists of All India Radio 
and Doordarshan \vho had been 
booked for (i) 200 days in anyone 
financial year during the years 
1974-75 to 1979-80 Or 

(ii) 365 days during any of the 
two blocks ot the three flnancia 1 
years, viz. 1974-1977 or 1975-78 
are to be considered for regula-
risation against vacant posts ot 
stat! artists subject to their being 
educationally and otherwise quali-
fied for holding the posts against 
which they are to be regularised. 

d» There are no casual vacancies 
of staff artists. The casual staff 
artists are engaged against regular 
posts of staff artist according to re-
quirements. The casual artists are 
regularised Qn the basis of the for-
mula indicated at (a) above. So far, 
179 . casual artists hav·e been regula-
rised hi Doordarshan and 70 casual 
artists in AIR. 

(c) No, Sir. 

(d) Does not arise. 

CompaBi_ with MlDorlt,. Slairehold-
... of . Maa...-.ent 

1083. SHRI DHARAM BIR SINHA: 
Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) the names of the FERA, and 
other Companies to which the Reserve 
Bank of India and the Govemment 
conceded the minority share holdings 
of the manage:plent i.e. the right to ap-
point Chairman, Managing Director 
and/or other members on the Board 
ot Directors; 

(b) whether the Reserve Bank of 
India and Government have approved 
right to nomination to minority share-
holding foreign Companies on the 
Board of DiI"eCtors; and 

(c) if so, the names of such Com-
panies? 

THE MINISTER OF LAW, JUS-
TICE .AND COMPANY AFFAIRS 
(SHRI P. SHIV SHA:NKAR): (a) to 
(c). The control of companies un-
der the Companies Act, 1956 is pri-
marH y determined by the voting 
power which flows from the extent of 
equity shareholding in the Company. 
It can be said that in the case of com-
panies with 'foreign shareholding be-
low 50 per cent, the management of 
the companies will depend on the 
actual distribution of the re-
rnainin,g shareholding in Indian 
hands and the support that , 
any group of shareholders can mar-
shall from other shareholders. If 
the shareholding is widely distribut-
ed, the effective oontrol may remain 
in the hands of the foreign sharehol-
ders who hold a substantial block of 
shares. This is true in respect of 
wholly Indian companies also. 

Irrespective of the . shareholding 
pattern of a company, the" Directors 
on its Board are elected by the share-
holders of the company. The Cen-
tra\ Govemmen~, ho~ve:r:~ exercise 
control over the management by re-
quiring public limited companies and 
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.ivate companies which are subsi-
diaries of public limited companies 
to seek their approval under section 
219 Of the Companies Act, 1956 for 
the appointment or reappointment of 
Managing or Wholetime Directors or 
Managers. Sub-section (3) ot Sec-
tion 269 provides that the Central 
Government, shall not accord its 
approval unless it is satisfied that-

(a) it is in the interests of the 
company to have a Managing or 
Wholetime Director, 

(b) the proposed managing or 
wholetime Director is, in its opi .. 
nion a fit and proper person to be 
appointed as such and that the ap-
pointment of such person as Ma-
naging or Wholetime Director is 
not against the public interest; and 

(C) the terms and conditions of 
the appointment of the proposed 
Managing or Whole-time Director 
of the Company are fair and 
reasonable. 

TheSe provisions apply equally to 
ex-patriate directors who are appoint-
ed as Managing Or Wholetime Direc-
tors in Companies. 

Some companies incorporated in 
India " and having foreign sharehold-
ing the Articles of Association of the , . 
Company have provided at the time 
of incorporation of such companies 
that a certain number of non-rota-
tional Directors (inqI uding Manag ... 
ing Directors) will be appointed by 
the foreign shareholders. :an 'such 
cases the Central Government has , 
no power under the Companies Act 
to change the Articles ~f Associa-
tion, though the powers to approve 
the apPoint~ent and the remunera-
tion o'f ex-patriate Managing Direc-
tors/Wholetime \DiMctors remains 
with the Government by virtue of 
the provisions of section 269 of the 
Compan~8 Act and other relevant 
provisions of this law. Where com-
panies having for.eign Shareholding 
do not ha!,e such provision In the 
Articles ot Association and seek GO-
vernment aPproved' to amend these 
articles, as required under Section 

268 of the Comp·anies Act, (including 
Managing Directors) the Government 
as a matter of policy do ll'ot ap'prove 
ot such amendments. 
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Silortace of Caprolact .. 

1085. SHRI K. KUNHAM.BU: Will 
the ~er I. o1J PJ!:rROLEUM~ 
CHEMICALS AND -nmTILIZDS be 
pleased to state: 

(a;) whether there is a short_Ie ttl: 
caprolactum in the couiltry; 
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(b) if sO, whether Government are 
-importinl it; 

(c) the total production and demanti 
,df. this raw material in the country; 
.and 

( d) the steps taken to increase pro-
duction? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SEtHI): (a) The indi-
genous production is not adequate to 
meet the demand in full. 

(b) Imports are being allowed to 
the extent considered necessary. 

(c) Although the licensed capacity 
for the manufacture of caprolactam is 
20,000 tonnes/annum, the actual pro-
duction has at best at the rate of 
80 per cent of the licensed capacity. 
Tlil.e indigenous demand is around 
40,000 tonnest annum. 

Cd) It is proposed to approve the 
creation of additional capacity for the 
manufacture of caprolactam in the 6th 
Plan. 

Areas lOr 011 shore dri1ling fOr Oil 

1086. SHRI V S. VIJAYARAGHA-
VAN: Will th~ Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) which are the new areas work-
-ed out tar off shore drilling for oil; 

(b) whether Keraia is also included 
in them; and 

(c) details a.bout the exploration of 
,.il during the past three years? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) The new 
,l)fospects/areas for exploratory dril-
ling are the foUowing:-

West Coast 

1. Area lying towards North East 
of Bassein fields and extending into 
the Cambay Gulf. 

2. Ratnagiri off-Shore region 
South ol B-88 field. 

3. The structures ftanking the 
Bombay Hi,h structures to the West. 

4. The clastic basin further to the 
West where the water depth is 100m 
Or more. 

East Coast 

1. Structures ?ft Pondicherry. 

2. Structures off Krishna-Goda-
vari river mouths. 

3. Structures oft Andaman. 
'(b) No, Sir. 

(c) During the past three years i.e. 
from 1977.78 to 1979-80, 51 explora-
tory wells (including one in Keral. 
off-shore) were drilled in oft'-shore 
areas. Out of these, 8 structures pro-
ved oil and gas bearing. These are 
B-37 A, South Tapti, B-38, R-9, 
B-55, B-37 -B, Mid Tapti and 
R-12. Besides tfiese oil/gas 
in small quantities (non-com-
mercial) were indicared in three struc-
tures namely B-51, B-58-1 and B-12 
(Dahanu). 

During. 1980-81 ex~loratory drilling 
and testing in seven new offshore 
structures (includ.iPg one in Kerala 
offshore) so far has resulted in four 
oil/gas disco~ries namely R-7, PY-I, 
AN-l and G-l. 

Import of coal 

1089. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of 
ENERGY be pleased to state: 

(a) whether there is any proposal to 
~mport coal to meet the demand; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN 

THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN: (a) 'and (b). 
There is no proposal to import Non 
Coking coal. However, Department of 
Steel is 'proposing to ~poft coking 
coal to meet the dematrd of the steel 
plan,ts. Government has approved 
import o,f 1.5 million tonnes of coking 
C(\s· for 1980-81 and 1981-82 till date. 
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ForaaJatl~ of ED.." POlley 

1091. SHlU HIRALAL R. PAR,. 
MAR: Will the Minister of ENEltGY 
be pleased to state: 

(a) the details of the discussions on 
formulation of National Energy 
Policy in the 67th Session of the 
Indian Science Congress; and 

(b) the reactipn of Govel7.'ment 
thereon? 

TH.E MINISTER OF STATE IN 
TH.E MINISTRY OF ENER,GY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
The 67th Session of Iridian Science 
Congress held in February, 1980 at 
Calutta. dealt with the theme "Energy 
StrategIes 'for India". The Session 
recommended the need for evolving 
an Energy Policy for the country in 
order to face the energy crisis in the 
coming decade. The recommendations 
deal with various steps needed for 
proper utilisation of available energy 
sources and for the deVelopment of 
new and renewable sources of en~rgy. 

In this connection, it may be men-
tiOned that conSidering the develop-
ments both within and outside the 
country subsequent to the formula-
tJon Of a comprehensive National 
Policy in 1976, the Planning Commis-
Sion had set up a Working Group on 
Energy Policy under the cbairmanship 
of the then secretary, Department of 
Power to carry out a comprehensive 
review of the present energy situ-
ation, to develop a perspective for the 
development of the energy sector and 
to recommend appropriate policy mea-
sures fOr optimal utilisation of avail-
able energy resources. The WOrking 
Group submitted its report in Novem-
ber, 1979. The report has indicated 
broad paths along--' which develop-
ment of the energy sector would have 
to proceed in order to meet the de-
mand of energy in an optimal way 
without compromising on economic 
development. A Cabinet Committee 
on Energy supported by a- Committee 
of Secretaries has 'been set up to con-
8~r the various issues· arising out ot 

the recommendations of the Working 
GrGup. 

News Item captioned "Load Shedding 
. Agiln" 

1092. SHRI CHAT'URBHUJ: Will 
the Minister 0'1. E:NERGY be pleased to 
stat'e: 

(a) whether his attention has beetl 
drawn to a critical stUdy of Delhi 
Electric Supply Undertakini publish-
ed in the 'Hindustan Times' dated 
October 9, 1980; 

(b) what are the points mentioned 
therein and actual facts regarding 
load-shedding, industrial losses due 
to erratic power supply inflated' 
building, power production cost and 
related tariffs, availability of quality 
coal, defective equipments in the 
Badarpur and other plants, revenue 
leakages, corruption charges and 
future planning; 

(c) Government's reaction thereto' 
and steps being taken; and 

(d) steps stipulated to insulate 
Delhi's tuture electric train from er ... -
ra tic power supplies? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 

(b) and (c). Information is given 
in the attached Statement 

(d) Railway Traction LOAd is given 
highest priority and this is totally 
exempted from load shedding. 

Statement 

(b) and (c). Delhi power supply 
has improved considerably as com-
pared to last year. The news-item 
published in cHindustan Times' dated 
9th October, 1980 refers 1)(),. a large 
number of problems a1fecting Delhi 
Electric Supply Undertaking (DESU) 
The news-item principally refers to 
irregular and erractic power sUPply in 
Delhi, restrictions, load shedding. 
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errors in billing, un .. satisfactory finan-
cial position, bad management, poor 
maintenance, unhappy industrial re-
lations, multiplicity, of Unions, ab-
s€nce of a full time General Manag·er, 
etc. The position in respect ot the 
major points brought out in the neW8-
it~m is given below: 

1. Power sho1'tge and load shedding 
in DelhI 

Normally. it is possible to meet the 
power requirements .of Delhi from the 
generation frQm' lndiipraslha Power 
station and Badarpur power station in 
Delhi. However, at times due to 
simultaneous outage of one or two 
Units at J.P. or Badarpur power sta-
tion, the power _.availability becomes 
less and load shedding has to be done, 
even after taking into account the 
assistance from BBMB, to meet the 
situation. Sometimes, dUe to low vol-
tage conditions of the Northern Grid, 
it becomes· necessary to resort to load 
shedding to avoid 'ftamage to the gene-
rating equipment at the power sta-
tions. Normally, wide publicity is 
given by D.E.S.U. in the newspapers 
about the load shedding schedules and 
hours ot load shedding. However, 
during cases of sudden outage 0'1 gene-
rating units, it is not possible to give 
advanCe publicity at the time Of load 
shedding. On 24th April, 1980, load 
shedding had to be done as dUe tQr out-
age of one of the units at Badarpur 
power station the generation level 
came down to 120/170 MW while the 
generation l~vel at I.P. station was also 
somewhat low due to annual over-
bauling on one of the units. The load 
shedding on 17th June, 1980 had to be 
done as a result of system disturban-
ce,S in the N orlhern Grid. 
2. Supply Of coal to theTmal power 

stations. 

Supply of coal to I.P . .power station 
as well as Badarpur power station is 
monitored almost on daily basis by 
the Ministry of. Energy and the Cen-
tral Electricity Authority .(C~} and 
necessary action is initiated for step-
pin, up o'f coal supplies in consulta-
tion with the 'Ministry 'of Railways and 

the Department of Coal. The coal 
supplie.s to the thermal power statjl~ns 
is also monitored periodically by _. the 
Cabinet Committee on Industrial In-
frastructure. The coal-supply position 
to these thermal power stations has 
improved .. 

3. Arrears of billing 

According to II). E. S. U. there has 
been some dislocation Of the billing to 
the consumers due to the introductiol'l 
of computerised scheme in DESU. The 
Government has already set up a 
Committee under, the Chairmanship 
of Member (E and C), Central Elec-
tricity Authority to examine the pre-
sent system of billing to the consu-
mers including delays in sending of 
bills by DmtJ dUe to introduction of 
computerized billin'g system, rea90ns 
for inaccuracy f review tlhe revenue 
collection system and to suggest mea-
sures for overcoming the deficiencies 
and improving the billing system etc. 

4. Defective Meters. 

D . E. S. U . has also indicated that 
in some oases where meters become 
defectiVe .after installation, the bills 
are presented on assessment which is 
based on the pattern of the consump-
tion of consumer. In certain cases of 
inclusion of arrears in the current 
bills of the past bills already paid, 
necessary corrections are made by the 
Undertaking on receipt of representa ... 
tion from the consumers. They are 
making ei!o,rts to reduce the 'number 
of such cases to the extent possible. 
According to tDESU the scheme of 
payment through the branches of the 
g,tate Bank of India has been with-
drawn by the Undertaking as there 
was a considerable delay in gettinl 
information about the bills paid' at 
these branches and consequ.ential in-
convenience caused to the consumers 
by inclusion of such arrears in the 
current bills. 

5. Thett 01 po"U,er-Lines losses 
D.E.S.U. is taking measures to re-

dUce the transmission and distribution 
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losses and have already in.ttalled 
capacitors at H.T. and L.T. sub-
muoDs to reduce the system .. lotlreS. 
They have been advised. to provide 
more of such oapacitors and also to 
ensure the et!ectiveness of the capaci-
tors already installed. D. E. S·. U. has 
already set up a vigilance organisa-
tion to detect_ .cases of theft and pil-
ferage of power etc. 

6. Coft of Power 

Government is aware of the unsatis-
factory ·financial position of DESU. 
The Undertaking [has been advised to 
take suitable measures to streamline 
their flnencial working and reduce 
costs wherever possible. 

7. Appointment of General Manage'r 

After the transfer of previous Gene-
ral Manager, DESU, steps were taken 
to fill up the post immediately. The 
selection of an incumbent was also 
finaliSed but the incumbent later on 
did not show much interest ,to join 
DESU. Efforts are being made to 
select a suitable person fOr the post 
SOOtf. 

II. Steps taken by the Government to 
improve power availability in 
Delhi. 

The Government is fully aware of 
the need to meet the growing power 
demand in Delhi. The present instal-
led 'generating capacity of DESU and 
Badarpur thennal pOwer station is 
adequate to meet Ute present power 
requirements of Delhi. One more 
unit of 210 MW is SCheduled to be 
commissioned at Bad.a.r1Nr thermal 
power station in September, .1981. 
The proposal put' up by the D.E.S.U. 
for installations of 2xIIO MW units 
n~ I. P. Station could not be ap-
proved 8S the iNational COftlmittee on 
Bnvironmental Pollution Control 
(NOEP) did not agree to the setting 
up of the power station at I. P. Station 
from the environm.erttal pollution 
angle. D.E.S.U. were asked to ex-
amine suitable site elsewhere. Their 
propOsal to have a station at Badli alsO 

did not meet with the concurreaee of 
thie Railways from the point of vieW' 
otf transport ot cbal. 

National Thermal Power CorpOra-
tion Ltd. have now submitted a pro-
posal tor the installation of 2x210 MW 
units at Badarpur and the, matter is 
being eD-mined by Central Electricity 
Authority. 

In addition, Delhi will get a Share 
of power from the Central Po"\,WiC 
Stations, to the extent of 150 KW 
from the Singrauli Super Thermal 
Power Station and 20MW from Baira ... 
siul. The question of allocation ot 
share from Narora Atomic Power 
Station, Salal Hydro-electric etc. is 
also being considered. 

With the above measures, it would 
be possible to meet Delhi's 'growing 
demands of power. 

Imported Machin·err ill the Fie.. of 
Earth Moving aDcl Constraetl-

Equipmentt 

1094. S·HRI HARINATH MISRA 
Will the Minister of SUPPLY and RlI-
HABILITATION be pleased to state:" 

(a) the steps (}overntnent propose 
to take to explore indigenous sourcei 
of supply of spare parts of various 
imported machinery in the field of 
earth movina and construction 
equipments, etc., so as to reduce de-
pendenCe on imports and to conterv. 
foreign exchange; 

(b) the total number of indigenous 
items developed in the abOve field 
of heavy machinery; and 

(c) the percentage of indigenous 
and imported machinery and the 
valUe of foreign exchange involved 
therein during the current financial 
year? 

THE MINISTER OF supP~Y AND 
REHABILITATION (SHRI BHAG-
WAT JHA AZACO): (a) DGS&D ha~ 
taken steps since 1970 to conclude 
rate contracts for indigenous spares 
of various imported earthmovin, 
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machinery and construction equip.. 
menta in USe in India. The exercise 
is one o·f continuous natute and in 
accordance· with the policy of the 
Government every endeavour is made 
to bring maximum number of indige-
nously manufactured items under the 
DGs&D Rate Contract system. Re-
quirements are advertised periodically 
jn the Indian Trade Journal. Contracts 
are concluded with the indigenous 
firms after verifying their capacity and 
capability to supply spare parts and 
interchangeability, performance, safe-
ty and durability of these parts as 
compared to the Original Equipment 
Parts. 

(b) Over twenty thousand types of 
spare part~ fOr imported heavy earth. 
mqvinf(l machinery and Qonstruction 
equipment are being purchased indi-
genously. 

(c) During the current financial 
year DGS&d1l purchased one Bull 
Dozer of indigenous origin from MIS. 
Bharat Earth Movers Ltd. at a cOst of 
Rs. 7.8. laks. N", purchases for imported 
equipment or other indigenous equip-
ments were made because of non-
receipt of indents from the variou! 
Indenting Departments. Incidentally 
it may be stated that the equipment! 
in question are being purchased 
directly by Central Water Commis-
sion, various River Valley!Irrigation 
Projects and Government Undertak-
ings li~ Coal Fields, ~eel Plants 
etc. 

A.I.a. Station, Uda.lpur 

1095. SHRr BHEEKHABHAI: Will 
the Minister of INFORMATION AND 
~ROAIDCASTING be pleased to state: 

(a) whether Government haVe re .. 
ce.ved anv repl'esentation fOr starting 
~. $l)eCial "Baghadi" section in. A.I.R. 
Station at Udaipur; 

(b) if so, the steps taken SO far in 
this regll.rd; and 
, ('C) if not, the reasons therefor? 

THE IDEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMABI KUMU-
DBEN M. JOSHI): (a) and (b). YeS, 
Sir. The representations is under 
con.sideration. 

(c) Does not arise. 

Supply of Petroleum Products frOID 
Gulf Countries 

1096. SHRI NAVIN RAVANI: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) what· is the position of supply 
of petroleum products from gulf 
countries following Iran-Iraq war; 

(b) whiCh are new other sources 
0'£ supply and hO'\\~ much from each 
of these sources are We gettina till 
the end of this year; 

(c) what priCe did we pay in spat 
market and how mUch did We pur-
chaSe like that so far; and 

(d) what concrete steps have be2tYl 
implemented to impose economy in 
consumption of diesel in transport as 
well as in private diesel driven 
generation sets? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND ·FERTILIZERS 
(SHRI p.e. SETHI): (a) to (c). There 
has been some dislocation in the im-
ports of Petroleum Products dUe to 
Iran-Iraq Conflict. However, efforts 
are being made to cover up the gap 
by arranging su~es from. else ... 
where to the extent required. It would 
not be in the national interest to di-
vulge any further detail& 

(d) State Governments and Union 
Territory A.dm.inistrationa have been 
advised to introduce a suitable sys-
tem of cOntr()ls in respect of high 
_peed diesel oil to meet all essential 
needs of the community within the 
levels Of allocations made, and to take 
the most vigorous· steps to curb mal-
practices of these products. 
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Demand for Gas by IDcJutrles 
1 OD~. ~SH5td ;MOTIBIdAI R. CHA:U .. 

DHARY: WW the Minister ;m PET-
ROLI:UM, CHEMICALS AND FER-
TILIZERS be pleased to state: 

(.a) the .reasons fOr not giving -t. 
the industries the gas consumed in 
Samiran and Santhal oil and PI 
&rea; 

(b) tAe n\lPlber of industl:iu J;c:l 
thttt ~rea w·hich have made a deman4 
fw gas indicating -the quantlt7 
there<>!; 

.(c) the cJluxnher of those out of 
them which have been given gas indi-
cating the quantity thereof given to 
them and when the remaining 
industrie& will be eiven gas; and 

(d) the quantum ot gas available 
in the north and south Kadi and the 
quantity out of it given to the indus-
tries as also t~ number of the re-
maining industries which are to be 
given gas and the quantity of gas left 
after giving gas to all of them and 
the quantity of gas to be brought to 
Kalot from Kadi area for IFFCQ and 
the time by which it will be brought? 

THE. MINISTER OF PETRO·LEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b). 
There is no field by he name 
'Samirc;ln' in this area. As far ~s 
Santhal oil field is concerned, there 
is no demand for gas by any indus-
try from this area. 

( c) Does not arise. 

(d) Approximately 27,000 SCMD 
and 45,000 SCMD of gas is available 
for . supply from North Kadi and 
South Kadi fields respectively. 
ONGC has committed- 71,500 SCMD 
of gas to Gujarat Industrial Develop:' 
ment Corporation which in' turn 
would distribute this gas to 12 indus-
tries. No surplus gas iS j therefore,. 
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left either for supply to other indus-
tries or to be brought to Kalol from 
Kadi area for IFFCO, 

AppHcation for Manufacturlag 01 
Methanol, Float Gl'_ LTC by 

SIOOM 

1100. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state: 

(a) is it a fact that SlCOM has 
applied for letters of intent for 
manufacturing methanol, Float Glass 
and carbon black by utilising the 
gas; and ,., 

(b) if so, what action Government 
has taken? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) T\vo sepa-
rate applications for the grant of 
Industrial Licences for the fanufac-
ture of (i) Methanol and Acetic Acid 
and (ii) Float Glass were received 
during 1979. No application for 
manufacture of Carbon Black has 
been received. 

(b) Both the applications for (i) 
Methanol and (ii) Float Glass have 
been rejected as adequate capacities 
for the items applied for have already 
been approved. 

News Item captioned "C,A. Appren-
tices Fleeced" 

1101. SHRI S. M. KRISHNA: Will 
the Minister of LAW, JUSTICE AND 
COMP ANY AFFAIRS be pleased to 
statQ: 

(a) whether his attention has 'been 
drawn to the news item captioned 
'e.A. Apprentiaes fleec,ed' appearing 
in the 'Indian Express', New Delhi 
dated the 28th August, 1980; 

{b) if so, his reaction thereto; and 

(c) what steps Government propose 
to take to eradicate such rna lpractices 

which have resulted in great hardship 

and humiliation to the Chartered 
Accountants' apprentices being inflict. 
ed upon by the professional C.As., who 
are exploiting the helplessness of the 
apprentices? 

THE MINISTER OF LAW, JUS-
TICE AND COMP AN;Y AFFAIRS 
(SHRI p. SHIV SHANKAR): (a) 
Yes, Sir. 

(b) and (c) The Institute of Char-
tered Accountants of India, to whom 
a reference was made by the Govern .. 
ment, has reported that the incident 
referred to in the news report, has 
been inquired into by the Institute 
The report of the inquiry is proposed 
to be placed before the Council of the 
Institute at its forthcoming meeting 
in December, 1980 when the entire 
matter would be considered and such 
action as may be necessary against 
the Chartered Accountant concerned 
will be considered, in accordance with 
the proviSions of the Chartered Ac-
countants Act and the Regulations 
framed thereunder. 

The Council of the Institute of 
Chartered Accountants has been 
exercising special vigilance in the 
matter of violations of the code of 
conduct set out for Chartered Ac-
countants in the Act and the regula-
tions framed thereunder. This would 
inter alia also cover non-payment of 
stipend to articled clerks by the 
Chartered Accountants. Whenever 
any case of the above nature Or any 
other violation comes to its know-
ledge, the Chartered Accountant con-
cerned is proceeded against in accord-
ance with the provisions of section 21 
of the Chartered Accountants Act and 
the Regulations framed thereunder. 
Further, since most of the disputes 
between the Chartered Accountants 
and the articled clerks emanate from 
the indequacy of stipend and/or its 
non-payment, the Institute has under 
its active consideration proposals for 
enhancement of the rates of stipend 
and measures to ensure timely pay-
ment thereof to the Chartered Ac-
countant Apprentices. 
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Site for Petro-Chemical ComPlex 

1102. PROF. MADHU DANDA-
'VATE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(oa) whether according to a feasi-
ilility study prepared for the Bihar 
Gove1mment, the Baraull1i Industrial 
Complex with its advanced infra-
structure, high rated resources utili-
;sation and suitable location should be 
preferred as t'he site for the petro-
chemical complex now envisaged at 
Mathura; and 

(b) if so, the reaction of Go:vern-
ment to the feasibility study? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b) 
The Government of India have con-
stituted a Site Selection Committee 
for setting UP of Petro-chemical Com-
plexes for the production of Aroma-
tics. The terms of the reference of 
the Committee inter-alia include that 
the Committee will make recommen-
dations for the various locations in 
the order of techno-economic priority. 
The Committee will aISQ study the 
data provided to them by the Bihar 
Government before submitting its 
Report. The Report of the Commit-
tee is still awaited. 

Regu\arisation of Posts of Staff Artists 
of A.I.R. and T.V. 

1104. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether Government are con-
sidering to convert about 3000 posts 
of staff artists of All !ndia Radio and 
Television into regu[ar Government 
posts; 

(b) if so, by what time is the 
scheme likely to be finalised· and . ' 

(e) what would be its financial 
implications on the Government 
Exchequer? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR! KU-
MUDBEN M. JOSHI): (a) ~ propo-
sal to convert staff artists' posts in 
All !~ndia Radio and Doordarshan, 
into regular civil posts :is under con-
sideratioon of the Government. 

(b) It is not possible at this stage 
to indicate the time by which the 
proposal is likely to be finalised. 

(c) It is not possible to work out 
the exact additional expenditure 
involved. However, the total annual 
expenditure at present being incurred 
by the Government on account of 
Government contribution towards the 
contributory Provident fund of Staff 
Artists amounting to Rs. 11.50 lakhs 
is expected to increase by about 50 
per cent, on the extension of pension-
ary benefits to them. 

Power shortage in Karnataka 

1105. SHRI S. B. SIDNAL: Will the 
Minister of ENERGY be pleased to 
state: 

(a) iVJllether it is a fact that Kar-
nataka is at present passing through 
a 60 pel cent power cut resulting in 
the closing crown Of power-intensive 
units "and failure to meet the req\lire·-
ments ot the agricultural sector; and 

(b) the power projects being t>lan-
ned for the state to remove shortage 
of power? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) No, Sir. 

(b) A statement showing the power 
projects under construction and plan-
ned in the State during the Sixth 
Plan is attached. 
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Additional Genera.ting Capability ~ing cteatep ,in l<arnat~. 

81. Name of Generation 
,No. Scbrme 

KARNATAKA 

I K'1Enadi Stage-I 

~ Supa 

3 Kalinadi Stav-II . 

4 Varahi . 

Mani 

5 Gangawali Stag('.l . 

6 Raichur. 

Borenakal Hydro-Electric Scheme 

1106. SHRI S. B. SIDN AL: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether the Hogenakal Hydro-
Electric Scheme was investigated and 
project report s'ent to the Planning 
Commission; and 

(b) when the Planning Commission 
is likely to take decision aibout its 
execution? 

THE, MINISTER O'F STATE IN 
THE MINISTRY OF ENERGY (S~I 
VIKRAM MAHAJAN): (a) and (b) 
A project report on the Hogenakal 
hydel project was received from the 
TaJl).jl N adu, Electricity Board in 
1964. Since the sharing of Cauvery 
waters be tween the concerned States 
has not yet been resolved, the further 
processing of this Project has been 
held up 

No. and capacity of Target date of com .. 
ur·its (MW) missioning 

. (H) 4 X 135 

· (H) 2 X50 

• (H) 2X 25+ 
:i)( 32 + 
4 X 25 

• (H) 2X It5 

• (H) 2 ><4' 5 

· (H) 2X 105 

· (T) 2 X 210 

June, Ig8r 
Augus t, I g8 t 
March, 1982 
October, I 98~ 

November, 1984 

February, 1986 
December, 1986 

December, Ig8S 
February, 1984 

December, 1985 
April, 1986 

December, 1983 
June, 1984 

.. _-- ----" ----
High Powered Committee on Legal 

Aid to the Poor 

1107. SHRI LAKSHMAN MAL-
UCK: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether it is a fact that a 
high-powered committee to formulate 
uniform schemes for free legal aid 
to the pOOr has recently heen set up 
by the Centre; and 

(h) if so, what are the details in 
this regard? 

THE MINISTER OF LA W, JUS-
TICE AND, COMP AN,Y AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) 
A small High Power€d Committee 
under the Chairmanship of Mr. Jus-
tice P. N. Bhag\vati of the Supreme 
Court to formulate in detail and to 
implement comprehensive schemes 
for legal aid to the indigent has been 
set uP ,by the Central Government by 
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Resolution No. F. 6 (19) /80 .. IC dated 
26th September, 1980. 

(b) A copy of the resolution datea 
26th September, l~O referred to 
above which gives the necessary 
details ns placed On the table of the 
House. [Placed in Library. See No. 
LT-1423/80]. 

Issue of Industrial Licenses to man-
made Fibre Indastry 

1109. SHRI S. M. KRISHNA: Will 
t!1e minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to refer to the reply given to 
U.S.Q. No. 3374 dated July 8, 1980 
regarding grant of licenses to the 
industrial houses dealing in man-
lnade fibre industry and state: 

(a) whether it is a fact that the 
applications ,pending before Govern .. 
ment for consid~ration have since been 
disposed of; 

(b) if so, the names of th~ indust-
trii.11 'houses which have been granted 
licenses for expansion of their 
capacity-existing capacity to be indi-
cated in each case-arld the capacity 
licenses by way of new ventures-
for various types of man-made fibres; 

(c) the names at the Companies in 
the public sector which nave been 
granted such licenses-both for ex-
pansion and for starting new ventures; 
and 

(d) whether Government have 
satisfied themselves about the full 
utilisation of this capacity keeping in 
view the likely demands in the coun-
try and whether any preference has 
been given to applicants other than 
large industrial houses and if not, the 
reasons therefore? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) No final 
decision has yet been taken on the 
pending applications fOr industrIal 
1i~enses for the manufacture of vari-
1)Us synthetic fibres. 

lb) to (d). Do not arise. 

BevtiJon t.D PrIces 01 Balk' Dr" ' 
.. 

1110. SHRI S. M. KRISHNA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether confusion prevails in 
~he drug industry after the recent 
notification issued iby his Ministry 
revising prices of 13 'ess'ential bulk 
drugs; 

(b) whether his Ministry has not 
announced leader prices for formula-
tions based on these drugs; and 

(c) the manner in which his Min-
istry proposes to deal with the situa-
tion and see that thes'e essential drugs 
are made avaH8Ible in the m'arket at 
the prices fixed by Government? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) Gov-
ernment are not aware of any con-
fusion prevailing in the drug indus-
try after the price-revision of the 
essential bulk drugs allowed recently. 

(b) The revised leader prices of 
formulations based on some of the 
bulk drugs whose prices have been 
revised, would be announced shortly. 

(C) Whenever it comes to the notice 
of the Government that anY manu-
facturer is marketing any drug at 
prices other than the authorIs~d 
prices, show-cause notices are issued 
to such manufacturers and/or the 
concerned State Drug Controllers are 
requested to investigate and take 
necessary action. 

1111. ' .. ft f~~ f~: ep.rr ~)­
f~, (~Ili" a1t ~~ 1i?iT ~ 
~ ctT iltTT m fcf; : 

( Cf1 ) 1f?tT ij (qi I ( ;r II 0 mt-T~~ 
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Radio Station at Asanaol 

1114. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether the Governm.ent are 
considering to set up a Radio Station 
at Asansol; 

(b) if so, details thereof; and 

(c) if not, why not? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KU .. 
MUDBEN M. JOSHI): (a) to (c). 
Asanso i is well within the day time 
prin1ary grade medium-wave service 
range of both 50 KW and 100 KW 
mediur..1-v/ave transmitters operating 
at A.I.R... Calcutta. In view of this 
and due to the constraint On resour-
ces there i~ no proposal for setting 
up a s.eparate radio station at Assai-
sol. 

Appointments and transfers of Judges 

1116. SHRI N. E. HORO: 
SHRI K. MALLANNA: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) whether Government propose 
that one third of the High Court 
judges should be appdinted from out-
side the state and the post of thE 
Chief Justice !Should be transferable 
from one State to another; 

(b) if so, whether it is also a fact' 
that the Bar Council of India has 
opposed this proposal; 

(c) whether any State have given 
their views on this proposal; and 

(d) if SO, the detalils thereof? 
THE MINISTER OF LA W, JUS .. 

TICE AND, CO'MPAN", AFFAIRS 
(SHRI p. SHIV SHANKAR): -fa) 
The Government has received repre-
sentations from various quarters urg-
ing that as a matter of policy the 
Chief Justice of the High Court 
should be appointed from outside the 

Written 4nawers 

juriadietion oft· that Hip Cow-t and, 
that resort should be had to Article 
222 ot the Constitution to give effect 
to this sug,estion. 

Suggestions have also been made 
that one third of the High Court 
Judges should be appointed from out-
side the State. 

The matter is engaging the atten-
tion of the Government. 

(b) The Bar Council of India has 
in July 1980, passed a resolution say-
ing that if the practice of filling u.p 
a vacancy in the office of Chief Justice 
of any High Court by the senior-most 
Judge in any High Court in India is 
followed, it will be unfair to those 
who are at present Judges of the 
High Court and are certain of being 
promoted as Chief Justices. 

The Government, however, is not 
considering any proposal to adopt 
such a practice. 

The said resolution of the Bar 
Council opposes the suggestion to 
appoint one third Judges from out-
!ide. 

In September, 1979, in response to 
a questionnaire issued by the Law 
Commission the Bar Council of India 
had favoured the appointment of 
Chief Justice of a High Court from 
outside the jurLsdiction of that High 
Court and the appointment of one 
third Judges from outside the State. 

(c) No, Sir. 
(d) Does not arise. 

Joint venture projects in states by 
I6ndustan Antibiotics Limited 

1117. SHRI JANARDHANA 
POOJARY: 

SHRI CIDNTAMANI PANI-
GRAm: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Hindustan Anti-
biotics Limited has planned six jOint 
ventw'es in different States for manu-
facturlng formulations; and 

(b) if so, the names of stat~ with 
whOm agreements have ,been signed 
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and when the projects aM llkely to 
be corririliSsioned? 

THE M!N1:STER OF STATE Ui 
'THE' MINISTRY OJ' PETROLEUM, 

-.{ CH!tMICALS AND FERTILIZERS 
(SHRf DALBIR SINGH): (a) and 
(b). For the present, Hindustan Anti-
biotics Limited have planned, 10int 
ventures in 3 states and accordingly 
they have signed agreements 1n res-
pect of Joint Venture formulation 
uni:bs in Maharashtra, Karnataka and 
Goa only. The Maharashtra unit is 
nearing completion and it is expected 
that manufacturing operation will 
start in March, 1981. The other two 
units are in various stages of imple-
mentation. 
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DeclBion to raise prices 01 essential 
drup 

1119. SHRI MADHAV RAQ SCIN-
DIA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state; 

(&) whether on the basis of cost 
studies undertaken by the Bureau of 
Industrial Costs and Prices, a decision 
has been taken by government to 
revise and raise the prices of certain 
e3sential drugs; lif so, from which 
date the increase has been allowed; 

(b) the details of the decision taken 
and the results of the study made by 
the Bureau, indicating drug-wise the 
increase in the cost of production and 
t~e price increase allowed; and 

(c) whether in anticipation of the 
increase in prices these drugs wen t 
out of market and kept back by many 
manufacturers? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 

CHEMICALS AND FERTILIZERS' 
(SHRI DALBIR SINGH): (8) and 
(b). Government have in August 1980, 
approved the procedure for allowing 
price adjustments of price controlled 
drugs under Drugs (Prices Control) 
Order, 1979 on the 'basis of Cost Stu-
dies by the Bureau of Industrial 
Costs and Prices. In pursuance of 
this decision, Government have SO far 
announced the revised prices of 14 
bulk drugs. A Statement showing 
the increases in prices in respect of 
these 14 bulk drugs which take into 
consideration the increase in their 
cost of production and the date from 
which the revised prices come into 
force, is attached. 

(C) The price adjustments will not 
be increases alone. There will be 
increases as well as decreases. There 
are a number of reasons for shortfall 
in the availability of a few drugs. 
However, no instances of any essen-
tial drug being kept out of market 
due to anticipated price increase have 
come to the notice of Government. 

Statement 

Sl.No. Name of the Drug Price per Kg. 
before revision 

(Rupees) 

3 

Revised price 
per Kg. (Rs.) 

4 

Date of 
Tf"'vi~ion 

5 
__,_.. ---_ _. - ---------------------- _,..___.,_.. _._....__.___---- --- -

I Pethidine Hcl. 

2 Ph thaI),I SuIrhatl!;az()l,' . 

3 Acetazolamide 

4 Ephedrine Hd. 

5 Folic Acid 

b Sulphacetamide 

7 "'ulphacet(\.midr Scdium . 

8 Sulphadimidine 

173'00 

2497'°7 
(for captive use) 
'2,)36' 40 
(for sa)e toothers) 

102'25 

9 Chloramphenicol Sodium Succi- No Price was 
nate . fixed for in-

digrnolls pro-
duction. 

1522'2~ 17-9- l g80 

IBH'55 27-9- 1980 

564'56 4-10- {g8o 

487' 56 4-J()-f 980 

2G31'62 4,-1!)-19Ho 

172 97 4-10-1 !)Bo 

112' 10 4,-1 n-lg8o 

178 '56 4-J(I-Ig8o 

1024·' 45 4~ l()-lg80 
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-.... -............................ -
~ 3 4- 5 

10 Streptomycin Sulphate 660'75 6-10-1980 475'00 
(Pooled) (Pooled) 

11 ChloramphenielJl Powder. b22'OO 460 '00 
(Pooled) 

7-IO-J~Ho 
(Po Jled) 

12 ChloraUlphc.:aicA P .dtllit~Le 460 '00 806 00 7-10-1980 
(Pooled) (Pooled) 

I~ ProcaiTlc 1-1 yrlrochlorid,~ 1I4'oO 1 58 .83 9-10-1980 

14 Vitamin Il2 935'48 1100 00 13- 11 - l q80 
(Pooled) (Pooled) 

.... -~-" ... ---. - .... --.- ... 

News-item captioned "Huge Coal de-
posits found in Gujarat" 

1120. SHRI SHIV KUMAR SINGH 
THAKUR: Will the Minister of 
ENERGY be pleased to state: 

(a) whether it is a fact that huge 
deposits of coal have been found in 
Gujarat, as reported in the "Indian 
Express" dated the 15th October, 
1980; 

(b) if so, the estimated stock of 
coal found and its quality; and 

(c) when digging out of coal from 
the mines will be initiated and the 
extent to which it shall meet the re-
quirements of the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): (a) 
Six lignite (also known as brown 
coal) dep05its have been located in 
Panandhro, Matanomadh-Lefri, Umar-
~ar, Ghuneri, Akri and Jhulrai-Wagh-
padhar in Kutch District and one de-
posit (Bhuri) is located in Broach 
District of Gujarat. 

(b) On the basis of the explora-
tion~ a reserve of 165 million tOMes 
has been estimated for these deposits. 
The average quality of Kutch lignite 
indicates 34.82 per cent moisture, 
33,36 per cent volatile matter, 8.5 
per cent ash, 23.4 per cent fixed car-
bon with calorific value of 3942 kilo 
calories per killogram. At Pan an-
dhro and Umarsar, the lignite has 
shown sulphur content upto 3.17 and 
5.42 per cent respectively. 

(c) At present lignite, occurring 
near the surfa'Ce, from Panandhro 
alone is being mined by GMDC 
through open cast method and is uti-
lized as domestic fuel. As regards 
lignite deposits located in other fields, 
the lignite is found at a depth of 
about 1400 metres from the surface 
and no technology for mining from 
such a depth has been developed as 
yet in the country. Further, the 
extent of reserves in the various belts 
in these fields docs not indicate eco-
nomic viability at the current status 
of technology. Hence the mining of 
lignite from these belts in the imme-
diate future is not coosidered techno-
economically feasible. 

Eilect of shortage of power, Alumi-
nium and steel on Rural electrification 

1121. SHRI P. M. SAYEED: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether shortage of certain 
inputs, such as power, aluminium, 
steel have impeded the progress of 
R'ural Electrification during the last 
year; 

(b) ilf so, the number of villages 
electrified last year; 

(c) how many are likely to be 
electrified during the current year; 

(d) and how many villages have so 
far been electri·fled from 1st January 
to 31st October, 1980; and 
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(e) amount allocated for the cur-
,rent year and also in the Sixtli Five' 

'Year Plan? 

THE MINISTER OF STATE IN 
. THE MINISTRY OF ENERGY 

(SHRI VIKRAM MAHAJAN): (a) 
and (b). Shortage of inputs such as 
power, aluminium, steel etc.. had 

, certainJy impeded to some extent, 
the progress of Rural Electrification 
during the year 1979-80. The nunlber 
of villages electrified during the last 
year was 17,342. 

(c) and (d). For the year 1980-81 
(i.e. 1-4-80, to 31-3-1981), the Planning 
Commission has fixed a target of elec-
trifying around 25,000 new villages. 
According t'() the latest progress 
reports received 15,247 new villages 
have been electI1fied during the 

. period 1st January to 31st August, 
1980. 

(c) For the current financial year 
1980-81, the Planning Commission has 
allocated as amount of Rs. 2Rn.22 crores 
for rural electrification. In addition, 
an amount of Rs. 17.50 crores has 
,been allocated for financill2 the on-
going system Improvement Schemes. 
No decision has been taken in regard 
to the allocation for rural electrifi-
cation for the Sixth Five .. Year Plan 
1900-85. 

. Violation of companies' Act by Indian 
and foreign compallie8 

1125. SHRI M. V. CHANbRA-
SHEKARA MURTHY: 

S'HRI P. M. SAYEEO: 
SHRI B. V. DESAI: 

Will the Minister ()f LAW, 
JUSTICE AND COMPANY AFFAIRS 
he pleased to state: 

(a) whether 2144 companies have 
recently been found indulging in mal-
practices and violation of the compa-

'nies Act; . 

(b) whether foreign comp~nie~ 

'h&\'~ also started violating companies 
-'Act: ar.d 

(c) if so, the nature of violation of 
companies Act noticed by Govern-
ment and the action taken against 
these companies? 

THE' MINISTER OF LAW, JUSTI .. 
CE AND COMPANY AFFAIRS (SoHRL 
P. SHIV' SHANKAR): (a) to (c). 
During the first half of the year 
1979-80, cases were initiated against 
2144 companies and their o.fficers for 
violations of different provisions of 
the Companies Act. The majority 
of the prosecutions launched related 
to defaults committed under S€C-
tions 162, 168, 210 and 220 of the 
Companies Act, 1956. 

Pursuant to a specific scheme for-
mulated in March, 1979 for inspection 
of the Indian subsidiaries and bran-
'ches of foreign companies on a 
selective basis, inspection has been 
carried ; out in 15 cases so far. Of 
these, in 12 cases violations of cer-
tain provisions of the COlllpanies 
Act-mainly relating to sections 49, 
56,108, 143, 147, 159, 193, 205A, 209. 
211, 212, 217, 292, 297, 301, 303, 314 
and 383A-were noticed. In a few 
cases further action was dropped 
after considering the companies, rep-
lies. In the remaninig cases, replie::; 
are awaited from the companies con-
cerned. 

Change in the system of distribution 
and sale of coal 

1126. SHRI SATISH AGGRAWAL: 
Will the Minister of ENERGY be 
pleased' to state: 

(a) whether it is a fact that Gov-
ernment are proposing a change in 
the system of distribution and sale 
of coal in the country; 

(b) whether under the present 
scheme any precautions haVe been 
taken to ensure that the sale~ Hlll)'~"v" 
ed: to each party go to the aetna' c~n­
sumer and not diverted for smug-
gling and sale in the black mark~tt 

and 
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(c) the details of the scheme en-
vi~ed and from when it is likely to 
be introduced? ' . 

mE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VI'KRAM MAHAJAN): (a) 

No, Sir. 

, n~ ) The coal is released to the 
actual consumers only against the 
sPQDsorship issued 'by 8 competent 
authority. However, since 1st 
Septem ber 19.80 keeping in view the 
increased availability of coal at the 
pitheads coal from certain indentifi-
ed collier ies is also beini released 
free of . allY restriction to all purchas-
ers. This scheme is on trial operation 
for a p~iod of three months only. 
The consumption of coal within the 
State is (~ontrolled by the respective 
State GO'i1ernment under .the powers 
vested in them under the Essential 
Commodi1is Act. 

FOreign collaboration to modernise 
coal mines 

1127. SHBI SATISH AGARWAL: 
S:HRI K. MALLANNA: 
Sl[RI JANARDHANA 

POOJARY: 

Will the Minister of ENERGY be 
pleased to state: 

(a) \vr,ether it is a fact that Gov-
ernment are proposing to import 
foreign t{'Chnology to modernise coal 
mines in the country; 

(b) if flO, whether offers have been 
sought from some foreign countries, 
if so, their names and the terms of 
the offers; 

(c) why it has not been possible 
to en trust the job of modernisation 
to Indian technocrats; and 

(d) whether any final decision in 
this regard has been taken? 

THE l\rrNISTEH OF STATE IN 
THE MI1;rISTRY OF ENERGY (SHRI 
VIKRAnl.t MAHAJ AN): (a) Yes, Sir. 

<'b) Government has received pro"''-
,~ frp~ ;Fr..Q.Ce, tlle .U,K., ,Poijuld, 
~Apan, ~e$t G~'r~ny, t~ U.$.S.R. 
and Romania. 

(c) and (d). Folieign technology 
for under-ground and open-cast 
mining is being sought only in such 
cases where the technological exper-
tise available within the country has 
not been adequate to deal with such 
problems. 

Import 01 L.P. Gal 

1128. SHRI ARVIND' NETAM: Will 
the ~nister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a .fact that Gov-
ernment of India are considering to 
import L.P.G. {liquified petroleum. 
gas); and 

(b) if so, what are the details of 
the proposal under consideration? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b). 

Yes, Sir. During February-August, 
1980,-31000 tonnes of L.P.G. has been 
im ported. It is proposed to import 
some further quantities in the coming 
months. 

Delegation to Mexico tor import er 
crude 

1129. SoHRI ARVIND NETTAM: 
SHRI M. RAMGOPAL 

REDDY: 
SHRI HIRALAL R. PARMAR: 

Will the ·Minister of PETROLEUM, 
,CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether it is a fact that a high 
level team visited Mexico to get crude 
for India; and 

(b) if SO, what are the details 
thereo,f and the otcome of the said 
visit? 

THE MINISTER OF PETROLEUM, 
CHE:MICALS AND FERTILIZERS 
(SHRI, P. C. SETID): (a) Yes, Sir. 
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(rb) Mexico has agreed to supply 
1.5 million tonnes of crude oil during 
.1981. 

qr~m~fVI') ",..~ ita.-fl~ * 
"fi'iT.fff~til cir .'r-m 

113D. ~;fr f;{~ fu~ : epn ~~ 
:~'o;r: sn-m:or t:kft ~ ~ etT im rn 

fc1:i: 

(at\) GflIT '41i!flIItlcuofl ~ ~-
.. ~ ~ ifi4:q,f<lri tfit ~ ifl ~ 
·t m it ~ ~ W ~ ~ ft;r.rr 
~l}1:IT ~; 

(v) l1ft ~, m w ~ it 
"~ ~ P.Jctf<a ctft lPft ~; ~ 

(iT) ~~, m~~ct1i~ 
-;:r m: ~ it; em ~ ~ ? 

~;n '1'1~ Sfm,-vr ~~l" if ~. 
li~f,' (Cl!+nf' i.fl~~i':· ~t:to \ffm"'t ): (Cfi) 
~~, 

(~) ~~~ I 

(if) \4ICflIQj(~lofr $ ~w., 

it Of) 4 :q I f'(~fi Cf~ 'd ~q I ~ 1d I en: \4Ta1fur 
~-~ ~T ~ et1T ~ 
ff{Cf)I{ ~ ~ ~ J 

Increase in Price of Newspapers 

1131. SHRI NAWAL KISHORE 
SHARMA: Win·- the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether 
managements 
increased the 

it is a fact that 
of newspapers have 
prices of newspapers; 

(b) if so, the reasons and the consi-
derations for the increase; 

(c) whether Government have ex-
amined and ensured that. the rise in 
price of newspapers is justified; and 

(d) if not, what steps Government 
:propose to take in this respect? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION 
AND BROADCASTING (KUMAR! 
I\:UMUDBEN M. JOSHI): (a) Yes, 
Sir. 

(b) Newspapers have claimed that 
the increase is bee a use of higher 
production cost. 

(c) Constitutionally Government 
cannot force the newspapers to fix 
their prices. at fixed level. 

(d) Second Press Commi~ion is 
exp~ted to study this aspect and 
the Government would be able to 
formulate its views only after the 
receipt of the Report of the Second 
Press Commission. 

PIan to increase Coal Produetlon 

1133. SHRI K. A. RAJAN: 
SHRI CHINTAMANI PAN 1-

GRAHl: 
SHRI K. M. MADHUKAR: 
SHRI ARVIND NETAM: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government have 
drawn up a massive plan to increase 
the production of coal; 
a' 

(b) if so, the details Of the proposed 
plan; 

(c) whether any foreign assistance 
has been sought for this plan; ana 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE l\1INISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): (a) 
Yes, Sir. 

(b) Government intend'S to increa-
Se production from 103.93 million 
tonnes in 1979-80 to 165 million ton-
nes in 1984-85. 

(c) and ( d). The Coal India Ltd. 
has entered into agreemoots with Po-
land, the U.K" the USSR and France 
for assisting in various aspects of 
coal mining ind ustry. 
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Production! or Pertllher 
1134. SHRL K. A. RAJAN: Will 

the Minister ot PETROLEUM, CHE-
MICALS AND FERTn.JZERS be 
pleased to state month-wise details 
of production of fertilizers in the 
'country during the current year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH) : Month-
wise details of production during the 
current year (April-October, 1980) 
are furnished below:-

Month Production (in 000 
'ronnes) 

..... '1'1 

April, 1980 
~fay, Ig80 
June, IgSO 
July, 1980 
August, 1980 
Septem.her, 1980 
October, IgRo 

Nitrogen P2 Os 

144'8 
'47'9 
125' I 
129'7 
J55'3 
rBI' 2 
19°'3 

-
59'0 
67' I 
65'7 
74' J 
71 .6 
68'3 
75' ·1 

- ----- -----_._. __ . -'" - ---_. __ ..... _. 

Central nominees 

Dr. H.K. Jain 
Directur 

-----_ .. _- ---_._-

Indian Agri rultur:11 
Research Institute, 
Hillside Road, 
New Delhi-I 10012. 

Dr. A.K. Sharma, 
Presjd~nt, 
Indian Science Congress 
Head of the Deptt. & Prof. 
Deptt. of Bohn y 
Calcutta University, 
C~lcutta.. 

Dr. T.N. Ananthakrishnan 
Jawaharhl Nehru Fdlow 
Former Director, ZSI, 
Loyah CoUege', Madras. 

Dr. M:~dh~tV Gadgil 
Plta,m bar Pan t Na tiona 1, 
Environment Fellow, 
Centre for Theol'p.tical Stu('ies, 
Indian Institute of Science" 
Bangalorc. 

The work or Joint Commttec is ill progress. 

CommIttee On Ecological aspects of 
Silent Valley Project 

1135. SHRI K. A. RAJAN: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether the Committee to 'go 
into the eco!ogieal aspects of Silent 
Valley Proj ect in Kerala has been 
constituted; 

(b) if so, the details of the members 
thereof; and 

(c) by when the report is expected 
to be submitted? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (c). 
Yes, Sir. The composition of the 
Joint Committee, under the Chair-
manship of Prof. M. G. K. Menon, 
Secretary, Deptt. of ScienCe & Tech-
nology, to go into the ecological as-
pects of Silent Valley Project is as 
under: 

---.. -_--_-----
State nominees 

The C!lairm(}Jl 
~cien(~? .& :rechnology Committee, 
Ex-offICIO Secrctqry, 
Governmr:n t of Kerala, 
PLuming & Economic Affairs Deptt. 
Governmer. t of K~rala, 
Trhandrum. 

Dr. K. Raghavan Nambiar 
Asslt. Prnf.· El.l\'irOllmf'nt2 1 
Enginr.cring. 
Guvt. Eltginer ring College 
Trichur, Kerala. 

The Chairm:1l1, 
Kerala State Electricity Board. 

Commissioner for Electricity, 
Government of Kerah. 

--------
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Oa .. of EqalplDfAat failure bl 
___ PJ.a;ata 

1136. SHRI A .. T. PATIL: Will the 
Minister o·f PETROLEUM C HEM 1-, . , 
. CALs AND FERTILISERS be pleas-
ed to state: 

(a) what were the causes of equip-
a)ellt failure in fe.rtiUser plants at 
Calol, Goa, :Durgapur and Baraum 
4urin, 197'4)0 .and what aemon was 
taken to remOVe them; and 

.'(b) what .action was taken to over-
come the problems of shortage ,of 1uel 
oil, coal, voltage fluctuations in power 
~!JPply e~. at Sindri Modernisation 
Plant 'Panipat; Talchar and Ramagun-
dam plants and with what results? 

THE MINISTER OF STATE IN 
filE -MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILISERS 
(SHRI DALBIR SINGH): (a) Kalol 
had failures on the carbon dioxide 
compressor because of ageing of the 
metal and also dUe to certain design 
inadequacies. The machine has been 
repaired and commIssIoned and a 
new standby is being ordered. 

2. Goa plant had a failure on waste 
heat boiler attributed to internal 
scale deposition over a six year 
period of operation. The tube bundle 
has been replaced. The motor stator 
on carbon dioxide compressor had 
failure dUe to deterioration in ser-
vice. This has been replaced. One of 
the driers in NPK plant had a tyre 
failure attributed to metal fatigue in 
continuous service. This has been re-
placed. 

3. In the Durgapur plant, on the 
waste heat recovery boiler on process 
as well as flue gas side, tubes had 
ruptured on two occasions. In one 
case, the reason was attributed to in-
ternal b!ockages restricting water 
flow. The second case was dUe to 
-excessive strains because of high d e-
.sign heat loads which weakned some 
parts. Repairs or replacements have 
been carried out. Two of the cata-
lyst carrier tubes in retormer furnace 
had failed due to uneven heating be-
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cause of crumblina of catalysts in-
side. Catalyst failure is attributable 
to repeated shut downs and startups. 
The tub. and catalyst were replaced. 
'l.'hel:e WI,! a gaf:lket failure on the 
main hot process line from the re-
io~r fOr which gaskets were re-
I)~.ced. 0ne:C>f. the new compressor 
intercoolers had tUbe failures attri· 
buted to tube damage during transit. 
The ttlbe bundle has been replaced. 

4. :In BaTauni, the refractory lining 
in reformer :flue gas duct had tgiven 
w.ay, partly attributable to repeated 
startups .~. shutdowns and partly to 
substandard material -and it. applica-
tion, by the supplier. Replacement 
has been done with better quality 
material. One of the main draft fans 
On reformer furnace had a material failure: . The affected part has been 
replaced. The hot connecting pipes 
for teformer catalyst tUbes to hot 
header had ruptured. This was attri~ 
buted to repeated thermal shooks be-
cauSe of frequent shutdowns/startups 
occasioned by pOWer failures. Be-
sides repairs and replacements, steps 
are being taken to put a protected 
power supply for the hot front end of 
the plant to avoid interruption to 
operations in case of short term power 
djsturbances. 

(b) The Sindri Modernisation plant 
has no problems on coal availability 
from nearby coalfields nor on power 
'for which it has a captive power 
plant. The fuel oil feedstock supply 
to Sindri was cut off from 16-1-1980 
due to interruption in operations of 
Barauni and Bongaigaon refineries to 
which supplies were linked. Alternate 
arrangements hav~ been made to feed 
Sindri from Haldia refinery limport 
terminal. The production is expected 
to restart at the end of November, 
1980. 

2. The Panipat plant is currenUy 
linked up far fuel oil supplies from 
Koyali Or Kandle port. While sup-
plies of fuel oil to this plant at pr.e-
sent are adequate, the coal stocks are 
low. Supplies of fuel oil and coal 
are being monitered closely. 
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3. Frequent voltage fluctuations and 
power trips a1fected the commission-
in, of the plant and delayed, the trial 
production in Panipat. The matter 
was taken up with Haryana Electri.city 
Board and the situation has .since im-
proved. Studies regarding permanent 
measures to overcome the instability 
in power supply are on hand. 

4. There are no problems of short-
age of 'fuel, oil or coal in the caSe of 
Talcher and Ramagundam plants. 
However, dUe to severe power res-
trictions on both the plants the com-
misSioning activities had to be sus-
pended between January, 19.80 till 
July, 1980 and in Talcher again in 
October, 1980 due to flash floods. With 

J the removal of power cuts the com-
~ missioning activities were restarted. 

The plants have gone into commer-
cial production on 1st November, 
1980. 

Complaint regarding alleged Smuggl-
Ing of Ftlms 

1138. SHRI JAGP'AL SINGH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that in a 
complaint lodged by a prominent film 
producer and director it has been 
alleged that the National Film Archiv. 
es has been smuggling Indian films; 

(b) if so, whether Government have 
made any inquiry into the allegation 
made; and 

(c) if so, result thereof and the 
I steps taken by Government in the i matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUM-
MUDBEN M. JOSHI): (a) to (c). 
Some complaints were received from 
Shri Sohrab Modi about his fUm 
·Pukar'. These were investigated. It 
Wus found that the Curator, National 

. . 
Film . Archives' of India, Pune sent 
the film 'Pukar'" to Paris' without 
seeking permission of the producer 
which should have been done in te~m.s 
of assuranee given by the ArchIve. 

I t was not I) case of smuggling of 
films. However, necessary corrective 
action has been taken by Goyernment 
to prevent recurrence of such cases in 
future. 

Shortfall in Production of Nitrogenous 
FertWzers 

1139. SHRI RAM VILAS PASWAN: 
SHRI JANARDHANA 

POOJARY: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 

be pleased to state: 

(a) whether it is a fact that there 
has been heavy shortfall in the pro-
duction 01. nitrogenous fertilizers since 
January, 1980; 

(b) if so, the extent of the shortfall 
in the production of fertilizers since 
January, 198fJ. 

(C) the reasons therefor; and 

(d) the manner in which Govern-
ment propose to meet the gap between 
demand and supply? 

THE MINISTER OF STATE IN 
THE MINISTRY ,OF P'ETROLE'UM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SNGH): (a) and (b). 
The production of nitrogenous ferti-
lizers during the period January to 
October, 1980 was 16,24,600 tonnes of 
Nitrogen as against a planned produc-
tion of' 23,62,300 tonnes of Nitrogen. 

(c) The shortfall in production was 
dUe to various reasons such as power 
cuts/restrictions, shortage of feed-
stock and inputs, I\lechanical pro-
blems and labour problems. 

(d) The shortfall between demand 
and supply of fertilizers is made good 
by import, 
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Cooldnr OM Apacles ID· North Be ... l 

1.143-. SHRI PIUS TIRKEY: Will 
ihe Minister of PETROLEUM, CHE-
MiClUS AND FERTILIZERS 
be pleased to state: 

(a) the present number ot cooking 
gas agencies in North Bengal; 

(b) whether there is any proposal 
to open lnore cooking gas agencies in 
that State; 

(c) if so, how much and by what 
time; 

(d) whether the cOnsumers will be 
able to get gas connectiot16 earlier 
after opening of more gas agencies; 
and 

(e) if so, the full details thereof? 

TH~ MINISTER OF PETROLEUM, 
CHEMlCALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) There are 
six cooking ga~ agencies operating in 
North Bengal. 

(b) and c). A number of cooking 
gas agencies are proposed to be open-
ed in the State of West Bengal in-
cluding in North Bengal in the next 
t~·o years. Details are being finalis-
ed. 

(d) a.nd (e). It will be possible to 
release more connections through the 
existing as well as new distributors 
when additional LPG from Mathura 
Refinery and Oil India Limited's pro-
ject at Dulia,J'an becomes available, 

Discovery of Gas 

1144. SHRI PIUS TIRKEY: Will 
the Minister of PETROLEUM:., CHE-
MIClUS AND' FERTnJZERS 
be pleased to state: 

(a) the names of places in the 
country where Gas has been found; 

(b) whether the Gas which has 
been found can be utilised for cook-
ing purposes and would be cheaper 
also; and 

(C) if so. the full details thereof In 
this regard? 

THE MINIS'I'ER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI p. C. SETHI): (a) Free gas of' 
commercial potential has been struck 
in HanTa, Olpad, Kosamba" Sisodhra, 
Motwan, Anklesh\var, Gajero, Dabka, 
Baola, Ahmedabad (Ramol), Kalol, 
Cambay (Gujarat), South Tapti and 
South Basseia (Offshore) structurres 
of Oil and Natural Gas Commission. 
The commercial a;lotential of the gas 
struck at Dahej' (Gujarat), Baramura: 
(Tripura), Borholla (Assam), Mid 
Tapti, B-55 aJIld AN-II (Offshore) is 
yet to be assessed. 

Oil India Limited has found assO-
ciated gas in the Nahorkatiya-Moran 
Mining Lease areas. 

(b) and (c). Such gas cain be used 
for cooking purposes to the extent 
Liquified Petroleum. Gas (LPG) frac" 
tions are available theI'lM. Com-
missioning of facilities for extraction 
of LPG out of a!Vailable gas and cost 
thereof will, in turn, depend upon 
the relevant techno-econO'l1lic consi-
derations from case to case. At pre-
sent, faciliti~s for extraction of LPG 
are being commissioned out of the 
gas availa.ble in Bombay High and 
Assam oilfields. 

Supply of Petroleum Products by 
Romania 

1145. SHRI PIUS TIRKEY: 
SHRI MADHAVRAO 

SCINDIA: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be plea::;ed to state: 

(a) whether the Romanian Govern-
ment haVe agreed to supply petro-
leum products to India on a long term 
basis; and 

(b) if SO, the details thereof in this 
regard? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILJ:ZERS 
(SHRI. P. C. SETHI): (a) and! (b). 
Preliminary talks to explore the p0s-
sibility of import of some petroleum 
products to India· onl long term basis 



have beeD.' held: : 'between , the two 
Govemmeats., No firm commitments 
have been made 10, far. 

Option to ~. WGltdDr In· PeriJ-
Iller,' ()Orporatlon 

1146. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of PETR,Q .. 
LEUM, CHEMICALS AND FE,RTI-
LIZERS 
'be pleasedi to state: 

(a) whether the officials working in 
Fertilizers Corporation were given 
option about unit they wanted to 
serve; and 

(b) if so, the number whO opted to 
serve in Andhra Pradesh? 

THE MINISTER OF STATE IN 
THE ~MINIsTRY, OF ,PETRQLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): (a) Conse-
quent on the reorganisation of the 
Fertilizer Corporation of India Ltd. 
aIld National Fertilizers Ltd. into five 
co~anies with effect from 1-4-1978, 
the employees were asked to indticate 
option for transfer from One com-
pany to anothex and not to individual 
Units, Divisions of a Company or 
states. The options were considered 
subject to availability of vacancies. 

(b) Does not arise. 

Bhagwati Committee Report on Legal 
Aiel to the Poor 

1'147. SHRI P. RAJAGOPAL NAI. 
DU: Will the Minister of LAW, 
JUSTICE AND COMPANY AF-
FAIRS be pleased to state: 

(a) whether Justice P. N. Bhag-
wati Committee submitted its report 
en Legal Aid to the Poor; 

(b) whether its recommendations 
have been implemented; and 

(0) if not, the: reasons therefor? 

THB~ MINISTER OF LAW, JUS-
T1eIJ' AftD COMPANY· AFFAIRS 

(SHRI P. SHW' Slfi\NKA&'= (a)' A 
com'mittee consisting of Mr. Justice 
p~ N. Bhagwati·as·Chairman and Mr. 
JUBtice V. R.. KriShna Iyer as Mem-
ber submitted a Report on National 
Juridicare on the 31st August, 1977. 

(b) and (c). The Committee itself 
recognised that various studies would 
have to be made before even tenta-
tive finality could be reached on 
many points and he'nce the issues 
raised by the Committee's Report 
were considered in depth, and ulti .. 
mately it was decided that the work 
of formulating in detail and imple.-
menting comprehensive legal aid 
schemes should be entrusted. to a 
Committee headed by Justice Bhag-
wati himself assisted by other mem-
bers. The second B'hagvvati Commi t-
tee would implement th::~ Report on 
National Juridicare to the extent 
possible. 

Special Cell for se 1ST in Minist.ry 

1'148. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of PETRO-
LEUM, CHEMICALS AND FER,TI-
LlZERS be .pleased to state: 

(a) whether a special cell for Sche-
duled Castes and Scheduled Tribe.-:; 
has been set up in Petroleum and 
Chemicals Department; and 

(b) whether the Scheduled Castes 
and Tribes are adequately represent-
ed on its staff? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AN'D FERTILIZERS 
(SHRI P. C, SETlfI): (a) The Sche-
duled Castes and scheduled Tribes 
Cell was set up in the Department of 
Petroleum w.e.f. 24th May, 1979. In 
the Department of Chemicals and 
Fertilizersr this work is dOfle by the 
Administra tian Division. 

(b) All Government employees are 
duty bound, to implement the policy 
of the Government and the stafting of 
the Cell is based: on the availability of 
'Suitable personnel irrespective of ttteir 
community. ' 
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Ooat by Power Rouses 

1149. ·SHlUMATI KRISHNA 'SAHI: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is a fact that the 
percentage of installed thermal 
(including nucle.ar) capacity utilised, 
as measured by the plant load factor, 

. declined from 51.5 per cent in 1977~78 
to 48.6 per cent in 1978-79 and further 
to 45 per cent in 1979-80; 

(b) whether it is a fact that con-
sumption of coal. by power houses 
during 1979~80 amounted to 33.58 
million tonnes which was 14.2 per 
cent higher than the consumption of 
29.4 million tonnes in previous year 
and even then the increase in power 
generation was not commensurate 
with the increased consumption of 
coal; and 

(C) if the answer to above part 
(b) is in afRrmative, the factors res~ 
ponsible for decline in the capacity of 
installed thermal and non-increase in 
power generation despite heavy con-
sumption of coal? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) The utili~ 
sation of installed generating capacity 
(thermal including nuclear) as mea-
sured by the . plant load factor for the 
years 1977~78, 1978-79 and 1979~80 is 
g:ven as under:-

Year Plant load tactor (%) 
---_._ .. _--_. __ --_ .. _ .--

1977-78 
197&-79 
1979 .. 80 

50.8 
48.4 
45.0 

(b) The consumption of coal by 
power houses during 1979-80 was 33.58 
million 'tonnes as against 30.52 million 
tonnes during 1978··79 representing an 
increase in consumption of the order 
of :} 0%. . :The generation from coal 
based pCM"er· stations during 1979-80 
was 48.9 billiOn units as against 44'.9 

aWion·,'unita d\U.ini li78-79,.present .. 
~g an increa!Jei of the order of 8.9%" 

. (c) The· higher coal cOnsumption 
is accounted for by the slight decline 
in the quality ·of coal received by the . 
thermal power station. 
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Diesel Quota for various states 

1152. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state what were 
the quotas and actual despatch of 
diesel in the months of July, August, 
September and October, 1980 in Uttar 
Pradesh, Maharashtra, Punjab, Har-
yana and Andhra? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): The following 
are the details of allocation and actual 
sales of High Speed Diesel oil for the 
months of ,July-October, 1980, in res-



peCt of, Uttar 'Prades~J MaharasbtJ."., Punjab, ' Haryana. and A.ndhra PradeSh! 

Figures ,in Mdr.u Tomlls _ ... _--,._---------
Name of the State High S[>('ed Djesel oil --- .... ------. .... - .... - .... - ....................... - ....... 

Allocation Sales 

.------------------------------------------
Uttar Pradr sh July'8o' 88800 61 420 

August' 80 70 700 54290 
September'80 76300 72037 
October'8o 82000 B0992 (Provisicnal) 

.~laharashtra july'80 107500 95060 
August'Bo 98200 84142 
Septemhf-r'80 100200 94415 
October'Bo 90000 93101 (Pn..vjsional) 

Punjab july'Bo 4770 0 4 1590 
August'Bo 463(0 4t;=80 
~cptember'80 53 100 4 194 
OctOber'80 51040 511) 2(Provisional) 

'Haryana july'Bo 2 170 0 22022 
August'80 23 100 20460 
Sept{"mber'80 25800 2.1.889 
O,·tober'Bo 24680 26065 (Provisional) 

Andhra Pr;.dt sh ju'y'Bo 650 (0 59358 
August'Ho 62125 54 179 
September'80 62100 5&,)13 
October'Be 5SRj'i) 61529 (Provisi ona I) --- - ---_-,----_ .. _----- --------.-.~.----, --- '~ __ .".4 ____ 

Sales of diesel during the months 
()f July to September have been lower 
than the allocations in some cases in-
:spite of adequate availability of pro-
duct du.e to low demand. 

Spot purchases of Oil aDd Petroleum 
Products 

1153. SHRI NIREN GHOSH: Will 
the Minister of PETROLEUM, CHE-
MICALS AND· FERTILIZERS be 
pleased to state: 

(a) what are the terms and l)ric.es 
'On which spot purchases have been 
reade in respect of oil and petroleum 
products recently and name of the 
agency through which the r,pot ,ur-
-chases .have been made; and 

(b) what was the rulin2 interna-
tional price of oil at that time? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHR! P. C. SETHI): (a) and 
(b) . It would not be in the 
commercial interests of Indian Oil 

,Corporation and contrary to interna-
1ional practices to disclose details of 

contracts concluded in connection with 
spot purchase of crude oil and petro-
leum products. 

J. C. GhOsh Committee report on coal 
to oil project 

1154. SHRI NIREN GHOSH: Will 
the Minister of ENERGY be pleased 
to state: 

(a) did J, C. Ghosh Committee sub-
mit a Report on coal to oil Project; 

(b) if so, in whiCh year; 

(c) whether the Project has not 
b~en implemented; 

(d) whether Government \vill lay 
a copy of the report on tlu~ Table of 
the House; and 

( e) if not, the reasons therefor? 

THE· MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). Yes, 
Sir. The report of Dr. J. C. Ghosh 

COTI'lmittee was submitted in the year-
1956, 



(c) . The project has not been' taken 
up. 

(d) Five copies ot the Report of the 
Dr. J. C. Ghosh Committee, 1956 have 
been placed in the Parliament Library 
for reference by Members 01 Parlia-
ment. The index number allotted to 
the above publication is 662.66R fR· 
41820 (1-5) 1.6.] 

(e) Does not arise. 

Tarret 01 coal production for 1980-81 

1155. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of ENERGY 
be pleased to state: 

(a) whaf was the target of coal 
productiOn fixed for 1980-81: 

(b) what is the coal production 
ochieved so far upto November, 1980; 
and 

(c) the ~ reasons why the target has 
fallen short? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) The coal 
production target of 113.5 million ton-
nes has been fixed for 1980-81 in con-
sultation with the Planning Commis-
sion. 

(b) In the period April-October'BO 
a coal production of 58.72 million 
tonnes was achieved against a target 
of 61.84 million tonneS. 

( c) The coal production fell short 
of the target mainly due to inadequate 
power supply, disturbed law and order 
situation etc. Efforts are however be-
ing made to make up the shortfall 
and attain the target by the end of 
the year. 

WOrld Bank loan for development of 
Bombay High 

1156. SHRI CHINTAMANI PANI-
. GRAHl: 

SHRI M. RAM GOPAL 
REDDY: 

Will the Minister of PETROLEUM, 
CHEMIC!ALS AND FERTILIZERS be 
pleased to staat: 

(a) _hetper'. Gover~ent of India 
"h~~e requ:ested the 'WorI8 'Batik ,for 
a loan to develop Bombay High for' 
increasing the oil, 'production; 

(b) if so, what are the details. 
thereof; 

(.c) what is the plan for d~velop-, 
ment and enhancement in oil produc-
tion; and 

(d) the impact On imports! 

THE MINISTEH OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b). 
The International Bank for Recons-
truction and DevelOpment sanctioned 
a loan of US $ 150 million for part 
financing of PhaSe III of Bombay High 
development Programme and the loan 
agreement was signed in June 1977. 
The closing date of the loan is Decem-
ber 31st, 1980. It carries interest at 
the rate of 8.2 per cent per annum on 
amounts drawn and a commitment 
charge of three-fourths of one per 
cent per annum on amounts undrawn. 
The interest and commitment charge 
are payable semi-annually each year. 

In addition to the abOVe loan, dis-
cussions are under way with the 
World Bank for a further loan for 
financing the construction and instal-
lation of a few m'ore platforms and 
connecting subsea pipelines under 
Phase IV & Phase V (Advance Action) 
of the Bombay High Offsore Develop-
ment Programme which have recently 
been approved by Government. 

( c) Phase III of the Development 
Programme, which had been approved 
at an estimated revised cost of Rs. 535. 
48 crores, is under implementation 
and aims at raising the production 
potential 'from 4 million tonnes achi-
eved in January 1978 to 7 million ton-
nes per annum by December 1980. 
The Phase IV of the Development 
Programme, which is estimated to cost 
Rs. 365.40 crores, €nvisages stepping 
up production potential to 12 million 
tonnes per annum by the end of 1982. 

( d) The total increase in production 
poten!ial ~llvi:;a,ged under Phase III 
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Proposal for investment on til riI-
aery.cam.-petro-eheauc.I eomplex 1,1' 

Abu Dhabi Shelkh 

1.157. SHRI CHl'rrUBHAI GAMIT: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that Sheikh 
of Abu Dhabi bas proposed a plan of 
investing $ 7150 million in an oil Refi-
nery-cum-petro-chemical complex in 
Gujarat; 

(b) if so, whether the Gujarat Gov-
ernment bas approved the same and 
approached the Central Government 
in this regard; and 

(c) if so, the details thereof and 
the reaction of Union Government 
thereto? 

THE MINISTER OF PETROLEUM" 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b). No 
such proposal has been received. 

(c) Does not arise. 

fJf~'lf fi; f~q fmr "'$t\f~T ~) 
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Criteria for promotion in engineers: 
India Limited 

11'59. SHRI SUSHlL BHATTA-
CHARYA: Will the Minister of PEr-
HOLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state what 
are the criteria for promotions in 
Engineers India Limited? 

TH~ MINISTER OF STATE I~ 
THE MINISTRY OF PETROLEUM, 
CHEMICALs AND FERTILIZERS 
(SHRI DALBIR SINGH): Promotion 
for employees upto the pay scale of 
&... 1300...;...1800 are based on inter-se 
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merit~cum-seniority. For promotions 
"t() pay scales of Rs. 1500--2000 and 
above there is greater emphasis on 
merit and potential of the candidate. 

roleum al\d. chemicals are stlll lying 
vacant; and 

(b) if it so, the details and reasons 
therefor? 

The promotions are made on the re-
commendations of a duly constituted 
Departmental Promotion Committee. 

THE MINISTER OF PETROLE:UM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SE'I'HI): (a) and (b) A 
!Statement sho'wing the requisite in .. 
formation in respect of Department 
of Petroleum is placed on the Table 
of the Sa bha~ 

Vacant top positions ira Field 01 Petro-
leum aDd Chemicals 

1160. SHRI SURYA NARAYAN 
SINGH: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state: 

The requisite information in respect 
of Department of Chemicals and Fer-
tilizers is being collected and will be 
laid on the Tablf;' of the Sabha. 

(a) whether it is a fact that a num-
ber of top positions in the fields of pet-

Statement 

Department of Pel roleum 
---_._._------_ .. _--- -------------
Name of the Public Sector undertaklng Details of the vacant top posts and reasons th(:n .. of 
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B1.arat P~:trole 1.n C )rporat;on L!mited. 

Hindu~tan Pctt'olucm Corporation 
Limited. 

Ind')-Burm:1 Felrolell'n-Ballll'~r Lawrie 
Grou:> of C~)al:)anics. 

ladian Oil C;)t'J)oration Limited. 

B:)agai~,}on Refineries & Pdro:;heln.i-
cals Ltd. 

Indian Pctroche,:nicals Corporatjon 
Limited. 

A post of Director (~{arketing) was created in Febru-
ary} 1978 but the same was not filled ann k(pt i~1 
abeyance till the ~uestion of rationalisation of pay 
structure of rn.anagemcnt cmplo)"cc'J was flllali~:·d. 
The post is a Schedule 'c' post carrying :-1 s(,31e 
of pay of Ro;. 25°0- -1 O(l--~30oo. Since d, (. ~dl; me 
has been implementarx.l now, ftlrthcr ne('essar~ act,Ull 
to fill up the POgt h<ls been in;tialed. 

.\ post of Director (Production) was creakd in June. 
] 980. The post is a Schedule 'C' post carrying a 
pay scale of R"'I. 2~OO~-·]oc·-:~ooo. The sf'!ection 
process for t~is post is likely to be made shortly aft.el' 
completion of all procedural frjrmalitics. 

Due to his resignation, the post of Chairman ilnd 
Managing Director is vacan t since 1-4-1980 .. \ctiot1 
to fill the post has been ta kr:n. 

Due to his resignation. the post of Finance Dil"' '(f'r 
is vacant since J ~-i-1930. The recon n'J'wk tinn 
of the Public Enterprises Selection Bn>ad ha<; h(~f:1l 
received and is being proces'icd in tLe ~J.inisllY. 

The post of Chairman a.nd l\{:lnaging Director is 
vacant and a reff~recne to ACe for filling t1lis post 
}Pas already been made. 

The F'inance Dil'c(:tC)r has lelinCiui~hed charge of the 
post for taking up as Chairman and Managing 
Director of Madras Refineries Limited. Hf)w<:Vt~r 
he will look after the d!Jtje~ of Finance Dil'(~ct()r, 
I.P.C.l.. for SOrT'.e mOre time. 

----------.. ----
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Oil & Natul"aI Gas Commission 

________ -~''''''--'''''''11!-~ 

Member (P",sonnl/): The incuDlbent of this post relin-
quished charge on 24-S-lgBo (A.N.). A suitable 
person had been recommended by the Public Enter-
prises Selection Board. However, appointment of 
th.is post has heen kept in abeyance as the ONGe 
Act prescribes a limit of eight Members and in 
the resultant vacancy, it has heen considered more 
important to induct a Geologist at the Commission 
level as Member (Exploration). Appointment of 
Member ~Personnel) wilt be processed after the 
ON GC Act is amended to pl'ovide for nlOre Membt.rs • 

• Wember (Materials): The appointnlcnt of the erstwhile 
Member (Materials) was approved upto 29-2-1980 
in Schedule 'C'. A proposal to appoint a su.itable 
perlon in Schedule 'fl' is currently under the 
consideration of the· Appointments Committee of 
the Cabinet. .. 

Member (TlChnical/Exploratiotl): As stated above, 
becasue of the limit of 8 Members prcscribt.s in tlte 
ONGC Act, in place of Member (f'erscnnel), the 
PESB has been requested to recommend a suitabl(" 
person f r this p- st their recommendation af~ 
awaited . 

.. lfe/tiber (Overseas Operations) : The work.load at t!'c 
movement doe, not justify the appo;ntm.ent of a 
full· time 1f.cmber. Fjlling up of this post will Le 
considered after the ONGC Act is amendtd and 
when the work-load so justil'les. 

------.------------------_._---------

Illegal coal miniD' in Bihar 

1161. SHRI R. K. MHALGI: Will 
the Minister of ENERGY be pleased 
to state: 

(a) whether the Government have 
noticed the report published in "India 
Today" October 16-31, 1980, under the 
heading "The Depths of Greed"; 

(b) is the said report true that about 
10,000 persons are involved in illegal 
coal mining in Bihar and they mine 
about 1,000 tons of coal per day; 

(c) is it also true that these men are 
exploited by unscrupulous people; and 

(d) is it also true that a number of 
accidents take place frequently in this 
illegal mining business, how many per .. 
sons have died in these mines during 
1979 and 1980 till now? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGy (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 

( b) to (d). The Supreme Court had 
in their judgements dated 11-4-80 and 
9-5-80 already uph€'ld the prOVisions 
of the Coal Mines (Nationalisaiion) 
Amendment Act, 1976 prohibiting 
any person other than the persons 
authorised by the Act to carry on 
coal mining operation, in India" in 
any form and terminating all leases 
relating to winning or mining of coal 
granted in favour of private com-
panies except those engaged in the 
production of iron and steel. After 
these judgements, the menace' of Hle· 
gal coal mining has been curbed to a 
great extent. However., certain per-
sons are, reported to be indulging in 
digging coal from the mines where 



the seams were more or less exhaust-
ed. Coal Companies and state Gov-
ernments are taking concerted action 
a,ainst such offenders as and· when 
de'Oedted.., According to infor.ma.tLon 
available, 3. fat.1 aaeidents have been 
~ported in the 10 called private coal 
mines in 1979 and . one in 1980. 

Power Geaeratlon Projeets from 
'Maharuhtra 

1162. SHRI R. K. MHALGI: Will 
the Minister of ENERGY be pleased to 
refer to the answer given to the Un-
starred Question No. 2597 On l:st July, 
1980 regarding Power Proj'ects of 
Maharashtra awaiting clearance and 
state: 

Project Installed Capacity 
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(8) what '1s the present'.PGlWon· of' 
the Power Generation Projects from 
Maharashtra submitted to the Central 
Authorities; and 

(b) what steps the Goverm:ne~t are 
. taking in order to expedite the clear-
ance of these projects in view of the-
acute power shortage? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MABAJAN): (a) and (b). 
The present position of pow·er gene-
ration projects submitted by Malha-
rashtra to ~he Central authorities re-
ferred to in tne answer to the Un-
st~red Question No. 2597 on 1st 
July,. 1980 is given below:-

rresent Status 

.----.--,.~ --- ~ -----~-~.--

t. Pawna H.E. Project I X 10 l\1\V= Io~1W This project was aprroved by t}'e Plannirg 
Commission on J 5 th July, J 980. 

2. Girna H.E. rroject The revised estim.ates and justification f('l' 
th is project has not been t'cceivcd frOTll 
t t, c Maharash tra Goycrn 1T'.cn t. 

3. Ujjaini Thermal Power ~ X500 M\V=JoooMW The coal linka~e for this project h~s not 
Project. yet been established. 

4. ParH Extension Unjt IV 

5. Th(.rmal Power Station 
in Western lVlaharash-
tra (BSES Ltd.) j 

I X 2IoM'V\;·= 210M"" This project has been techno-economicaJI~ 
approved hy the CEA and has bef'n 
recommended to the Flanning Comrnissir'n 
for an invcstmen t decision. 

2X 210 MW or 
I X 500 1\1\\' 

Coal linkage for this rrojcct has not b~r-n 
cleared. 'The State Govt. was inft"rnwcl 
that it would not he expedient to en-
trust the construction of a brge-sizr·d 
thermal power station to a private dis-
tributing company, having no experience 
or expertise in generat i0n or construct:ion 
of power stations. 

6. lTran Gas Turbine St. II 4 X 60MW The quantity of gas that could be spared 
for power generation as indicated would 
not he ade()uatc even for the four 
generating units under St. I under ins-
tallation. As tI-:c fuel link2g~ fH' tllis 
project has not been confirmed, it has 
not heen possible to complete the techno-
economic appraisal f(lf this pro~t. 

The pre~(.r;t status of 3(~ditional rrojects that h;ve ['ecn receiw·d fl( m IVd;, lld trr is 
indicated bel)w:-

Project 

I. Khadf\kvasla Hydel. 

2. Bhatsa H)'del. 

Installed Capacity 

2)(8=I6MW 1 
I x I5=I5MW j 

PreScnt Status 

The Scherr_c report fcr th;s rroject ha,'c 
been rec~ived recently (No,":emb("r, 1980) 
and . theIr techno-economIc aFpraisals 
have been taken' up 



, ptoject Installed· capacity 

3. Ch.alldi;apura Thermal I X sooMW 
Stage .. III 

4. Bhusawal 'B' Thermal 4 x 500=2oooM\V 

----- ----.--.-"----~ ----
Annual Reperts 01 BiDdustall 

Antibiotics Ltd., Pim»ri 
1163. SHRI R. K. MHALGI: Will 

the, Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether Hindustan Antibiotics 
Ltd., Pimpri (Pune, Maharashtra) sub-
mitted its annual accounts for the year 
1979-80; 

(b) what is the sI:ecifted time when 
the annual reports are to be sub-
mitted; 

(c) if the said date has already ex-
pired what are the reasons for the 

1 delay; and 

(d) a list of other public sector 
undertakings which have not yet sub-
mitted their annual accounts? 

THE MINISTER OF LAW, JUS-
TlCil AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) No, 
Sir. 

(b) Under section. 166 read with 
section 210 of the Companies Act,. 
1956, a cOmpany is required to pre-

~ sent its annual accounts at its Annual 
G;eneral Meeting within six months 
after the close of its financial year, 
unless the period for holding the 
meeting" for any special re'-SOIla and 
on a x:equest. made by the com_pany, 
hu. ~n ex.tend,ed, by the Central Gov-. 
ernm~t pursuant to. sec,ond. p,rovi$Q. 
to sub-section (1!~ at section 166 of 

Presen t status 

Coa~ link.age for uu. fPX'Oject was confirnled 
recently. Ho-wever, tile sulphur content 
of the coal linked, to tliis project is high. 
The views' of the hoi ler manufacturers 
regarding,,' the,. suitability of this coal for·· 
b~nlng '. in ~) bQi,lers have not been 
obtained as yet, and furnished by the 
1vla.h~r.a8h tr-. State Electricity' Board. 
After this,. de~r~nce from the, environ-
mental angle would be necessary. 

This proposal is based on the assumption 
that suppl}' of coal would be. available 
from Singrauli. Coal will not be avail-
ahle from the Singrauli mines, possibility 
of coal linkage for this project from some 
other sources has not yet been established. 

the Act. Owing to workers' strike at 
its end for 46 days froIn 18th March 
to 2nd May 1980 which dislocated 
the schedUle for finalisation of its 
annual accounts far the year 1979-80, 
M j s, Hindustan Anti-biotics Ltd. had 
applied fOr 3 months extension from 
the due date i.e. 30-9-80, which was 
a.llowed by the Government, The 
company was, thus permitted to· hold 
its Annual General meeting for 
place'ment of its aforesaid annual ac-
counts by 31st December, 1'980. 

(c) Does not ariSe in view of (b) 
above. 

( d) The period in respect of which 
the information is desired harving 
not· been indicated and as the number 
of Government companies being very 
large, it is not possible to furnish 
this information. 

Power shortage in Gujarat 

1168. SHRr R. P. GAEKWAD: Will 
the Minister of ENERGY be pleased 
to state: 

(a) w.hether Government are aware 
that Gujarat is facing grim power 
shortage and that for the first time 
load shedding in urban areas had to 
be resorted to meet the needs of 
a"icultu~ 

(b) whether Government are ,aware 
that. th,!$, Year th.t 'lev~l of Ukl1i re,er-, 
vior, the only HYdel Power Station In 
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Gujarat was 15 feet lower than its full 
capacity, resulting in lesser availability 
of hydel power; 

(C) whether it 'is a fa'ct that the 
state Government has demanded a 
steadY supply of 80,000 tonnes of oil 
per month fOr its Dhuvaran Power 
Station and 12,000 tonnes of coal ner 
day to meet heavy demands for power; 

(d) whether Government are aware 
that against its above requirement, the 
receipt of coal per day in August, 
September and October had been only 
half of loading capacity leading to a 
rapidly dwinding stock position; and 

(e) if so, steps taken or proposed 
to be taken to fully meet the State 
requirements of coal and oil? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) In Gujarat 
this year after a good beginning, the 
monsoons failed during the latter 
ha 1f resulting in low reservoir level 
at Ukai hydel power Station. In ad-
dition' two units totalling 320 MW at 
Ukai thermal power Station also 
developed some troubles. Due to the 
early withdrawal of monsoon there 
was a sudden spurt hi agricultural 
de'mand, which aggravated the powe1r 
situation in the State and demand 
cuts on continuous and non-cotinuous 
process industries were increased 
from 8' per cent to 30 to 40 per cent 
from 8th October, 1980. Two hours 
load shedding WBiS also done in the 
ur ban areas from 9th to 1-8th October, 
1980, to ensure supply to rural areas 
for atleast 4 days in a week for 24 
hours and night supply on remain-
ing three days. 

(b) Yes, Sir. The maximum height 
of water level reached at Uka:i re-
servoir was 329.98 feet against the 
maximum height for storage of 345 
feet, on account of reduced inflows. 

(c) Yes, Sir. 

(d) The Dhuvaran thermal power 
station received in the month of 
August, September and October, 1980,0 
3950 tonnes, 7250 tonnes and 13200 
t?nnes of coal respectirvely and at the 
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end of October the station had a stock 
equiva.lent to 6 days consumption, 

(e) The movement of coal to the 
Dhuvaran thermal power station is 
monitored by the Department of 
Power Central Electricity Authority 
in co-ordination with Department of 
Coal and Railways and steps 'are 
taken to ensure adequate supply of 
LSHS and coal so that the power 
station does not have to back down 
genera.tion. The question of alloca-
tion and movement of additional 
quantities of coal has already been 
taken up with the concerned Minis-
tries and the SecretaTY - (Coordina-
tion)" is also helping in sorting out 
this problem. 

Allocatioa Of Kerosene a.ud Diesel to 
states 

1169. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZEHS be 
pleased to state: 

(a) state-wise quantity of keroseue 
and diesel oil allotted month by month 
from April to November, 1980; 

(b) state .. wise quantity of diesel and 
Kerosene oil actually supplied month. 
by month from April to November 
1980; 

(c) what is the basis of allocatiOn 
of these two items; 

( d) whether there is any guide line 
in this regard; and 

(e) if so, what are the details thereon 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b). 
Two statements giving the details of 
State-wise and month-wise aUocation 
and sales of kerosene and l{i.gh Speed 
Diesel oil,. for the period April-
October, 1980, and allocation for 
November,. 1980, are laid on the Table 
of the House. [Placed in Library. 
See No. LT-1424180]. 

( c) to (e). Kerosene allocations 
are made at a leveL which is 5 per 
cent more than the ac'tual sale of the 
correspo,nding month of the previous 
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year of the State 'concerned. In the 
csse of HSD, the aUocations are made 
taking into account of past COnBWlltP-
tion/a;liocation and other relevant 
factors. 

Establishment of a Bench Of Kerala 
mrh Court 

1171', SHRr A. NEELALOHI-
THAD'ASAN: Will the Minister o·f 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether Government have taken 
any decision regarding the question of 
the establishment of a Bench of Kerala 
High Court with filling powers at 
Trivandrum, the capital of Kerala; 

(b) 1£ so, details of the decision; 

(c) i'f not, when Government are 
likely to take a decision; and 

(d) what is the hurdle in the way of 
Government of a favourable decision 
in this respect at the earliest? 

THE MINISTER OF LA W,o JUS-
TICE AND COMPANY AFFAmS 
(SHRI P. SHIV SHANKAR): (a) to 
d). The State Government sent a 
proposal for the establishment of a 
Bench of the Kerala High Court at 
Trivandrum in September, 1971,. They 
were addressed in July, 1973 for 
completing certain statutory consul-
tations. No r~ply was then received. 
The State Government intimated in 
June, 1978 that the matter was still 
engaging their attention. No com-
munication On the subj'ect has since 
been received from the State Gov-
ernment. There is thus, in effect, no 
proposal before the Central Govern-
ment on which a decisiOn has to be 
taken. 

EcolOllcal Aspects of SUent Valley 
Byae) Project 

1~173. SHRI A. NEELALOHI-
THADASAN: Will the Minister of 
ENERGY be pleased to state: 

(a) whether the study of the ecolo-
gicll aspects of the Silent Valley Hydel 
Project has been completed; 

(b) 'if so, what is the finding of the' 
study; 

(e)1 if not, when the study is expect-· 
ed to be completed; 

(d) whether Government of Indi.a 
are supervising the study as the Gov-
ernment of Kerala are supervisin, the 
study, through which agency the study 
is being conducted; 

(e) whether any report is available' 
with the Government ot India as a 
part of this study; 

(f) if so, details thereof; and 

(g) when the Government of India 
may take a final decision as regard to' 
giving concurrence to go ahead with 
project? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHA]AN): (a) to (g). In 
pursuance of the discussions the Chief' 
Prime Minister in August), 1980, it 
was decided to set up aJ Joint Com-
mittee comprising of representati'V'es· 
of the Government of India and the 
Government of Kerala to review all 
the scientific information and make-
suitable recommendations. The Com .. 
mitt€e has not completed its task. 

Smu,aliD, of Coal out side the 
Country 

1174. SHRI CHITTA MAHATA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is a fact that coal is 
being smuggled out of the country; 
and 

(b) if so, the de tails in this regard 
and if not, what steps Government 
propose to prevent the smuggling of 
coal from the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRr 
VIKRAM .MAHAJAN): (a) There is 
no information regarding coal being: 
smuggled out of the country, 

(b) Does not arise. 



:~~ Tb~ ..... MaUoa at 
'Talebar aDd BbfmkUDAI Bydel Pro~t 

on the Brahmani 

1~175. SHRI CHINTAMANI JENA.: 
Will the Minister of ENERGY be 
p lea~d to state.: 

(8) whether the Government of 
·Orissa has approached the Central 
Government for establishing a Super 
'Thermal station at Talchar and alSO 
the Bhimkund Hyde! Project on the 
Brahmani in Keonjhar district in 1 he 
~Central sector; and 

(b) if sO, the details (including ins-
talled capacity) as per the plan of 
Orissa Government and the reaction 
of Union Government thereto? 

THE: MINISTER OF STATE IN 
'THE MlNISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes, Sir. 
The Chief Minister of Orissa has, in 
July, 1980 proposed the inclusion of 
a super thermal power project at Tal-
char in Orissa in the sixth plan in 
thCl Central Se.ctor. Also, in June, 
1980 the Chief Minister of Orissa , 
wrote to the Union Minister for plan-
ning proposing the financing by the 
Centre of the Bhimkund Multipur-
pose project in the Central Sector. 

(b) A feasibility report on the 
Talcher Project has been prepa;red by 
the NTFC. As per the feasibility re-
port, the ultimate capacity envisaged 
for the: project is 2800 MW. Its first 
stage development upto 800 MW 
along with the associated transmission 
system is estimated to cost Rs. 590.38 
crores.' After the techno economic 
appraisal of the prqposed proj eci by 
the CEA it would be processed for an 
investment de<:ision. The project re-
port of the Blaimkund mult,ia>urpose 
scheme enviSages.. on the hydro-ele,c-
tric power side, the installation, ulti-
mately,. of 6 units of 1}5 MW at a 
power station at Baigundi (although 
it is prop:osed to· instal onl~ 3 units 
ofl 115,' MW intially) and 3 units of 16 
MoW each at the power station at the 
dam toe. As per present estimates, 
the cogt of the 6XI1S MW+3x16 M.W 
power project would be B.s. 304.10 
crores tall ing into account the cost of • 

common works alloeated. to power. 
Since the project is a multipurpose 
prolect clearance frOom T&C is' re-
quirect before the techno-economic 
appraisal is taken UP by the C.E.A 
An investment decision can be taken 
by Government only after the project 
is techno-econpmjcally cleared byt 
CEA. 

Projects to bridge the gap between tbfJ 
Demand allc1 Supply of Coal 

1176. SHRI CHINTAMANI JENA: 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government haVe ap-
proved certain projects during the ~ast 
ten months to bridge the gap between 
the demand and supply of different 
varieties of coal; and 

(b) if so, the details thereof? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) Yes Sir. , 

(b) Since January 1980, 20 coal 
mining projects haVe been sanctioned 
by Government. The details of 
wh:ch are given below:-

s. Name of Project 
No. 

EASTER}i COALFIELD .. .., 
LTD. 

I. Rajmahal Opcncast 

RHARAT COKING COAL 
LTD. 

Target of 
production 

(M.te.) 

5'00 

2. Keshalpur opencast o· 51 

3. Nichitpur-Tctulmari 
opcncast. o· 45 

4. Bhalgora . I' 20 

5. Kharkharee-Dharmaband o· 36 

6. North Amlabad o· 72 

CENTRAL COALFIELJJ~ 
LTD: 

7. Ara reorganisation . J • 00 

8. Govindpur ~derground 0·80 
-------_ .. ,_--



Loss in terms of Fertilizers 

1177. SHRI CHINTAMANI JENA: 
SHRI AMAR ROYPRA-

DHAN: 

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether it is a fact that country 
has suffered huge loss in terms of 
fertilizers production during this year 

... dUe to the agitation in the state of 
Assam; and 

. (b) if so, to what extent and what 
1S the present position in this regard? 

T THE MINISTER OF STATE IN 
HE MINISTRY OF PETROLEUM, 

CHEMICALs ANn' FERTILIZERS 
2450 LS-'1 

I • 
90 . Kalri ()pencaat 

JO. Advance adion for 
Dudichua • 

t ,. AdvanC«' action for Khadia 

t!.!. 

13· 

14· 

15· 

16. 

WESTERJI COAUIELDS 
LTD: 

Pjpla collierv • • 
Inder reorganjsation 

Hindustan Lalpeth 
reorganisation . 

Satpura mine I & II 

Chhinda colliery . 
SINGARENI COLLIERIES 

0·60 
o·Go 

0'50 

Ii. Ramagundam opencast 2' 00 

18. Opencal.t No. I Manuguru 0·60 

19. Advance action for Godavari 
Khani No. I I A incline. o· So 

'20. Advance action for Ravindra 
Khani No.8 jncline. o· 30. 

30' 84 m.te • 
• _---_----

·On completion. 

(SHRI DALBIR SINGH): (a) Yes,. 
Sir. 

(b) The loss O'f production of ferti-
lizers due to the Assam agitation up 
to the end of October, 1980 is esti-
mated to be around 4.41 lakh tonnes 
of Nitrogen. 

Alternative arrangements have 
been made to supply feedstock to 
most of the fertilizer plants which 
suffered production losses On account 
of disruption/ stoppage. of feedstock 
supplies in the wake of Assam agita-
tion. However, in view of the direct 
and indirect effects of the Assam 
agitation, there are still shortfallS in 
the supply of feedstock to some ferti-
lizer plants. 



Thermal Power statio. aft'~ted by 
ihe Shortage of Coal 

... . ... ,:.t. ',,' .,' ~ - .. ~ ',,~ I • "* '4 No'" tllI4 •• , 

117B. SHRI DAULATSINGHJl JA-
DEJA:: Will the Minister of ENERGY 
be pleased to state: I" ~., 

(a} the details of Thermaf Powc'r 
Stations which are' being' affected by 
the shortage of coal; 

(b) whether any request has been 
made to ;Railway Department to pro-
vide more wagons for transportation 
of coal; lind 

(c) if so, the response of the Rail-
way Department? 

... 
THE MINISTER OF STATE IN 

THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) A State-
ment showing the names of thermal 
power stations having less than a 

week's stocks of coal is given in the 
Annexure. 

(b) Thermal power stations having 
critical Coal stocks are brought to the 
notice o'f Department of Coal and 
Ministry of Railways for taking 

necessary steps to step up coal supply 
to them. In the meeting recently 
held between the Minister tor 
Energy and the Minister for Rail-

ways, it has been impressed upon the 
Railways to accord highest priority to 
the transportation of Coal to Power 
Houses by increasing the movement 
of Coal to a level of about 4000 
wagons per day in the coming months 
to enable the Power Stations to 
maximise power generation and to 
be able to build up Coal stock. 

(c) Railways have taken suitable 
action for stepping up of coal sup-
plies to the power stations with criti-
cal coal stocks. As a result of these 
measures, the loading of wagons for 
thermal power stations has increased 
from about 2600 wagons per day in 
Sept., 1980 to about 3200 wagons per 
day in l'!ovember, 198.0. 

statement 
Statement. showing the names of 

'~'Major Thermal Power Stations 
having less th,an 7 Days Coal StocJ 

as on 20-11-1980 

NORTHERN REGION 

Delhi 
1. Badarpur 
2. I. p. Station 

Haryana 
3. Faridabad 

Punjab 
4. Bhatinda 

Uttar Pradesh 
5. Harduagan B&C 
6. Panki Extn . 
7. Ohra 'A'. 

WESTERN REGIONS 

Maharashtra 

8. Nasik 

Gujarat 

9. Ahmedabad 
10. Gandhinagar 

EASTERN REGION 

West Bengal 

11. Bandel 
12. Calcutta 
13. Santaldih 

Target fixed tor producing power 
during the Sixth Five Year Plan 

1179. SHRI DAULAT SINGHJI 
JADEJA: 

SHRI SATYANARAYAN 
JATIA: 

Will the Minister of ENERGY be 
pleased to state: 

(a) what is the present power posi· 
tion in the country; 

(b) the target fixed for producing 
more power during the sixth Five 
Year Plan to meet the increasing de-
mand of the country; and 



(c) the details of setting up new 
PO'Wer Generators in the country dur-. 
ing the' next p!~n? ." 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) The ins-
talled generating cijpacity in the 
country at present is 31920 MW of 
which 29386 MW is in utilities. 
Though the power availability is still 
short of demand, power supply posi .. 
tion has shown improvement and 
there was relaxation of power cuts 
and restrictions in several States 
during the monsoon period PLF 
installed capacity if improved to 60 
per cent then there will be no short-
age in the country. 

(b) and (c). The Working Group on 
Power set up by the Planning Com .. 

statement 

mission to recommend . the . power .. 
programme in the, 6th Plan h8:d e.!~ 
its report' of ·june, 1980, recommenCI~ 
ed ~n aclditi0l1 during the. Sixth·· p~an 
period of 19903 MW tram. ongomg 
and sanctioned projects and 360· MW 
from hydro ,schemes I ~waiting invest-
ment decision. The power genera-
tion projects tentatively identified by 
the Working Group for benefits 
during the period 1980-85 are given 
in the Statement attached. However, 
the Sixth Five Year Plan 1980 .. 85 has, 
not been finalised by the Planning 
Commission and the approval of the 
National Develoment Council has not 
yet been obtained. The precise tar-
gets of additions to generation 
capacity during the 6th Plan period 
can be known only after the 6th plan 
is finalised. 

Power Generation projeds tentative{'V ;amtifud by the working group on power 
to yield Ddnefits during tM five year /JIriod 1980-85. 

81. No. Name of the Project 

,..... 

Tota) Installed capa.. Likely 
city (MW) benefits 

during 
go-85 
(M\V) 

--~----------------------------------------
J 

------- ..•. _--
A. ONGOING AND SANCTIONED SCHEMES 

HTDRO 

1. Western Yamuna Canal (Haryana) 

2. Bassi Extn. (H.P.) . 

3· Andhra (H.P.) . 

1· Binwa (Himachal Pradesh) 

'}- Rongtong (Himlchal Pradesh) . 

fl. Shanan Extn. (Pul~jab) 

7· Mukherian (Punja b) 

g, Anandpur Sahib (Punjab) 

~.l. Nahi (Rajasthan) 

In, Rishikesh-Hardwar (U.P.). 

· 

· 
· 

. 

. 
· 

3 

6x8 ~:.: 

IXIS' 15 

3x5 13 

3X2 ti 

4X()'S 2 

1X5° ro 

6xIS +6xI9' 5 ()O 

4+22- 5 I:~H 

!2X2S+2X45 I • .f.O 

3XS6 -.. 



----------------------------- -------------------------------
t 3 4 

~- . _ ........ .... , ............. --,..- ...... .---.. --................. ._ ..... -------._ .... ~ 
11. Y.mUM If (U.P.) • 

I 

t~. MaDen I (U.P.,. 

1 3. Debar E'lCtn. (Ph/Raj/Har) 

,14, Pong Extn. (--do-) 

15. Baira-Suil (Central Sector) 

16. Ukai Left Bank (Gujarat) 

17· Kad"\na Pumped (Gujaril.t) 

18. Pench (MP/Maharashtra) 

Ig. Koyana D~m P.R. (M'Iharashtra) 

!Zo. Paithon (Maharashtra) 

21. Ti1lari (Mahara§h tra) 

22. Shira Tail Race (Mahara~htra) 

23· Nagarjunasagar (A.P.) 
24. Sr:Sailam (Andhra Prarlesh) 

25. Donkaryi (Andhra Pradesh) 

26. Balimda (-do- ) 

27· Nagarjunasagar RBC (A.P.) 

28. Jdamatayar (Kerala) 

29. Kakkad (Kerala) 

30 • Kadambarai (Tamil Nadu) 

2.1. Servalar ( -do- ) 

32 • K'llinadi Ph. I (Karnataka) 

33· Subarnrekha (Bihar) 

34· Ptlnchet Hill (DVe) 

35· Rcngali (Orissa) 

36. Upper Kolab (Orissa) 

37· Jaldhaaka (We,~t &ngal) . 

g8. Ramll1 II 

39· Lower Borpani 

4°· Dikhu 

4 1 • Gumti 

42 • Kopili 

43· I,oktak 

All India Total (Hydro) 

. ~ 
· SX31 

. 2X16S. 

· 2x6b-

· 3x60-

. 2X2' 5' 

· ¢io. 

2,,80 

2X2O' 

IXI2 

Ix60 

· ZX4,X> 

· 4X100< 

4"110 

JX25 

. 2X30 

IxOO 

. ZX37'5 

. 2X25 

4XIOO 

IX20 

6XI3S+2X50 

2xG.5 

IX40 

. 2x50 

3x8o 

· 2"4 

· 4XI2 '5 

2x50 

IXO· 25+ IXO' 75 

lX5 

· 2x50+2X25 

· 3x35 

120 

5 

100 

12 

60s 

80 

goO' 

4{)()o 

20' 

775 

G~ 

100' 

5· 

105 

4755 



I 2 3 4---- ----------- ........... ---._,- ..... --._-----~-.__, ..... ---.... -- ................. .-.~--
THERMAL 

'~,J oil. Faridabad Extn. (Haryana) I x60 60 

:2. Panipat St. II (-doe) · 2X 110 220 

:3· Ropar (Punjab) · 2X210 210 

-4. Kota (Raja.~than) · 2X 110 220 

..5. Obra Extn. (U.P.) - 5 X 200 400 

1>. Parichha (U.P.) · 2 X 110 220 

',. An para (U.P.) · 3X2IO 630 

:8. Tanda (U.P.) · 4X 110 220 

-g. Badarpur Extn. (Central) I X2IO 210 

40. Singrauli I (-do-) 3X210 630 

Ill. Singrauli II ( -do-) · 2 X ~ 10+ 2 X 500 42() 

"2. Ukai 5th Unit (Gujarat) I X210 210 

il3· Wanaltbori (-do-) · 3X2IO 630 

14. Wanakbori Extn. (-do-) · 3 X210 210 

'5· Satpura 8th & 9th (M.P.) · 2 X lZlo 420 

16. Korba East (-do-) I X 120 120 

fl7· Korba West '-do-) . 2X210 4~ 

18. K'Jl'b:l We3t Extn. (-do-) · 2XF.!IO 420 

19. Nasik Units 4 & 5 (~!aharash tra) · 2X210 210 

~. Bhm3wal Unit-3 (-do-) I X210 ~(O 

21. Parli Unit-3 ( -do-) 1 X 210 210 

'22. Chandrapur (-do-) · 2 X210 4~ 

'23· Trombay (-do-) J x 500 500 

'24· Koradi St. III (-do-) · 3X210 420 

, 25· Uran Gas (-do-) . t- · 4 x60 2 40 

26. ' Chandrapur St. II (-do-) · 2 X210 ~IO 

2.7· Korba STPS (Central) • · 3 X 210 + I X 500 630 

'~8. Vijaywada (Andhra Pradesh) . 2X2IO 200 

~9· Tuticorin Unit"3 (Tamil Nadl.\) I X 210 210 

'30 • Ra;chur (Karn" taka) . 2X 2JO 420 

'31. Ram.agundanl STPS (Central) • · 3X210+1 x 500 630 

32. Neyve1; Second Mine cut (-do-) 3X "0 420 

--~....__,-



___ '._-----
" t, 2 3 '4: 

-----_._..__ . -,---.. ~ _._ .. ~ -_._._ --_._ .. ,-- -. --.- .... 

33· Patratu 9th & lOth (Bihar) ~x 110 220 

34· Barauni 6th & 7th (Bihar) · 2 X 110 220 

3j· Muzaffarpur (-do-) · 2X 110 220 

gG. Durgapur 4 th (DVC) I X210 210 

37· Bokaro 'B' (DVC) I X 210 210 

S8. Talcher Extn. (Orissa) · 2X IJO 220 

Sq· Santaldih (West Bengal) :2 X 120 120 

4°· Bandel Extn. (..do-) I X 210 21(} 

41. Kola ghat (-do-) · 3 X210 630 

42 • DPL Extn. ( -do-) · I X 110 IlO 

43· C.E.S.C. (-do-) 4 x60 240' 

44:· Farakka STPS (Central) . 3X210 210 

45- Bongaigaon (Assam) 2x60 210 

46. Namrup Wate Heat (Assam) · · I X22 22 

47· Lakwa Gas (Assam) · · 3X 15 4!)' 

48. M~bile Gas (Assam) · · 3X3+4X3 21 

49· Bongaigaon Extn. (A"sam) · · 2x60 120 

50. Cbandrapur (Awsam) . 1 X30 3(.\ 

........... ._.....--._ 

All India Total (Tbermal) • 13988, MW 

KUCLEAR 

I. Ranapt'atap . 2X220 2!lO 

2. Marora . 2X235 470 

3· K.a1pakkam 2X2S5 470 - ........ -- ..... 
AU India Total (Nuclear) • • • u60 MW 

_,-..~ ...... -
B. arDRO-SCHEMES AWAITING INYESTMBNT DECISION 

I. Nagarjunasagar Extn. (Andhra Pradesh) · 3X 100 ~ 

2. Srilaitam Extn- (-do-) · sx 110 110 

3- Lower Met~ur (Tamil Nadu) . 8x 15 30* 

4· KUlldah PH V (-do-) · ® ~. 

• Lower Mettur and Kundah PH V Projects have been approved by 
I mit'Jot\ fC('ently fur iDclution in the Sta~ Plan. 

the PJanning Com .. 
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. 8&lal Hyde) Projects lD J aDA It . ~,reIP. Technology procured b,. 
.... dlae CODlpleti. IDPL 

'liaO. 'SHRI' ·C .. CHINNASWAMY: . 'liai. SHIll" C." CPrINNASWAMY: 
Will the Minister of ENERGY }?e... Will the Min~~er. of PETROLEUM, 
pleased to state~ . CHEMICALS AN,D FERTILIZERS be 

. pleased to Itate~"'" . . .. 
la) wbet~.er it is a fact that Salal 

Hydel Project In' Jammu and Kashmir 
is. pending witbout completion since 
10 years; 

(b) if SO, the reasons therefor; 

(c) whether there is any proposal to 
engage foreign technical experts to 
help complete the hyde! projects in 
the country; and 

(d) if so, the details' thereof? 

THE' M.INlS~TER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) to (d). 
Being a project in the young Hima-
layas, where the geology is heteroge-
.o-us, serious problem were 
·enCO!'lfttoered in .the courSe of cons-
truction, requiring charges in design, 
which ~volved inCrease in quantities ana ~ of work. This has resulted 
iD. the, constructiOQ taltinl a lonpr 
time than orlgiDally enviaaeed· 

AU' these problema have aince beo 
resolVed through detaned aDd iaten-
1Ii.'e ~one ~ consultations 
with: various agencies and expert ill-
Ute coUDtry. 

(a) details about foreign technolo .. 
gies procured by I.D.P.L. for different 
drugs; 
.. ' (b) the names of the 
f~m which purchased; and 

(c) is there any proposal 
(X)nsid'eration to develop 
lnore effectively,? 

countriel 

under 
I.D.P.L. 

THE MINISTER OF STATE FOR 
PETROLEUM, CHEMICALS AND 
FERTILIZERS (SHRI DALBlR 
SINGH): (a) and (b). A statement 
is attached. · i 

(c) I.D.P.L. bas two R&D centres 
in the Antibiotics Plant at Rishikesll 
and Synthetic Drugs Plant at Hyder .... 
bad. Originally 88 a part Of the 
technical and . financial asaoeiatioA 
with Technoexport, Moscow, l.D.P.L ... 
obtained technology for 15 clr'uP. 
IDPL developed technology for· SO 
drup which are un:dar eommercial 
production, R&D dorta are beiDg 
made to generate t.eehnolo,y ,. 
known drugs and alao new drop. 
I. D. P . L. has alao plans for expanaica 
for t~e. ~~1dacture of v~riou~ tlruIJ.. 

Stat __ t 

D mul; .f P_,-ei.rn .u.w~ti. ftti rt"~ if cnntrJ 

-----------------.--------.-------------
Year 

(l) 

Brief particwus of collaboratiolU in- Total value 
volvinr technical collaboratiol1l oni1 

Name of the country 
and the firm with whjda 
con.bar.tionl bas beep. 

en tered iato 
•• :to .~-__ . ______ ............ ....._ ........... -.-__ ._ 

(4} 

-~ - ... ----._---~ --.... ._ .... _--- -..... ,--_ ............... -. ... -' ___ ......... -... 

14th June, For the supply of know-how alongwith US, 
1976 detailed ddsign enginecriog for the l~khl 0·5 

MIs Farmafin. Italy 
MI' I.C.L., Italy 
Mis Fannafin, Itafy. producti()n of Doxyc,eline Hyelate. 

----------.--.---



., . 

(I) (11 ) (5) (t) 
._ .. ---..... ___ --... ... -- ............. _b,.....,. ...... ~.-__ ........................ .._ ....... _ ...... _ ................ __ _ 

lith Dec., 
.1-976 

FQr t'te ".J??ly orknow.how, h~ yield-
i"1 Itrait., with detailed design en-
,inecrinl for the production of :-

(i) Pot. Penicillin 

(U) Tetracycline Hc!. 

u.s. , 4 lakha I.C.L. Plant (Italy) 

U.S .• 3 lakhs Archifar-Plant ·{Italy} 

(i:i) Erythro;nydn Hyclate, and te- U.S. S 3 lakhs Archifar-Plant lItal}) 
chnical know-how with detailed 
deUgn 

(iv) Seni.5Yntnetk Penicillins u.s. $ 5 lakhs I.C.L. Plant (Ita))') 

~9th June, 
1976 

For the sU'lply of technical know-how 20,00,000 MIs A.B, Boron, 
and s.Jme et\wpments for the produc.. Swedish Kr, 'and Sweden. 
tion ofM!thyl Et~yl Py:idine, Niacin 14' 30 Million and MIs Lonza, 
and Nicotinamide. Swedish Kr. Switzerland. 

----------------
PerfOrmaDee Of OIl Relaerte. 

1182. SHRI C. CHINNASWAMY: 
Will the Minister of PETROLEUM, 
CHEMICALs AND FERTILIZERS be 
pleased to state: 

(a) the performance Of the oll 
:reftneries last year and how does it 
-compare with the previous two year.!; 

to full capacity in the current year; 
and 

(c) the new areas selected fOr oil 
drilling during this current year and 
progress of the work? 

. _ 

THE MINISTER OF PETROLEUM, 
CliEMICALS' AND FERTILIZERS 
(SHRI p, C, SETHI): (a) The crude 

. throughput . for .. the refineries for 
1977-78, 1978-79 and 1979-80 is as 

follows:-
, (b) what is th~ requirement of 

crude to work ~ existing refineries 
... Mill;., tomIts 

---.... ----r-.. -- ._.:- .. 

Refinery 

.BPCL 

HPCL (VISAKH) . ' . 

!CRL. 

.MRL 

'Koyali 

-Haldia. 

.Barauni 

Gauhati 

Digboi 

Bongaigaon . 

•. it· 

._ --- ----- ... __ ._--

---
CRUDB'THROUGHPUT 

.. -~ - ....... -to --+-._ ... ___ _.._~ __ 
'977-78 1978-79 J979-80 .. - .. - ... -.-... -.. _"''_''-''__~.-.- - - - ---

2'90 2·80 3' 13 

4'5 1 4'6g 4·82 

I ~ 30 I' 33 1'10 

2'93 2,86 2·87 
2,62 2'76 2,82 

4' 13 5'25 6'7 1 

~. 10· 2'22 2"49 

3'06 2,66 2' 29 
0,82 ' 0·83 0·64 

0'53 0'52 0'41 

0'06 0'19 . - '" - .. -. _,\ -. .. + - .. - ....... -.- .. -. - ~- ....... 
24'90 ~5'98 ~7·4; 

~----------.-



During 19'11-80 four 01 the re-
~neries-HPCL, BPCL, IIRL and ,Hal. 
-die achieved hiahest ever crude 
tbrouahputs. In addition, the crude 
,processed at the Koyali refinery was 
1he highest ever with the full year. 
impact of' the commissioning ot 

XoyaIi Refinery Expansion Unit which 
was commissioned in October, 1978. 
The crude throughput at Barauni, 
Gauhati, Digboi and Bongaigaon was, 
however, adversely affected by the 

Auam agitation from n.em~, 1979 
onwards. 

(b) The crude requiNment for 
operatin, the existing retinerie. at 
their full achieveable capacity 
during 1980-81 would be about 28.8 
million 'tonnes. 

(c) During the current year 1980-
81 (upto October, 1980) ONGC has 
taken up drilling on 5 new structures 
in the onshore and offshore areas. 
The details of the structures with 
status are as follows:-

New Structures taken up 
for drilling during Jg80-8I 
(up to Oct. 1980) St~tus ---_-- ---------------------- , "'--

O.!lsl.ore ': . R-7 tRatnagiri) 
PY-J (Porto Novo) 
PY -3 (Pofto NOvo) 

Mahi High (Gujarat) 
Dangawara t Gujarat) 

Oil 
Gas 
D4'iHiq; continuing 

Under test 
DrilLir g continuing 

----- --~--- - ,_,-,-,_", ,_ 
A total of 3 ne\\' structures in the 

offshore areas and 17 new structures 
in the onshore areas are likely to 

be taken up during the remaining 
part of the current financial year 
1980-81. 

These are 

,()/fsluJre ; 

OnsJu"t 

New stru.ctures to be taken up dW'ing 1990-81 

I. KRI - J .- I 
2. AN' -- 2 '- I (A"1daman & Nico~~ar Ishnd) 
J. (.~ *_ 2 -r (Godavari) , ,. 

J. Kelat 
2. Ognej 
3. Langhnej 
4 .. Jakason 
.1. An, 11iasion 
6. LfJhar 
, .. Kundara 
8. Gandhar 
9. North Vaso 

AssaItl J. Borpathar 
2. Napamua 
3. Naharhabi 
4. Borsi 11& , ' 

(r:le new lo~:!\tions will be taken u!> for drilling dependit.g u!10n the restflration of Lor;,:~,lcy 
in /\asam). 

Andhra Pradesh 1. Razole 

Weat Bengal 1. AbLay 
2. J~gu.li 

Tripura r. Rokhia 

---------------------



. " . A~, .. , f~, a$ oil India L~ite(t.is, con .. 
cerned ." apart from. intensive explora-
tion and semi-exploration drilling in 
the, mining lease area and the pet-

. 'roleU'm ·:Exploration Licence area in 

. .' .. Ar~nachal Pradesh, they were assign-
; ': ed neW leases of 12,000 sq. Kms. in 

'Mahanadi Basin Offshore and 6,800 
sq. Kms. in Mahanadi Basin Onshore, 
Mahanadi 1 has been drilled to a 
depth of 2,740 metres. Mahanadi 2 is 
drillin.g below 3,000 metres. 

'1roffq ~r ~. 
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1J.86. IBlU HANNAN MOU.AH: 
'WUl the Minister of INFOBMA-
'fJON AN]) BROADCASTING be 
pleased to state: the amount paid to 
the Anand Bazar Patrika and allied 
'eoncems by Government as adver-
tilement fOr the last ftve years, year-
-wise? 

THE DEPUTY MINISTER IN THlC 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUKU .. 
DBEN M. JOSHI) : The value 
af DA VP advertisements given to 
individual newspapers is treated as 

'confidential in public intereat as they 
are in the nature contracts' between 
'the Government and individual 
newspaperS. 

Ratio Of news aDd Advertisements in 
Newspapers 

1187. SHRI HANNAN MOLLAH: 
-Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 

'state: 

(a) whether Government issued 
-directions 'to the newspapers to main-
tain a particular ratio in respect of 
publishing news and advertisement, 
While giving them registration and 
advertisement; 

(b) if not, whether Government 
118Ve any proposal to do so· , 

(c) whether there is any machinery 
to check up if the ne\vspapers main-
1ain a particular news·advertisement 
ratio; ,and 

(d) if not, the reasons and whe-
.. ther Government are considering any 
, -SUCh proposal? 

THE DEPUTY MINISTER IN THE 
'MINISTRY 01' INFORMATION AND 
BROADCASTING (KUMARI KU-
'MUDBEN M. JOSHI): (a) No, Sir. 

(b) to (d). The Newsprint Advi-
'sery Committee have requested that 
1h~ Government should fix a maximum 
ratio between 'News' and 'Advertise-
--ents' and that this proportion should 
be 60:40. This suggestion is under 
'Consideration. 'The Government, at 

present. do ROt have any m&ehinery to 
cheek'it the' newspapers eWfttain a 
partcular ratio between' the' 'News' and· 
'Advertisements' . 

Appllcatioa of Mo..... Coat .... 
0rIer t. '10 .... 1'1 Sapr 

I'Ut8rIeI 

1188. SHiRl P. RAJAGOPAL NAI-
DU: Will the Minister of PET-
ROLEUM CHEMICALS AND FERTI-
LIZERS be plea,sed to state: 

(a) whether the Molasses Control 
Order is being applied to Khandsari 
sugar factories; and 

(b) if so, t~ States in which it is 
applied? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) and (b). 
The Molasses Control Order, 1961 is 
being applied to Khandsari sugar fac-
tories in the States of Andhra Pra-
desh, Assam, Guj arat, Karnataka, 
Kerala, Orissa, Rajasthan and Tamil 
Nadu. 

Discovery "I Gas in Ankleshwar 
Well 

1189. SHRI K. LAKKAPPA: 
SHRI D. M. Ptrrl'E 

GOWDA: 
SHRI H. N. NANJE 

GOWDA: 
'SHRI MADHAVRAO 

SCINDIA: 
Will the Miriister of PETROLEUM, 

CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether gas htcs been found in 
Ankleshwar; 

(b) if so, details thereof;" 

(c) whether this will be used to 
meet the shortage of LPG through-
out the country; and 

(d) in what other ways it is pro-
posed to be used? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AN'D FERTILIZERS 
(SHRI P. ,C. SETHI): (a) As a result 



(b) 'rhe well is preseritly under 
testing. 

(c) and Cd) It is too early to say 
anything in the matter at this .age, 
since the potential at tht flnd has 
still to be established. 

D ... te over stucleDt FIlma 

1190. SHRI BAfPUSAHEB PARU-
LEKAR: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) ,vhether a serious disputes had 
or has arisen between the students 
and authorities of F.T.I.I. at Pune 
over students films and whether the 

, students had gone on token strike; 

(b) the details 0'1 disputes and 
action taken by Government; and 

( c) whether the simmering dispute 
has its origins in the in con sisten t 
approach of the Information and 
Broadcasting Ministry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATIQN AND 
BROADCASTING (KUMARI KUM-
UDBEN M. JOSHI): (a) to (c). The 

~. Governing Council of the FTn, on re-
ceiving a complaint from one of its 
Members regarding depiction o'f ob-
scenity in some student films, viewed 
the rel'evant portions. Some of the 
shorts were found to be 'Obscene by 
the Governing Council, wbich direc-
ted tha t such sh orts in films made by 
the students should be eschewed. The 
students considered this d'eCision to 
be infr:lngement of their academic 
frecdan l and went 'On a day's striJre.. 
Their representation waS considered 
by the Governing Council: which also 
met the .students in its next meeting 
on 20th September, 1980. The deci-
sion of the G?verning Council w~s 
exp lained to the students and thelI 
misgivings removed. The work in the 
Institute bas been proceeding smooth-
ly tbe:reafter. 

.. ,. ..................... -
~., .. MIe·........, .... 
1191. PROF. 'l4A1mu DANDA-· 

VATE: Will the Minister of INJC8-
,MATroN AND BROADCASTING be 
pleased to state: 

(a) whether there is a growing 
discontent among the prOfessional 
media men working in the Directorate· 
of Public Relations, Delhi Adminis. 
tration .over the attempts made by· 
the authorities to thrust a bureaucrat 
as head of the department; and 

(b) if so, is not the grievance 01.. 
the media men justifiable since so far· 
the Directar's post has always been. 
held by professional media men? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (.KUMAR! KUM-

I 

UDBEN M.. JOSHI): (a) No Sir. 
• • (b) Does not arIse. 

f~'( if .~f~' tT~ ¥~-"1 
"" ~~ f'1itfT \!fAT 

1192. '1T l:iql."f~ wmi: ~. 
f1ffu, ;q'11I' W\"( ~~'fT If; T1i ;Rft t1l ~. 
Cfit 1m ~ fif; : 
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(~) ~ ~, ~T ~ ~ ~ 
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( If ) 4ft ~ , ~ft"CflfT ij (efd ( ~ 
~ Cf)f ~ 1;iQ'1ICfl ( :a (4'" (r ~­
f.:rtrr CfiT ~ CflT \3H'it '1 ~~. 

" 
~ $(lMlf~ ~ ~ ~ ~ ? 
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~ ~ ~Cf) ~ ~if ~ ;:r{f etT \'iffift I 
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Appolniment of another IIlrh..Level 
Committee 

1193. SHRI CHITTA BASU: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government pro ... 
POse to appoint another high-level 
committee to suggest structural 
·changes in AIR and Doordarshan des ... 
pite the fact that Verghese Commit-
tee went in't() this matter and submit .. 
ted a r(~port; 

(b) it so, the reasons thereof; and 

(c) th e terms of reference and the 
personnel of the Com'mittee? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUM-
UnBEN M .• lOSHI): (a) A proJ)'")sal to 
set up an Advisory Committee to ad-
vise the Ministry, inter alia, on 
structur: 11 changes in the different 
media organisations under the Minis-
try Of Information and Broadcasting, 
to bring about 'greater professional 
efficiency and improvement in the 

quality Gf it>8'riormllnee of the>:Jl'le:!iia, ",' 
is l'lfKIer cd!tsidenltton 'of the Govem... .. 
ment. The prQPdsed 'Co~mittce" 'Will··'" 
aleo ~a~e .su,ges~ions abo~~ Al~ India 
Radio and Doordarshan. , 

(b) The :proposed Committee will 
advise not only about the All India 
Radio and Doordarshan but about all 
the media organisations of {lie Minis-
tr)' of I.:.Jormat.inn and Broadcasting. 

(C) The terms of i'eIerence Of the 
Committ'ee. it.s oomposition, etc. are 
being finalised. 

Trusts 

1194. SHRI K. RAMAMURTHY: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) the state-wise break-up of 
Trusts along with their names that 
have SlQught extension of time for 
ful1illing the obligations of the Trusts 
during the past 3 years; 

(b) in how many cases e~ensions 
have been given; and 

(c) how many applications are still 
pending? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY A:rFAIRs (SHRI P. 
SHIV SHANKAR): (a) Trusts are 
either public trusts or private trusts. 
Generally the question of fulfilment of 
the obligations of the trustees under 
the trust is a matter between the 
trustees and the beneficiaries. Though 
in the case of pubJic trusts in certain 
States the charity Commissi'oner or 
other authority has an obligation to 
supervise the administration Of trusts, 
trusts are not required to make any 
application to the C0.ntral G'Jvernment 
to grant extensiOn of time fOr fulfil-
ling their obligations. 

(b) and (c). Do not arise. 
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1195. PROF. AJIT KUM~" 
MEHTA: 

SHRI R. L,P:"VERMA: 
~ >. ". 10, "I 

Will the Minister 'of LAW, JUSTICE 
AND COMPANY ,AFFAIRS be pleased 
to state 

(a) whether complaints have been 
received by Gov-ernment regarding 
violation 0'1. company laws by Sehgal 
Papers Limited, Delhi; and 

(b) if so, details thereof?·· 

THE MINISTER OF LAW, JUS1'ICE 
AND COMPANY AP7AIRS <SlmI P. 
SHIV SHANKAR): (a) Yes Sir. 

(b) Oomplaints under the Com-
panies Act related to 0) non-receipt 
of share certifica,s from the company 
and (ii) non-return of share certifi-
cates ~ter endorsing the amount ot 
calls paid by shareholders.. These 
matters have been taken up with the 
company and further examination of 
the caSe is in progress. 

Approval for inStalliDr a Transmitter 
In Golden TemPle, AmJitaar 

1196. SHRI L. S. 'I'UR: \\tnt the 
Minister of INFORMATION AND 
BROAOCASTING !be pleased to state: 

(a) whether the S.G.P.C., Amritsar 
has written for approval for install-
ing a Transmitter in Golden Temple, 
Amritsar; 

(b) if so, what is the latest posi. 
tion; 

(c) whether his Ministry is con-
sidering the matter sympathetically 
keeping in view the relay of only 
Gurbani Programme; and 

(d) whether his Ministry has any 
objection to allowing it particularly 
when it is clear that its complete 
control will be in the hands of his 
Ministry? 

THE DEPUTY MINISTER IN THE 
MINISTIRY OF INFORMATION AND 
BROADCASTING (KUMARI KUM-
UDBEN' M~ JOSm): (a) Yes Sir. 

(I';: to '<d.)jlt',u~e:est.~~h~ Goryt" 
erniiilft ;:~~;~~~~rtOt'.'jt8'~anMv'£ "riYate,:' 
b~"s rl\'if;~trY.:i¥~ini.~ilP,"· 
or ttf~s,et: up' radio stations exclusively 
for "broadcasting rellgions' ,pr~~rainme~., . 
Devotional p1'lOgrammes 8,5e regularly.r ' 
broadcast at certain fixed hours' frOm 
A.I.R. stations all over the c.01:l~try. 

Visit of French ColOUr T.V. Team 

1197. SHRI M. V. CHANDRA~ 
SHEKARA 'MURTHY: Will the 
Minister of INFORMATION AND, 
BROADCASTING be pleased to state: 

(a) whether in October, 1980, 
French CollOur T.V. team visited 
India; 

(b) i'f so, whether they were invit-
ed by India or they came on their 
own; 

(c) what was the main purpose ot 
their visit; 

(d) whether they have given ,any 
report in re,ard to the pros and cons 
of the propo.8ed T.V. colour setting up 
in India; and 

(e) if so, the details of the same? 

THE DEPUTY MINISTER IN THE 
MINISny OF INFORMATION AND 
BROADCASTING (Ku.MA~ 'KU-
MUDBEN M. JOSHI): (a) No, Sir. 

(b) to (e) • Does not arose. 

Capacity of Silehar A.I.R., station 

1198. SHRI SONTOSH MOHAN 
DEV: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that the 
present transmisSion capacity of 
Silchar A.I.R, Station is too weak to 
COver the bordering areas of Cachar 
and Bangladesh territory and areas 
of North Cachar Hills and Mizoram; 
and 

(b) if so, whether Government pro-
pOse to increase the transmission 
capacity olf. the Silchar AIR Station 
to cover the said areas? 



TSs ,_"U'rY MINISTa Df TB& 
MDllB.fty 01'. ·J!O'OBIIA'I'ION .A8 
- ('ltUJIa\a'I; .. KJIII..I 
UDBI:N M. 10SBl): (a) aDd. (b). \'be' 
Radio StetiOn . at Silchar is equipped 
With a '~UID power .. medium waft 
transmitter which providii"-Say time 
primary .trade service to the whole of 
Caehar distriet as well as the border-in, areas viz.· southern parts of North 
Cachar Hills district in Assam, eas-
tern parts of. Jowai in M'e,halaya. 
northern parts of Mizoram and western 
parts of Manipur. There is no propOsal 
at present to upgrade the power of 
the transmitter. 

A.udition for Artistes fOr SUduar 
A.I.R. Drama Section 

1199. SHRI SONTOSH MOHAN 
D·EV: Wilt The Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether it is a fact that al-
though the audition tfor Artistes for 
Silchar AIR Drama Section (Ben-
gali Drama) was held long before tlie 
~ruitment Of artistes for the said 
section has not yet been finalised; 
and 

(b) if so, what steps are contemp .. 
lated by his Ministry to start the 
Drama Section without tfurther delay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARr KUM-
UDBEN M. JOSHI): (a) Yes, Sir. 

(b) The Station Director Silchar 
has been instructed in S'eptember, 
1980 to review the avai~rrble resources, 
and underta k·z production of plays to 
the extent possible. 

Transmitter for narbhanga Station 

1200 . .sHRr BHOGENDRA JHA: Will 
the Minister of INFOI'RMATION AND 
BROADCASTING be pleasedT<> fefer 
to repJy given to . Starred Question 
No. 26 answef'ed on 7th January, 1976 
and state: 

(a) whether it had been stared 
that stepn for increasing the capacity 

Of tn. tQII8lltter ,. Dar ...... \ 
Statloft of. the AU ·1Ddia ·llactio· .... 
be eonaidered after the .vailablUt,' of 
resources; 

(b) if so, whether in pursuance of 
the fultUment of that assurance. capa-
city of the transmitter is lOin, to be· 
increased to 100 Kws; and 

(c) if not, reasons therefor? 

THE DEPUTY llINISTER IN THE' 
MINlSTRY OF INFORMATION AND 
BROAlDCASrING (KUMARI KUM-
UDBEN M . ..JOSHI): (a) to (c). During: 
the course of supplementaries -ot the 
said Lok Sabha Question, it was stat-
ed that the power of the Darbhanga 
transmitter was 10 KW and that 
when more resources become avail-
able, the question of raising t!'[e power 
0'1. the transmitter might be consider .. 
ed. However, due to continued conS-
traint on resources, there is no pro-
posal for raising the power of" 
Darbhanga transmitter for the present. 

12 hrs. 
RE. ADJOURNED MOTION ETC. 

SOME HON. MEMBERS TOSC--

?vIP. DEPUTY-S,?}l~AKEn; Please 
take your seats. As we do in the 
Question Hour, Members may get up 
one by one. I shall definit~ly permit 
each t'wo or three minutes. 

~ r \j't!Tt~~ f~~ (:.f~ ~) : \1tIT~~ 
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~ -
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~ ~ Cfftl« ~ fcf;1.n ~ , ~ m~ 
~~~~~~~~m: 
~~'~~T~~~~'~« 
if ~T 'Cf,Gli' ;:fr~ ~t ttn;) ~ ~~ 
~T CfiT ~ t:1'lcU~ ~, ~ ~ ~ 
ijTU I %'iT ~\lr~ ~r ~ ~i[ ~ f~ 
ii1flfT ef)Tft;m ~ fan Cfi r ( tl\~ 1 



~ . 
Re. ,A~jn. AGRAHA.YAN'A 4, 1902 (Saka) Motion etc. 

SHRI CHANDRAJIT. YAPA V 
. (Azamgarh) : The' hon. 'Member has 
raised a very serious matter, that five 
women, particularly Harijan .women, 
were confined to a police statIon and 

~Tape was committed by police offi-
cials. What is the response of the 
Government? 

MR. DEPUTY-SPEAKER: I wlll 
look into it. 

'1f "(P'( f~~h{i qr«~ (~;~"{) : 
~~IH~, l{if '4'!1314ije ~ 

· f~~m~~ m ~ qfl ~ 
if ~ UU 15 i4lf~qlfij41 Cfft, ~ 
eft tti ~ I ~ tf<:' 'f (f) wit ~ 'hi ",4 Ii e 
~~~~m~'f~rCfilf(141 ~ 
~~q"lff~ I ,,~~;r ~qr 

~ feF; ~ ~ li1rcrr ~~ I ~ ~ 
~ t fafl f~ij(CfiI( ~ ~ ~ 
~lIT~~~? ~~~~(fr 
~ c....... .... ? 
ICf\O'1 1~'1 0Cfi ~ . 

MR. DEPUTY-SPEAKER: It is still 
11nder consideration. We will get the 
report. 

$f) ~'" f~~ q1'~afT'" : ~~ 
~, iRT ~ ~ ~ , ~ ~ 
~tJ~ CfiT ~ ~2~14A1+i m<rr ~ ~ 
~ 'fiT ~ if ~;~ ~ lJ1.IT ~, 

-~ ~ eo 1 (:15 ~ lfltT ~ , zm-q' ~ 

~~ ~ ';fltT ~ ~ CfiT iTa'-
9'll( .. ~ ff.fi ~ ~ffJ~~ ~ if ~ tIT ~ 

'?,l ~ff~it~? ~~tf~ 
~ ~ I ~ ll~ ~ qlf~14lile 
ir;«2~ii4l,", ~~~Al~~ 
~ ~ WT iflfT~, ~ ~~¥.f~li~~ 

W' i:T~~' 
\>. \ SHRI CHANDRAJIT YADAV: I 
::')1 have written a letter to you. 

MR. DEPUTY-SPEAKER: You have 
'Nritten a letter and Mr. Paswan has 
also raised it. I will announce it in 
,on~ or two minutes. 

SHIt! CHANDRAJIT YADAV: You 
:rn ust see how he was unlawfully de-
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tained, . and for how many days he 
was detained . 

MR. DEPUTY -SPEAKER: I will 
make the announcement. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): 1 have given an ad-
journment motion on the starvation 
deaths which are taking place in 
Bihar. Many people have died due to 
hunger there. There is a total failure 
of the Government even in providing 
fOOd to the people of this country. 
This is a very serious matter. We ha Ve 
given an adjournment motion and 
also a calling attention, but neither 
has been admitted. Therefore, I would 
request you that Calling Attenti<.'n 
must at least be allowed. 

MR. IDEPUTY-SPEAKER: YOUl 
feelings will be communicated to the 
Speaker. 

"fr ~r.~. (~~~~): ~ 
~:~~~~~~ 

~~~~'l1~~it~ 
~ I ~ if ~ ~ 't1+i{11 ~m ~ lfFft 
~F<\i1~ ~1w t w.r ~ Cf\T ~ I ~ ~ 
~ CfiT qlij{11 ~ t ~ iRT ~ ~ I 
~ lfm1T ~ ~ 441f\he ~ 
rt ~ ~ ~ ~ it; ifrt it ~ I dl\Nj)iiI ctT 
(iffif ~ fct; fGt~~ m ~ ~ 'R 
~ em- stlaCfItI'i ~ ~ ~ ~ 
~ ~ tf': ~ it it ~ \i I f<ti;a 
Cfill1 ~ ~ ~ I -m- ~ ~ ~€tatl(T 
~ =iii ~ ~ I Cfl~6fi't1I, {1<?A'i3'i ~ 
itif~ I ~mitiRT\iT)8fllf{1~1 ~ 
~~ml1l'IT~~ I 

MR. DEPUTY-SPEAKER: We wit.! 
look into it. It is definitely a serious 
case. 

Shri Ramavatar Shastri. I hope he 
will cover Shri Rajan's subject also. 
(Interruptions). I will allow all. 

SHRI RAMAVATAR SHASTRI 
(Patna): All India Students Federa-
tion ... 

MR. DEPUTY-SPEAKER: You will 
,be satisfied only alter speaking. We 
have allowed it under 377. 



Be .. Adin. 

SHR RAMAVATAR SHAST~I: 
Please hear me, 

MR. DEPUTY -SPEAKER: Do you 
not want it to be allowed under 377? 

'1) ,(lq'q~,~ m~): ~ ~ l{~ 

tfifW'l 9;f~ s;m;r ~qr ~ ~ 
ctr ~ ~ ~ (4 hi ~ fcf;lrr \jfI' ~ ~ I 

m~it~~m~~ mr ~ for brutal lathi charge On the 
students and youth. (InterruptiOns). 

MR. DEPUTY-SPEAKER: I am 
really very sorry. 

f;1'f ~rq'1'?(R1'1: ~rR=5Tr : irU ~ 
~ fcf; m ~~ ~ cnT ~ \3fn:t I 
~ ij(CifiI( CfiT ~~ ~ ~ ~ I 

a (I \31 ~"U * fuI ~ rc:n \3fT 'l~ ~ 
~~~ *1 (Cfll( ~ tR mo1 ~ ~r ~ I 

~~ ~m~~mr~ 
m~ ~ Cfi1 lfRT \ifAT ~ 

MR. DEPUTY-SPEAKER: It has 
been allowed under 3'77. Now Dr. 
Subramaniam Swamy. (Interruptions). 
I will allow all. (InterTupt;ions) I 
shall call everyone of you. 

DR. SUBRAMANIAM SW AMY 
(Bombay North-East): My adjourn-
ment n1otion is on a very seriuus 
matter. I gave you an adjournment 
motion involving a matter of grave 
national security-violation of nation-
al security has taken place because 
a person without constitutional au-
thority has gone to Paris and has 
produced a blue print of aeroplanes 
supplied by the French Government 
to the Indian Government and tbe 
French Government was horrified at 
which, thereafter, the French Am bas-
sador came and launched a formal 
protest with the Government of 
India. (Interruptions) . 

Well, I am explaining to you a 
breach of national security. He knows 
what I am driving at. Therefore, he is 
nervous. (Interruptions) 

Motion 'etc. 

In :tact, I am objecting. Every day 
the papers and magazines are having 
-Swamy is doing this and Swamy is 
doing that·· 

MR. DEPUTY-SPEAKER: Please 
do not mention the name of anybody 
who is not a Member of this House. 

DR. SUBRAMANIAM SWAMY: I 
want a full-fledged discussion on an 
Adjournment Motion on the activities 
of Swamy IDhirendra Brahmchari-·· 
Shri Kurien. 

SHRI ARIF MOHAMMAD KHAN 
(Kanpur): I am on a point of order. 

MR. DEPUTY-SPEAKER: Under 
what rule? 

SHRI ARIF MOHAMMAD KHAN: 
Under Rule 389. It is a well estab-
lished convention of this House that 
the person who is not a Member of 
this House, his name shall not figure 
and no allegation shall be made 
against him. It is a very serious mat-
ter. All kinds of irresponsible allega-
tions are being made against him. 

(Interruptions) 

I demand that whatever Dr. Subra-
maniam Swamy has said must be ex-
punged from the proceedings of the 
House. 

l\1R. DEPUTY-SPEAKER: I will go 
through the proceedings and see if 
there is any allegation or unparlia-
mentary word against any honourable 
citizen of India who is not a member 
of this House. I shall certainly go 
into it. 

DR. SUBRAMANIAl\J SWAMY: 
Only if it is untrue. You will have to 
see jf the allegation is true Or not. 
You ask the Government. 

PROF. P. J. KURIEN (Maveli· 
kara): I have given notice of an ad-
journment motion on a very serious 
incident that has taken place in 
Rajasthan, in Weir constituency, in 
which four journalists who went to 
report election proceedings were be 
taken up. Many booths were captur-
ed there. This is a very serious mot-
ter. I want to have your ruling on - ... --- --- ----------'"-_.~--_._. __ .. _---------.- ".-- -~ 

______ ."n._._~ _ .. , ...... ~. _ .. ____ -_ 

··Expunged as ordered by the Chair, 
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that. I want a detailed discussion on 
that. 

Also, in Bhubaneswar, the wife of 
a journalist was raped and murdered. 
I gave a Calling Attention notice on 
that last week and I have re,peated it 
this week. You are not mentioning 
anything about it. You are allowing 
Calling Attention only on unimport-
ant matters. This is a very serious 
matter. The freedom of press is in-
volved there. 

I want You to allow discussions on 
these two very important· matters. 

SHRI V. KlSHORE ,CHANDRA S. 
DEO (Parvathipuram): I have given 
two separate notices. One is a150ut 
the rape and murder of the wife of 
a journalist. I want a discussionon on 
that. It is a serious matter. But the 
most serious thing is the brutal way 
in which the police had meted out 
the treatment to the journalist ho\\' 
he had been confined and forced \0 
make a certain statement in 'Bhuba-
ncswar. This is a very serious mat-
ter. I want to have a discussion O~l 

it. 

Another serIous matter is about the 
sale of Centurian tanks. I want a 
discussion on that. It has been re-
ported in the ne'wspapers that the 
~pare parts have been shipped to 
South Africa. This is against the na-
tional interest and the well establish-
ed foreign policy of India. This mat-
ter has been raised in the Rajya 
Sa bha partially. Several reports have 
been coming out about this particular 
rn~ltter. This House should take a se-
l'il) us note of it. There should be 
fu 11 discussion on it. 

P..lT i5f~r~ l~~ ~l'~r.rq' (stft2:r~) : 
~ ~~el~, ~ r it tfil11 

~ ~ trw fCflit ~ I ~ ~ 11111 
~~ ~ ~ crf{ it ~ a'~ ~ ~ 
~, ~~~ q'r~ ~T ~ ifi mT 
q"\ ~ \t~4,:q1( ~ ~, ~ it ~ 
~ -mfT ~, ~ ~ 00 if ~ ~ 
Cfi) ~ at ~~ ;r ~ ll"~T (fCfl 

~)~, ~ NeTt ~, ~ 11ft <ttr 
fitrqr I ~ ~ Ofi) "fflf ~ ~ , 

~ i~iGfall( ~ en: \ill miT 
~~,~, ~ ~ ~ m- ~~I31.II( ~ 
ffi' \1ff ~ miT ~ fctm ~, ~ ~ 
~, ~ ~ if)) <1 ii1 all ( ;r ~ ri=, m-
~~Cfft~wcm{ ~~i~~ I 
ir(r f.=t~4'1 ~ ffj ~ ~ if ~ e.Wt 
~ ~ ~ q-{ ~ GIft Jfi1r ctft ~ I 

~ft UiSPn''' ~);:r't1t '(~r (~~~(): 
~f;;lfel ~,' ~ ~ fq~;,H1I'Aqif) 

m1f ~ F.=tq~'1 ~ W ~ f~ ~ ~ 
~~~~~UClil~ 
ron- ~ I W ~ if; ~ q?tdf)I('t', 
~r(\i1 ;1'; 1 ~ ~ if; ~T 7;fT~ fCflij l;fi ct?r 
fNft:r ~ «lI;fili ~ ~ ~, ~ ~ 
trf ~ fCfi ~ ~ ~~ it ~ ~ tftcr \itT 

~~, ~~ ~lttftcr~~T~, 
~ ~ ij (efll « ~ CflT ~e:rr ~ WCfiT 
(lCfiS4IJOf * Air ~ ctl4ctl@ ;r@ ~ 
~r~ I ¢~if ~fl T=f: ~~T 
fc:Fi \ifl ij ~I ('1 ~ \( it '-'1 elf l;;if I « ~ ~, 
~T1: if \i,tilitl< ~ ~, ~ if 
q¢tCfi 1'( q(: iR,41=t:4 I '( ~ ~ , 

MR. DEPUTY-SPEAKER: Please 
don't go into all these things. 

s~r ";(T:j;;.rN ~ft'1?fl ~ ~l~~ '(:(...,: ~ 

~*m~·~~it~m~ 
m)~~, ~ en) pn'hl< ~ t 
~ CfiT ~~ ~1~ if~ q fi:rc9~ 
~ ~ ~WT ctT f7jf~T EpT ~ ~ ~ I 

~f ~'r~o ~~o ~~T~j~t' (:;:ftv)'): 73'lT· 

~<:rel ~~, AA ~ TJ:sCifI4~c lfTw;:\;l" 

f<riT ~ t 'Al~ ij1iT ~T if ~ lli'~ ~mr 
~~~~~T~, ~~) ~CJi) 
~~[.;~~f~~:~a1' ~;; 

ttl f~ ,tr{ ~ m~ ~ 
~ I ~ ~f~'3lii ~ ~ If ~ '11tf 
~ ~fffii ~ tr~ ctr{ ~ ~ , fittru 
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~ ~ CfiT q!""cn t ~ ~ it 
~ ;tr m- t(F('31'1 qf~{1I\f1 CfiT ~ it 
qi;f fcr;r ~ W' CJi1: \Vf ~ ij '.Jr~ ~ ... 
~f~~, ~2t~it~ ~ ttliJf4ija 
~~~, ~ mntliifte ~ 
~~rmn\ifT~~ I ~.41f<lIij 
~~ I ~~tm\4ldfCfld ~ I 

i:ru ~ ({"5'Jf4ffa ~ W m if 
~ fcf; miSf w~it~~ ~\Rfm 
m ij<lGt411(~, ~('\iI.II(1 q ~ ~ 
~ \41R m (\\JItll ( cit lfi'tT rn t 
~~~f,m~tR ~-~ 
~ \iffilT ~ t ij(CflI( ~ ~ it; ~ 
~ ~ ~ ijlij~IGfi iffif ~ ~ ~ 
it~~ I q:iflT~mtf~~ 
~~~<mf~ I ~~tf\~ 
~~ I 

SHRI sOMNATH CHATTERJEE 
(J adavpur): Sir very serious matters 
are being raised: I hope they are not 
being taken casually. It is not a 
casual mention that is being done. 
We want some important matters to 
be discussed-which the Hon. Mem-
bers are raising. Just saying "We are 
hearing them" is not sufficient. Let 
proper seriousness be shown at least 
to these su bj ects tha t have been 
raised. 

I support most of the issues that 
have been suggested. There are two 
issues on which we are repeatedly 
trying to give Calling Attention 
notices. We have given Calling Atten-
tion notices and are trying to raise 
them, but we are not getting an 
opportunity. 

There is a 200 years old Defence 
Establishment in Calcutta called the 
Ordnance Depot. In spite of the 
workers united demands and protest 
it is being sought to be disbanded. 
N,o reason has been advanced. The 
State Government objected; the WOf-
kers objected, asking for the reast)n 
for this but it is not coming forth. , 

We have given a Calling Attention 
Notice. 

Secondly, very important Bills 
which have been passed by the West. 
Bengal Legislative Assembly are be· 
ing held up at the Centre for lack of . 
President's Assent. Land reforms le-
gislation and very important legisla-
tion regarding educational reforms 
and giving rights to the landless per.>· 
pIe-such important legislations kre, 
for months, being held uP in the 
North Block or South Block or in 
different Government offices. You 
came from a State: you know what 
is happening. The State Government 
cannot function. The Legislative As-
semblies are getting a sort of colo-
nial status. If the Central Govern-
ment gives its blessings, important· 
legislation can be taken up. We have 
also 'given Calling Attention notices 
for this, but nothing is being done, 
nothing is admitted. We do not kno\v 
what the Government's reaction is. 
Important subjects are n·ot taken up. 
Therefore I would request and L1'J'\· 
press upon the Chair and the Hon. 
House that these serious matters 
may be discussed and at least some 
statements may be given so that we 
will know what the position is. 

MR. DEPUTY -SPEAKER: Shri R. 
K. Mhalgi. (Interruptions). Have yOU 

given any adjournment motion? 
SHRI R. K. MHALGI (Thane): I 

have given an adjournment motion 
and also a Calling A ttention notice 
on the very serious subject of rape 
of 15 Adivasis in Bihar. 

MR. D:EPUTY-SPEAKER: What-
ever you say is serious. 

SHRI R. K. MHALGI: I think that 
is not correct. 

MR. DEPUTY-SPEAKER: No, no. 
Everything is serious: that. is what 1 
said. 

SHRI R. K. MHALGI: That is a 
casual attitude being taken by the 
Deputy-Speaker: This is not correct. 
When I say that there was rape of 15 
Adivasis in Bihar, let the Gov~rn­
ment take it seriously. 'fhe Bon." 
Speaker said he would ascertain Ule 
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facts. Four or five days have passed 
, but nothiDI has come before the 
House. So, may I request the Hon. 
Speaker and the Deputy-Speaker to 

, take up this particular motion for dis. 
cuSsion? 

SHRI M. M. LAWRENCE (Idukki): 
I have given notice of an Adjourn-
ment Motion regardin,g the lathi 
charges which took place near Par-
liament House yesterday on the stu-
dents and youth who were demanding 
employment, who were demanding 
jobs ., .. 

MR. DkPl1TY-SPEAKER: We 
have allowed. the matter to be raised 
under 377 by Shri Ramavatar Shastri. 

SHRI M. M. LAWRENCE: I am 
demanding a full:-fiedged W$cussion 
on that, 

'lr1:{j;r st~f' tn~ (~) : 
~~it, ~m~~~~f~ 
~ ~ it ~ ~ fcfi <11iIft41f:i ~ ~~ ~ 
it ~ if; ~ 1ftT ~T q ttl f~ 4' ifi1 iii at q~d) 
fJ1dlltl qlff ~ I (llfdA) ~ ~ 
it ~r ~ ~ ~ ~ \l1'1d;:a iJft ~ 
tT ~ ~ I ~ij" -qfrt it fer; m em erg 
SA"~ ;nff f~ {(!ff I ( 11f.~ ftt) 9;f11f ctiT 
m&if;R ~ ~ Gf)') ~ lIT ~ ~ ~ 
~) wr;fr ~ ~ ~mT ftf) \TftT;r 
rft11 ~ lfAT I 

SHRI K. A. RAJAN (Trichur): 
Voicing the sentiments of this coun-
try, thousands of students and youths 
had come to Delhi from all over the 
country and were demanding em-
ployment. But they have been lathi .. 
charged and thousands have been 
arrested, This is a very important 
matter on which I have given notice 
of a Callina Attention. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Mr. Deputy-Speaker, 
Sir, I have given two Calling Atten-
tion Notices. 

One is on the kickback in the Com .. 
merce Minilstry regarding which a 
press report has come in the Btitz. 
I have given notice yesterday, It is 

a very serious matter. We speak 
about eradication ot corruption. But 
I am surprised that no reaction has 
been· expressed by the Commerce 
Ministry to this. It is reported that, 
in the last week of October, the palms 
of the high-ups in the Commerce 
Ministry were greased by paying 
Rs. 15 lakhs and on that ver"l day, 
the licence was signed and the docu-
ment is alleged to have been forged 
and interpolated. Before the pay-
ment was not made, it is mentioned 
that it was stated in the file of the 
Commerce Ministry ... 

MR. DEPUTY-SPEAKER: You are 
making some allegation fOr which 
you have to take the responsibility. 

SHRI BAPUSAHEB PARULEKAR: 
I have mentioned that it has been 
reported in the press. It is a very 
serious matter. If they are malign-
ing the Government, then they should 
take action, against the press. It is 
for them to explain it. It is mention-
ed that it was stated in the file of the 
Commerce Ministry that the 'sanction 
of the Agriculture Ministry is neces-
sary' before giving this particular 
sanction to load the goods. But after 

, Rs. 15 lakhs were paid, between the 
words 'is' and 'necessary', the word 
'not' was put-on the same' day on 
which the payment was made. There ... 
fore, it is a very important matter 
regarding which Government should 
make a ,statement. And if that is not 
true, I expect the Government to file 
8 prosecution against the editOr of 
that particular paper for maligning 
the Gov€rnment. 

The second subject that I would 
like to bring to your notice is that I 
have given notice regarding assault 
on Adivasis-molestation of ten 
Wimen out of whom two are alleged 
to have been raped in Village Adura 
in Bihar. I gave notice of that last 
Tuesday and have repeatedly request. 
ed the hon. Speaker. I have been 
told that the information is being 
called. It is surprising that Parlia-
ment i$ not getting the information, 

. ,from Bihar in the last eight days .. t 
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[Sbri Bapusabeb Parulekar] 
would like to know what action is 
proposed to be taken On this. 

SHRI CHITTA BASU (Barasat): 
Many important subjects have been 
raised. As for myself, I have ,given 
notice of an Adjournment Motion on 
the lathicharge which has been made 
On the student and youth demonstra-
tors, yesterday, who were demanding 
'give Us jobs or take us to jail'. That 
Adjournment Motion, I have been 
informed, has not been accepted. 
Instead of that, the matter is being 
allowed to be raised under rule 377. 
An Adjournment Motion is meant to 
censure the GoV'ernment. The Gov-
ernment requires to be censured on 
this issue. These young unemployed 
people have come over here to 
demonstrate. Instead of providing 
them with jobs, they were being 
brutally lathi-charged. And about 
hundreds of persons had been lnJur-
ed. It would have been better if you 
had accepted an adjournment motion 
on the subject 

My second point is this. As 
Mr. Chatterjee has mentioned, the 
Government of India is taking a hos-
tile attitude against the Government 
of West Bengal. This hostile atti-
tude ••• , [i 

MR. DEPUTY-SPEAKER: Have 
you given any adjournment motion? 

SHRI CHITTA BASU: I have given 
a Calling Attention notice demanding 
that the Prime Minister should make 
a statement on the reported allega-
tion by the Government of West Ben-
gal that fourteen bills passed by the 
Legislature of Government of West 
Bengal have not yet been given the 
Presidential assent. 

Also we have very important pro-
jects there which are not being given 
the clearance by the Centre. The 
Prime Minister should make a state-
ment on the allegation made by the 
State Government. 

SHRI SATYASAD'HAN CHAKRA-
BORTY (Calcutta South): Sir, I 
would like to draw your attention .•• 

MR. DEPUTY-SPEAKER: Have 
you a,iven an adjournmellt lll~~ion? 

SHRI SATYASADHAN CHAKRA-
BORTY: !. have given an adjourn-
ment motion as well as calling 
attention on the subject. It has been 
r~ported in the newspapers on the 
22nd November that in Bihar, the 
Police had been adopting the savage 
methods to deal with the under-trials 
prisoners. 

MR. DEPUTY -SPEAKER: Is this 
not a State subject? 

SHRI SATYASADHAN CHAKRA-
BORTY: No, Sir. This affects the 
fundamental rights. 

MR. DEPUZY-SPEAKER: We shall 
call for a report. 

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, the han. Speaker was 

" kind en.ough to say, though he did 
not admit an adjournment motion, 
that a Calling Attention Motion 
would be admitted provided he was 
satisfied that the things like that hap-
pened. 

So, I want to know whether the 
information would be received by the 
time the Calling Attention is admit-
ted. 

MR. DEPUTY-SPEAKER: We have 
not received the report. Mr. Dhan-
dapani. 

SHRT C. T. DHANDAPANI (Pol-
lachi): Sir, I seek a full-fledged dis-
cussion about the barbarous acts per-
petrated on harijans in a particular 
viUage by name Melakkurukkai in 
the Thanjavur District. Three mem-
bers of a family were burnt to death 
by a political party which is always 
advocating for the cause of the hari-
jans. 

In the Thanjavur District, there is 
a village which consists of harijans. 
But in the Tamilnadu they are not 
given the status due to them. No 
action was taken by the State Gov-
ernment. My leader, Dr. Karuna-
nidhi, had represented the matter to 
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the Gove:rnor. After irlstructions 
of the Governor, the Police took 
some persolls into custody but no 
further investigation was done by the 
State Government. 

In this connection, I would like the 
Government to give us an opportuni-
ty to h.ave a full-flledged discussion 
in the matter. If that is admitted, I 
can give many facts with regard to 
the activities of a particular political 
party in India. 

SHRI XAVIER ARAKAL (Trivan-
drum): What has happened to my 
notice On the police lathi-charge ... 
(Interruptions) . 

MR. DEPUTY-SPEAKER: Now. 
Papers to be laid on the table. Shri 
Shiv Shankar. (Interruptions) All 
of you must cooperate. You know 
we have taken sufficient time. Naw, 
papers to 00 laid on the table. Shri 
Shiv Shankar. 

SHRI XA VIER ARAKAL rise. 

MR. DEPUTY-SPEAKER: Please 
Sit do\\ n. I have called the Minister. 

12.28 hrs. 

PAPERS LAID ON THE TABLE 

N OTIFICA nON UNDER COMPANn!s ACT 
1956 

, 

THE M!·NISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKAR): I beg to lay 
on the Table a COpy each of the fol-
lowing Notifications (Hindi and 
English versions) under sub-section 
(3) Of section 620A of the Companies 
Act, 1956:-

(1) ,G.S.'R. 109'9 published in 
Gazette, of India dated the 
25th October, 1980 declaring 
Mis. Samarasa Mutual Benefit 
Fund Limited, Tamilnadu, to 
·be a 'Nidhi' under sub-sec-
tion (1) and (2) oJ: section 
620A of the Companies Act, 
1956. 

(2) G.S.R. 1100 published in 
IGazette of India dated the 
25th October, 1980 declaring 
MIs. Kilpauk Benefit Society 
Limited, Tamil Nadu, to be 
a 'Nidhi' under sub-section 
t 1) and (2) of section 620A 
of the Copanies Act, 1956. 
of the Companies Act, 1956. 
[Placed in L'ibraTlI. See No. 
LT-1385/80]. 

NOTIFICATIONS UNDER BANKING COM-
pANIES (ACQUISITION AND TRANSFER OF 
UNDERTAKINGS) ACT, 1980 AND BANKING 
COMPANIES (ACQUISITION AND TRANsFER 

OF UNDERTAKINGS) ACT, 1970 

THE DEPUTY MINISTER IN THE 
MINISTRY OF F!.NANCE (SHRI 
MAGANBHAI BAROT): I beg t(.\ lay 
on the Table:-

(1) A cOpy of the Nationalised 
Banks (Management and Mis-
cellaneous Provisions) 
Scheme, 1980 (Hindi and 
English versions) published 
in Notification No. S.O. 
875(E) in Gazette of India 
dated the 4th November, 1980, 
under sub-section (5) of 
section 9 of the Banking Com .. 
panie.s (Acquisition and 
Transfer of Undertakings) 
Act, 1980. [Placed in Library. 
See No. LT-1386/80]. 

(2) A COPy of the Nationalised 
Banks (Management and 
Miscellaneous Provisions) 
(Amendment) Scheme, 1980 
(Hindi and English versions) 

published in Notification No. 
S.D. 888 (E) in Gazette of 
India dated the 11th Novem-
iber, 1980, under sub-section 
(5) of section 9 of the Bank-
ing Companies (Acquisition 
and Transfer of Undertak· 
ings) Act, 1970. [Pla.ced in 
Library. See No. LT-1387/ 
80]. 
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12.29 hrs. 

STATEMENTS OF PUBLIC 
ACCOUNTS COMMITrEEi 

SHR!, CHANpRAJIT YADAV: 
(Azamgarh): I lay on the Table 
English and Hindi versions of the 
following Statements:-

(1) Statem,ent showing Action 
Taken by Government on the 
recommendations contained in 
Chapter I and final replies in 
respect of Chapter V of 
Ninety-eighth Report (Sixth 
Lok Sabba) on Dues and 
Equipment. 

(2) Statement showing Actinn 
Taken by Government on the 
recommendations contained in 
Chapter I and final replies in 
respect of Cnapter V ot 
Hundred and eighteenth 
Report (Sixth Lok Sabha) on 
Ministry of CommunicatiMs 
(P&T Board). 

12.36 hrs. 

MESSAGES FORM RAJY A SABHA 

SECRETARY: Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha:-

0) "In accordance with the prO-
visions of rule 127 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sab'ila, I am directed to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 24th November, 1980, 
agreed witho.ut any amend-
ment to the Sree Chitra 
Tirunal !nstitute for Medical 
Scien~es and Technology, 
Trivandrum, Bill, 1980, which 
was p2ssed by the Lok Sabha 
at its sitting held on the 17th 
November, 1980." 

(ii) "In accordance with t'he prO-
visions of rule 127 of the 
Rules of Procedure and Con. 

Patna (CA) 
duct of· business in ·the Rajya 
Sabha, 1 am directed to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 24th November, 1980 
agreed without any amend... .". 
ment to the Hindustan Trac .. 
tOrs Limited (Acquisition and 
Transfer of Undertakings) 
Amendme.nt Bill, 1980, which 
was passed by the Lok Sabha 
at its sitting held C\ll the 12th 
June, 1980." 

12.31 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED DELAY IN CONSTRUCTION OF 
GANGA BRIDGE AT PATNA 

'..IT -uq fql1'm ~'"""" (~1\if~"t~) 
dtIi~ ~, ~ t;t rCf <1 At '1Ttt ~ 
~ ~ f'1k1f~f~1 ~ ctr ~ 
'1 t '1 ,1"1£4 ;:ft~ q-l~ q~ Jteft \ift CfiT 
~ '41Cf;Na ~ ~ ~ ~~)I 
~~fCfi~~~it~ffi'l 
~ 

1tqe;rr1 f~ it rim 'lit ~ T1 ~ 
AliftJr if Clif~ 7;4 '11 q!#Q Cf) ~, f~ 
i Cf)1(fq ~q ~ ~ f~ CffT ~ if 
~f4 ~ ~T ~ I" 

THE M!·NISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): Under the Constitu-
tion, Govt. of India are primarily res-
ponsible for roads declared as National 
Highways. All roads other than 
National Higl1wayS in a State, are 
essentially the responsibility .of the 
State dovernment concerned. 

The bridge under construction over 
the Ganga at Patna, when completed, 
would fall on a State road. It is, 
therefore, a State project and t'ile 
Govt. of Bihar are primarily con ... 
ce·rned. In order, however, to assist 
the state Government financially in 

I 
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the construction of this bridge com-
menced in 1972, the Govt. ot India 
a.greed to provide in the 4th Plan a 
non-Plan loan not exceeding Rs. 4.5 
crores towards 50 per cent of the ex-
penditure on the bridge during that 
Plan, the entire balance being met by 
the State Govt. from their own re-
~Oturces. As there was no provision 
f{)r sUc'i1 an assistance for this bridge 
under the subsequent Plans, the state 
Govt. have been financing this bridge 
since then entirely from their own re-
sources. They are re'ported to have 
incurred a total expenditure of Rs. 41 
crores so far including the non-Plan 
loan of Rs. 4.5 crores given to the 
State Govt. in the 4th Plan. 

Being a state project, the State Govt. 
are dealing with all matters pertain-
ing to this bridge covering planning, 
tendering, de~ign and construction, 
supervision, etc. On the basis of a 
global tender, received by them, they 
awarded on 5-6-1972 the construction 
of this bridge to MIs. Gammon !ndia 
Ltd. The State. Gcvt. originally 
planned to complete this bridge by 
June, 1979 with 2-1ane super-
structure and 4-1ane foundation. The 
State Government, however, could not 1 
adhere to this target date· because of 
several reasons eovering (1) shortage 
of materials, (2) shortage of pC\wer, 
(3) labour strike, (4) cyclone in April 
1979 which led to the loss of three 
working gantries and damage to the 
casting bed on Patna side resulting 
in considerable delay, and (5) short-
ages of appropriate typelquality of 
cement since December, 1979. 

As a result~ the State GC\vernment's 
latest assessment is that hey wQj.lld J 
now be able to complete the bridge 
by December, 1981 with a 2-1ane 
superstructur~ and 4-lane foundations. 
The, bridge, when completed, is esti-
mated by the State Govt. to cost 

Rs. 461 cr(\l'es. 

AccordIng to the information avail-
able from the State Gavt. this escala-
tion in the cost is attributable to (i) 
increase in sCOpe of work of the foun .. 
dation and suqstructure from 2-1ane 

bridge to 4-lane ·based on the accept .. 
ed tender and (ii) further escalation 
in the prices of materials, labour 
wages, increase in land acquisition 
cost, etc. ,1 ~! 

Since it is a State project., it is 
now essentially for t'he State Govt. 
to take appropriate action to complete 
the balance of the work as early as 
possible. I 

, I 

'1) mtf_l1·r~ Gl~": ~~ 
~~, ~ \ift ~ ~) 'ffiir ~ ~, 
~m~~tfifcJr~atT 
~ ~ ffi ~ CfiT 'ffiir ~ , 
~ ~ ~(chl( ~')1r ~ ~ 

~ ctT:q:qr ~ffi ~ ~ ~ (Gfil ( tl 
~t'ffiir~~~~~~~ fctl 
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Rep. delay in can,t. 
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C!JlT lf11T m ~~'q' ~ ~ m ~ ~ 
~ ~ \iffifT ~ m- qc;rr ~ ~ tflT 
rU 1 2 0 ~ Cf)1f ~ \if1'ffi ~ I lk.fr 
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~ ~ tn1: ~ 46 ~ m 
~ tn: ~ ~l ~cf; ~ m 4 6 Cfi7l9" 
~~ ~ ~ ~ f:1iat'1~ .~ ~'m ~ 

~ trnT ~ fCfi ~ ;par ~ ~ 
6Jm , m- 9;t~ii64i ~j 1:t ~ ~ m 
lt~m~J~9;fT~ ft~ 

"'... ~ ... . ~__..:._ 
m~1 ~ Cfll~ ~ [CtR 1 +1r;t1 +iQ_I~!.4 

~" ..A ~ .... to"":a.. "I q q(J .('11 ~ml, ~ .PE4'1~(! ~ 

GJCIlir ~ ~ i ifGITlT 'llR ~ em q; 

ft;n;rr t.Rrr, m qm ~ ~ ~ ~ 
it ~ iJi\" atm~ ~ ~ w . ~ 

pl ~ I 20 ~ QcN ctT ~ ~ 
~ q;: 46 ~~~ ~~ ~~ 
Oif \ft if\iT \jf) T1 tt ~ ~,~ 
~ iI1'l t~' Cfi1 ~ ffi qm ~ .... 
fit; ~ ~ \RfT em ~ ~ §m ~I 
AA q~~ cnw ~ fcf; f.lm ~ ~ ~ ~ 
iA ~ t, q: m~ ~ Gf'i ~ 
~ mfT $' CfiT \jf(ffif t fifi 1 98 1 
~~~~I~~r ~~ 
ifi'nJ ~ m If' ~ ~ ~~ fit; 
2,000fo CfCf) m ~ ~ ~ , 
2,000 'to CfCf) 'fiT ~ ~ m CfIm 

~ t ~ijf~t:t ~e1 ~, .q mtr 
it ~ ~~ fcFi ~q ern ~T ~ 
ft, ffi ~l f-31ai~H) it ~ar ~ I ~ 
~ ~ ~ fct1 ~ tk.ft ~ 
m~,m~~~~~~ 
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~%I~~~:qr~1 

~tmT~ttefi ~ ~w 
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PJ4=t:1i <I tfr;:r ~ epj f~ msr ~ 
m~ ~~" I ~ mer ~ 1=i~r 

\i{t ifiT ~ ~ m ~" ttl''' 11Tl1T ~ ~ 
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~ ~ ttlT ~ ~ $f1lIT '" ~ 

" I 
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t11f ~ \If) VN~ ~ ron t ~ ~ 
~ ~ ~ t fof; ~ CfiT ~ .. .. ... ~ ~ 

~ .te,,,,qa: "Pf 'fiW ~'"'' I ~ 
• ~e if(t ~ ~ t, ~ ~ 
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lfit ~ q)'T ~ ttft IiII'1ifil (\ ~ _ I 
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~~~~~~~ 
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am-~~ ttT~~~1 ~~ 
~T 1tN " Cfi"( ~ t I $I1T\ 

Bridge at Patna (CA) 
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~~~~~~~~ 
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~ ~ ~ q""{ \fr tf ~ ij(Cfil( 
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Patna (CA) 
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~ 50 ~ ifiT pr 'IT , ~ 
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46 ~ tJ:~i1e ~ f(1.fT I 

'1' U1{f1l'''''' q'"",T~ : ~ 
~ 46 ~ ~ ~~ ? 

'If.,)~ qTfat=( : ~ 41 c:fi~l~ Q~ 

~ pr ~ I f1f~ ~. ifi'~ ~1 ~ Ai' 
~ f'~ ~ ~ efif~ ~ 5~ 
~ ~iTiT I ~ ~I'if ~ ~~~-

~ ~ • ~ 4 6 ~~ tCflZ " 
~Tit I~ ~ ~ ~ fef) ~ ~.~ 
~ (Wf;n~~ ~~ ~ij(Cf,I~ 

~ ~~fctl~~(f~~~ ~ 
~ emf ~~. f(~I~ij ~ ~, ~ 

~~~~m~~~ 
~ I ~ ~ ~ 'fer) ~, 
~ ~ 'i@~, mlf"j ~ ~ 
~, ~ ~ q:,T ~ m 
~ ~... ".... ~ ~ ~ 

~, Q., ~ 4jC4"1¥ic. Cf)T ,,."" ~,('1'l'(, 

~ ~ llR ~ fif;' ~ ~ Cf)Tlf ~ 
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"It has to be clearly understood 

that nQ additional assistance would 
be available fOr the completion of 
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the project after the .th Plan 
period and the State Government 
will have to find the necessary funds 
within the State Plan." 

m% ~ ~ lZq1ff ~ rn 
qCfff~~~·~~m~ 
lfi1 ~ ~ 'IT fit;- m% :qr( ~ 
~~ ~ ~ ~~~~, 
~3)tR~mn~~ 
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~, Cf1(1itfil 35-36 ~ ~ if,"( fu7;rr 
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~~~ ~~ ~I 
~ ~ it m ~ ~, ~ (fCf) ~ 
~ijfibtfl ~ ~ qm ~ ~ ~ rrT1i 
C"ffi Q)+~fj q"i):q < & , 
MR. DEPUTY-SPEAKER: In view 

of t'nis calling attention by Shri 
Paswan, you may consider it favour-
c\bly. 

SHRI VEERENDRA PATIL: They 
have asked for additional assistance 
outside the plan. There is a procedure 
for that. I have to go to the Plan-
ning Commission and the finance 
Ministry. Unless the Plannilll Com-

mission clears and the FinaDtce 
Ministry c,oncurs, I cannot give any 
assurance to the hon. Member here. 

SHRL CHANDRAJIT YADAV 
(Azamgarh): Will you take initiative? 
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12.58 hrs. 

PETITION RE: DELHI MUNICIPAL 
LAWS (AMENDMENT AND VALI-

DATION) BILL, 1980 

~ ~ 1f4Jqfi! iter ( ~) : 
~t ~ f~ ~ qlf(?fill fcrfa-
(meA" m~ c1li)tfi(OI), f~, 
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ID"U ~fffiem(f ttl f=q CfiT ~ Cfl~ 

etft ~~11frr ~ Q~ I 

_-
12.59 hrs. 

MOTION RE: JOINT COMMITTEE 
ON OFFICES OF PROFIT 

THE MINISTE:R OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI p. SHIV SHANKAR): I be,g 
to move: 

"That a Jo.int Committee of the 
Houses to be called the Joint Com-
mittee on Offilces of Profit be con-
stituted consisting of fifteen mem-
bers, ten from this House and five 
from the RajYa ·Sabha who shall be 
elected from amongst the members 
of each HOUSe in I&ocordance with 
the system of proportional repre .. 
sentation by means of the single 
transferable vote: 
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That the functions of the Joint Com-
mittee shall be-

(i) to examine the composition 
and chanlcter ot all existing (team-
mittees" [other than those examin-
ed tby 'the Joint Committee to which 
tile Parliament (Prevention of Dis-
qualification) Bill, 1957 was refer-
red] and all "committees" that may 
hereafter ,be ccmstituted, member-
ship of which may disqualify a 
person for being chosen as, and 
for being, a member of either House 
of Parliament under article 102 of 
the Constitution; 

(ij) to recommend· in relation to 
1L.le "committees" examined ,by it 
what offices should disqualify and 
what offices should not disqualify; 

(iii) scrutinise from time to time 
the Schedule to the Parliament 
(Prevention of Disqualification) 
Act, 1959, and to recommend any 
amendments in the said Schedule, 
whether by way of addition, omis-
sion, or otherwise; 

That fae Joint COmmittee shall, 
from time to time, report to botlt 
Houses of Parliament in respect of 
all or any of the aforesaid matters; 

That the members of the Joint 
Committee shall hold office for the 
duration of the present Lok Sabha: 

That in order to constitute a 
sitting of the Joint Committee, t'he 
quorum shall be one-third of the 
total numbe·r of members Of the 
Committee; 

That in other respects, the Rules 
of Procedure of this House relating 
to Parliamentary COmmittees will 

. apply with such variations and 
modifications as the Speaker may 
make; and 

That tnis House recommends to 
the Rajya Sabha that the Rajya 
Sabha do join in the said Joint Com-
mittee and to communicate to this 
House the names of members to be 
appointed by the Rajya Sabha to the 
Joint Committee." 

13.00 hrs. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That a Joint Committee of the 
Houses to be called the Joint Com-
mittee on Offices of Profit be con-
stituted consisting of fifteen mem-
bers ten from this House and five 
from the Rajya Sabha who shall be 
elected from amongst the members 
of each House in accordance with 
the system of proportional repre-
sentation by means of the single 
transferable vote: 

That the functions of the Joint 
Committee shall be-

(i) to examine the composition 
and cnaracter of all existing 'com-
mittees' [other than those exa-
mined by the Joint Committee to 
which the Parliament (Preven-
tion of Disqualification) Bill, 1957 
was referred] and all "commit-
tees' that may hereafter be con-
stituted, membership of which 
may disqualify a person for beinl 
chosen as and for being a mem-
ber of either House of Parlia-
ment under article 102 of the 
Constitution; 

(ii) to recommend in relation 
to the "committees" examined by 
it what offices should disqualify 
and what offices should not dis-
qualify; 

(iii) scrutinise from time W 
time the schedule to the Parlia-
ment (Prevention of Disqualifica-
tion) Act, 1959, and to recom-
mend any amendments in the 
said Schedule, whether by way of 
addition, ommission or otherwise: 

That the Joint Committee shall, from 
time to time, report to both Bouse of 
Parliament in respect of all or any of 
the aforesaid matters. 

That the members of the Joint Com-
mittee shall hold offiCe for the dur3-
tion of the present Lok Sabha; 

That in order to constitute a sitting . 
of the Joint Committee, the quorwn 
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shall be one-third of the total number 
of m~B GI. the Committee; 

That in other respects, the Rules of 
Procedure of this- House relating to 
Parliamentary Commitf~s will apply 
with such variations and modIfications 
as the Speaker may make; and 

Thgt this House recommends to the 
Rajya Sabha that the Rajya Sabha do 
join in the said J'oint Committee and 
to cOID'tluni'Cate to this House the 
names of nle1l1bers to be apPointed by 
the Rajya :Sabha to the Joint Com-
mittee." 

The motion was adopted. 

-
13.03 hrs. 

AUROVJLLE (EMERGENCY PRO-
VISIONS) BILL· 

MR DEPUTY -SPEAKER: There 
are two Bills for introduction; and I 
think we will take a few mintutes 
and finish that business. 

'fHE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHR S. B. 
eRA V 1\ N): I beg to move for lea ve 
to introduce a' Bill to provide for the 
taking over in the public interest, of 
the management of Auroville for a 
limited period and for matters con-
nected therewith or incidental there-
to. 

SHRI BAPUSAHEB PARULtKAH 
(Ratnagiri): I obje,:t to the introduc-
tion of this Bill und(tr rule 72. My 
ohjections are two fold. Firstly the 
notification came up before the Cal-
cutta High Court with reference to 
the competence of the Pre9ident to 
issue the notification and the object 
for which Auroville is being taken 
o\' 2r by the Government. The Cal-
('lItta High Court granted a stay; that 
is to sugge8t that the High Court felt 
there was a prima facie case in the 
contention of the petitioners. Finally 
the Calcutta High Court rejected 
that petition and against that the 
objection has been filed in the Sup-
rem-e Court. If I am right the matter 

is right now being heard on this 
questioQ., be.tQre the SltPrEtlDe Court, 
with reference . to the competence of 
this legi$lation whether that violates 
the provisipns of· article 26 of the 
Constitution. The matter ~in, thus 
sub judice, the Bill not be introduced 
because the very matter is right now 
under consideration before the Sup-
reme Court. 

My second objection is this. Article 
26 -mentions, "subject to public order, 
morality and health ... " It is only 
with reference to these three things 
that under article 26 legislation can 
be made with reference to religious 
denominations-Hon. Minister would 
say that Auroville is not a religious 
denomination. That is the very point 
which is being u.is:':~lssed and consi-
dered by the Supreme Court. I there-
fore submit that it would be show-
ing disrespect to the Supreme Court, 
and so, the Bill should not be intro-
duced today. Inasmuch as the intro-
duction is against the provisions c:f 
the Constitution article 26 and inas M 

much as the matter is sub judice, it 
would be contrary to the mandatory 
provisions of the Rules of Procedure, 
1 object to its introduction. 

MR. DEPUTY-SPE~R: Now, 
Dr. Vasant Kumar Pandit what is 
your position? 

·DiR. VASANT KUMAR PANDIT 
(Rajgarh): Apart from Rule 72 under 
which the introduction of this Bill is 
opposed as being sub-judice as my 
hon. colleague has said the question 
that arises' is of procedure. There is 
so much haste in the matter. What 
heste has the Government to intro-
duce this Bill when it is being heard 
by the Chief Justice of the Supreme 
COl.-1rt today? Why should it not be 
done On s')me other day? They could 
ha ve waited for some time. This will 
be setting up a bad precedent. Last 
time 'we had objected to it, as it is a 
question of procedure and lead pre .. 
cede~t. When a matter is being heard 
in the Supreme Court and High 
Court almost the same time, there 
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should be no hurry to come and in-
troduce the Bill in the House. There 
are still 20 days left for the Govern-
ment and the han. Minister has been 
the Chief Minister of Maharashtra. 
Such a Bill would not have been 
allowed to be moved in the I\1aha-
rashtra AsSenlbly. (Interruptions) 

1wIR. DEPUTY-SPEAKER: Now he 
is a Central Minister. (Interruptions) 

DR. VASANT KUMAR PANDIT: I 
therefore request the Minister not to 
set up such a bad practice and pre-
cedent. I would appeal to the Govern-
ment that we should wait for a day 
Or two. There are another 20 days 
for them to come to the House as 
soon as the judgment of the Supreme 
Court is given this evening or to-
morrow. 

SHRI BAPUSAHEB PARULEKAR: 
We should lay down some healthy 
precedents. I beileve hon. Minister 
will agree with this. 

SHRI S. V. CHAVAN: Sir, the hon. 
Member has raised objection under 
Rule 72. Rule 72 is absolutely clear 
on this pain t. It says-

"If a motion for leave to intro-
d uce a Bill is opposed, the Speaker, 
after permitting if he thinks fit, 
brief statements from the member 
who opposes the motion and the 
n1ember who moved the motion, 
may, without further debate, put 
the question: 

Provided that where a motion is 
opposed on the ground that the 
Bill initiates legislation outside the 
legislative competence of the House, 
the Speaker may permit a full' dis-
cussion thereon." 

So, the main point for considera-
tion is whether under Articles 25 and 
26 to which the hon. Member has re-
ferred the Ordinance which is now , 
proposed to be replaced by a Bill, 
whether the Central Government has 
the legislative competence. (InteTrup-
tiona) 

SHRI BAPUSAHEB PARULEKAR: 
That we are not objecting. (Int1errup-
tiom) 

SHRI S. B. CHA VAN: Only if the 
legislative competence is questioned 
by the hon. Member ... Otherwise 
there can be no objection on this 
point. (Interruptions). Now, about 
the precedents I would like to refer 
to rulings wruch were given by the 
Speaker. An exactly similar kind of 
question was raised in this House. 

An Ordinance was issued and there-
after it was to be replaced by a Bill. 
One han. Member raised exactly the 
the same point, that the matter is 
sub-judic!e and 'we will be laying a 
very bad precedent if we legislate 
before the decision is given by the 
Court.' ... 

SHRI BAPUSAHEB PARULEKAR: 
I would like to know whether the 
matter was being heard right at the 
same time in the Supreme Court. It 
may ~be pending for a long time, for 
many years. (Interruptions) 

SHRI S. B. CHAV AN: In Lok 
Sabha on November 18, 1965 wherein 
the Speaker has made it absolute1y 
clear that there is no bar. In that 
case even a stay order seems to have 
been given by the court, but file 
Speaker gave a ruling-lIt concerns 
only the Government. The Court have 
not informed us anything. There is 
no stav order as such and that is why 
we are free to take up discussion of 
the Bill.' 

SHRI BAPUSAHEB PARULEKAR: 
Of what Year? 

SHRI S. B. CHA VAN: 1965·. 

MR. DEPUTY-SPEAKER: Mr. 
Chavan, the only objection Mr. 
Parulekar may raise is that this rul-
ing is by the Speaker, not by the 
Deputy-Speaker. 

SHRI s. B. CHAVAN: Therefore, 
both constitutionally as well as from 
the polnt of view of propriety, 1 do 
not find anything objectionable in this 
and I would request the House to 
grant the leave. 
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MR. DEPUTY·SprAKER: The 
question is: 

"That leave be g_!anted to intro-
duce a Bill to provide for the tak-
ing over in the public interest, of 
the management of Auroville for a 
limited period and for matters con-
nected therewith or incidental 
thereto." 

The 1notion was adopted. 

SHRI S. B. CHAVAN: I introduce 
the Bill. 

13.10 m. 
ST.ATEMENT .RE AUROVILLE 
(-EMERGENCY PROVISIONS) ORDI-

NANCE, 1980 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S. B. CRA VAN): I beg to lay on the 
Table an explanatory statement 
(Hindi and English versions) giving 
reasons for in1mediate Jegislation by 
the Auroville (Emergency Provi-
sions) Ordinance, 1980. 

13.10 hrs. 

BIRD AND COMPANY LIMITED 
(ACQUISITION AND TRANSFER 
OF UNDFRT.6..KINGS AND OTHER 

PROPERTIES) BILL· 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
Sir, I beg to move for leave to in-
trodUCe a Bill to provide for the 
acquisition an-d transfer of the under-
takings of the Bird and Company 
Limited for the purpose of ensuring 
the continuity of production of ~oods 
Which are vital to the needs of the 

. Country and for the acquisition of 
shares held by the Bird and COmpany 
Limited in the specified companies 
for the purpose of securing to those 
undertakings the facilities and advan-
tages derived by reason of such 

Ord. 1980 
shareholding with respect to the ope .. 
ration and functioning of those under-
takings and also to enable the Cen-
tral Government to exercise such 
control over the affairs of the speci-
fied companies as is necessary to en-
sure that the affairs of tho<;e com-
panies are not mismanaged and for 
matters connected therewith or inci-
dental thereto. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be granted to intro-
duce a Bill to provide for the 
acquisition and transfer of the 
undertakings of the Bird and Com-
pany Limited for the purpose of 
ensuring the continuity of produc-
tion of goods which are vital to the 
needs of the country and for the 
acquisition of shares held by the 
Bird and Company Limited in the 
specified companies fo'!" the purpose 
of securing to those undertakings 
the facilities and advantages derIved 
by reason of such shareholding 
with respect to the operation and 
functioning of those undertakings 
and also to enable the Central Gov-
ernment to exercise such control 
over the affairs of the specified 
companies as is necessary fa ensure 
that the affairs of those companies 
a re not mismanaged and for mat-
ters connected therewith or inci-
dental thereto." 

The mot~on was adopted. 

SHRI CHARANJIT CHANANA: I 
introduce·· the Bill. 

13.12 hrs. 

STATEMENT RE. BIRD AND COM-
PANY LIMITED (ACQUISITON 
AND TRANSFER OF JJNDERTAK-
1 NGS AN,D OTHER PROPERTIES) 

ORDINANCE, 1980 
THE MINISTER OF STATE IN 

THE MINISTRY INDUSTRY (SHRI 
CHARANJIT CHANANA): ! beg to 

------,-----~-------
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[Shri Charanjit Chanana] 
lay on the Table an explanatory 
statement (Hindi anc:t English ver-
sions) giving reasons for immediate 
legislation by the Bird and Company 
Limited (Acquisition and Transfer of 
Undertakings and other Properties) 
Ordinance, 1980. 

13.13 hrs. 

MATTERS UNDER RULE 377 

(i) AROMATICS PROJECT AT COCHIN 

SHRI XAVIER ARAKAL (Erna-
kulam) : Sir, this is to bring to the 
notice of this Government the need 
for an aromatics project at Cochin. 
The Engineers India Limited has sub-
mitted a feasibility report and the 
Kerala State Industrial Development 
Corporation Limited has applied for 
letter of intent in 1979. The benefit 
of this project at Cochin will spread 
to the entire southern States. The 
secondary processing facilities of the 
Cochin Refineries can be fully uti-
lised without much additional invest-
ment or difficulties. There will be a 
great saving for the nation in invest-
ment both in cost, time and other 
things. Our nation cannot waste time 
and plant facilities and imbalance in 
petro-chemical industries should be 
mitigated. The State Government has 
expressed its willingness to take the 
total equity capital cost. The Com-
mittee headed by Dr. Tilak has also, 
it seems recommended Cochin for 
this pr~j ect. Under these circumst-
ances and facts, I urge upon this 
Government to sanction the much .. 
needed Aromatics Project to Cochin, 
without further delay. 

(ii) IMPLEMENTATION OF DEVELOPMENT 
SCHEMES IN U.P. 

'11 ~rJlt ~ f~ U1«l' (~­

~) :\34IWe1~, ~ m ~ 
me ~ ~ ~ fuir cnfffcF ~ 
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~ ~ cr fcrmr tt1\i1'1I~ ~ t '(i 

'1:1 

Rule 37'T 
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~; ~I..,;:ftlt lf~ lii?4T ~ 

(iii) KORBA FEItrILIZER PLANT 

DR. VASANT KUMAR PANDIT 
(Rajgarh): The recent news eminat .. 
ing from the Union Government 
sources indicated a ~trong possibility 
of changing the location of Korba 
Fertilizer Plant from MadhYa Pra-
desh to Orissa or Karnataka State. 
This has grossly disturbed the public 
mind and moves are afoot to stage 
strong opposition and agitation to pre .... 
vent this change of policy. 

It is a bout 17 years since the Gov-
ernlnent had decided to set uP the 
fertiliser plant at Korba, particuIarly 
to improve the lot of this backward 
under-developed State. Besides, over 
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18 cr()res of rupees have already been 
spent in various surveys" reports, 
fixation of .11Jcation at Korba, techni ow 

;cal feasibility and such other preli-
minaries. More so, some construction 
and other equipment are lying at the 
site idle. 

It is disturbing and distressing that 
the Government at such a late stage 
is thinking of changing the lo::ation 
of the fertilizer plant and for reasons 
whi::h are beyond logical and national 
capitulation. The Chief Minister of 
Madhya Pradesh has strongly pro-
tested against this reported move It 
is, therefore, requested that the Gov-
-ernment will come out with a cate-
gorical st3.ten1ent in the Lok sabha 
on the finalisation of this prestigeous 
fertiliser plant in Madhya Pradesh 
for the development and uplift of the 
backward regions. 

(iv) 1 "KING OVER OF BUCKINGHAM 
AND eARN ATIC MILLs OF MADRAS 

DR. A. KALANIDHI (Madras Cen-
tral) The Buckingham a.nd Carnatic 
Mills, Madras, a constituent of the 
world famous Binnys, was running 
smoothly till 1976. During the month 
of November. 1976, fl00ds entered the 
mill and affected the normal func-
tioning of the mill and caused dam-
ages to the machinery and the stock. 
Taking advantage of this natural 
calamity the then management of 
Lakshmi Mills, Coimbatore as its , 
Chairman c1:osed the mill. For the 
reopening and viability of the mill, 
the management has laid down cer-
tain conditions such as reduction of 
2000 men and wage reduction. The 
Co'mpany Board was re-constituted. 
The mill was re-opened on 20th Feb-
ruary, 1977. 

As assured before the Governlnent 
the workmen continued their coope-

I ration and accepted the finalisation 
of rationalisation also. After continous 
ne,gotiations the strength of the work-
ll1en was reduced considerably. The 
details are: . 

Operatives 
U nionised staff 

1970 1980 

12,669 9,560 
1;249 1,029 

Contrary to the· above, the strength 
of the management staff remains un-
altered. The unions have accepted to 
share the rationalisation gains at 40 
per cent to workmen and 60 per cent 
to the management. Moreover, on the 
request of the management, the unions 
have agreed to continue the 7-day 
week system. With the continued co-
operation of the workmen the man-
agement has turned the corner and 
made a profit of Rs. 437.93 lakhs dur-
ing the year 1978-79. 

All of a sudden, to our dismay it 
was informed that the company is 
fadng a serious financial crisis. The 
rea:,on set out by the management for 
the present crisis is identical to the 
one stated in the year 1976 which has 
been disproved, 

I like to state that the manage-
Inent's proposal to reduce the man-
power and wages is totally unwarrant-
ed and unnecessary. Since the level 
of production, productivity pertect 
cloth realisation, ~ales, etc: remains 
the sams wh:-11 r::'o'npared to the pre-
vious year during whkh the company 
was able to make profit. 

I wi~h to stress once again that the 
root cause for the ruin of this world 
renowned mills is managerial lapses 
and sheer mismanagenlent. For the 
healthy functioning of these Ini11s, I 
suggest to revamp the whole struc-
ture right from purchase to s~:des, in-
cluding m~nagerial set up. 

The management of the B&C Mil Is 
has declared that it will close the mill 
from 1-1-1981. The proposed closure 
will affe::>t about 13,000 persons direct-
ly and about a lakh indirectly. The 
State Government of TUlnil Nadu are 
saying that they are taking keen inte-
rest. 

I request the Central Government 
to intervene in this m'ltt.0.!' u ~'~E'nt]y 
and immediately, to arral1ge to take 
over the mill from the present man-
agement . and to run it as a relief 
undertaking by the NTC, as has been 
done in the case of the Kohinoor 
Mills of Maharashtra. The Centre 
should take up immediate steps to 
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[Dr. A. Kalanidhi] 
wipe out the untold misery of the 
people of my constituency. --
lS.Z1 hrs. 

Re: ARREST OF MEMBERS 

MR. D,EPUTY-SPEAKER: I have 
l'eceived a telegram, dated 17th 
November, 1980, from Shri George 
Fernandes, alleging that he has been 
''unlawfullYl held in prison since 
Saturday. 

It may be recalled that according 
to a telegram dated 15th November 
1980 from the Police Inspector, , 
Police Station, Nasik, Shri George 
Fernandes was arrested under sec-
tions 143 and 147, IPC and section 
135 of the Bombay Police Act and 
was remanded to magisterial custody 
for two days till 17th November, 
1980. This telegram was announced 
in the House on the 17th N ovem her, 
1980. 

I have referred the present tele-
gram from Shri George Fernandes to 
the Minister of Home Affairs for fur-
nishing a factual note on the 'matter. 

13.23 hrs. 
(The Lok Sabha then adjourned for 
Lunch till twenty minutes past four-

teen of the Clock) . 

The Lok Sabha re-assemb led after 
Lunch at twenty minutes 'past Four-

teen oj the Clock). 

[MR. DEPUTy-SPEAKER in the Chair] 
MATTER UNDER RULE 377-Contd. 

MR, DEPUTY-SPEAKER: As a 
very special acse, I am allowing Mr. 
Ramavtar Shastri and Mr. Pullaiah 
to raise matters under Rule 377. 
(v) PROBLEMS OF THF UNEMPLOYED 
YOUTH AND THEIR DEMONSTRATION AT 
DELHI. 

\If ~t~':1R tTrf~7 (qc;n): 
\3ql~a:; ~1 Cfflf (jf tIT ~ ~ I 
~lfrt{, Cffr ~ ~-~ ~ ~ 

$ mv.r iI¢ \JfT ~T ~ , ~' r977 
t~ it <f\itfli 4(1\51.1 .. (1 ~ ~ 
~ ~'~ (;fli" v.ft t \lPrm q-nff itr . . . 
m- m qtif ~~ if ~ ~ Glq; 

Cfi1: ~ CR~ 4 4 ~ ~) trf I tf<ru 
~ iF ~ ~ ~ "U\if it ~ ~r 
~~~~54~ ~T~ 
~ I q;<ifdffjq rtl\ifatl;fl' ~ m it m 
~ ~ ~ f*.r.:ffi etT ~ ~ if~;rr 

~ ~ I ~ ~ ~ijil~ ~ 
<I}:i1~11( m mtr ~ ~ CfiT w.mr 
~ ~ lf1.IT ffi ij(C!fiI< ~ ~ 
~ ~ CfiT m+r'iT ~ if; ~. 
~~_I 

~~~m!11'i~~ 
'" tfslrr Rm ~~ if; ~lTCfCf ~-

~ , ~ 

m;; it ~ ifi ~ m ~; \l1611 '1 
~ ~ "Cfi1l1 <it lIT ~ <fI'" ~ ~ 
em~ ~ ~ ~ ~ ij1~ 

~ ~ ~ I ~ 'B\l4I~t{ 24 ;;~ 
~ ~ ~ 28 '1 ct '"at ( Qet) =q$rr , 

~ ctT ~ ~ fcfi ft(I!f)J( ~ 
~~~J ~T l1i1ff tR ~ ~ it. 
m. wh; ff\;ql~f~;qt rn- ~ ~ 
\3 etifil ~ it. 2 4 '1 cp:q '( Cfil ~ij' UU 
m m ~ ~cm:rr, f~ qwf-

~. ~ "fiG( \jf 2f ff"i'i ~ ~ tfi?: ~, 

mil ~ it ~1\i1ql'1"'i GfiT 111 ,('R1I< \it 
~~I 

~ ~~ em- ~ ;:frfu Cf.T anr 
~T ~ ~ ~T ~ 11Trr 9)W ..... 
~ fcti, q~ $,'f{" ~ it ~ CflfA' 

~ cp{ ~~ ;ft:irqrrff CJ;r ~qir~ 
ift~ V.f ~ ctl{ ~ ~ 

"". 
~I 

( vi) DROUGHT CONDITIONS IN RAY AL-
SEEMA AND TELENGANA REGIONS IN 

ANDHRA PRADE~ 

SHRI DARUR PULLAIAH (Anan-
tapur): I would like to bring .to the 
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notice of the Government the follow ... 
ing matter of urgent public impor-
tance under Rule 377:-

It is most painful and unfortunate 
that serious drou,ht conditions are 
prevailing in Rayalaseema and Tel-
enga-na regions in Andhra Pradesh. 
Anantapur district in Rayalaseema is 
one of the chronically drought-affec-
ted areas where the Government is 
implementing DPAP programme. With 
the failure of rains in September and 
October the district is fa-cing serious 
famine conditions. All food and 
commercial crops have failed com-
pletely. The farmers have not only 
lost seeds but also were burden ed 
with the loans raised for the pur-
chase of fertilisers that are applied 
along with seeds into the soil. There 
is no fodder for the cattle and the 
animals are being sold at throw-
a,vay prices to the slaughter houses. 
There is acute scarcity of drinking 
water both in rural area and towns. 
Small and 'marginal farmers and 
agricultural labourers are moving 
away to far-off places like Bombay, 
Guntur and Madras to seek their 
liveslihood. 

Since \Independence, Anantapur 
district has been affected with 
drought conditions for about 20 years 
apd the rest of the years also the 
rain-fall was below the normal. The 
situation is very serious and I request 
the Government of India to send a 
Central Team. to study the situation 
and render the full financial assis-
tance to the State Government. 
Apart from short-term measures to 
meet the drought conditions, there is 
imperative need to take up permanr-nt 
Ineasnres like di version of Krishna 
waters to Rayalaseema, modernisa-
ti0n of KC Canal and TB,p LLC· and 
HLC and formation of large number of 
percolation tanks are necessary to miti-
gate the famine conditio·ns in chro-
nically famine-stricken area of Rayala-
seema. 

Diversion Of Krishna water to 
Rayala9eema necessitates deep-cut at 
Mittakondala ridge. This has to be 
taken up and cQmpleted in all res-
pects before June, 1981, so that there 
may not be any bottlenecks later to 
complete this portion of the work on 
account of impounded water in the 
Sreesailam reservoir. The project is 
estimated to cost Rs. 161.29 crores 
yielding an annual agricultural pro-
duce valued at Rs. 39.91 crores after 
irrigation with a benefit cost ratio 
of 1.91: 1 at 10 per cent interest on 
capital outlaY'. The cost per acre 
will work out at Rs. 8,400. The 
scheme is financially viable from the 
point of benefit cost ratio which is 
1.91: 1 at 10 per cent interest on 
capital outlay against the minimum 
of 1.5: 1 nor,mally. 

I earnestly request the Govern-
ment to ,clear the scheme, i.e., diversion 
of Krishna waters to Rayalaseema 
which will benefit two lakhs of acres 
in Rayalaseema immediately to 
usher in an area of plenty and pros-
perity to the otherwise socially back-
ward Rayalaseema region. I also urge 
the Government to harness the 
under-ground water potential by 
taking up the well projects to 
increase the irrigation potential in the 
Rayalaseema region, 

Lastly, may I urge the Governm~nt 
to start earth work on Bellary-Rai-
Durg-Chitradurg railway line for 
which the Government has sanctioned 
for survey so that unemployed agri-
cultUral labourers in four famine dis-
tricts ·of Andhra Pradesh and Karna-
taka, i.e., Anantapur, Kuroool and 
Bellary and Chitradurg respectively 
get employment. 

-
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14.25 hrs. 

MOTION RE: RISE IN THE PRICES 
OF ESSENTIAL. COMMODITIES. 

PROF. MADHU DANDAVATE 
(Rajapur): I beg to move: 

"That this House expresses its 
concern at the continuing rise in 
the prices of essential commodities 
including sugar and urges upon the 
Gover:1ment to take effective steps 
to curb the price rise." 

In this very House on the 27th 
March, 1980, I had initiated a debate 
under rule 184 on this very subjed. 
So. I would not like to cover the 
ground that I had covered during 
that debate. Therefore, consciously 
and deliberately I shall restrict my 
observations to the situation in the, 
new financial year starting from 1st 
April, 1980. 

It is customary to make a reference 
to the wholesale price indices with 
1970-71 as the base year. If we try 
to take into account the various 
wholesale prke indicP.s and the cor-
responding rise with the base as 
1970-71, the prices would be exorbi-
tant. I do not propose to resort to the 
exercise. I would like to take the 
prices in October and compare them 
with those at the begining of the r;ew 
financial year, namely 1st April, 1980. 

On 21st November, 1080, the Finan-
ce Minister, while replying to starr-
ed Question No. 68 in this very 
House regarding essential commodi-
ties and the rise in the prices of 
those commodities had given a state-
ment in which he had indicated how 
the wholesale price index had in-
•.:;reased from April to October. For 
the sake of illustration, I would like 
to take a few important 
commodities which are of 
vital importance from the point of 
view of the Standard of living of the 
common people. I have tried to work 
out on the basis of the very state-
ment made by the Finance Minister, 
th percentage of increase in the prices 
of certa'n eflsential commodities. 

As far as sugar is concerned, from 
April to October the percentage of 
increase in the prk:e is 12, in khan-
sari, 48, in gur 76, in mustard oil 21, 
in cocoanut oil 21, in jowar 12, in 
bajra 11, in wheat 7, and in rice 6. 
You will agree thot these are the 
commodities which are considered by 
the common people as essential for 
their lives, and on the basis of the 
statement made by the hon. Finance 
Minister in this House, you \Vill find 
that this is the extent of rise that has 
been actually registered from April 
to October. As far as the inflation 
in the country is com::erned. the 
siiiuation ts extremely dangerous. L 
would like to draw the attention of 
the Finance Minister and through 
you the entire House that I am afraid 
we, in 1980, are likely to go back to ~! 

the inflationary dangerous situation 
in pre-emergency era. Those of us 
who have seen the pre-emergency 
days and studied the economic prob-
lems of pre-emergency era, will rea-
lise what a dangerous period of infla-
tion it was. It is not proper that we 
pick up indices only week by week. 
I would like that our knowledgable 
Finance Minister will not commit the 
mistake of just picking up sample 
of price of only a few weeks and a 
few days and try to remain satisfied 
with one particular week-that there 
has been a check in inflation or ehck ) 
in the prices of commodities. It 
is always better to take a wider 
~oan and try to find out how the in-
flationary situation is cnanging. As 
an illustration I would like to place 
before the House three important 
periods-two financial years before 
emergency. I would like to take up 
two financial years when the new re-
gime came after the emergency and 
I would like to take up a period 
which is a continuing period right 
from 1979 upto October becau.s? the 
latest figure for November l<; not 
available. You will bear rne-out 
on what exactly I have been saying-
that we are again entering into the 
inflationary period of pre-emergency 
era In 1973-74 and 1974-75 the 
ave.rage rate of inflation is of the 
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'order of 22.-6· ,pet cent. When the 
Jan8. Party came. ,to power 
and J'anata rule was there-it 
is no't because I 'am in the Janata 
Party that I am referrl,ng to 
that, but it is just a logical eUltrli-
nation of certain situation; in 1977-78 
and 1978-79 the- inflation had come 
down to 2.5 percen t and again i'n 
1979-80 (there it is split up) from 
April urso to October the infiation 
rate is 20.4 p~r ~ent and jn carHer 
period in 1979 it is 17 per cent. If 
you take the average' it is 18.5 per 
cent. That is the rate of inflation. 

I waht to warn the House and 
through you I want to warn the 
Gov~rnment that again we are trying 
to enter the pre-emergency ~ra 
which was a dangerous era of infla-
tion when the rate of hlfiation was 
22.5 per cent and to-day we are 
having a rate of inflation ,vhich is 
20.4 per cent. We are approximating to 
the dangerous period. It is necessary 
when we discuss the problem of rising 
prices and inflation, Vle should know 
what exactly are the ca uses. One of 
the important causes is, of course, the 
question of deficit financing. The set 
argument that is very often made by 
the spokesman of the Government is 
because our import oil bill has gone up 
there has been a certain inflationary 
pressure. I do concede in one of my 
questions put to Shri Veerendra 
Patil who was then holding that port-
folio, nowadays portfolios are very 
dynamic and now his portfolio has 
changed.-

(Interruptions) 

1 am a student 0 f Physics. I know 
what is fludity and what is dynamism. 

I am a student of Physics. I know' 
year the oil import bill will be increa-
~jng from Rs 3000 'Crores to Rs. 5000 
crores. He . had already introduced 
certain increase in pertroleum pro-
d uets because of increase in price of 
petrol and diesel. Because of in-
{Tease in naphtha priee, there will be 
increase in the price of fertilizer, 
thereby putting new burdens on the 

Essen. Comm. 
Kisan. We are ~uirml certain in-'" 
pu_ in tlte ,f()im of petroleum pro-
ducts, in the form of fertlizers, in the 
form of' dieseL Besides. Rall way also 
require diesel for diesel traction. As 
a result of that som,etimes., an im-
pression is given that this is a 
general inflationary pressure and tre-
medous rise in the inflationary pres-
sure is due to the crude oil inflation. 
Technical exercises have clearly 
established the fa'ct that the contribu-
tory factor of crude oil inflation to 
the general inflation in the country 
is never more than of the order of 2 
to 3 per cent. So, the rise in prices 
of crude oil and petroleum products 
would ,account for only 2 to 3 per cent 
contribution towards the general rise 
in prices and the general infiational'Y 
pressure. 

More important than that is actually 
the deficit financing in the Budget. 
As far as the projected deficit financ-
ing is concerned, I would not repeat 
all those arguments. The hon. 
Finance Minister said, "in my Budget 
I have actually projected only a 
deficit of the order of Rs. 1,470 
crores." I am not a pessimist and I 
am not an alarmist. But for various 
economic reasons, I dare say, I am 
afraid-I am not very happy about 
it, I am sure, the Finance Minister 
will not be happy about it-thoUgh 
he has projected in the Budget for 
1980-81 the defleit ~ancil1l of the 
order of Rs. 14170 crores, I will not be 
surprised and he should not be 
shocked if at the end of the financial 
year, the deficit financing reaches the 
order of Rs. 3000 crores. That is 
possible. I will be very happy if I 
3'm proved to be wrong. There are 
occ,asions on which one is extre-mely 
happy if one is proved to be wrong. 
For instance, if we were proved to 
be wrong that the Emergency was 
coming, probably We would have 
been extremely happy. But, unfor-
tUnately, we proved to be correct. 
And the Eme~g.eney did come in. So, 
I must tell you that the deflcit financ-
ing is going to be of that much order. 
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[Prof. Madhu [)tarulavate] 
As far as the contributory factors 

to de1icit financing are concerned, let 
us try to find out which are the impor-
tant factors. 

MR. DEPUTY SPEAKER: Buth 
things need not happen. What you 
said atbout Emergency need not happen 
about inflation or deti'cit financing. 

PROF. MADHU DANlDlA VATE: I 
'will be very happy if yOUr prediction 
CO:11es to be true. 

As far as the contributory factors 
to various deficits are concerned, I 
was just trying to go through the 
Sixth Plan frame, I am not giving 
any figures from economic journals,. I 
a'm picking up the figures from tne 
Sixth Plan frame. The Sixth Plan 
frame itself has mentioned that ns 
far as the public sector is concerned, 
in 1979-80, the loss is of the order of 
Rs. 300 crores. I, committed to the 
philosophy of socialism., believe that 
the public sector represents command-
ing heights of our 'eConomy and, 
therefore, it would be extremely 
necessary to see that the public sector 
is made extremely efficient, we must 
try to mOp up more surpluses, plough 
them back for the expansion of the 
public sector and, whatever achieve ... 
ments are there, We should be able to 
utilise them for the public welfare. 
That is the social aspect of the public 
sector which is not there in H~e '9!'i-
vate sector by and large. Therfore, 
l want th~t the public sector should 
function well. But the Sixth Plan 
frame itself has indicated that the 
loss may be of the order of Rs. 300 
crares. 

What about the losses Of the State 
Governments in the form of paw'er, 
Irrigation, transport and overdrafts? 
If you take all that into account, it is 
estinlated that the losses will be of 
the ord(!l" of Es. 800 crares. Therefore, 
if you take both together, the loss 
will be about Rs. 1100 crores. That 
will ~e a contributory factor to the 
defidt. I am afraid, unless proper 
step s are taken--of course, a Com-

mittee has been ,appointed to study 
the working of the public. sector-
unless thOSe who are committed to the 
working of the public sector are asked. 
to manage the. public sectar, it will 
not be possible for us to see that the 
public sector becomes effi.cient, it 
becO'ntes mere effective and it is able 
to mop up proper surpluses. 

Then, the failure to hold the price 
line has created a vicious circle-
nlore inflation, more prices, wholesale 
price index going up and, as a result 
of that, dearness allowance instal-
men ts inti. c& .. il.~lE:,. .&. .i.l.ut l~leal1.S more 
non-developmental expenditure of 
the Government and a gap between 
the productive activity and the mOney 
supply andl as a result of that, you 
\vill find there will be 'more in(1.ation 
and more rise in prices. The 
trade unionists are not very 
hapPy to demand more 
dearness allowance. In fact, the 
demand of thOse who are working in. 
the working class movement is not to 
gi Ve. us more dearness allowance but 
to create conditions by which 'Ve will 
not be required to demand dearness 
allowance. Therefore, this vicious 
circle has to be broken. But, nnfor-
tunately, that vicious circle is conti-
nuing and, as a result of that, in the 
Sixth Plan frame-I again collected 
this-they have projected or envis-
aged a deficit of the order of Rs. 400tl 
crores in the course of the Sixth Five 
Year Plan. That means, on an aver-
age it will be Rs, 800 crares, besides 
the factors which are not predietable 
at all and. therefore, this factor also 
ha ~ to be taken note of. 

There is another factor re£,{arding 
investments and credit. Though for 
commercial sectors the credit expan-
sion has been reduc.ed, (1 have no 
grouse about it, but am happy about 
it), fOr Government and its agcnciec; 
it has increased by 42 per cent. The 
crpdit has increased by 42 per cent. 
This, again, is a very important factor 
and, when the financial year closes, I 
am rather afraid and am frightened 
that, probably, the restraint on the 
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growth of money supply will com-
pletely break down. If it completely 
breaks down, in that case the infla .. 
tionary prlllSure on our economy will 
increase tremendously and, as a result 
.J! that, you will find that tremendous 
difficulties will be created. tntimately, 
the price level depends on the level 
of money supply aIld also the n~t 
output of the country-the national 
output-and We must succeed on both 
these fronta. We should try to see 
that the money supply does not 
increase beyond a particular range. 
There are a number of ecollomists 
who have come to the conclusion that , 
for the stability of our economy, we 
should not allow our ,money supply to 
rise at a rate higher than 5 per cent 
per year. I am not sure whether that 
will be possible but, ultimately, it is 
the ratio between the money supply 
and the national output that decides 
the price level. We find the money 
supply increasing and, again, We find 
tiJat in various factories production is 
not properly taking place. The publi~ 
~'?ctor has not been properly m:lnaged 
and, as a result of that, I am afraid 
that inflationary pressures v:ill be 
further generated. 

As far as this aspect is concerned, I 
would like to point out one more 
contributory factor. Since t have 
referred to that factor more than 
once. I will not go into the details, 
but I am provoked to refer to that 
aspect because the other day, on 21st 
November, while replying to Starr~d 
On. No. eo On Sales-tax, the Finance 
Minister was asked one supplemen-
tary question as to what is the esti-
mated black-money in the country. If 
'my rnemory does not fail 1'1e-my 
memory is not very gOOd but my 
memory is not very bad either-I 
remember very well that the Finance 
Minister specifically said that it was 
not possible for him to estimate the 
(':dent of black-money in the country. 
A knowledgeable person like the 
Finance MInister saying it was not 
PO~sib]e fOr him to find out .9, rough 
estimate of black money is something 
whirh is surprising. (Interruptions)'. 

Rao Saheb, I 'know you· will be dis-
turbed, but have patience and listen 
to me. 

THE :MINISTER OF AGllICUL,-
TURE AND RURAL R~ECONST'RUC-­
TION AND IRRIGATION (SHRr 
BlRENIXER SINGH RAO): Iiow can 
he know how 'much you have got? 

MADHU DAN~)AVATE: 

About that, everyone knows because 
the day I resigned my Ministership, 
or the next day, to the President of 
the country, to! the Prime ML'1!.ster of 
the country, to the Leader of the 
O,'Jposition, to Shri Jayaprakash 
N arain, to Acharya Il{,ripalani, I sub-
mitted a full statement of my accounts 
as 1.0 what is my property and also 
the property of my wife. The next 
day after my resignation, r did that .. 
(InterruPtions). 

So, I was pointing out to yOl! that I 
was rather surprised and r had a 
f0eling that, as far as the Ji"tinance 
Minister is concerned, when he said 
that it was not possible for him to, 
estrmate the extent of black money, 
it was a slip of his tongue because the 
entire Wanchoo committee undertook 
this exercise and., if you go through the 
Report of the Wanchoo Comm lttee 
you will find that there is a chapter 
on black money where they have" 
indicated also the methOd by which 
they estimated the black money. They 
utilised the Kaldor method by which 
they divided the entire national 
inco'me into two segments-non-
salaried income and salarif:'d income~ 
As far as salaried income is concern-
ed, since income-tax is deducted 
directly, the question does not arise. 
Non-salaried income can he split up 
into various segments like hotels, 
p.ngineering, banking, trans!,ort etc. 
We have a rough percentage of what 
is the segment of that particular com-
ponent above the exemption limit, and 
We can work out what is the assess-
a ble income of all these sectors to'ge-
t her and also the various authorities 
of the Government. We can find out 
what is the actual assessed incor..1e 
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from the' payment of taxes, and the 
difference between the tY10 wP.1 be 
able to provide you the un-
accounted money-the unaccounted 
black income and :the unaccoun.-
ted black money. Since the income 
'''21o::!ity is 01 the order of five, 
whenever on~ rupee happens to be 
that rupee, when it is ~nvested, a 
number of transactio'ns repeat then1-
selves and the money value of the 
total black money involved in all the 
transactions is five times the un-
accounted money. This is how in 
196'8-69 they estimated the extent of 
black money. It was found that in 
1968-69 it was Rs. 400 crOi:es and the 
money value of this involved Rs. 7000 
crores. AU this has been mentioned 
in the Wanchoo Committee Report. I 
cannot believe that our know leadge-
able Finance Minister had not read 
the Wanchoo Committee Report and 
th~t he is nOt conscious of the Kaldor 
method, 

This black money economy has 
almost become a parallel econO'my. I 
remember that when my colleague 
Shri Y. B. Chavan was the Finance 
Minister he often used to describe 
black money economy as a parallel 
economy in this country. He said this 
is the economy whose backbone had 
to be broken. I do not know whether 
they can undertake radical 'measures 
like de'monitisation, but I may warn 
them that demonitisation, by itself, 
will fail unless it is made a part and 
parcel of a package programme. Along 
with demonitisation there will have 
to be a ceiling on property, income 
and expenditure. At the sa'me time, 
We find that in some cases some of 
the non-agricultural i,neome is passed 
off as agricultural income and in 
cel'tain cases taxes are avoided. 
Therefore, We should accept fully the 
Raj Committee lR.eport and the clubb-
ing of agricultural .Ilnd non-agricul-
tUl'al income should ·be ensured. That 
is one of the way~ Ibv which black 
muney (!Un be actually av,oided. If 
th~y hove· not .get the political will to 

resort ,to ' demonitisation, I would, 
suggest another alternative. If they 
resort to demonitisation, I will be 
extrenleiy hnppy but I do not expect 
that the Finance .Minister should 
announce 'On the Floor of the House 
that from a certain time they are 
going to have demonitisation. Nobody 
introduces demonitisation like' that. It 
has to be a shock treatment, but that 
shock treatment must com,e. 

But if they have not got the politi .. 
cal will to introduce demonitisation 
nnd all the methods I have mention-
ed, at least they can resort to one 
soft option. Wherever investments 
are made in slum development sche-
m~s, some tax exemption can be 
~iv€'n. Where investments are made 
in the development of backward 
areas, in the developm.ent of ,cottage 
industries, development of srnall 
jndustries or medium industries, in 
that caSe some sort of tax relief may 
be '~iven and it might be possible that 
black 'money can be utilised for the 
sake of development. 

I am rather stunned to find the rate 
of gro\vth in the country. We 118ve 
almost reached zero growth. On the 
Floor of this very House I had asked 
cer-tain questions-what is the rate of 
growth of industries, what is the rate 
of growth of national income, what is 
the rate of growth of per capita 
income, what was the position when 
the Janata Government was there 
and, when the Janata Government 
went out, what was the position, etc. 
All these facts and figures are there 
in the proceedings af the Lok Sabha. 
I had quoted them a number of times 
and I do not want to quote them 
again but I may say this ,mu.ch that, 
as far as the present :growth is con-
cerned, I find that in th~ la!=:t four 
years the price stability of real public 
inv est menis grew a1 the rate of 17 
per cent but at present We find that, 
takin~ into account the inflation, the 
growth has almost become zero. So, 
zero growth is the great ,achievement. 
Sir. you are frightened of the Zero 



281 Motion Re. AGRAHA ~ANA, t. lS02 (SAKA.) riM in Prices of 292 

Hour; I am frightened of zero growth. 
That is what is happening in this 
country. 

Let us now come to the develop-
mental and non-developmental e,xpen-
diture. In the Budget that has been 
presented by the Finance Minister for 
1980-·81, let· us see what is the increase 
in the resource ,mobilisation and what 
is the increase in the resources that 
are available for developmental acti-
vi Hes. As far the' total increase is 
concerned, it is Rs. 4,934 crores, and 
as far as increa~e in the developmen-
tal activities is concerned, the increase 
in the allocation is Rs. 1,208 crOres. 
So, it is very clear that the nOn-
developmental expenditure has 
increased. Unless the productive 
expenditure is increased, unless deve· 
~opmentnl activities are· increased. 
unless more allocations are given for 
develoP'mental activities, it will not he 
possible for us to check and curtail 
the inflationary pressure, 

In oUr country, 66 per cent of the 
people live below the poverty line 
and certain programmes like Food-
For-Work and Antyodaya must be 
taken up effectively in different states 
and the Centre should be able to give 
adequate help. But, as far as both 
these program·mes are concerned, we 
find that the present Government has 
subverted ,the Food-For-Work Pro-
gl'amme and at the same ti'me We find 
that, as far as the Antyodaya pro-
gramme is concerned, it has been kept 
in suspended animation. They are in 
the habit of keeping the Asse.mblies 
in suspended animation. But they 
have also kept the Antyodaya Pro .. 
gr~mme in suspended animation. That 
is what they have done. I may be 
corrected if I am. wrong. I find that the 
Food-Far-Work quota was reduced 
frO'm 3.8 million tonnes to 1.5 million 
tonnes; and the Antyodaya program-
me under which assets were made 
available for 2.5 lakh families is also 
at a standstill. These at'e the anti-
poverty measurts. When 'prNoes i81re 
gOing up and when the standard of 
living of the people is dwindling, it 

Essen. Comm. 
is necessary that these anti-poverty 
m~sul1.eS are given more stress. 

Ii would make one concrete sugges-
tion to the Government. In order' 
that common man's needs are satis .. 
fled, com,mon man's commodities are 
made availahle at cheap prices, at 
least four i'm.portant commodities like 
sugar, vegeta bles, meat and the 
common variety of fish should not be· 
allowed to be exported at all. I am 
not referring to those fruits which 
are taken by people as luxury fruit, 
but I am referring only to sugar, 
vegetables, meat and the common 
variety of fish: and they can add to 
the list. But at least these ,commodi-
ties should not be exported. I would 
demand this from the Government; 
let them give to this House the figures 
of export of these commodities to 
which I have made a reference. These 
are the com'modities that are required 
by the common man. I am not talk-
ing a'bout those fish varieties whicl:t 
are consumed by the affluent classes; 
I am only referring to the common 
man's fish. If these four commodi-
ties are being exported, I would Uk.e 
to know from the hon. Minister as to 
what exactly is the export that is 
taking place. 

As far as ,cost of production is 
concerned, that is the most vital ques-
tion is debating the issue of rise in 
prices. I think, a technical committee 
of experts must carefully go into this 
problem and try to fitld out whether 
there have been certain erroneous 
ideas regarding working of the cost 
of production in agriculture as well 
as in industry. It is very necessary 
that We try to settle ,certain norms. 
More inputs should be made available 
to the agriculturist at reasonable 
prices. You must try to see that the 
transport expenditure and other 
expenditure that is required are ta~n 
care of and in that case, the exact 
cost of production has to be wo~ked 
out. You must also decide about the 
commodity prioe-how ,many times 
the cost· of production should that be. 
Unless that particular norm is well 
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settled on the buis of well-defined 
principles, 1 am afraid the problem 
'can never be solved. There must be 
a balance between the agricultural 
prices and the industrial goods prices. 
Unless that is done, both the wor'king 
class and the middle-class will suffer; 
the kisans will suffer at the other end. 
I am sure there is an urgent need of 
restoring the Ibalance between the 
agricultural prices an d the prices of 
-the industrial goods. 

As far as industrial produ~tion is 
concerned, I take only one instance. 
'Take for instanc-e the question of 
cloth. There are certain countries-
again, if 1 refer to some' countries, 
some people are allergic to those 
countries-but I may refer to China. 
In China, they do not allow the pro-
d uction of cloth of thousands of varie-
ties. They have decided that their 
primary need is to meet the needs of 
-the common man. Therefore, they have 
decided to minimise the varieties of 
cloth that are to be produced. I 
would very much like that our Gov-
ernment, irrespective of the ideologi-
cal consideration, whatever is gOOd in 
various socialist systems, whatever is 
good in various economic policies of 
"the different countries, we should be 
able to pick that up. As an illustra-
tion I have taken UU! up. It is very , 
necessary that the quality of produc-
tion of cloth and the quantity of pro-
duction of cloth are linked up with 
the cost of production, If there are 
large varieties of cloth in this coun-
-try, in that case, the cost of produc-
tion invariably goes up. If the cost 
of production of cloth goes up, in that 
caste the price of cloth is also likely , 
-to go up. 

Consistently, the trade unionists had 
been demanding in this country that 
-the manner in which the price index 
has been decided in this country is 
faulty. Therefore, it is very neces-
sary to re ... examine that. Rath Com .. 
-mittee Was appolnted and I am told 
,that Committee has already submit-

ted its report. I would like that that 
report should be released and it should 
be known to the Members of this 
House. Then we will be able to kn~w 
what are the lacunae in the existing 
system of calculating the price index. 
If that is done, that will be a very 
good contributory factor as far as this 
problem is concerned, 

As far as sugar is concerned, that 
has become a pivotal problenl today. 
The people remember thOSe days 
when they were able to purchase 
sugar at Rs. 2.15 per kg., Rs. 2.30 per 
kg. Or Rs. 2 . 50 per kg. During the 
puja holidays and Diwali holidays, 
there have been places where the 
open market sugar price had ranged 
bet\veen Rs. 13 to 25 per kg. This is 
w hat has happened. Of course, 
certainly, anti-social elements are res-
ponsible for this. But there is one 
policy decision that is also responsible. 
I must make a mention of that becawse 
I do not want to be partisan. As far 
as sugar policy is concerned, irrespec-
tive of the control on the price of 
sugar, the release mechanism ought 
to have been retained. When the 
J anata Party went out of power, the 
release mechanism which was there, 
the release control which was there 
according to which, the Government 
used to take note of the requirements 
and consumption of sugar in every 
State-only that much quantity was 
released-that release contr91 was re-
moved. That is why we found that 
the smugglers cornered the sugar. 
And that sugar, via Gujarat and 
Rajasthan, went to Pakistan and via 
Bengal, it went to Bangladesh. That 
is how the artificial scarcity was 
created. It is simple logic that when-
ever an artificial scarcity is created, 
the question of rise in priCe has 
become always dominant. On on ... 
money, I do not want to talk because 
they are well conversant about it. 
This has also created a_ problem,. Sugar 
crisis was created by sugar magnate 
in this country because of their league 
with the rulers. That bas also created 
a new problem. Unless that is tackl-
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ed, I am SUre that this problem cannot 
b~ solved. 

I can very well visualise that you 
are trying to ring the bell. 

MR. DEPUTY SPEAKER: No. I am 
trying to see the cloCk. 

PROF. MADHU DANDAVATE: 
Your ringing the bell is a logical 
corollary for lOOking at the watch. I 
want to pOint to yOU as to what the 
Finance Minister said after present-
ing his budget. There again, I think 
my memory will not fail me. After 
presenting his budget, when he was 
replying to the discussion on the 
budget, he said: 

'I C:-1l1 assure the M'02mbers off 
this House that Wp sh:111 contain, 
\Ve shall check the rise in prices. 
If I am not able to bring down the 
rise in prices, I will go.' 

This is what the Finance Minister 
said (Interruptions). I do not \\rant 
him to go out. H'e said that if that 
happens he wPl go He is not so 
lnurh a politician. The Prime Min-
istc .. is more cOn5:Ci0nc::. in that press 
conference, she said that we shall 
make sincere efforts to bring d'.)wn 
the prices but we do not assure that 
we shall bring down the price s. She 
i;:: very cautious because she knows 
'o:1ce bitten twice shy'. Therefore 
she took a very cautious course. What-
tever be th e pronouncement of the 
Finance ·1\finister on tho:- flOOr of the 
House, ac; far as people are coacern-
ed, they are on the march. The bat-
tles are ne~r fougbt only on the 
floor 'Of the Legislatures; the battles 
are fought in the fields and factories; 
the battles are fought on the streets. 

15.00 hrs. 

I onlv want in this land of Mahatama 
Gandhi these battles should be fought 
in peaceful and democratic methods 
so that we should be able to force 
the go'v:~rnment to change their 
policy, change their economic -attitude 
~nd change their pers_pective sO that 
lnflation can be checked and rising 
Prices can be brought down. 

Essen. Comm. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That this HlOuse e:x:Presses it. 
concern at the continuing riSe in 
the prices of essential commodities 
including sugar and urges upoB 
the Government to take effecti~ 
steps to curb the priCe rise." 

SHRI T. R. SHAMANNA: Sir, I 
beg to move: 

''That in the motion,-

a.dd at the end-

Hby increasing production, by 
checking galloping inflation, by 
taking stern measures against 
persons practising hoarding and 
profiteering, by controlling 
labour unrest, by gearing trans-
port system, by regulating 
b~nking system to arrange to 
give finanCe facility for produc-
tiOn and distribution. by avoid-
i!lg waste, by reducing taxes 
and by finding substitutes." (1) 

SHRI H. K. L. BHAGAT (East 
Delhi): Mr. Deputy Speaker, Sir. the 
hon'ble Member, Professor Madhu 
Dandavate ,concluded very elo-
quently. He said that the 
people are on the march and 
the b(:l1f1e lines are drawn; the 
policies must change. The Opposition 
is working here and outside together. 
"V~l1. certainly the people are on the 
march and th~ battle lines have been 
drawn 9nd the battles are being 
fought in democratic and peaceful 
manner. While there is all-round in-
crease in prices yet the result Of the 
recent battles ill the by-elections i'f 
taken as an index has gone against 
the Opposition. I am very sorry 
to say and I sympathisP. with them. 
Now, this is what is happening in 
the country. 

Sir, I do not wish'to indulge in 
mere jugglery of figures and I do not 
wish to defend the government just 
for the sake of defence. As a repre-
sentative of the common !l}an I wish 
to make some 10 bservations on the 
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priCe situation in the country. The 
whole nation ig suffering as a rtesult 
of the increase in prices. There is 
no doubt about, it. It is a serious 
~ational problem and we have to see 
It from a proper perspective. Prof. 
Dandavate tried to give his own aSses-
ment of the situation. He said the 
sjtuation with regard to inflation be-
fore ~mergency period was V"ery bad. 
He dld not say anything about emer-
gency period. Then he said that it 
improved during Janata regime and 
when J anata 'fell again there is deter-
ioration and things have gone wrong. 

Now, Sir. let Us try to analyse as 
to how it has happened. It is a fact 
that pre-emergency period, viz., 1971 
to 1974 and 1975 was a period of great 
indiscipline in the country largely 
contributed by our hon'bl~ friends. 
They had not reconciled themsel \yes 
to their de:feat and they started that 
total revolution and that revolution 
turn'ed out to be a big flop. Now, a 
situatioD of indiscipline was being 
created. After a 11 the economy of 
the CO'lntry can be improved by dis-
ciplined functio'ning of various organ, 
of the country. When (lid the public 
serto~ production goes down? When 
did it go down? Did it not imPToV'e 
during the emergency? It went down 
steeply dJ,lring the Janata regime. 
N'O·-N, it is just like a ~,o~ who got 
the growing business Of his father and 
fore-fathers ~nd wh~n he spoile,! i~, 
his brother _ took over. Now. Y0U Say. 
no no, you have spoiled. Is it not 
a. fact that during the Emergency a 
lot of fiscal measures Were taken and 
the overall situation iml)ToV'ed? 
(Interruptions). You cannot deny the 
fact.. If you permit me to Say, Sir, 
there is a very big c'ompliment in 
the speech of P'rofes~'or Madhu Dan-
davate who said th~t the situation 
during th'e EmergenCy improved very 
much and by im.p1icat~on it is very 
clear that the situation in the coun-
try deteriorated durinr:t the Janata 
Goyernment rule. What happ :!ned 
during th.e, Janata 'regime? I don't 
want to take much time til) talk about 
J'aJlsta rf!gime because they do not 

d.eser~e. Did you try tQ improve the 
SituatIOn? You gave tl1e budget ... 
(Interrupti,om) Sir, the Janata Gov .. · 
ernment ~ave a budget when Mr. 
~haran Singh was the Finance Min-
Ister. It \vas a budget which was a 
record of taxes. 

AN. HON. MEMBER: Who is res-
ponsible fur it? 

SHRI H. K. L. BHAGAT: I will 
tell you. You are responsible for 
that. Now, the Janata Government 
gave a budget (InterruPtions) and 
it was a record taXlation budget. 
recOrd defiCit financing budget and 
reC'ord inflation and a record increase 
in prices at one given time and that 
has aff'ected the economy nOW. Thev 
accept that. I think ,Mr. Venkata'-
raman has been thete as Finance 
Minister 'for the last 10 or 11 months. 
He forgot that. And they expect 
that during this period Mr. Venkata-
raman could have created a miracle 
and offset all the ilisa-.fvantages that 
the grave 'misrule had created in the 
country. What happened tl;) ~oal dur-
ing that period? What happened to 
cem'ent during that period? Every-
one kno'ws it .. . (Interruptions) Now, 
a gravely mismanaged economic situ-
ation by the very incompetent Gov-
ernment led to the worst condition 
couple" wi~h the drought in 1979-80. 
There is no doubt that the present 
Government had a very uphill task 
to face and it continues to this time 
and I think the economic situation in 
the country is far from satisfacrory ~ 
The people are feeling the pinch of 
price rise. We all know that. Wa. 
all sympathise with them. Now the 
sue;gestion given bv Prof. M!:ldhu 
Dandavate was that' cif demonetisa-
tion with certain package deal. I also 
feel that something drastic has to be 
done on the priee front and on the 
economic 'front. Wen, 1 am agreeing 
with him today on demonetisatlcm. I 
strongly demand that the Govern .. 
ment should go in for demonetisation 
along. with certain other meuu~. 
This is my view. TS'e Janata Gov-
ernment did noffiing. Even in- the CaN 
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of voluntary disclosure, it did' noth-
ing. The Janata Governm~nt period 
was a boom periOd for the monopo-
lists, smugglers, profiteers and recu.; 
teers. (Interrupticms) • Now they are 
showing anxiety and my dear friend, 
Prof. M.adhu D'8ndavate was talking 
of China. He talked of Crr.tna and 
when the Bill fOr Preventive Deten-
tion of smugglers came in the House, 
he opposed it. All the Opposition 
Members opposed it. Some of them 
had brought it in the House 'W hen 
they were in power. BUt when the 
CongreSs-I came to power and when 
they brought forward that Bill, the 
Opposition' went out. You are not 
prepared to do anything in regard to 
smugglers. blackmarkeeters and rac-
keteers. Our 'friend from the CPI(M) 
said that the normal laws are there, 
the Essential Commodities Act is 
there and with them We can meet 
th= situation. I want to know, what 
they have done to improve the situ-
ation. Government bas taken certain 
remedial measures",. (Interruptions). 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): You have arrested 
'smugglers' like Shri A. K. Roy only. 

SHRI H. K. L BHAGAT: They 
sald that we could do with the nor-
mal laws to curb prices, profiteering, 
smuggling etc. What have they done 
in West Bengal? The priCe situati~n, 
if anything, in West Bengal is worse 
than anywhere else. 

SHRI SOMNATH 
No. 

CHATTERJEE; 

SHRI H. K. L. BHAGAT: It 
(l nterruptions). 

is ... 

;\O\V, I ,vant to do a little plain 
SPc'lkinv with my Government also, 
my party also. I want to ask them: 
Whose baby is this priCe control? Is 
it Mr. Venkataraman's baby, ,or is it 
Mr. V. C. Shukla's baby? - Whose 
baby is it? So far as price contain-
ment and price control is concerned, 
the Government should put uP some 
kind 'OIl a coordinated machinery which 
should monitor regularly the pric~ 

24~O LS-IO ., . I' 
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and also see that the prices are con .. 
tained Or reduced as far as posaibl •. 
I know, they have set up a Com-
mittee. I read about it in a report 
of Mr. VenkataTamBns sPeech be-
fore the Economic Editors' Confe-
rence. They have set' 'up a Com-
mittee on Itltustructure Improvement 
and Coordination. It has done some 
good work and the Government has 
taken some measures. If they had 
not taken 'those measures, the situ-
ation in the country would have been 
far worse than it is today. Mr. V. C. 
Shukla is Minister for Civil Sup-
plies; what are h~s powers to con-
tain the prices? 0'1 course, the Fin-
ance Minister can take certain basic 
remedial measures. As far as the 
containment of prices is con,cerned, 
I would suggest that the Government 
should set up a National Prices Vigi-
lance Board. It should monitor the 
prices regularly, go into the various 
stePs taken and get the prices reduc-
ed. 

Now, what action hag the- -Govern-
ment taken? I see that under pre .. 
ventive dtention action has been 
taken against about 'two hundred per-
sons, but I do not find if anyone 
is a known perso~ among them. We 
and yOU h'ave been elected by people 
with great expectations. Do not 
bother about what they say; gO firmly 
alld strongly. They say-hang the 
blackmarketeers by ~he nearest lamp 
post; but they dO not want them to 
be sent to jail .... (Interruptions). I 
would demand of this Government 
that they should very firmly take 
action against the profiteers, black-
marketeers and such people with a 
long handle. What for is the p:e"en-
tive detention meant if yOU cannot 
use that against big and Itnow~ people 
who monopolise the .market and the 
manufacturing field? Why don't you 
proceed against them? You have to 
take positive and firm steps to make 
the black money people feel the pinch 
which they are not :feeling today as 
they felt during emergency. r.f you 
think it proper, I W()uld even venture 
to 5U"g.est. sOme kind. .of a volunt~ry 
di201osure scheme which at one tJme 
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,ava a large amount ()t m6t1ey fot 
t:be ao.ernmdt cOffers. Now and 
thea,' one Na~t1a1 Vi,l1ance price 
Board Ie I1dt enbulh. You must have 
one in iach State. You Must have it 
In eafh district. It must comprise of 
oftleials and non-officials. I am speak-
ing, Sir, on the basis of my personal 
e~r1e1'lce which I had during the 
Eltlergency. I was the Chairrn.an of 
this Programme ,Implementafion Com;.. 
mlttee which dealt ~ith reduction and 
contamment of prices.- " i saY, Sir, the 
mar,gm of profit from the manufac-
turer to the customers in various vari-
ties ranges between 30 per ce1'it to 300 
Per cent, 400 per cent, 500 per cent. 
There are middlemen. Everyone is 
sinner, manu1tacturer is f'lie worst sin ... 
ner, the agent is again a great sinner, 
the wholesaler is again a sinner and 
I would not exclude retailer also. He 
'takes advantage of the situation. 
Therefore yoU must have such com-
mittees of officials and non-officials 
Ctnd it is a fact which we cannot deny, 
because of fear, the prices were re-
duced during the Emergency, The 
prlces were reduced and contained 
during the Ernergeticy. It is an eco-
nomonic fact. It is one hundred p',~r 

cent fact. 

SOME HON. MEMBE.RS: No, no 
prices went up during the Emergency. 

SHRI H. K. L. BHAGAT: Similarly, 
as far as the growers' plight is con-
cerned, he gets much less when it 
go~s for him. ~ middlemen eat 
away. What is the Government going 
to do to stop It? Now, above all it 
i~ very unfortunate in this country 
that the consumers teel the pincn of 
prices. But they do not act, they ·'00 
not Qrganise themselves and so, what 
is n~ed today is combination of the 
4>k shakti and the Sarkar Shakti. 
It ~s neCessary that Governmental 
power and people's power must" be 
~m.~~ed to~ther to work together, 
to curb down J>r1ces. t am sure the 
~7 we ~~te a pow~l co~!umer 
~vemellt, 8i~Q togeth~ .l~ the 
~~tative., 'of the ttd'vemtne.a. 
l~ '~~1J .... ~ ~ lr.rCttof. 

What is thEt sihlation? "rl\eae lone 
SJ)eeChe ... statistics, jugglerY. w,ur not 
helP. ' 

- 811", t Will just take a few rninute&. 
I will talk ~bout the' distribution sYs-
tem.. Wha~ are ihey doing tOQay'? Are 

,they helpilig the distril:iution sy~tem? 
I make a positive charge' against 
them. It is a very serious and ,grave 
charge that they are deliberately try-
insz to sabotage procurement and dis-
tribution system. You are deliberate-
ly doing it. What is the motive? 

MR. DEPUTY-SPEAKER: You are 
addressing Mr. Somnoth Chatterjee. 
Not myself. ! ',:t, .~, 
. SHRI H. K. L. BHAGAT: I am talk-

ing to the Opposition through you" 
Now, this is ",'hat they are doing and 
they are doing it for wthem. I read a 

. statement. Sir, in the press yesterday 
or day befor~ yesterday where the 
Lok Dal Leader, Shri Gauri Shankar 
Rai gave a statement stating "We a.re 
starting a movement." And what is 
mt~Iitioned there? I do not mention 
it. He belongs to Shri Chandrajit 
Ya.dav's party, alright. Now. what has 
he stated? "Our programme of action 
includes many things, gherao and road 
blockage." What does road blockase 
mean? If road blockage does not 
mean trying to paralyse the who; e 
country, what exa;ctly it means? Is 
it patriotism.? At this grave hour. 
when OUr frontiers are threatened, it 
is a very difficult situation which has 
arisen. Pakistan's attitude is geHing 
more belligerant. The situation over 
frontiers is very difficult. We have 
situations, one after the other deve-
loping into a very difficult situation. 
At this time" they are trying to see 
that no grain shoU1d COrne to Govern-
ment. I said it !before, On the Oft, 
hand, they go and say to the farmer 
"Ask for more pri¢e." On the other 
hand, they go to the ~nswner and 
1&1 "Look; Government is eharging 
mOre price from you." This is a Ivery 
serioua cue of dupliCity on their (part. 
They are trYing to labo'-Ie the whoit!' 
ay_~. It the Government __ 
e~ them, the, lIlY \hat aU c1'fiJ. 
11bert1. art bl danget. \. 
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In the given situa.tion, the .ovent-
;anent hI.s to do its duty. Let the 
.sovernntent do ita (iuty .Witb courage. 
I' say that ,government muet a~ 
. strongly,. more strongly and quite 
Btrongly. r am USing these, three ex-
pression, (ieH~ately. This is the 
detnand of the common man. They 
have still hoPe. in you. That is why 
they have returned you in power in 
the Assembly bye-eLex;tions. . Do not 
be carried away bY' what these hon. 
members say. Their job is to SE.':e that 
you should remain in this m.ess; this 
count.ry should remain in this m':ss. 
Prof. Madhu Dandavate said, "Well, 
the Speaker is aJraid of the Zero 
Hour;" and he is afraid of the zero 
growth. They. are relishing that dea-
line in growth; they are relishing in-
creaSe in prices. They think that is 
their w,eapon. But, I am sure that iti 
is not going to pay. 

I saw a weekly. In that weekly it 
was mentioned, an interview with a 
ff )rmer MP who belonged to the Bhara-
tiya Janata Party. It was stated, 
"The G07crnment wheat stocks are 
('omp 1etely dwindling The situation 
is so grave and serious that this gov-
ernment can be toppled." But he said, 
"Ou!, ~rGrry is that if thQ government 
is toppJed, the!"e is no subst.itute. 
",Vhat ,"vi11 happen?" So, thev are 
wishing all the time that the govern-
ment should he 1o')pled; they are 
w::;iting for s')rnething. (Int(';~nLptionS) 

There is nothi ng v,r:-ong 'with that. The 
onlyl potnt is that tllf:y ore not think-
ing of the country: they arc not thL'1k-
i ng of the m[:Sses. They are only 
thinking thern~€ :ves. That is "rrong 
Mr. S.wamy. 

Our former Prime Minister, Mr. 
Morarj'i Desai had made several pre· 
dictions in his life. When he became 
the Prime Minister, he sad, "The Gov-

~ €l' l1ment is going to last for five years." 
That government did not continue. 
'ThEm he saId, ~'The 'Janata Party will 
never brea:k." It broke down. Then 
he said, '-rile prices will be redu.ced. 
Within foUr m.onthS." The prkes weRt 
\11;). T~ 10 on makiar ptedtetio,,-. 
Bhri Chandta Sh8.har &ald recently u.. the ,,11. tMag bad lMle 'Ph'qI 

and that M~s .. ~dpi ~\ na, fJ$lt to 
ruLe. Mr. JatJiV'ah Itmti' Aid thill abe 
is a spent-force. We have aeen ~e 

. results~ (Ittte~'rtLllti6'ns). It haS to eIo 
'with everythin g, prices a.nd I all thl\-t . 
(Interruptions). I ltnoW tliat the situa-
tion is dHTll;ult and r do not :Qlame 
these friends fOr' beirlg the prophet of 
dooni. They always predict doom. 
Their sole preoccupatio:1 remains, their 
sole target rem.tdn.s. Mrs. Gandhi as 
before. Th~ were disappointed then 
and they wiU b~ 9-is8:ppointed again. 
I am sure that this government will 
be able to overcome these difficulties 
and meet. the situation. and impro1ve 
the economy in due course of tim.e. 
With these words, I conclude. 

SHRI CHANDHAJIT yADA V 
. (Azamgarh): Mr. Deputy Speaker" Sir, 
today, the HOUse is discussing a prob-
lem with which the entire cOWltry 
and all our people are seriously con~ 
cerIlled. I say tha~ the government 
has totally failed on the price front 
and the peoPle are suffering in help-
lessness, becaUse the priCe of ,every 
cornmodity in the country,. fparticular-
ly the essential goods has touched the 
sky I am on ly expressing the co'mmon 
feelings of. the common people in this 
country. The goverruneftt should not 
make this question a. question of poli-
tics; they should give a serious thought 
to it and tackle this problem effective-
ly and a1so seek the cooperation of the 
people who understand the economic 
problems in this country. They should 
also seek their cOoperation to find a 
solution. The price question is not an 
isolated question, -I would like to say, 
becaUSe it is no use blaming one ano-
ther. We haVe heard enough in this 
House for the last 10 mORths. TIlle 
total blame is being put on the preVi-
ous gQIVernment. But what is the 
situation today? I should like this 
House to give f;erious thought to wha.t 
has happened during the last ten 
months. I shall take up Only. some 
commoditi!es whiCh ate ift eOltlmon use. 
I ahall show what the price was at 
the tirhe of ille previoUS Diwalf,. that 
i. 1979, and. at ~ trirne of this Di'Qf8J1., 
that ij in 1080. I'M eUftlp. ~ 
Dlwail time" ia 1"'., .......... aelliag 
In thiI ~tty al a.. I." ,.. _;. 



[Shri ChanQraiit Yadavl 

NOVDlBER 2S, 1980 prices of E"ft. Comm. 290' 

15.28 :> hn. 

durinl this Diwali it bas been -sold by 
l£wy price in Delhi at Ra. 6.10 per kg. 
As pointed out by Prof. Madhu Dlanda-
vate in d11rerent parts of the country 
the price went uPto Rs. 12-18 per kg. 
GUr was selling during the time of 
Diwali in 1'979 at Rs. 2 a kg.; last 
DiwaU in 1980 it was selling at RI. 7.50 
a kg. Vanaspati ghee was selling at 
Rs. 9 kg. in 1979, lOOSe gbee; during 
this Diwali it was sold at Rs. 11.85 
paise per klg. Arhar dal which was 
being sold at Rs. 3.90 a kg. in 1979 was 
being old at Rs. 5 a kg. at the time of 
this Diwali; and today it is being sold 
at Rs. 7 per ltg, Rajma Chitra which 
was being sold at Rs. 2.60 per kg. in 
1979 is being sold at RB. 5.50 per kg. 

" now. Chana da! which was sold at 
at. 2.80 J>er kg. duri11l1 the Diwali of 
1979,. was bold during this DiwaJi at 
Rs. 5.75 per kg. The priCe of suji had 
risen from RB. 1.80 per kg. then, to 
Re. 2.70 per kg. at the time of this 
Diwali. Rin soap was selling at Rs. 1.80 
during 1979 Diwali; during the last 
Diwali in 1980 it was sold at Ra. 2.30. 
Urea is the most popular fertiliser 
which the peasants in this country use; 
it was selling at Rs. 70 per bag last 
year,. when this government took over. 
It is beiri-g SOld now' at Rs. 10'5-107 
Per bag. Cement is not availab~e in 
the whole country ,at the fixed market 
price; it is being sold in ,black market 
at Rs. 80 per bag. The increase in th~ 
prices of medicines ranges frOm 33! to 
50 per cent. This is the situation in 
which today people are suffering. Ex-
~ a handful 01 people, bUSinessmen,. 
black marketeers,. contractors and 
smugglers, the entire peop!e of our 
8OCiety, poor peQple, unorganiled lab-
ourers, landless labourers, small -and 
medium peasantry." middleclass sala-
ried people, almost all sections of our 
society are suffering. The common 
man in this country ree1s undrz\r rock-
etmz prices. Unscrupulous traders are 
pushing up prices abnormally with 
impunity. This government is looking 
on 88 a helpless spectator. I said that 
people wer-el .also becoming helpless. 
:Mr. Bhagat was right; today there ;8 
2\0 viable 'alternative. It is unfortu-
Jlate ~ Ute -Indian democracy. 

[SARI HARINATHA MISRA in the Chair]; 
It is unfortunate for the people of this, 
country. That is why they feel that 
they ean do anything. People may 
suffer. Law and order situation may' 
deteriorate. People are being killed .. 
Communal riots are taking place every 
da.y. The result of the deteriorating: 
economic situation is felt in every 
walk of lite. Today the cheapest com-
modity in this country is the life of' 
the common man. That is how people-
ere feeling in this country. Had there-
been a viable ailtemative tlbis govern-
ment would not ha.ve behaved in the 
most ruthless manner, in the most-
heartleSs manner. Today I am using 
strong word. becaUse that is the feel-
ing of the entire country!. People are-
suft'ering. A person getting RB. 200(} 
per month used to be considered as· 
high strata, living a good life. Today 
a person getting 2000 h.as becOme a 
POOr man. Lower middleclass,. midd~e­
Class,. upper middleclass people are aU 
now coming under the ;poverty line. 
That is a serious situation. 

I would like to say that the Gavern-
ment should not take it as a matter-
oi debate, but as a matter ot political 
question. Sir, today we have got a 
feeling that the Gorvernment is either 
helpless or f'le Government is becom-
ing a collaborator with the :vested in-
terests in this country,. that the Gov-
ernment is not able to take any. effec-
tiVe measures in achieving economic 
orientation, and no socio-economic' 
policy is being provided. 

Sir, where is the much trwn pat ed-
pu bUc distribution system? Where is 
the public distribution system today? 
Today,. even Members of Parliament 
cannot get su gar, rioe and wheat :from 
the publio distribution system, forget 
about all thOSe (people,. millions of 
common people. I am not talking of 
privileges of Members of Parliament. 
Yes, it is 81 fact that the Members of 
Parliament have certain privileges. 
Even he is no,t getting! What about 
the common man, or the lower middle 
class people in this country? Tbeu.-e 
are million, of· peq;>-le who are living 
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in the rural areas. Sir.. this is the 
situation.· I would like to say that 
the Government must give serious 
thought to it. Ther,e are millions of 
unorganised labourers. I can und:er" 
stand the industrial la·bourer ftgh ting 
for parity with the rising dea:rness 
allowance. What about the millions of 
uno:ganised labourers? What about 
the peasa:ntry, the small pe'asantry, 
middle class peasants? I have seen 
the bio-data of the members here. 
Two-thirds c~m~ with a rural back· 
ground. What is the situation,. today, 
Sir? A perso.:l \\~ith ten acres of land 
today has become a [poor pe~son, He is 
leading a hand-to-mouth eXlStence. I 
WRS touring reeently and staying with 
a peas:int. They were working out the 
cost of their cultivation. For one acre 
wheat cultivation they had to pay 
Rs, 1,200 and they are earning Rs. 1,000 
to Rs. 1,.100. Now, how many people 
ata there wlth 10 acres of land hold· 
ing in this c01.lntry leaving apart a 
very few who are holding by ins(!rut-
a ble methods big farm holdings. Most 
of the peasantry today, is suffering and 
going below the lPOverty line. The 
other day the Prime Minister said the 
OpPOsition is instigating thOSe sections 
Gf the people \\ ho Ivoted for her Gov-
ernment. She mentioned Harijans, 
women, minorities. Ye8~ it is a fact 
today that theSe rura 1 masses were the 
people who gave their support to the 
ruling party. These are the people 
v'ho are suffering the most. What are 
their children getting? Not even a cup 
of milk, not €Iven a glass of sharbat 
·with sugar,. forget about milk. This 
is the situation. The uneIntployed gave 
their support. What is being done? 
Are they getting jobs? They axe get-
ting lathis, jails. Give them lathis, 
giVe 1hem jails fOr some time, But 
the time will come, they will stand UP, 
they will see that the Government 
takes up their grievances and brings 
radioal reforms of a socio economic 
nature Or the Government has to come 
to its knees. Many Governments halve 
come to their knees. (Interntptiona). 

MR. CHAIRMAN: Your Party,· . in .. 
eluding yourself has' been' allotted 14 
niinutes onl,.. (Inteffttptions). 

smU CHANDRAJ1T YADAV: I 
think this is a very im!)Ortant subj~t. 
(Interruptions). 

MR, CHAIRMAN: I am conscious of 
my duty, but I have to do it in a gen .. 
tIe manner. 

SHRI CHANDRAJIT YADAV: Sir, 
the Finance lVilllister mentioned that 
the Members will kindly: appreciate 
the point whicl-t the Prime Minister has 
made that today the whole world is 
suffering, is going through a period of 
inflation, th9t is a world phenomenon. 
y,es I do accept. Inflation is a wo:ld 
phei-tomenon. But should we not take 
steps to curb it? Only the other day, 
a. very distinguished guest, Hon. 
Speaker of Czechoslovakia-you were 
also present-mentioned that in the 
last 10 years they had only six per 
cent price rise. In the last j ten years 
six per cent price rise! I would like 
to know from this Governm1ent what 
steps they are taking. Yes,. itnPOrt of 
oil is bringing in inti a tion. Import of 
other commodities are bringing in in-
flation. May I know-I have the right 
to ask-why the Government should 
take necessary steps to import those 
oil products on a large scale? Why 
should we impOrt thOse things, which 
,\\Te can produce in OUr own country 
by proper utilisation, of 34 per cent uti-
lisation capacity in this country? 
In steel, there is capacity under-
utilisation. In coal production we 
have failed. In energy we have failed. 
There is all-round failure. It is a 
.shame to this Government and to this 
country that we have been pushed to 
a situation where we are importing 
cement for which we haVe got enough , 
capacity in the country. 

Since last February, there has been 
8 rise of 5 points every month and the 
index crossed the 400 mark in Sep-
tember, the base . year being 1960. 
According to your estimate" the infla-
tiOn is 20 per cent but Ole .price rise 
for the common man is '.from 50 per 
cent to 400 pe'r cent on difterent essen-
tial commodities. We all. know that 
more than half the pop.ulatioll today 
i. under th~ pov.erty . l~ne.· If tire 
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Go.ernmellt pursues. the .,arne econo-
mic polley. two-th.ird5 Qf the POPUla-
tion 18 going to·, be un4er the poverty 
line in this country. Therefore, I win 
haVe to make certain suggestions. 

Firstly, the Government must bring 
the entire population who are under 
the poverty line under public di8-
tribution Bystem and should act in a 
big way. It should not be only a fire ... 
fighting machinery, but it should be 
a permanent part ot our structure till 
this country gets over the poverty 
situation. Secondly the Government , 
must have a proper prIce policy and 
parity in prices of industrial goods. 
agricultural goods and goods produced 
in the handicrafts and small-scale 
industries. If there is any rise in the 
price o-f inputs, the producers must 
get a relative price increase for their 
produce. 1'1 oil price goes up 'Or if 
electricity cost goes up or if coa 1 c~st 
goes up, there should be a relatlve 
increaSe in the price of the prod u(.e. 
Then, there should be total elimina-
tiOn of all middlemen. As Mr. Bhagat 
said from 33 per cent to 300 per cent 
is the profit of the middlemen, This 
is something which this country can-
not tolerate. The time h_?s come 
when the Government mu:~t take 
effective measures to bring about a 
total elimination of middlemen from 
our economic structure. 

There should be total take-over ot 
t he produce from the big industries 
and their distribution should be 
through consumer cooperative soc~e­
ties. We have seen in this country 
that big industries have their own 
paranel distribution sys~m. the e~­
tire profit going to their kith and km 
and the Governmertt finds itself he1p-
less. Government must take strong 
measures on this matter. 

One serIous cause 'lor unscrupulous 
rise in priees is !he election fund 
coUeetib from unscrupulous sources. 
Yau coneet moneY in the elections 
froia 'big ~ and b~cltraar_­
.... and tbel~. ~u ~ helP-
·leIe agaiut tbein; you Kneel befOre 

tb$1.' ~ '~ 'M~ 
~ -,··to it that there ... proper ___ 

lftent aDd moaey • net' colleeted'~ 
untenIpulous traders. 'The tiMe. h_" 
come when ParJ.iament Ift.~ tee t.A it 
that unnecesary black money is net., 
\lied 1ft electionI. 

A better climate fOr higher producJ"' 
tion should be created. and Govem-
ment mu. start a dialouge with trade 
unionJ, b~ organisations and op-. .. 
position leaders and work out a pro-
per price polley, 

Government must take 
action against smuggleri, 
and black-marketeers. 

ruthless· 
hoard era 

Lastly, Government must very 
Iller iously think of setting up a 
National Economic Council consisting 
of eminent economists and planners 
in this country, and they must come 
out with suggestions which the Gov-
ernment on the basis Of consen..9US 
must accept. I'f the Government can 
really reach a ('onsensus on many 
national issues, why has this Govern-
ment not made an effort to reach 
SOme national consensus On the ques-
tion of development, planning and re ... 
sources'? If the Gov~rnment is ser-
ious and honest enough, they must 
take necesary steps in this direction. 
Government should not take these 
things with complacency. Govern-
moent shou lei not think that because 
there is nO strong oppOSitiOn and 
because the opposition; are divided 
amongst themselves and there is no 
national alternative therefore th~y , 
should be allowed to go their own 
way. The people of India have shown 
enough political maturity a~d wIs-
dom. If the Government sleaep over 
this basic national issue, then they 
will be playing not only with thf4ir 
party but with fhe future Of t.his 
country also. The time has come 
when the Government must giye 
serious thought to have a total re-
orientation in our socio-economlc 
paJicies. Priorities" must be fbted and 
tile poor JEq)~ ill the .untry must· 
find a place 1\ the r&-ft.XafiGft Of Id-
otItIe& 
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SHRI CHlNTAMANI P ANIGRAli% 
(Bhubaneswar): Sir) the price ,iBe 
in the country haa caused Br~at nar4-
ships to ow: ~ple. As our Mem-
bers on Uds side, are in constant 
touch with the masses, we take every 
oportunity to brin~ to the notice 01 
the Government the 8ufterings 0'1. ow" 
people every now and then and we 
take every opportunity to see that 
the Government takes effective m,a-
SUNS to fight this rise in prices which 
is a continuing feature frOm the 
previous regime. I am happy to 
.say that OUr Government has ac-
~orded the top:rnost priority for chec-
king the price rise. 

I thought that the speakers on the 
other side, who initiated this motion. 
would not brin~ politic" in this mat-
ter whIch is ot -national concern. But 
r regret to say tnat they brQugnt PQli-
tics Into it and they feel that this is 
~he reason why the price rise is tak-
Ing place. 

r would like to P 1 a~e oefore the 
Hou~e t.he good features Of today's 
!?,ifort! of the Government. The whole-
sal{\ pri~ in the ('ounfr" have "dec .. 
lined by 1.2 per cent during the week 
ended October, 2.'5 bringing down the 
official wholesale price index to !62.a 
from the previous week's leve-i of 
~65.7. 

Here. We have just nOw been told 
that today there is a t=ndency .~1 
inflation of the pre-emergency perIO i 
and, therefore, something is comi~g. 
?rof. nandavate referred to the prIce 
'tise and· he apprehended that the 
Emergency W8! coming. His whole 
attempt was to say that becaUSe there 
Was price rise and inflation, there-
fore the Emeraency was coming. 
The;, have' been going 0!l explaining 
this to th~. people fQr the last. . ~ 
TnOnthi. Btlt it fteftr . worbd,. .,._ 
O8.UIQ tbt ~ ·Of thta _It", 1ft 

9~Y., .. , .... ,~ally 'mature .. 
thw ,~O .. ~ ... t to ,be .... trUia.t 
1?y, qur tritacla til the oppOalte. AI 
ttl, OO'Vqr~:r;at itd .. mecl ~ HoUJII • 'ew (lay, .hI., tbe pu5Uc d1stribU ... 
tio~ systeDl ill heing mended to chee1t 
the P!iee rise. III 1979-80 3.85 lalth 
toan_ ot. imported edible oil wtWe 
li!ted by the various State GoveriI-
menta _r dJstribution through the 
public distributiOn system, at against 
only 93,000 tonne, auring the pre-
ceding year. Whatever public distrl ... 
Qution sYStetn We had developed" it 
had almost collapsea durin£! the Jut 
two and a half years; it was virtually 
demobilised. It is only since January 
that the public dis<tribution system 
has been geared up and by April 1 ggo 
it has started becoming effective. 

One quite remarka ble thing is •. in 
spite of the serious drop in foodgralns 
production in 1979-80, when it fell to 
116 million tannes, the prices of food ... 
grains have not gone up, as they used 
to go up previously. It is a very 
good sign. Government have taken 
measures to gee that whatever buffer 
stccks of foodgrains we havct reach 
the people of the remotest corners of 
the difleren~ States. 

rf you see the allocation of essen-
tial commodities by the Central Gov-
ernment to the different states, whe-
ther it is rice, sugar, keroaet\e or 
petroleum products, if rou compare 
the figures tmm January to November 
19'79 with the figures from January 
to November 1980 you will notice 
that in 1980 more quantities of essen-
tial commodIties haVe been allocated. 
to the State Governments than in the 
previous year. 

As we know, the price rlse cannot 
be cheeked by the Central Govern-
ment alone. Which is th? .. agency 
whfeh exeCUtes the distrlbutlon ()'/. 
essentlal commodities to the eon-
au.merr It is the Stafe Governmentl. 
Whate¥er leVy S1fpr is being allotted 
to the State Governments for. dlatrl-
.bUt!On t1iroqb t11e retaEl .b~ t 
aftt .,_ fro.. ., owa eQerleDQf, 
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~b.e entire quantity does not reach the 
real consumers. A part of it is. be-
in:, sold in the black market at B.s. ~ 
Or 10 a kilo. EYen though Village 
COmmittees are being formed, as they 
were asked to be 'formed by the 
Central Gov~nm~nt, what happen.; is 
that the members at the Village Com .. 
mittee certify that they have taken 
20 quintals of sugar and distributed 
it in the panchayat, while actually 
only 6 quintals Have been distributed 
in the panchayat. The balance of 14 
quintals are sold in the blackmarket. 
Who has to ensure that the distribu-
tion is properly done? (InteTTuptiOni) 

Prot. Dandavate was -referring to 
the, rate of inflation and he was quot-
ing some figures. I hope the figureS 
are not difterent for diffe~nt mem-
bers. 

MR. CHAIRMAN: Whether you 
quote or some other Member quotes, 
the source is the same and the facts 
are the s~e. 

SHRI CHINTAMANI PANIGRAHI: 
The rate of inflation during the cur-
rent financial year, as on 25th Octo-
ber 1980, is 13.~ ~ cent according 
to the Reserve Bank Bulletin. But 
.the hone Member was sayinR that it 
is 18 per cenf. I 'do not Know from 
where he got this figures. ThiSngure 
of 13.2 is 2.4 less than the figure for 
the corresponding ~riod last year. 
So, the inflation rate lsmticli .... ;tSb to-
day. Even here, as much as 5 per 
cent o'/' the total increase of 13.2 in 
the wholesale price index is attribu-
table to sugar, khandsari and gur. The 
price index for rise in April 1980 was 
195.5 and in October it rose to 206.7; 
in the case of wheat; during the sarna 
period it roSe from 159, to 173.6. But 
in the case of khanasan it went up 
from 320.2, to . 473.4 and in the C:<8 ~ 
of gur from 332.4 to 58~.9. So, !ugar, 
gUr and kha'ndsari-these are the 
three main group~ in whiCh the index 
number ha! gone up rapidly and I 
hope the Government will take a ser-
10\18 note Be to how to check thi. 
thing.' 

Her_. alain I would like· ~ brb.a 
one tMnj' to the 'nofice of the 'Ho .. 

and the Govemml!!lf:- It is some-
thing surprisin,- that OUr friends ten 
us here. All right, we '$1iaD. have t() 
cheCk the prices. ~t when they 
go to the other places, . they say: 
'You demand increase in the prices 
Of other things.' How these two 
things go to~ther? You know thlt 
Rs. 5000 crores were spent for imp., 
ortin.g petroleum products. It also 
helPs the rise in prices so 'far -U 
trans.portation costs are concerned 
Now, if you go to 'Nepal, what is the 
price of sugar selling there? If ytOU 
go to other neighbouring countries. 
what is the price Of sugar selling 
there? It is much higher than in this 
country. Our sugar is going'to Nepal 
and Bangladesh. The sugar which i~ 

supplied to the consumer in this 
country at the fair price shops is 
Rs. 2.80. In the neigh .. bouring states, 
the price is mUch higher. Who is 
doing this? Therefore, the central 
Government has no authority to see 
that every cOnsWl'ler item which goes 
to West Bengal will reach the consu-
mer. And \\-hQse responsibility is 
this? EVery consumer Item which 
~es to Bihar or to Kerala or to (Jny 
other States should reasonably reach 
the consumer. But who will 
look into this. Therefore, 
the responsibility should 
not be entirely on the Centre, the 
responsibility should be divided 
between the Centre and the States. 
Today, if yOU want to check the price 
rise, if it is a national problem, not 
a political or a Party problem, are we 
to deal with the problem like this? 
Are we not to sit together to have a 
national consensus? Here, price rise 
is a problem which we have to solve 
by a 11 OUr concerted efforts? If your 
sabotage the sugarcane lupply going 
to the !5ugar factories, can the sugar 
pric~ come down? It you want to 
say that the onion price! should come 
down and the train with onions does 
not move, are we helping to see that 
the price comes down? I think this 
if! completely a contradictory argu-
ment that you are putting torward. 

Sir, you must have read· in the. 
newspapers that the Madhya Pradesh 
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Government abolished from 1st Nov-
ember all the 22,000 fair price shops 
because 01. large-scale corruption in 
the supply of essential commodities. 
They went to the blackmarket, they 
were not given to the consumers, and 
the Madhya Pradesh Government has 
said: 

"At the peak of the sugar crisis, 
ample sugar was available in 
Madhya Pradesh and in fact, the 
State's problem was how to dispose 
of its stock. But only after an 
hour, a check in the local market 
revealed'that all the authorised 
shops of free-sale sugar had no 
stock." 

And therefore, they had to abolish 
all the 22,000 fair price shops and 
they are now having new fair price 
s hops. Even all the dealers who 
,vere appointed by the previous Gov-
ernment were all politically appoint-
ed and I have seen in many cases 
sugar is going to black market. 
Unless We set up a distribution shop 
for every 2,000 of the population, the 
essential commodities will not reach 
the consumer. The Central Govern-
ment should set up a kind at Civil 
Supplies Corporation, and all the 
essential commodities should be made 
available to the consumers in these 
shops, so that they do not have to 
pay more in the black market. 

I have talke to lots of people, and 
they say that they do not want 5 or 
10 kilo! of sugar, but only that what-
ever is allotted to their state should 
reach the State and the consumer. 
Therefore, Government should see to 
It that whatever is allotted to the 
States reaches the consumers. If 
~ugar is not available in the country, 
how is it that you can get any amount 
at Rs. 10 a kilo? Therefore, though 
~ou are spending Rs. 200 crores of 
foreign exchange to see that the con-
sumers get sugar at reduced prices 
ultimately it does not reach them, and 
the consumer! feel that the Centre is 
not giving them lugar. Therefore, 
all these thinga should be taken into 
consideration. 

I do not know hOW tar I am correct, 
but I a;m ii1'en to understand ~hat the 

total availability of sugar in 1977-78 
was 80.82 lakh tonnes, in 1978-79 it 
was 86.46 lakh tonnes, and in October, 
1979 it was 58.68 lakh tonnes. The 
domestic consumption in 1977·78 was 
45.91 lakh tonnes., in 1978-79 it was 
35.77 lakh tonnes and in 1979-80 it 
was 30.40 lakh tonnes. If in 1979-80 
our stock was 58.63 lakh tonnes and 
domestic consumption only 30.40 lakh 
tonnes. I do not know why sugar is 
so scarce. Therefore, this has also to 
be gone into whether the sugar mills 
are actually supplying the sugar and 
whether we have any control over 
the sugar mills. 

Therefore, I repeat the age-old 
denland made in this Parliament that 
the sugar mills be nationalised. We 
had passed a resolution at the Con-
gress ' session also in this respect, 
demanding that even the wholesale 
trade should be taken over by Gov-
ernmen.t. So, I demand that a Civil 
Supplies Corporation be set up with 
a distribution shop for every 2,000 of 
the population and that the sugar 
mills be nationalised as has been long 
demanded by Parliament. 
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MR. CHAIRMAN; Shri Samar 
Mukherjee. I would like to restrict 
the time. Since you are the :sole 
speaker, you can be allowed fourteen 
minutes. 

SHRI SAMAR MUKHERJEE 
~Howrah): You have counted the 
head!; for me fourteen minutes are 
given. Fot otherl'l you have not. 

MR. <gHAIRMAN: For the pany, 
tlhQ timQ il ellolted. 

Essen. Comm. 

SHRI SAMAR MUKHERJEE: This 
is a very serious subject. So, a 
serious discussion is necessary. All 
Members must give their patient 
hearing to the points of view of diff-
erent parties. The question of rise 
in prices is not to be considered in 
isolation. The crisis of the economy, 
I am addressng.... (Interruptions) 

MR. CHAIRMAMN: Through the 
Chair. 

SHRI SAMAR MUKHERJEE: I 
am addressing always through the 
Chair. That does not mean, the 
head should always be towards you. 
Heads can turn towards others also. 

MR. CHAIRMAN: You can look up 
also. 

SHRI SAMAR MUKHERJEE: Yes, 
Sir. We are now in the midst of a 
de::pening economic crisis. It is not 
only a question of rise in prices 
though the subject of to-day's discus-
sion is 'rise in prices'. 'I'hat is why 
I say the entire economy should be 
considered. If you really want to 
bring about a turn the basic factors 
which led to this ·situation to-day 
must also be deeply analysed. 

Our country had become Indepen-
dent: more than thirty three years 
ago and we claim that we rre build-
ing our economy throuhg the Plans. 
That is through the planned economy. 
See the result of the five Five Year 
Plans. We are now entering inte~ the 
Sixth Five Year Plan. As a result 
of the planned economy, the poor 
has become poorer and the rich has 
become richer. The money is con-
centrated in the hands of a few. This 
is the economy which we are building 
up. Whatever may be your sub-
jective desire, our economy has 
stengthened in the monopoly houses, 
t\w blackmarketeers and the exploit-
ing classes. I! you analyse this 
objectively, this Government is an 
instrument at the hands of these 
sections which are utilizing all the 
policee of the Governemnl and the 
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economic plans to inCrease their 
profits thus leading to concentration 
of money in the hands of a few. This 
is the basi position. Why is this 
so? Because, our Governmellt is 
building up aJ capitalist economy. 
That is why a few of the industrial 
houses have developed into monopoly 
bouses and the traders and hoarders 
have also become the monopoly 
traders and hoarderrs, their ,power 
of manipulation on the prices has 
become sO much powerful that they 
are much more powerful than minis-
ters. They can purchase ministers, 
politicians and the departmental 
heads. Shri Panigrahi just now said 
how twenty-two thousand ration 
shops in Madhya pradesh had to be 
closed because sugar allotted to 
these shops all went into black-
market. This is the link whereby 
things are going into the black-
market for earning profit which is 
the essential motive of the capitalist 
society. In a capitalist society there 
is production for profit and distri-
bution for profit. So, the entire 
motive is self-cen.t17ed and nc:iblody 
thinks of the nation or the people. 
That is whY this capitalist system 
in today's conditions has become 
totally out-moded. So, a new system 
is coming. It il knookil'1g into the 
doors of our countf"Y and that has 
got reflected in our constitution as is 
enshrined in the Preamble itself. 
The superIority of the socialist sy!-
tern has been e~ta blished by facts. 
There is no inflation in those. coun-
tries. There is Jlo prices lrise and 
there is no Unemployment and 
poverty. (InteTruptions) 

The contradiction in Congress (I) 
friends is that they have accepted 
socialism as their objective but by 
their practice they are anti-socialist 
and -they are following the capitalist 
countries as their model. This is the 
contradiction. Our Constitution in 
the Directive Principles categorically 
says that disparity of income Ihould 

be reduced. The Government policy 
should be pursued in such a way t-i.:) 

that people can ,et their wages and 
right to job should be ensured. But 
for the, last thirty-th,...e yeara the 
economy we have purBta!d bas led to r 
the opposite results. There is pheno-
menol increase in unemployment. 
Poverty is increasing. Concentration 
ot money in the hands of a few is 
increasing. So, we find that the black-
marketeers, hoarders and monopolists 
have an over-whelming influence 
over the administration, government, 
ministers and politicians. That is why 
politics has de-generated to such a 
state .where MPs and MLAs can be 
purchased. It is a very serious thing 
which must be given serious thought. 

AN HON. MEMBER: Who has pur-
chased you? 

SHRI SAMAR MUKHERJEE: I 
have been purchased by the working 
class and the socialist ideology. I will 
fight to the last to see that this cOun-
.try becomes a socialist country free 
from poverty and exploitation. 

Sir, why is there price rise? Prof. 
Dandavate has said that one of the 
main reason is deficit financing. Cor-
rect. VillY deficit financing? It is be-
cause Governme·nt does not have re-
sources to cover up the expenditure 
which is before them. Why nO re-
sources? Because they are reluctant 
to attack the monopoly houses. What 
is their policy? They have given tax 
concessions to the big houses because 
they feel the more you tax them 
the more they try to evade. So, re-
duce the tax and some will pay_ 
How can the Monopoly Houses evade 
taxes when there is a strict law? It is 
because the entire administration 
which is responsible for enforcing the 
income-tax laws, are purchasable. 
That is why they can evade. This is 
the administration. This is the system 
under which we are nOW functioning. 
So, give concessions, more and more 
concessions. You are giving more and 
T.nore concession to ~ llonopoly 
Houaes, you are inviting multination ... 
a1s, pven you aTei:a.viting mo_re 10&1\1 
from World Bank!, how can you expect 
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*hat the poor peoJ)le' will . De able to 
Jet tlteir .. ential commodities at a 
reasosable lind fa.ir pfioe? It ,cannot 
be. That is why a change ,of' poliey 
is the urgent need of the time. I have 
no' time to deal with it in detail. If 
friends invite us for some discussion, 
we are prepared to place our point 
at view. I am not placing a new point 
of view today. Repeatedly we have 
been demanding that in order to bring 
down the prices and to bring stability 
in the prices, the only way is a full-
scale system of distribution of essen-
tial commodities. But to enforce that, 
the Government must have physical 
possession of those commodities. If 
you declare that so many fair price 
shops I am opening, there should be 
enough essential commodities under 
your position for distribution. But if 
the picture of Madhya Pradesh is 
prevailing everywhere, there will be 
no impact on the priCe rise if you 
open so many fair price shops. Un-
less you guarantee the supply of 
essential commodities through those 
shops at a fair price, there is no use 
of opening them. My demand is that 
the price should be within the reach 
of the common man and for that 
Government should give required 
subsidy for iSSUe price so that the 
common man is in a position to get 
all the essential commodities at a 
cheaper price. And for that when you 
require more· money, you unearth 
black money, you just freeze the 
reserve money held by the monopoly 
houses. They have got so much 
money '3t the cost of the poor people. 

Now we have demanded repeatedly 
that m'onopoly houses must l>e nation-
alised. Without nationalising the 
monopoly houses, keeping everything 
in their control, yOu cannot bring 
stabiUty in the priceB. Now, the life-
saving drugs have disappeared from 
the market, cement hal disappeared. 
Why? Because the drug industries are 
in the hands of the multinationals and 
t~ne monopolists. Wbat did the Gov-
ernment do? When there hal been a 
slight fan in price the Government 
came forward' to raise the prices. 
Onlv .on 21st, in reply to Mr. tndrajit 
Gu.pta's 8upplementaries, IIr. V. C. 
Shukla told us that, beeause their 
2450 LS 
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cost of .produeticm has increased, we 
are rai$ing the priees 01 some ·drugs, 
we are raising the price at paper, as 
we have increased the price of ievy 
sugar. So, if the Government itself 
comes forward and iilcreases the 
prices only to satisfy the monopoly 
houses and the big traders how can 
you bring about stability in' price and 
also bring down the prices. You can-
not do that. 

Now, the argument is if you give 
,higher prices to the sugarcane grow-
ers, the price of sugar will increase., 
Why should the price of sugar in-
crease? ·Sugarcane growers as far as 
I know, are getting now Rs. 16 per 
quintal. Now I have a calculation 
with me. For one quintal of sugarcane" 
10 kg. of sugar can be obtained. If 
they sell sugar at Rs. 8 or Rs. 10 per 
kg. in the market, that means they 
get Rs. 100 from one quintal of sugar-
cane purchased at Rs. 16 only. But 
they are reluctant to pay more to the 
sugarcane growers say Rs. 2.51 or . ' Rs. 30 WhICh the growers are demand-
ing. Why this cannot be done? Gov-
ernment should nationalise the sugar 
factories. Yau have to pay the sugar-
cane growers their remunerative 
p~ice. You can also give sugar at a 
cheaper price to the people. If some 
subsidy is necessary, you give it from 
the Government treasury fund or get 
that from the money of the big mono-
poly bouse owners. In West' 'Bengal, 
the jute growers are crying, but jute 
magnates are earning huge profits. 
Government has failed to give tbem 
remunerative: prices. They are de-
manding Rs. 250/_ per quintal of raw 
jute. The Kisan Sabba has demanded 
Rs. 300/- per quintal, ·but from where 
will the money ct\me'? 'Our Commerce 
Minister has asked. We say that the 
money should be extracted from the 
jute barons because they are earning 
huge profits. I have also got the 
fi.~ures in respect of cotton. I would 
like to quote what Shri Harkishan 
Singh Surjeet, hon. Member or the 
other "House said in that HOWIe -in this 
connectiQn: 

,cAssuming Rs. 300/- per quintal 
as the pri~e of standard. staple cot-
lion (which the Government never 
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assures) and Rs. 250/. for lesser 
varieties (which is around what the 
groweT is getting) the mixture of 
standard, series and lower varieties 
used for production of cloth should 
cost Rs. 2'15/- a quintal. Ten and 
halt quintals of kapas is needed to 
produce 360 kgs. of cotton lint and 
also give 650 kgs. of cotton seeds, 
etc. I have tried to work out that 
the prices of cloth is much higher. 
VVhereas 45 per cent component in 
the production of cloth is cotton, its 
price remains below Rs, 300, and 
the price of cloth which we have to 
purchase has gone uP many times 
during the last few years:' 

So, you can pay the cotton grower 
Temunerative price and force the 
textile mill owners to .contribute the 
mOlley for this payment to the cotton 
gro,vers. The Government is incapa-
ble of doing these things. That is my 
main basic point. You have com-
pletely surrendered to the big houses 
and big industrialists. That is why 
there is total failure in bringing down 
the prices and bringing stability in 
prices. How is the .~rice mC1nipula-
tion done? Suddenly, the commodity 
disappears; Shri Sukhadia was also 
telling about that. Outside you can 
purchase the commodity at a higher 
price; you cannot get the same at the 
controlled price. These are the rami-
fications now developed after thirty-
three years of capitalist economy; this 
profit motive is running through pro-
ductioo distribution, business and 
everything. These ramifications are 
now much more powerful. That is 
why, it is very difficult for the Gov-
ernment to change the entire course 
of this process. It is very difficult un-
less the present policies are basically 
changed and the Government work 
firmly for the interest of the corn-
man man. If you have to work for 
the interest of the common man, you 
have to take physical possession of 
essential commodities including food-

· 'grains. But the peasant must be paid 
remunerative prices for that. There 
should be direct purchase from them; 
there should not) be any private trad-
ing in the wholesa~e foodgrain. There 

should not be any private tradin". in 
other essentIal commOdities.' .All this 
should be undertaken by the Gbvern-
ment and you should develop' the re-
quired infrastructure throughout the 
country. As suggested by our West 
Bengal Chief Minister in the meeting 
of the National Development Council, 
at least twelve essential commodities 
including foodgrains, cloth, kerosene, 
sugar, edible oils, life saving drugs 
etc. should be distributed throughout 
the country at a uniform price; there 
should be no difference. If that is 
possible, you are to try seriously for 
that. Price can be brought down. But 
if you fail to do that, any talk of try-
ing to bring down price-level will not 
have any impact. For the time being, 
there may be slight decline in whole-
sale price. I got papers, a report, on 
the decline. "An agency report quot-
ing official sources puzzling indicates 
that there was a fall by 3 points, in 
the wholesale price index for that 
week ending. It says 1.2 per cent. It 
says that the price index fell from 
265 points to 262 points in a week in 
account of a crash in the price of gur 
and khandsari." That is why. there 
has been some decline. For olher 
commodities there is no decline and 
if you create illusion on this basis, 
you \vill present a very wron g picture 
before the House that prices started 
declining. There is another argument 
"You increase production to bring 
parity between circulation of money 
and circulation of commodities". If 
there is a parity, there should be no 
rise in prices. 'But, in our economy. 
whenever you prodUCe mor'e as the , 
case of Commercial Crops for which 
the peasants are producing, the price 
completely crashes. In case of sugar-
cane, in case of onion, if you produce 
more, immediately price will crash 
before the growers bring this commo-
dity for s'ale. So, the more you pro-
duce, the more yOu are ruined. That 
is the economy now in the villages. 
I explain the position in relation to 
the industry. In the factory, produc-
tion bas increased. Only three, i.our 
days before, I brought one deputation 
to our new Labour Minister. It is of 
the Union leaders from Bangalore of 
Indian Tobacco Corporation a bJ.g 
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multinati()nal,- 'There, earUer the pro-
duetiOl'f was' 21,000 tonnes, lnd the 
labour w •• ';8,000. 'Now ·the produ,ctiOn 
is 45,000 tonnes and the .Dumber of 
workers is 2,000. 

Sir, the more you produce, the more 
the unemployment for the workers, 
·because it is a capitalist system. They 
are after reducing the cost of produc-
tion. That is whY, these big monopoly 
houses know if they are to reduce the 
'Cost of production, the burden will 
fall on the commercial crop growers, 
peasantry must be ruined, bec~use 
they will be forced to sell at a Inuch 
cheaper price the raw materials and 
the workers, who ",rill be forced to 
give higher 'workload and also by 
introducin,g modern n1achinery, big 
employers ate throwing tho~lsands and 
thollsands of workers and employees 
-out of employment, by introducing 
automation and other things. But, in a 
socialist country, the situation is just 
the opposite, because their right to 
work has been guaranteed as a fun-
damental right in the Constitution, 
and nobody loses the job. They are 
jntroducing automation. Production is 
increasing. And that production is 
going to the benefit of the common 
people. Here, production is increasing 
such as of the Tobacco Corporation, 
but the factory owners, they are 
multinationals, are raising the prices 
of tobacco products On the one hand 
and they are throwing out a large 
number of \\york'ers from jobs. This 
i~ the system under which v.re are 
Jiving. Unless this system is basically, 
fundamentally changed, there is no 
way out for t~e common man. For 
temporary measures, you can take 
some measures, particularly imme-
diately the public distribution system 
should be fully strengthened with 
a bsol ute physical possession of the 
essential commodities. But to prevent 
corruption in the distribute, centres 
there should be, all parties committee 
to supervise these fair price shops. 

SHRI B. V. DESAI (Raichur): Mr. 
,Chairma'n, Sir, the subject which is 
:being discussed today in this august 
~ouse is the rise in prices ot essen-
tIal commodities including sugar. In 

fact, we are all ve:ry, much wott.ied 
about the rise in prices. Many h~ 
members have spoken on this su(1-
'jeet. I wilr·'-testrict myself to two 
points which are very vital trom the 
point' of view of the price. One is th,e 
production baSed on remunerative 
prices to the farmer. The second is 
about the population control. I think 
no hon. member has touched the 
second point. 

Just now, one of the hon. members 
said that two-thirds of the members of 
this august hOUSe haVe got agricultural 
background. It may be true. Mostly. 
out of essential co'mmodities, two 01' 
three most important commodities 
have been selected for a discussion. 
One happens to be sugar. Sugar is one 
of the important commodities essen-
tial for us and the price of this com-
nlodity has gone up. There is some 
technical explanation which I would 
like to. present before this House. The 
rise in price should not be over and 
above the cost price. No commodity 
can come down so far as price is 
concerned, below ; the cost level. The 
cost of production, cultivation of 
sugarcan~ and the availability of aU 
the commodities in the market do 
contribute to each other. In fact, the 
stock ,;vl,ich was there previously was 
squandered during the previous Gov-
ernment regime and as a result of 
that within 10 months, We are expe-
riencing that shortage and the result-
ant price rise. 

We all know that sugarcane cannot 
be grown in one day or two days or 
in one month or two months; it has to 
be grown through a number of 
months, between 12 and 15 months In 
order to see tllat the sugar comes into 
the market. There is a proverb In 
Urdu: 

During the Prime, Ministership of 
Chaudhuri Charan Singh-he is ,. 
very good friend of the tarmers-
with due respect, I would say that 
in order to help the farmers, he j~ 
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41d the other way round and hun-
. ~eds ana tnousanda of acres of sugar-
'ane w~re bur,nt by tlieir colleagues. 
,. (fnterr1l.ptions) Whatever it is, I do 
PDt want to go to that extent. So far 
as hls policies were concerned, ; with 
.Pod. intention, probaoly he did try to 
llelp them. But, unfortunately the 
result was the very reverse Of that; 
the result was that whatever stock 
was there which was built up tHrough 
.,eat difficulty was squandered and 
Jlo fresh stock of sugarcane was com-
in,. That is the reason why we are 
in this trouble. 

Now, throughout the country, 
specially, in the South, I can tell you, 
the agriculturists have taken up this 
Issue. They have been for long denied 
the remunerative prices. The result 
is that the commodity has vanished 
Or the stock has come down and the 
result is that there is increase in 
price. If we analyse the situation we 
will find that out of the total 'pro-
duction of 100 tonnes, 65 per cent is 
taken by the Government as levy 
Bugar at a price of Rs. 2.85 per kg. 
Now, it has been increased to Rs. 3.00. 
The rate is 65:35 I wanted it 50:50. 
U it is raised, probably a little remu-
nerative price can be given to the 
agriculturists, so far as that commo-
dity is concerned.. It applies to other 
commodities' also. Let Us not forget 
the kisan of this country. During the 
Sixties, when we were moving round 
the world with a begging bowl for 
PL-480, it was the kisan who brought 

,US out of the clutches of PL-480 by 
:his green revolution. Today when we 
are facing difficulties d,ue to oU price 
rise, let us faU back upon the same 
.easoned, well-intentioned kisan of 
our cOuntry. Let Us pay him a little 
s-emunerative price. He is not asking 
something with avarice. Our own selt 
interest is also involved in that. If we 
~ve remunerative price he will grow 
more. When I am talking a'bout sugar-
. ~ane I mean other commoditi.es also. 
'!'hat is bem.g ridiculed. It pained m.e 

.. 7esterday to listen to the hon. Minis-
ter's speech when he .said that the 
_tatj.on ot the kisans was'- poUtically 
"motivated. !Cisana are not politically 

UlOtivated. r.oUtical party leaders are 
loin, itt~r them to halVe ,cheap POP\l-
larity. In 1act the unrest in the So.uth-
ern States is for nothing but for 
basic survival. In order to get more 
production, I plead that remunerative t 

price for all agricultural commodities, 
if pos~ible at par with other industrial 
products should be given. 

That brings us to the question of 
fixation of prices in this country . 
There is an Agricultural Prices Com-
mission. I do not know how I should 
explain the anomaly of this price 
fixation. Last year the price was 
Bs. 125' per quintal and this year they 
bave increased it by Rs. 5 very 
magnanimously and declared that it 
is Rs. 130 per quintal, as against the 
rise in the input for the agriculturist 
of Rs. 600 per tonne. Very magnani- " 
mous. Our Prime Minister came ou.t . 
and straightaway she said that it 
should he Rs. 160 she gave that direc-
tive. Even that was ad hoc. It has to 
be worked out scientifically; the time 
has come when the riot in the coun-
try ,should be given a fair deal. 
Wherever there is an agitation, even 
CPM people go there and support it; 
they support people whom they can 
kulaks. I do not know how that 
could be re~onciled with their philo-
sophy, Marxist philosophy. 

When prices riSe so many other' 
things will happen. The input for 
agriculture is based mainly on petro-
leum products-particularly naphtha. 
We heard from Government sources~ 
that about 13 gas-based fertilizer fac-
tories can be' had and their capacity 
would be 3000 tonnes per day. They 
should be taken uP immediately. Due 
to difficulties in import ot cru(ie, eco-
nomy is suttering; the cost of produc-
tion of essential commodities depends 
on that. I feel that if the cost of pro .. '., 
duetion could be reduced a little and 
remunerative prices are given. com-
modities will be in good sup:ply and 
definitely prices will come down. 
Talks are probably loing on. It is 
high time that not even a single day 
was lost beca\,lse the season is fast 
finishing and the Government should 
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take the initiative so that the cane 
which il alre.ady there is not destr~ 
ed and . funner cultivation also is 
possible. They sllould let a httle re-
munera.tive price for that. The same 
holds good for other commodities 
also, as I told. In the same way, the 
population explosion in this country 
which has not been touched by many 
hon. speakers in this House is very 
important. 

Even population is increasing with 
great spe.ed. by 2000 or 2020 I think 
we will be 100 crores. We will 
exceed the population of China 
even. In China they have reduced 
their growth. Therefore, We have 
to take population control measures 
or family planning mesures. In this 
connection, Sir, I will be failin~ in 
my duty if I don't mention the late 
SanJay Gandhi who was very much 
responsible for this and whom all the 
opposition members pooh-poohed. A 
day will come when we all have to 
think more seriously a bout this prob-
lem. Whatever we produce will not be 
sufficient at all. In fact in 1947 we 
were only 25 crores, 33 crores in un-
divided India, 25 crores were in India. 
Today we are 66 crores. ,Definitely, it '. 
this speed of population growth is 
there, we will be about 80 crores or 
90 crores by 2000 and by 2020 we wm 
be 100 crores. This a·spect has to be 
taken into consideration as a lon, 
term measure but nOl1-the-less a start 
has to be made. That is lacking. 
Probably the Government is thinking 
that they must ask all the voluntary 
organisations and other institutions 
to come forward and do their job, 
but non-the-less the Governm~nt also 
hag to take into consideration this 
problem very seriously. So, other 
aspec.ts have been looked into. The 
d1stribution policy for every 2,000 
population one fair price shop, and aU 
these things· ha-ve been mentioned by 
different speakers. I dO not want to 
dilate on them but one thing 1 would' 
1ike to speak here is that it is one of 
the major burning problems of this 
country and' the' Government bas to 

~ n1ske up their mind to m,OVe 1n the 
t right dmectioD aDd, see that prJe.' rise 

is controlled and we give the cheapest 
rate to all the C()1'i'Sumers ot this 
count.ry. In facf, whenever the price 
fbatiOli· ·is· done, tor all the industrial 
commocdities, it is done with a view 
to increase the eost of productioD. 
Whereas, whenever the essential CODl-
modities produced· by the cultivator 
are taken into account some other 
orienta tion is taken there. Yes, I do 
agree, consumer orientation has to be 
taken into account. Actually, the 
cost or price, the cost of cultivation 
has to be taken into account. With 
these words, I finish my speech. 

SHRI KAMAL NATH (Chhind-
wara): Sir, while listening to the 
speeches made by my friends on this 
subject I say both the opposition 
and ... (Interruptions) . 

Sir, instead of using the price rise 
as an excuse for condemning the 
Government they should do well to 
ponder over the cause for price rise 
in the last eleven months. Does 
Shri Madhu Dandavate who brought 
in this motion, think that the Centre 
is solely responsible for this price 
rise? And something which is going 
unchecked by the Central Govern-
ment. (rn~ruptions) .. . Are they re-
felTing to priCe rise as a continuous 
phenomenon which the present Gov-
ernment is not trying to curb? 

(In teTruptions) 

17." hrs. 

I am afraid the learned opposition 
members have got their facts wrong 
and !. would like to place some facts 
before the House. 

The fact is that the leapfrogging 
inflation my opposition friends are 
talking a bout exists only in their 
speeches and not in the facts. By this,' 
I do,n't mean to say that prices have 
not risen. All I want to say is that 
the price-rise is not risin,g. I draw 
your attention to the fact that the 
:n\cmt&ly rate of riSe in the wholesale 
price incl_l has come down from 4'.1 
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per cent in July, 1980 to 1.1 per cent 
in August, 1 per cent in September 
and just 0.6 per cent in October. 
The average monthly rate of 1.1 per 
cent in the August to october quar-
ter was much lower than the average 
of 3.2 per cent during May, 
June and July. During the 
last three weeks ending 
October 25, November 1 and Novem-
ber 8 respectively, the wholesale 
price index has dipped significantly 
by 1.2 per ,cent, 1.7 per cent and 0.5 
per cent respectively. These are 
some of the facts \vhich I wanted to 
place before the House with which I 
propose to preface my speech. Let 
it be noted that my opposition friends 
are raking up a debate On the prices 
at a time when the prices have reach-
ed a plat-cau and are now on their 
way dovvn. The timing of the motion 
shows that it is entirely political. 
However, what I want to impress 
4ere is the underlying cause, the 
factors behind the price rise. Are 
the opposition members implying in 
this august House that the rise is 
entirely due to local, indigenous' 
factors? Are they una\vare of the 
global inflation caused by the hike 
in petroleum prices? Let us not 
overloOk Or minimise the ominou.s 
significance of the world-wide petro-
leum crisis and its impact on this 
country of ours. Of the 31 million 
tonnes of. crude that India consumes, 
18 million tonnes have to come from 
abroad. Of these 18 million tonnes, 
II million tonnes were to come from 
the two countries Iran and Iraq, 
which are now engaged in war and 
we have not had any oil from them 
for the last couple of months. As a 
result, ·we are compelled to make spot 
purchases of crude oil at the inter-
national market at high rates. Is 
the world-wide fuel crisis the crea-
tion of Mrs. Gandhi? 

17.02 MS. 

[MR. DEPUTy-SPEAKER in the Chair] 

Back in India, v1hatever little crude 
we. were welling has been tapering 
~';.wt."," .• _.-,,-

out because of the long-drawn agita-
tion in Assam. The agitation has 
stopped a guaranteed supply of 4.5 
mi Hion tonnes per year, 'which is 60 
per cent of the country's on-shore 
production and 30 per cent of the 
country's total prodUction. Including 
the loss due to picketing of the pipe-
lines for crude oil and petroleum 
products, the agitation 1s costing the 
national exchequer Rs. 4 croces a day t 
which is over Rs. 1000 crores a year. 
In Assam, ,vhat are our opposition 
friends doing'~ I a'm told the Janata 
Party is supporting the agitation and 
Mr. George Fernandes is a very dear 
name to the agitators. If the opposi-
tion members are sO worried about 
the prices here, perhaps they could 
assi~t the 'Govenln1ent in finding 
~ome solution and sonle \vay of defus-
Ing the Assam situation. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Nadar, are you speaking or Mr. Kamal 
Nath is speaking? Do not exhaust 
everything. You will get yOUI' 
chance. 

( Interruptions) 

MR. DEPUTY-SPEAKER: 
were asking this discussion. 
do not find any seriousness 
discussion. I am very sorry 
that. 

(Tnter1·1.tptions) 

You 
But I 
in the 
to say 

SHRI KAMAL NATH: Apart from 
the general effect of the international 
and Indian fuel crisis, there are one 
or two other points to which I would 
like to draw the attention of the 
House through you, Sir. !,f you look 
at the overall r:.s~ of 12.8 per cent in 
whole,c:;a.le prices this year, I mean 
the perIod ending November 8 1980 
you win be surprised to find that a~ 
mUch as 44 per cent of it is due to 
the three alH,,:,o itefY's-,~ugar, Khand-
sari and gur. (Interruptions) 

MR. DEPUTY-SPEAKER: If you 
have got any other figure, you can 
repudiate those figures. (Interrup-
tions) 

-

.... 

," 
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SHRI KAMAL NATH: My friends 
from the opposition are now crying 
hoarse over the rise in the sugar 
price. Be that as it may. I am not 
going to waste the valuable time of 
the House in dwelling upon the sordid 
details of how sugarcane crop was 
burnt in the field during the Janata 
time because the Government at that 
time refused to ensure remunerative 
price to the farmers. !t is a fact 
known to every student of the recent 
economic history. 

However, what is regrettable is the 
fact that the same people who are 
responsible for the fall in sugar pro-
duction this year, are now trying to 
pose as inquisitors. The sugarcane 
production hurtled down to 128 mil-
lion tonnes last year from 156.5 mil-
lion tonnes in the year before last. 
And, sugar production declined from 
5.84 million tonnes in 1978-79 to 3.85 
million tonnes in 1979-80. Sugarcane 
is a plant that takes a year to grow 
and not like some of my opposition 
friends who have grown overnight. 
(InterTHptions) This year's failure is 
the result of the last year's sin. The 
declining trend in sugar production 
was initiated by the Janata rule and 
figures testifv to that. I would invite 
my friends "on tint side to correct 
thes·2 firurcs or to p::-ovc these figures 
to be Viro:1;:;. 

In 1977-78, the cour>try produced 
6.46 million ton•ws of su;::ar. 'Tben 
it came down to fi.84 :r.1illinn tonnes. 
The openin? str)('k of 3 ::l ·:r,i11io'1 ton-
ne,: in 0d'1ber. 1[17~ rie:·l;:o,d to 2.1 
Il'illio!~ t'mn!:'s in 0"t'1h?r, 1979. \;\,7ho 
fritt~"':'~d a't\T?y ~l1? ~~0~k~? 'Vho 
bro'.1_7lctt a~out an, ePtire1v uncalled 
for de<:ontrol of suc(BX in. 1978, and 
th:·.o r~,l~ed pr·kes b crE:~h all over 
the c0untry? W11s it Shrimati 
G<.>ndJ...:~ 

As of today, 65 per cent of the 
el'Jtir€ sugar productio~ is being 
routed through the public distribution 
system to be sold at the contr0lled 
price of Rs. 2.80 per kg. It m:1y be 
slightly more now because of the 

recent rise in the levy price. But 
who consumes the controlled sugar? 
The ordinary people, the common 
man, the masses. And who eats the 
balance 35 per cent? The luxury 
class, the upper class. 

The learned Members of the Oppo-
sition now have to decide whose 
cause they are going to defend. I 
think, there is no point in ·shedding 
tears for the common man because 
the common man is getting his sugar 
at the controlled rate. I am in favour 
of the suggestion that this controversy 
about 65 per cent and 35 per cent 
must once and for all end. !. think 
the only solution lies in a decision to 
take over the entire sugar distribu-
tion. If the entire sugar is sold 
through the ration shops, then we 
can plug the loopholes which are 
creailng the hoarders and black-
marketeers. 

The opposition is making much of 
the rise in prices of vegetables. Last 
year the prices of vegetables rose by 
16 per cent. In the last 11 months 
the prices of vegetables have risen 
only by 6 per cent. Even this rise 
is mainly because of the cost push 
arising out of the fuel cost and trans-
portation cost. 

Some of the opposition members 
are Marxists and I suppose they know 
tbeir school--room economics well. 
I hope they are aware of the finan-
cial havoc created by the Janata-Lok-
D21-Governn;ent, by opening the 
9ocrl .. g3tes of unr:nntroll2d money 
supr~lY. b 1976-77, the year the 
Con.-:;:'.'03:) G-·Yv8rnment gave vvay to 
P, · : nab the lmdgetarv deficit was 
of th0 O"cler of R;. J ~1" crores. It 
:<kv-rMb:>ted to Rs. 951 crores in 
1977-73 and Rs. 2,500 crores in 
lf178-79. The money supply with the 
p~.Iblic ~~~vc11cd 3.t an average Yate of 
18.1 per !"'ent durin:.; these three years. 
Its impact on tl1e prices was not felt 
bcc2.use when the monev supply is 
inc'l"eased. the irnpact .is not felt 
initially; but, ultimately it grows like 
a cancer on the economy. I agree 
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with my hon. friend, Prof. Dandavate 
on this. 

When my party came to power, we 
inherited this Augean Stable. This 
was a situation when the nation was 
passing through the worst drought of 
the century. I am afraid this is a 
point is being missed and overlooked 
and minimised by many of our 
friends in the opposition. We took 
over the Government at a time when 
production was falling in the field, 
standing crops were being destroyed 
by lack of water and the whole thing 
was blowing uP into a near-fanline 
situation. That was the position 
when we came to power in the mid-
dle of January this year, and it is 
only because of the leadership of 
Shrimati Indira Gandhi that we have 
been able to get Out from the situa-
tion with which we started ... 
(Interruptions) 

Money supply has declined by over 
Rs. 1,000 crores in the current finan-
cial year, as against a rise of Rs. 1,637 
crores in the corresponding period 
last year. In the final analysis, it is 
money supply position which deter-
mines inflation. Even a deficit budget 
with a curtailed money supply posi-
tion will not lead to inflation. I will 
not go into it, because that would 
take too much time of the House. !t 
is one of the basics of economics. 
The sing1e factor of bringing down 
the money supply position, I think, 
is one of the most important doses 
injected into our economy, and for 
this our hon. Finance Minister deser-
ves appreciation from the entire 
House. In fact, I would go a step 
further and I would request the hon. 
Finance Minister that a constitutional 
amendment be moved, restraining 
any future Government from increas-
ing the money supply position greater 
than the percentage increase in the 
nominal gross national product, 
because finally it is the money supply 
position which will determine infla-
tion, which win determine the des-
tiny of this nation on the economic 
front. 

For the first time in the last three 
years, We have been able to turn .the 
corner. I believe we can achieve 
much more if we can banish, if neces-
sary by force, all forms of corrupt~on 
from the economy, such as hoardmg 
and black-marketing. But, there 
again, the opposition seem to come 
in the way. On the one hand, the 
opposition is trying to shift the entire 
burden of price rise on the Centre. 
On the other hand, it is OPPOsing each 
and every act of the Government to 
con1e down heavily upon these ele .. 
ments. 

I will just give one example of 
indiscriminate spending by state 
Governments. My learned friend, 
Mr. Samar Mukherjee, has talked at 
length about the economy, but one of 
the nlajor causes of break .. down in 
the economy is financial indiscipline. 
!. am using the words 'indisciplined' 
and 'indiscriminate' spending by some 
of the State Governments. So, I 
would specifically like to mention 
here how West Bengal, which is a 
State run by his own Party, is con-
tributing to price rise. West Bengal 
has been continuously overdrawing 
from the Reserve Bank Rs. 80 to 
Rs. 100 crores. (Interruptions). You 
physicians, why don't you heal your-
selves? 

Before I conclude, let me point at 
a very unfortunate trend which we 
have been noticing. The situation 
in this country is such that we are 
saddled with 'a completely irrespon-
sible Opposition which owes little or 
no obligation to the society. As far 
as we are concerned, we do not wish 
to err On the side of optimism. But 
we decry the Opposition attempt to 
use people's distress specially at a 
time when the present Government is 
trying its best to keep the inflation 
at a controlled level and to harness 
it. 

In a developing economy, We can-
not wish away or do away with total 
inflation. There is a factor of 
inherent inflation in every develop ... 
ing economy, and I hope my friends 
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from the Opposition, Leftists, Right-
ists or Centrists Or by whatever name 
they are called, will not disagree 
with me on this. This is one of the 
basics of the economy. Now, the 
kind of economy which was left 
behind or which was the legacy of 
the previous government cannot be 
remedied by pain-killers like Aspros: 
and Anacins. This morass requires 
economic anti-biotics which will 
slowly but surely cure the bacteria 
and VirUs which has been injected 
into our economy over the last few 
years. What we need is anti-biotics, 
not Anacins and Aspros. 

MR. DEPUTY-SPEAKER: Mr. 
Kamal N ath, you ask them to change 
bad ba.;teria into good bacteria. 

SHRI KAMAL NATH: !n conclu-
sion, I would only like to remind our 
hone Finance Minister, through you, 
Sit', that economic problems cannot 
be solved by political solutions. 
Economic problems have been and 
can be solVed by economic solutions 
alone and I would request my friends 
in the Opposition to realise this. 

SHRI C. T. D'HANDAPANI (Pol-
lachi) : Mr. Deputy-Speaker, Sir, I 
am following in the footsteps of 
Mr. Shastri's party because that party 
supported the Congress Party. 

Sir, at the outset, the problem of 
this price rise attracts a more serious 
attention of this House. Not only 
t1ilat, but the entire community is 
very much concerned about the price 
rise in this country. At the same 
time, as the other speakers have 
stated here, not only the Government, 
but all political parties in this coun-
try have got some responsibility to 
find out a way as to how this trend 
could be ,curbed, As all the political 
parties represented in Parliament are 
rUling in some State or other, they 
haVe also got some responsibility in 
the matter of curbing rising prices. 
So, ! hope the concrete suggestions 
made by the leaders of the various 
parties would be taken into consi-
deration. 

Essen. Comm. 
Attention has also been focussed 

on the question whether the parlia-
mentary or the capitalist system, 
whatever it maybe called, can curb 
the price rise, or only the socialist 
system can do it. This is an import-
ant point. As far as my knowledge 
goes, in the socialist countries there 
is only an one-party system, there is 
no freedom to criticise the Govern-
ment, for open discussion about the 
country'S economy, for issuing con-
tradictory statements in the press. 
According to them a single-party 
systcn1 will help curb the price rise 
in this country. I hope those hon. 
Members will agree with me. 

SHRI SAT,Y ASADHAN CHAKRA-
BORTY (Calcutta South): You will 
be committing political hara-kiri. 

SHRI C. T. DHANDAPANI; Our 
friends Shri Samar Mukherjee and 
Shri Chandrajit Yadav have also said 
that it is only the one-party System 
which will help curb price rise. !. 
hope the hone Finance Minister and 
the Prime Minister will consider the 
suggestion of the opposition leaders-. 

SHRI SAMAR MUKHERJEE: Re-
mOVe the word "socialism" from the 
Constitution. Why are you making 
this bluff? 

SHRT C. T. DHANDAPANI: In 
that case, wherever the word "social-
ism" is found in other constitutions, 
there also it is a bluff. 

SHRI NARAYAN CHOUBEY 
(Midnapore): Only you are true. 

MR. DEPUTY-SPEAKER: You 
want to put an cnd to the price rise 
through the democratic system. 

DR. SUBRAMANIAM SW AMY 
(,Bombay NortH East): He cannot 
question it, having taken an oath to 
uphold the Constitution. 

SHRI C. T. DHANDAPANI: Yes. We 
are trying to see how best we can 
giVe essential commodities at cheap 
rates to the common man within the 
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framework ,of the pr.sent 'Constitu-
tion.· '. ' 

Many reasons have been given for 
the price rise, and one of them is 
.inflation. The hone Professor read out 
soxpe figures about inftation upto 1974 
and then went on to the Janata 
period, but according to the reports 
available with me, supplied by Par-
liament, this is the position f'egarding 
the inflationary trend as far as all 
items are concerned. In 1975 it was 
5.6 per cent, in 1976 it was-7.8 per 
cent. So far as food articles are con-
cerned, in 1975 it was 4.4 per cent, in 
1976, it was -12.6 per cent. This is 
the situation. Now the inflationary 
tendency is incre~sing. There is no 
doubt about it. In 1975-76 the infla-
tionary tendency was curbed. The 
simple reason was that at that time, 
in 1975-76, administration was pro-
jected in such a way that it was 
geared up towards the black money 
as well as the hoardings. That was 
the reason why inflationary tendency 
was reduced in those days. So, I re-
quest the Government that such type 
of effective administrative measures 
should be taken to arrest inflation in 
the present condition. 

. He had also stated about the trade 
deficit as well as export and import. 
I am very sorry to say that We are 
in a bad state of affairs in the matter 
of export. We must work hard and 
the Government should look into it. 
We should fill the gap between export 
and import. We will then be in a 
posit jon to arrest inflation in this 
country. 

Our previous speaker had stated 
that the responsibility lies both at 
the Central Government as well as at 
the states in the matter of distiT5u-
tion. All the Members have parti-
cularly stated about the defective 
distribution system in the country. 
There is dual responsibility. What-
ever the Central Government gives, 
it has to be distributed througb the 
agency of the State Government. 
That has been done in many parts of 
the. ~OUIl:t:ty. But in some parts of the 
eountty it has become so def'ective 
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34.0 
that it has :.become neeessilry "'fOr .. : the 
central· Government to see that it 
reaehes the common ,people. For 
example the Central Government bas 
given. licence to the State Gov-
ernment of Tamilnadu to import 
P.almolive Oil worth Rs. 2,50,00,000. 
'nle Civil e.uptplies Corpora-
tiQn in Tamilnadu. instead of 
distributing that oil to the public 
they sold it to a private Inan. He 
""!lg selling that at a higher rate. 
The police confiscated the goods. He 
placed the matter before the court. 
The court gave a verdict because the 
State Government did not raise any 
objection against the trader, Pal-
molive oil should be handed over to 
the trad~r and he can sell it jn the 
open market. Such kind o'f situation 
should n'ot arise in future. The Cen-
tral Government should have its own 
infra-structure to see that it is pro-
perly distributed. 

Anoth'er important point is aL':)ut 
sugar. It has been stated that sugar 
muddle h:1s been going on a1l these 
years. Even in 1978 there was a 
suggestion bv the Committee that 
buffer stock' of 1.2 million tonn-es 
Ishou ld be there so that in future 
sugar scarcity sht-)uld not take place . 
Sugar 'was de-controlled by the then 
Governn1en t. A t that time Govern-
ment fixed a prk"e of Us. 300 per 
quintal. The millers made more 
money-Rs. 200 for bag. The mil-
Jers were even thC'n not satisfied. 
Whrlt did they nO? They reduced 
production. They pretended that 
sugar cane VIas not available. There 
\Vas a shortfall in production. They 
created artificial scarcity. By that, 
they sold sugar at higher prices. 

No\v; I 'W~_lnt to pl~ce some facts 
before the House. I do not know 
vlhether the Sugar Directorate'· in 
Delhi have got proper accounts nnd 
statistics in regard to actual produc-
tion of sugar. 1 do not think . they 
have got proper statistics. Whatever 
figures the ,Sugar mills supply, they 
record them. I know. many sugar' 
factories in the country do tn,ot sup-
ply levy sugar to the common maD. 
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But, at ithe 'sante "U1ne, they. ~ a , . .,' statement '_, the Su,at· Directorate 
t~* . ,.!they have, . ',.alteady cleUvered 
and 'I I' distributed levY '. Sugar to the 
cOmmon man. Many' ott the sugar 
:factories . sell rlevy sugar at, higher 
prices. This is what is happening. I 
carl quote many inSta.nceS. As far as 
the Sugar Directorate is c_~ncerned, 
the-y a!~ supporting blac\t.-markete&a 
and, at the same time, the sugar 
mill-owners who are indulging in 
sucb malpractices. Therefore, I 
would request the hon. M~nister to 
take note of it and see that such 
things do not happen. 

The sugar mill-owners have got a 
powerful lobby in the country. I 
suggest that the sugar industry 
should he nationalised. Only 40 pel~ 
cent of sugar factories are with the 
cooperatives and the remaining 60 
per cent remain with the big capita-
lists. The sugar industry should be 
natonalised. The sugar magnates are 
making a lot of money. I would like 
to make one suggestion, that is, either 
the sugar industry :sliould be 
natjonali~ed or sugar mi.lls should be 
handed over to farmers. FlOr 
example, on OUr side, in the vil-
Jage~. the farlners used to take paddy 
to t.he mills to convert jt into rice 
and take back t1lJe rice. They will 
pay the conversion charge. In the 
same ''lay, sugarcane growers can 
take their sugarcane to mills for 
converting it into sugar. They will 
pay the conve"C'l0n charp,e nnd take 
back sugar to the vil1~,~es. In th~t 
"Jay, the sugar ,vin 1'('1 sold at a 
cheaper pdce fOr the sil1lp le reapon 
that the' smnl1 farmers, ordinary agri-
culturists, \\Till not keep the stock £tot' 
many months. 

Here, I want to make another re-
quest to the hoo. Minister. The Cen-
tral Government is getting a revenue 
01£ Rs. 165 croreg in a year in the 
form of bnsic excise duty and addi-
tional excise duty fr'om sugar. What 
I suggest is that this revenue of 
Rs. 165 crores should be given up so 
that the p30ple may get sugar at a 
ch~aper rate. '. 

Before r' conclude. ! would requeSt 
the hon. Minister to see that these 

tbil1ls are dOne' 'inttnediately because 
OUr 'emnmon object Is ,to . feed the 
cOQlm.On man"!! We do not bother 
whether we hav,e got the right of 
freedom of speech ana -all that. We 
are very much worried about reed .. 
ing the common man. Witb these 
words, I conclude. 
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DR. SUBRAMANIAM SW AMY 
(Bombay North East): We are near-
ing 6 O'Clock. Many -9f us did not 
realise that this debate would earry 
On. for such a long time. I move that 
this debate be carried forward to 
tomorrow. 

SHltI SATISH AGARWAL '(Jai-
pur): I suppOrt it, Sir. It is very 
eeesntiai. 

THE MINlSTER OF PARLIA-
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHBl BHlSDIA 
NAIAIN SINGH): Not toaBortew 

DR. SUBRAMANIAM: SWAMY: 
Tie Xover has the right Of reply . 
This . is a very serious sabjeet. There 
is . diminishing return in the interest' 
of the House on the subject ..• 

. MR. DEPUTY ... SPEAKER: No; the 
attendance is very good. 

.DR. SUBRAMANrAM .SWAMY: 
We will have a fresh mind tomorrow. 
I plead that this be continued to-
morrow. 

MR. DEPUTY -SPEAKER: The' 
Minister of Parliamentary Affairs 
wants to say something. 

SHRI SATISH AGARWAL: Be-
fore the hon. Minister for ParUamen-
tary Affairs gives his observations, I 
would make one humble request. 
This is a motion under rule 184. Na-
turally, the right of reply is there. 
Secondly, there are eight groups still 
'On the Opposition who have yet to 
apeak-Congress:-U, BJ_?, CP!, De-
mocratic Socialist Fron.t, National 
Conference, J anata, Lok Dal, For-
ward Block, RSP, etc. After all, 
they should be given at least ten 
minutes each. The practice here is 
that one Member frOm this side and 
two ,Members from that side are cal-
led. Even if you curtail it fo 1:1, it 
will take at least two to two and a 
half hours more. MY respectful sub-
mission is this. LoolCing to the im .. · 
,portance of the subject ana the 
_rlousnes. with which all the Mem-
bers are attending to the debate, I 
would request yOU and the Govern-
ment also to agree 'to this. I 'Would 
plead with the Government not _fKl 
curtail the debate on this subject. 
There are other subjects where he 
can cUl'tail the time, and We have al-
ways accommodated tlie Minister 01 
ParUamentary Mairs in the Busfnee~ 
AdviSOry Committee wherever hE 
wanted it. So this subject, particu· 
!arty, on the price t"ise ean be set 81, 
rest only .if lOme mOre time is .. ,tnr 
to this and some other adjustment: 
are made in the Business Advisolj 
Couunittee over the other 'Iabjecfi. 
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~, let it be carried over to next 

day. We are prepared to accommo-
date the' Government in other issues. 

SHRJ BHISHMA NARAIN SINGH: 
The Business Advisory Committee 
has already fixed four hours for this 
debate. We have said that We shall 
conclude this debate today. At the 
.max.imwn, I would request the hon. 
Finance Minister to reply to it to-
morrow. 

DR. SUBRAMANIAM SWAMY: 
No, no. 

THE :MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): I 
will reply to it to-day. Mr. Deputy-
Speaker, Sir, I have a lot of other 
Vt~ork with which I myself am engag-
ed in the other House. It would be 
discoumous i'f I do not go to the 
other House. As long as this takes, 
I will sit and I will reply to it. 
Even if it takes more than one hour, 
I have no objection. 

SHRI RAMAVATAR SHASTRI 
{Patn.a): How is it possible? 

MR. DE,PUTY-SPEAKER: 'Now, 
we shall continue to sit. We shall sit 
late also to-day and comp!ete this 
business. 

SHRI SATISH AGARWAL (Jai-
pur): Mr. Deputy-Speaker, Sir, the 
HlOuse is correctly debating the motion 
moved by my hon. friend, Prof. 
Dandavate on the rise in prices which 
has been unprecedented during the 
last ten months. 

I have heard with rapt attention 
the speeches made here by many 
hon. Members belonging to the rul-
jng party. Unfortunately, Sir, I 
would like to observe at the very 
start of mY speech that this is a sub-
ject 'which does not concern the 
Finance Minister alone. It would 
have been m'O~~ appropriate if the 
. Minister concerned with public dis-
tribution system, that is the :Minister , 
for Civlt Supplies and other Minis ... 
ters who are concerned with IndUJ-o 
tries, Commerce, Energy, that la" the 

Ministers . concern~ with the econo-
mic ministries, would have b8en pre-
sent here. I think that would have 
been mUch better. I express my 
anguish for their absenee. 

So far as the speeches from the 
ruling side are concerned, with 
Mr. Sukhadia making the sPeech in 
a persuasive way, with Shri Pam-
grahi in a relentless defence and with 
Shri H. K. ,L. Bhagat in a vehement 
and aggressive manner on this parti-
cular Resolution and with Mr. Kamal 
N ath going to the extent of describ-
ing this motion as a politically moti-
vated one, I would remind them that 
this m1otion contained the name of 
Shri B. V. Desai also who is one of 
the co-sponsors of my friend's 
motion. Do they n1ean to suggest 
that Mr. Desai also has' moved the 
motion with political consideration? 
So, that way it is not fair to conclude. 
On the one hand the Congress Party, 
the ruling party, is trying to persuade 
the Opposition to extend full coope-
ration to' arrive at a national con-
sensus SO far as this economic situa-
tion in the country is concerned but, 
on the other look at what they 
have been doing. Despite the tall 
promises made during December, 
1979 in the hustings at the polls, des-
pite all tall promises and assurances 
made by the Hon. Finance Minister 
at the time of presentation of the 
budget, despite the re'Q,eated assuran .. 
ces given by this Government t6 
contain black marketing and check 
the price rise and despite the pro-
mises made by this Finance Ministrer 
in his press conference either at 
Ahmedabad or in New Delhi or in 
Calcutta, that the 'price rise -. -. has 
reached the plateau that there is 
going to be no price rise hereafter, 
I am sorry to say that this problem 
is assuming a very hUle proportion 
ancl the whole country Is very much 
concerned about it .. We may -give 
yO'U the figures here or tnere. Some 
Bon. 'Members from this side felt a 
consolation in the fact that thiSI 
prise rise is on account of the wrong 
policies pursued by the Janata' Parl7 
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or the Lot Dal·Contresl (U) Gov-
ernment' list "year bac1ced by the 
Cortgre6tS (I). You may find a. aolu-, 
tion. But the fact of the matter is 
that if you look at the :figures, to put 
the records straight, I would like'··the 
Finance Minister to contradict me on 
this sCOre, which I am giving from 
the Economic Survey which was pre-
sented by the bon. Finance Minister 
in this House, you will find that in 
April 1977, the wholesale price figure 
was 184.1; in February 1979 it was 
184.7-an increase of .6 only so 'far as 
theSe twenty-two months are con-
cerned. In March 1979 it was 189.1; 
in July 1979 it was 211.7; in January 
1980 it was 226.2; On 14th June it 
was 243.7; on 2,8th June, it was 249.9 
and on the 14th July, it was 258.2. 

If you ana lYSe these figures which 
I have taken frtom the E'conomic 
Survey Report, tlie result is that 
during the first two years of the 
Janata Rule, the price rise was by 
.6 per rent. During the twenty-
seven months of Janata rule-includ-
ing the much-maligned Chaudhri 
Oharan Singh budget-tile price rise 
total was 27 points, that is, 27 months 
and price rise 27 points. It comes to 
1 point Per month. During the much 
maligned Lok Dal-Congress (U) gov-
ernment after July, 1979 till Janu-
ary 198O-during those five months-
there was price rise of three points 
per month. During your regime of 
nine months the price rise bas been 
four points per month-much more 
than the Lok Dal-Congress (U) 
government last year. These are the 
figures. Your budget brought about 
9ix ,points price rise within fOurteen 
days. On 14th June the price index 
was 243.7 and on 28th June it was 
248.9. There was price rise 01£ 6.2-
noints durinp: 14 days and during the 
Janata regime there was price rise 
of five points during two years. 
Thes'2 are the facts not given by me 
but contained in the Economic Sur-
vey which you . were' so 'generous to 
present betore the House. 

Sir, I. do not want to 'deal mueh 
more 10'1 this aspect. I would only 

say that the problmD cannot be solv-
ed by accusing this g9vernment or 
that government. We have to see the 
petholoay of ·the problem, diagnose 
the problem and then prescribe a 
treatment. In this . particular con-
nection I would humbly reque~t the 
governtnent that so far 8. economy 
is concerned let us not resort to slO-
gan. mongering particularly when all 
the political parties in this country 
want to banish poverty, reduce un-
empJ.oyment and reduce the income 
disparity. Everybody wants more 
production. Everybody wants pros-
perity. These ar,~ much mOre wider 
national issues where there is cOR.-
~ensus. One may disagree with 
Mr. Mukherjee when he says that 
everything be nati1onalised. It is his 
conviction. He may have this con-
viction and ~peak on that basis but 
90 per cent of the people in this 
country believe in mixed economy 
and, as such, there can he larger na-
tional consensus on wider national 
issues. There are political issues on 
which We may have certain confron-
tation but on wider national issues 
there is going to be no confrontation. 
There will have to be national con-
sensus. 

Now, what we should do? We 
shoulq stop slogan mongering and 
taking alibis. The, Janata party rom-
mitted the mistake Of accusing the 
previous Congress government and 
you are (ioing th? ~Sarrie. Please' stop 
this. It will not help the country and 
the people. You must stop blaming 
the past governments and also you 
must stop double talk. If you want 
to deal with certain anti-social ele-
ments you do it. If you say some-
thing yOU must do it. So far as poli-
ticalisation is concerned you must 
not politicalise economic issues. Our 
J)ositi,on is verv much clear. SOme-
thing should be done. T1ie price 
riSe take" place After the presentation 
Of the bu.t. Why so? :Because on 
the . basis of present taxation struc-
ture in our country we get three-
fourth of the revenue by way of in-
direct . taxes 'and one-fourth by way 
of direct' taxes. You increase the 
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direct taxes, there is not going to be 
any price rise. It is only when in· 
direct taxes are raised" truir there is 
going to be a. price rise. ADd this 
is going to happen· in this country 
desPite any Government wha£SOever 
may come· to office, SO long as this 
taxation system is prevalent in this 
country. Sp, We have to rewrse the 
system. We must- have 3/4th reve .. 
nue from direct taxes Jl-and 1/4th from 
indirect taxes. Unless we have this 
system, unless We switch over To this 
system-that would be very difltcult, 
that is not SO easy and in regard to 
excise levy I do not mean tnat you 
can switch over to 1he new system 
next year or within six months-we 
will not be successful in our attempt 
to stop the priCe rise. But this re .. 
quires some probe some thought over 
it and the Government hag to consi-
der how to reduce the indirect taxa-
tion impact and increase the direct 
taxation impact. 

Regarding inco~e, wage and price 
policy, Government has got a report. 
We have to decide about it and take 
a firm decision about it becaU8e there 
a~ people in this country who are 
not having two square meals a day. 
A'S my hon. friend Shri Sukhadia 
said, even a chaprasi is getting RS. 
1200 per month in a Bank while the 
average per capita annual income is 
Rs. 1200. SO', these are all the points 
which We have to consider. Simi .. 
larly, vou have to consider about the 
infrastructure facilities fOr better 
production. The prices ~ should be 
'fixed. Give all facilities fOr produc-
tion. Unless production is increased, 
nothing can be done, no public dis-
tribution is goin~ to be successfu1. 
So. ~'production should be increased, 
capacity should be utilised to the 
maximum, all facilities of infra. 
structure should be provided. Then 
and then alone the Governm.ent will 
be able to evolve a mechanism 
whereby the prices could be fixed. 
All those essential commodities 
should be marked with price labels 
and those should be exhibited, and 
there should not be any change for 

4t least one year. The. speculative' 
. "price system should go. 

Lastly, we ahould have a Stautory 
Standing Committee. I repeat mY 
demand onCe again-:---We should 'have 
a .Statu.tory standing Committee in-
stead of the present Coo.sultative-
COmmittee .for the Economic Minis-
tries. You want 1:.0 have a national 

. consensus.. We have to have a Sta-
tutory Standing committee for Eco-
nomic l\1inistries. Unless you have 
that, yOU have a mini-Parliament 
where" we can. discuss the matters-
it is not open to the Press, We can 
discuss certain issues and we come to 
a common agreement as we do in the 
Public Accounts Committee-you 
cannot solve this problem easily. So, 
there should be a Statutory Standing 
Committee fur Economic' Affairs. 

Then the Government should leave 
the attitude of vengeance Or vendetta 
against; officers who are not prone to 
their ideology or thought. You 
should haVe capable Ministers and 
utilise their services. You are not 
utilising the services of capable and 
talented persons in your party. I 
know the Finance Minister will agree 
and this House knows that "there 
was a high level Revenue Com-
mittee. What were the decisions 
taken in that Colnmittee? ~e 
Press report appeared on Znd 
September. I would like to know 
what were the major decisions of that 
highest Revenue Committee of Econo-
mic Affairs, of which you were the 
Chairman. 

Lastly, please utilise the talented 
persons of your party. The CongI'leBS-
I has got talented Members whose ser-
vices you are utilising for defence. You 
have persons like Vasant Dada; Patil,. 
8hri R. L. Phatia, Shri Mohan Lal 
SUkhadia and young talented \persons 
like Chintamani Panigrahi. YoU: are 
utilising their services only 'for (terence. 
You have to utilise these tealented 
people who· have political and econo-
mic foresight. Unless you do that, 
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~ SHRI YESHWANTRAO CHAV AN 
_ (Satara): Mr. Chairman, Sir,. I think 

I am speaking practically at the fag 
end of the debate and I will not take 

't.. much of your time. I will briefly 
mention some of the ,points that I have 
in my mind. I do not consider this 

? discussion on the prices as a technical 
discussion on the prices in isolation. 

· It is, as a matter of fact, a discussion 
on the functioning of the economy as 
·a whole. The price rise or the price 
fall is an index of t:he functioning of 
economy as a whole. So, when we are 
discussing price rise, we are discussing 

· -&be ecooomy as a whole and what is 
"-the health of the economy? Normally, 

:J~Jle hear about the health of the eco-
nomy when the economic survey is 
sabmitted at the time of the Budget 
debate or Budget discussion. I think 

Essen. Comm. 
this is the tim? when-I can sa:y from 
my own experience-the economic ad-
viser or economic speciaJist in the 
Ministryc of Finance is about t 0 start 
writing his review. I, really speaking,. 
take pity on that man. What ca:n he 
write on the pc,per about it except to 
say that there was good monsoon and 
nothing more? Possibly he:· will have 
1 o stop there! 

I a111 reminded of a very fine anr:l 
the wittiest congress leader, Dr. Patta-
bhi Sitaramaiah. More than thre.e de-
cades ago,, we were in our district. He 
came on a, tour. Naturally, at that 
time, we w.<;:re not in a position to 
provide a posh car to him. We got 
only a secondhand car and provided 
that car to him. He toured the district. 
When he came back,. we asked him, 
"Were you comfortable?'' He said, 
"Yes, yes,, we were comfortable except 
the horn, we heard every other part of 
the car was mvking a noise.'' If we 
look at our CC'Onomy and if I have to 
speak a;bout ~:ur economy, I can say on 
the same line that except prices,. every-
thing else is failing. This is the posi-
tion. I hope the Finance Minister 
would not take it like that, because he 
is trying to do his best of the difficult 
ituation. We know about it. This is 
not a personal criticism. This is the 
situation in which we have driven 
ourselves, whether it is due to this 
government or another government. 
But, what is the- present situation that 
we must present here? We demanded 
a discussion on this because we want-
ed to reflect the feelings of the people 
of India today by saying that they are 
suffering under the pressure of prices. 
That is why we wa.:ted to censure 
the government. You did not allow 
us to do that. Nov.r, vve are discussing 
.price situation. But >E.'ven discussion 
can censure the gove1·nmcnt,. as a 
matter of fact; and that is what is 
being done. What is the situation of 
the economy? ·wha.t are we going to 
do about the present situation? I do 
not want to go into (!retails and give 
statistics which everybody has practi-
cally provided here. There is no doubt 
that there is a price rise; whether it 
was started in 19•77 or 1978. I can cay 
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about it frOm my own experience 
because I ba:wened to be the Finance 
Minister during those horrible period,s 
of price rise of 1972-74. If you take 
the international forces and the famine 
than 7-8 States combined together you 
than 7-8 states combined toether you 
will explain the causes of inflation. 

I can tell Prof. Madhu Dandavate 
for his informatiOn, that the price rise 
started falling some time in October 
1974, after that period, the process of. 
falling prices continued further and 
the proof of it can he found in, the 
Finance Minister's Budget speech of 
Mr. Swbramaniam in 1975. Some people 
try to take credit of it for the emer-
gency·. I would like to tell them that 
the emergency may haVe its adrvan-
tages and disadvantages in other way. 
I may like it or may not like it; I may 
have other criticism to Offler'l but the 
price fall has nothing to do with the 
emergency. It started with a package 
of a very difficult:, very unpopular de-
cisions in September 1974. Those! deci-
sions we took and as a matter of fact, 
then the fall started; it continued in 
1$)75; it also continued in 1976; it also 
continued in 1977. Then you inherit-
ed in tlhe Januta Party tha:t fall and 
you maintained it fOr some time. 

PROF. MAD'HU DANDAVATE'· We 
did not spoil it. . 

SHRI YESB. W ANTRAO ORA V AN· 
At least you did not. If yOU want 
credit for that" I have no obj1ection. 
But I would like to say that; 'certainly ?y taking certain Ineasures unpopular, 

. If necessary, but economic decisions .. 
.. '. Somebody has made an observa .. 
tion about the economic situa:tion. I 
agree with it that the economic situa-
tion cannot he solved by political 
manoeuvres. The economic solution 
can be found out for 'solving the €co-
nomic situation and. tiherefore,. it is 
necessary to go to the heart of the 
problem. 

.~ !OU do not mind, if you want 
cntIcIsm of a friend, What I say is that 
I see a soOrt of a senSe of complacency,. 
a sort of lack of direction, as far as 

the economic matters are concetned. 
~~e is a· refusal to use the tallept in 
their own party. We do not offer it 
from our side. I dOl not want to men-
tion names. There is unneolessary. con-
centratiOn of power somewhere; there I 

is unwillingness to take decisions. 
There is unwillingnJeSS 1b delegate 
powers. There is unwillin.gness to act 
independently and there is unwilling-
ness to differ wlhere to ditl'er is very 
essential. That makes the working of . 
the government and the working of the 
economy 'Very difficult. What I do not 
like is tIhe lack of direction, the sense . 
of complacency that everything is all 
right. Of course I must admit that the 
Prime Minister in her interview had 
agreed that prices had risen. She has 
vtery. wisely not promised a price fall; , 
She very carefully said: We will try to 
make an effort and see how we can 
go about it. That is aJ.I right. But it t 
is not enough. You will ;have to go 
forward and do something conCTete. 
The basic a!lea is the public sector 
functioning. How do you improve the 
working of the public sector? 

The hon. Finance Minister while 
presenting his budget 1nade a state .. 
ment on talckling the· question of infla-
tion. There are two ways. He said 
then that either you expand the sUp-' 
ply Or control the demand. He has 
taken to expanding the supply; that is 
want I understood him; if I am wrong __ 
he can correct me. At the preser~t 
moment I have found that neither the 
supply has eXtpandl2d nOr is the de-
mand controlled. What Mr. Kama~ 
Nath was saying was right; I agree 
with him. In a developing country 
one cannot say that the country can go 
without any, inflation at a.U. But how 
much'? Even developed countries can-
not bear an inflation rate of morie. than 
4 per cent. The utmost that a deve-
loping country can have is about 4 t,) 
5 per cent; that is one ,per centl more~ 
One can understand it. How much. 
deficit financing yOU could have? Mr. 
Dandavate made a prophecy that the 
FinanCe Minister will come up with a 
deficit :financing of Rs. 3,.OO{) crores; I 
saw the Finar.ce Minister moving hi$ 
head horizontally and saying 'no'. 
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PROF~ ~HU DAlf·I)AV.~: He 
meant to iayjt Was more ~ that. , 

SHRI YmSaw.ANtR;Ab ,cHAVAN: 
1 do not blow woo is right. 1 hope 
the Fin~ce Minister is ri,gbt: and wish. 

71 that he is not go~ng to that length 
Under the present preSSure of infla.-
tion you will h8lVle only two al ~rna­
tives: yOU increaSe the deficit financing 
or yOU d~rive your priority sectors 
from ft1Xth~r investment. In a deve-

• loping country deficit financing had to 
he takJen recourse to. But how much 

• CDe could take recourse to th~t? ~f 
you go in for thousands you WIll rUIn 
the country. What Charan Singh did 
Clnd what you did this year has br~ught 
us to this! pOsition.. The maxunum 
deficit financjng that a country like 

.. India; can bear, according to. mY opi-
nion, is Rs. 500 cro,res; that is the 
-maximum,. not more. 

'") SHRI RAJESH PILOT (Bharatpur): 
You are late· in that discovery .. 

SHRI YESliWANTRAO CiHAVAN: 
Better late than never. I must say 
that liS m,y lView. YOU( can certainly 
get up and. say what is your view. 
This is the position today. Agriculture, 
for example, it is the most important 
ariea of production. Nearly: 70 per cent 
people of our country are engaged in 

.. agriculture. And only in that sector 
there is complete lack of incentive for 
prod uction. What} helP India got in 

-J:he last dlecade and a half is from the 
I ~,gricultural sector. As Indiraji in one 

of her interviews said that there were 
miracles to save India.,. I· would say 
,flgriculture is one of the mirac1Jes. In 
the, last decade and a; half, Punjab, 
An dhra t' Haryana and other areas have 
come tk> the help of India and they 
have produoed m,ore wheat, more rice, 
Maharashtra produced more sugar and, 
some o,ther areas produced somethin.g: 
more. What are we doing for the 
pg:icultural sector today? You are 
~{)lng something bere and there. You 
ar e doing something· for irrigation 1. 
~ow. But. the aaricu1~\lrists as an 
lIldividual,. lhas to cop-sieler his eco-
nomy. Does it profit hbn to continue 
to do production in the farming. ~ 
it really speaking help hhrl to continue 
farming? It is the queStion that any 

Government must ask itself. Unfortu-
~telYt the answer is 'NO'. Whatever 
areas yqu take, whether in agriculture-
I do not Itnow bis name. one hoo. 
Member ~ald., we are Kulaks because 
We are supporting farmers. If sup .. 
porting farmers is ~eing Kulaks, we 
don't mind Ibeing KulakJS. We must 
supPOrt farmers. Farmers ,are the 
main sUfPporters of India's economy. 
If the farmers had not done what they 
had done in the last decade and a half, 
we would ha.ve been nowhere. The 
movement that has started is really a 
stupendous movement. Take a warn-
ing from it. They wanted more price 
for sugarcane,. in fact, a;~l sorts ot farm 
productions, onions, sugarcane,. rice; 
wheat,. and whatever other production 
the farmers undertakes. Now, he' has 
to USe other inputs, industrial inputs 
fOr the production with a; view to in-
crease the farm pr~duction. There, 
you must go tv his help and see that 
either you reduce the prioe of the i,n-
puts Or give them more prices, if 
necessary; yOU can increase the prices 
fOr the producers and increase the 
prices for the consumers also pos·sibly. 
You will have to think of SO'ffie idea of 
subsidy, and give subsidy; to the pro-
ducers and also give sUbsidy to the 
consumer; that does not matter. (In-
terruptions). Anyway, you are having 
deficit financing. At least by doing 
~m.e jus~ice to some people, you have 
deflcit financing. This is all I can say. 
It is a very difficult problem; I know 
it is a very difficult problem. We are 
faCing many contradictions i·n our 
socio-economic conditions. What. is 
OUr basic pur.pose today? What is our 
basic direction? When I say direction, 
I mean OUr priorities. Our direction 
must be the transformation of the 
socio-economic conditions in our coun-
try. Whatever you dO ultimately you 
will hBlVe to see whether you are doing 
it rightly Or wrongly. The majlOr areas 
of production are fertiliser" power 
generation, railways. coal, agriculture 
etc. These are.some Of the major areas 
01 production. I know you have ap41 
pointed a sub-committee. That is all 
right .. But we do not know what the 
sub-committee is doing. What we 
want is not conlmittees and BUb-com-
mittees. What we want, and what the 
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nation wants, is results. We do not see 
the results. We want to know whether 
there are results; you had said or you 
had !promised the country that by eX-
panding supplies you would control 
the inflation. You could have certain-
ly done that. But there is nO increase 
in the supplies. This is the tragedy of 
this country, and I would likle to 
request. beca.use our criticiSm Should 
be taken in a constructive spirit. We 
do not want to criticise yoU for criti-
cising sake. Mr. Sukhadia said that 
the Oppositioa wants chaoS. I can 
assure him,-we are old friends-we 
don't think in terms of chaos. We 
don't want chaos. We are not organis-
ing ehaos. W,hat we want is orderly 
progress of this country. What we 
want is consolidation and unity of this 
country. For that matter we 
have always offered our co-
operation and We are alwttys willing 
to offer Our co-operation for that. But 
you have got yoUr own fads and atti-
tudes about the' country and you say 
that the OpPOsition is not co-operating. 
Unfortunately you are not co-operating 
with yourself. What can we do about 
it? That is the basic difficulty. There-
fore, I would suggest, locate the basic 
and priority areas of production. PleaSe 
find out more important sections of 
soclety which are necessary for pro-
duction and what ineentive you want 
to give to them. 11 necessary, think 
about a 'Subsidy. Ultimately you halVe 
to find out the prices of the essential 
items, particularly for the pOOr man 
who is belo;.,v the IPoverty line, 'what 
he needs, at least identify 10-12 items 
fOr them. Don't tell them excuses 
a:Oout cost o.f production and, therefore, 
you will have to. pay morle. Think 
about some .sort of political remedy 
fOr it:, '.Dhink of some subsidy for it. 
At least to the people below the 
poverty line, yoU sup,ly 10, 12 Or 15 
essential items. You have got the 
machinery for distributio~l. FOr more 
than two deca1cs, we have got a distri. 
bution system. Improve upon it. In-
crease it. Make it effective and try to 
ease th.~ burden on the shoulders of 
the poor people. This is the plea I 
want to make. 

MR. DEPUTY-SPEAKER: Mr. M. C. 
Dap.· His speech will be very short· 
and ·at the same time sWeet! 
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MR. DEPUTY-SPEAKER: Shri 

Bhogendra Jha. He should conclude 
in five minutes. 

SHRI BHOGENDRA JHA (Madhu-
bani): Sir, if you ask me to sit down 
now I will sit down. , 

M:R. DEPUTY·SPEAKER: The time 
is allotted according to the party. 

SHRI RAMA VTAR SHASTRI: He 
should get his fUll time, 

MR. DEPUTY-SPEAKER.: Your 
party has been allotted five minutes. 

SHRI RAMAVATAR SHASTRI: 
Some members on the other side 'have 
taken more time. 
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MR. ~~ The 
opposiijorl. hal: taken· double the tllne, 
or your ' bdormation. The naing 
party. ~s not taken that much time.· 

sHRI RAMA VATAR SHASTRI: 
Originally, the time . allotted for the 
discussion was four hours. Now you 
bave extended the time. 

SHRI BHOGENDRA JHA: Sir, I 
will. try not to take mOTe time. I will 
try to keep within the limit; but I 
will only try. You should also try to 
maintain uniformity. 

MR. DEPUTY-SPEAKER: There 
should not be any repetition. Most of 
the points have already been raised. 
You should raise new points. 

SHR! BHOGENDRA JHA: Firstly, 
I would like to say that the motion 
moved by my friend, Prof. Danda-
vate, is very harmless, non-political, 
not on party lines. According to me, 
it falls far short of the situation. Any ... 
way, whatever it is, all the Members 
agree that prices have risen, and that 
is a ·matter of concern. So, let this 
House adopt this motion un ani -
mously. kt the support come from 
the side of the ruling party to show 
that they are at least concerned with 
this issue. In the motion on cause is 
enumerated, no remedy is suggested, 
only concern is expresed. If you . are 
concerned, let this motion be adOpted 
unanimously. This is my first sub-
mission. 

Secondly, I would like to say that 
the Prime Minister-because, she was 
the main vote-catcher for the ruling 
party during the election campaign-
and: later on, the Finance Wnlster, 
dU.flng the budget said ~hat they, are 
go~ng to stabilise and bring down the 
prIces. I am not _ :gg.ing into the 
c~uses but they have ,been totally be .. 
lled and so they hav,e to .learn 
lessons from the mistakes they have 
~ommitted. 

011 the day OJ. the budget, I ,hope 
you remember,. when I expressed 
some misgivings. on, the, effe.ct of the 
bU.dg.et. several Members on that, ~de 
saId that I would be proved wrong. 
Then many of the op·position . ,1llen1-
b~rs also supported I the Q\ldget. I 
Wish I were ;proved. wrong. But you 

see what has· b .. ppel);e(L We bave 
our political and ideological differ-
ences with some of the opposition 
parties, but we agree with them in 

. ~ensuring this Government'.s econo-
mic policy which the Finance Min-
ister is pursuing, which this Govern-
ment is pursuing, is against the 
nation, againt the people in favour of 
the richer sections of t~ society the 
monopolists, hoarders and biack-
marketeers, and that is the tragedy of 
the situation. The prices are rising. 
And thereby all the wage earners of 
the country, all the toiler,s Of the 
country and the salaried people of 
the <!ountry are being looted and the 
money is going somewhere. It is the 
money which is going to the place 
wh:re the non.toiling pe<>p'le, the pa-
rasites, are sitting, and they .are 
managing everything from be-
hind the scene. They think that 
our economy is ,standing on their 
heads. That is the tragic situation. 
Our Finance Minister is giving the 
arguments of demand and ,supply. I 
think he is repeating the outdated 
Marshallian arguments. That is the 
tragic situation. The Congress Party 
says it was all done by the Janata 
Party Government and the Janata 
Party says it wa.s done by the C'ong-
ress Government. People say that 
both are the handmaid of the capita-
list class: of the country~ Only the 
party label changes, but the policy 
remains the same. 

,Mr. A$'arwal gav~,.some arguments 
that during the Janata rule prices 
did not rise much. How? Because the 
cane price was reduced by' the· Janata 
Party Government by Rs. 2.50. per 
quintal as the sugar was surPlus. 
Su.gar waS surplus and ~ the· cane 
prICe was reduced. But sugar price 
\Y8S raised by Rs. 15/- per ,quintal and 
tlten by Rs. 30/- per quintal and 
then the whole control was re~oved. 
. Then tfe prlce ~se up·, to Rs.: 4$0/-
pe; qUIntal . and thus "': their av.erJlge 
prICe, got stabilised. That is their 
argument. 

, Tbese. are the statistiCs of t,be . Re-
serve ~.~ Let· the· .. prodqc,ers 
suffer, .let .the .. capitalists p1'Q8per ..... An4 
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then you have the balanCing of sta-
tistics. That is the crude joke of the 
statistics and that was the statistics 
Of the capitalist Janata Government 
and that is the statistics of the capi-
talist Congress (I) Government and 
the Finance Minister quoted and pro-
duced these statistics in this House. 
But people have been looted in either 
case. 

What Mr. Samar Mukherjee said is 
not a question of ideology only. Today 
you have given protection to the 
sugar mills by taking legal action 
against *the khandsari and gur pro-
ducers. That is the tragedy. You 
are telling the people through your 
actions whose government you are. 
You are the government of the 
billionaires, not of the cane producers, 
not of the peasants and workers of 
the country, nOr of the ordinary 
consumers. In such a situation, when 
the prices Of textile goods rise, cotton 
priees go down either absolutely or 
relatively. That .is the contradictory 
situation of how the country's pro-
ducers are being fleeced and non-pro-
ducers are allowed tq accumulate 
huge wealth at the other end and 
they are not investing this in produc-
tion. That is not good for the country. 
Whatever concessions haVe bEen 
given to them, that is not reflected in 
the production investment of the 
country becaUSe this unproductive 
capital is in the hands of smugglers, 
hoarders and usurpers, They are not 
yoking the money for production. So 
when We raise the demand to na-
tionalise the sugar industry, it is not 
fr6m the ideological angle. Whatever 
sector it is whether it is public 
sector or private sector let them pro-
dUCe the maximum. But when they 
are going against the country today, 
Adam Smith's economics is not 
working.. The ecOnon1y is in the 
condition of. relative stagnation. 
In tOday's conditions capitalist mono-
polies of the world are not entirely 
dependent upon the economic theories 
of Adam Smith, Marshall Or even 
Keynes. Their slogan today is stag-
flation that is redUce production, , , 

increase profit by raiSin« prices. This 
is both stagnation and inftation com .. 
bined together. Here lies the crux of 
the problem. And the Prime Minister 
is misleading the country by saying 
that inflation is a global problem, 
knowing fully well that this in1lation 
is non-existent in the socialist world. 
Whatever may be the concessions you 
give to the capitalist class, they are 
not yoking them entirely into produc-
tion because more production may 
mean less profit in the conditions of a 
limited market because of the low pur-
chasing capacity of the people. They 
want more profit by reducing produc-
tion and raising prices. So, this class 
has become anti-social and anti-na-
tional. Here, there should not be 81 
question of class interest only. Here 
national interests come in. That is 
why for the sake Of production, in 
the 'national and regional interests,. 
you have to change your present 
pricing policy. 

I will ask the Finance Minister to 
say whether a single wholesaler 
throughout India is resorting to 
stocking of essential commodities on 
the basis of his own money. To my 
knowledge, not a Single wholesaler 
throughout India is resorting to 
stocking or hoarding with his own 
money. It is with the help of public 
money that hoarding is done, even the 
rent of the godown is given by the 
banks. So! the stocks go into the .go-
downs, the consumers remain outsIde, 
then according to the capitalist 
economy, supply is less, demand is 
more, and prices go up. Bring ?ut 
the goods from the godowns and gIve 
them to the country. With the help 
of our own public money. the country 
is being looted. If you want to follow 
the capitalist, exploiting ideology, let 
them do it with their own money, 
not with the help of public money. 
Withdraw the money today, price's 
win come down tomorrow. r cate-
gorically ask the Finance Minister to 
make this experiment. You announce 
in this House that you are going to 
withdraw the money from the whole-
salers, and ask them to invest their 
Own money. Let them bring out their 
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black money. Extend the public' dis-
tribution system. We are saying that 
it is a national problem, but the prob-
lem is that the Government is sold 
to the capitalist class. It is their 
government. This is the reality, 
other things are jokes. I request you 
to compel the hon. FinanCe Minister 
to answer me either way_ 

My suggestion is that you must fol .. 
low a compact package pricing policy. 
Many Memers have suggested that. A 
partial solution will not do. You 
haVe to give remunerative prices to 
the peasantry, not for the sake of the 
peasants only but to help agricultural 
production. That is a must. Secondly, 
the limit of gap between the primary 
producer's price and the consumer's 
price has to be fixed. The difference 
may be' 15, 20 or 2~ per cent, but fix 
a limit so that throughout the country 
and throughout the year this limit is 
not exceeded. T'hirdly, take the 
wholesale trade into your own hands. 
If yoU want to have the private 
sector, let them rUn the wholesale 
trade with their own money, do not 
give publi<! money to them. That is 
a crime. 1 am talking only about 
wholesalers in essential commodities, 
not producers and industrialists, 
because I know that in oUr country 
private industry is based on public 
money. If you withdraw it, they will 
collapse. 

Finally, compel them to prodUce to 
the maximum extent. not that they 
reduce production, retrench workers, 
create scarcity and earn profits. If 
they do not produce, take over the 
industry Or the enterprise. Take 
steps agai.nst smu?,gling and hoard-
ing, so that black money is coro-
peHed to go into production. For 
that you will have to nationalise 
textile mills, sugar mills, j ute mills 
and the drug industry. That is only 
in the national intere'st not because 
of any abstract political ideology. 

Lastly, a compact pricing policy is 
necessary_ We must try to evolve 
that in this House. Otherwise the 

ES8en. Comm. 
people will not· be willing to tolerate 
Today YOU are campaigning against, 
the Bengal bandh, but there is going 
to be a Bihar bandh, not only of 
peasants, but of all classes. You will 
see what happens there. I think 
people have a right to protest peace-
:fully and say that they are not going 
to tolerate the present situation. With 
this warning. I end. 

MR. DEPUTY-SPEAKER: Sbri Arif 
Mohammad Khan. You will get only 
five minutes. 

(Interruptions) • 

SHRI ARIF MOHAMMAD KHAN 
(Kanpur): But five minutes without 
interruption from Shri Shastri. I hope 
you will ensure that seniOr Member 
like him does not interrupt me. 

MR. DEPUTY-SPEAKER: When 
junior Members s~ only juniors 
shoud interrupt. When senior 
Members speak then only ,seniors can 
interrupt. So, Shri Ram-avatar 
Shastri cannot interrupt. 
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SHRI SATYASADHAN CHAKRA-
BQRTY: But with Translation. 

SHRIARIF MOHAMMAD KHAN: 
I hope you will understand without 
1ranslation. 
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MR. DEPUTY-SPEAKER: Keep 
something for the Zero Hour also.. 

~ ~~~ : ~~-:q1~ 
~rf~~i Cf)"f ~ Cf)"T ~ ~ t ~ 
if f51 ~ f..CCf f~ ~ qrrr g-m ~ I 
~~ ~~:::ror fCf)Cf~ :;fr~~Tf1' fSl4 f..aet 
~m-;; ~c if q~ ~? 4' ,ifFf;;r ~ffi' 

~ Pli ~~ it \if) 9 0 ~~ ~"tc1: 
~r~~ ~r; tf~~ rr:rr ~, ~ GfT~ if 
3;f~ fftfi CftIT Cf) 1441 €ff gf ? ~ftf~ 
Cf~ ~'!f m l(9T¥ f~, f~ ~)rft cit 
q-~ ~ ,~;~ ~ 'C9T~ f~ , qCfl~~ 
~ ma ttl I Pun CfiT ~ ~ mq-;r 
~~ ~ fG"lfT I ~ ~m~rz f~ 
CFt~ ~ tfit:s it ~~ (~) ~ fqCTf-
~ mt:iff~[ ~ t q-~~ ifftT ~~ m~ 
fB"CflTrfm "I Nl~'~ if ql5fi~et I ti4 m"( 
~ Cf)(ql~4 I 

lf~"t'f 'Sf~Q1' if 3 2 if; m ~Cf~ ctft ~ 
~~~~I ~~Cfi'~ 

qaT ~r ~ , ~~(T ~,.~ 

~ (1iJ14"lfdCfi ~ Cfft ~ ~ 
~ ~ F I t'{C1l ~ ~ *"~ 
~ ~ l1TffR: it h ~ ;nft iitt 
~ lttr t ~ ~lftlr ~ ~ if lflft , 
~ 0 'Sf 0 ~ ~ +tclT ctiT ~ ~ fcfl 
\3'0 Sfo it ~ Cffr ~ ilff\i11 U ~ 
~. 0 Sf 0 ~ stfu ~ t(2f7 ~~ ~q~ 
ttft ~ ~ ~ I lirnT ai«(.I1~ 
tn: 5 0 ~ c;; m~ fq QIlIIi ,qfl~ 

q'( 27 ~ ei=l" :eft;ft ~ w ~ I 
\Tf<q' :r.fAT ctT ~ ~T ~ lfeft \ifT 
~ ~ ~ ~ eft QI"t'11lf fcRr lfefT 
\ift ~ ~ ff~ ~ '3 .. ~ ~ \Jii'1ftil (\ 
~ ~ t ~ ij (if" () ~ ~ \ifrnT 

~ fcfl :eft;ft it a-~ ~ ~ ~T ~ 
m~Uem"~1 ~~R~ 
it ~)Gr f%~al ~ I ~ ~~ ~ 
~T~ ~ m ij- F"1Cf)~~ ~ I ~ 
~ '+IT ~ fq:n +i~ I {flf 'tli) w 
~ CfiT ~~ ~ ~ fOfi ~ "T~­
atilS1l<1 ~f ~ I 

~ \Tf'ffl"r cm:1 ~ ijf~ it ~ 
em ~ qffi ~a- ~ I ~ qrif ~ 
2 0 ~ ~ =tfrrfr CfiT ~ ~ 
ft1·~ 'C§m ~ I ~ ~ 40 ~ 

C':~ ~ mT qtf if tkr ~ :tr'i ~ 
~T ~ ~ ~rrrT ~~ ~1i em t 
~ ~ ~ 62 ~?fT~ err ~ ~ 
tm1 ~ I tzCfi ~ ~ ~"At ~ 
~~ ~)(fT ~ 5 8 ~ G'1 Cf)T I 
~ m ~ ~ ~ ;:frift ~~q-r~ 
~m ~f~ I f~ ~ ~ t~~fftl 
cp:it ~ "(~ ~? ~ W~~ ~ ~~ ~ 
CflfTfCfl 'Afq' ~e1i1 ~, mq- ~ct'r ~ 
~ ~ 0lf"~S!fT 'i~ ~ ~ ~ I 
~ fqq~ oq qf~ o'"\1ti ~ ~ I 

~~mU~~~~rn 
ctft "lq~l iifllhptl ~ ~ I 



· . .Motion Be: rise i1i' 

[~1~Wi\"~] 
ij ~4i1 ( f'fiij l;:ff ~ ~ ~ ~ 

'""'" 'f){ ~ t t ~ ~ ri ~ 
'fN ~ itlClIGt eFt ~ ~ ~ l 
II'fT.A" ~ 'iicff~ I \GI ( 1hi' ~ 
if4T ~, \~ fCfaij '\' ~ ~ '"' qT 
trl~~~ifq~ 

~, {i!ti'il:fact ~ ~ t f-3feCftf 
$fI'Cf~~~m~~ I 

iii '" 11CC fcn=r lfeft ~ it -w ~ ctT 
"""''' oqq+'Q1 en ~ ~ ~ ~ 
t\"md,mit mr rorr~~ 
fir; lri ~~ ~ ~ ij (6fi1 <;r m 
fir;ff it ~ miT ~ , ~ ~ 
ctft ~ (efil ( ~ \ft q'~ ~ f<f.:fT it 
~ ~ fifitrr ~ I ~ ~ ~ fcfi 
~rtrfu'tff ~ ~ ~ ~ ~~f-

'lmT ~ \ij f~ ~ 'Aftr m ~ ctt ~ 
64qftfl Cfft m ~ ~ ~ I 

MR. DEPUTY-SPEAKER: Mr. 
Banatwalla. You have only five 
minutes. We have got to conclude 
this debate and then th€ Minister has 
to reply. 

SHRI G. M. BANATWALLA (Pan-
nani). Mr. Deputy-Speaker, Sir, when 
I rise to participate in this debate on 
infiationa:ry pressures, I do not in-

tend to trade charges with reference 
to the performance or non-perfor-
mance of the present Government or 
the past J anata Government. The 
glaring fact is that both haVe dis-
appointed the comnl.On man. The 
situation is that in the past twelve 
months alone the whole-sale price 
index has gone up by about 20 per 
cent. Here the government at times 
argues that the average rate of in-
creaSe has declined during the present 
few weeks. I must first point out that 
there is a very convenient shifting of 
platitudes that the government US€s. 
While presenting ~ the budget the 
hon~ble ~i!lance Minister spoke and 
promif)ed of a plateau with respect 
to the prices. The plateau has gone 

"1, 
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somewhere. Now ,he hal' 'bel\m to 
talk in terms of, rises ·but leaser,than 
in the previous comparable periods. 
He says that the m.onthly rate of' 
increase in prices has: declined· and In 
October it was 0.6 per eent. That 
was the figure given in one o.t my 
question,s here in the HoWIe. But this~ 
is' a very cruel and heartless joke 
that is being played on the people. It 
should be realised that this increase' 
is in addition to the exorbitant in-
crease that was already there and, 
therefore, let such cruel and heart-
less jokes be not palyed upon our 
people. Mr. Deputy-Speaker, Sir, the 
fact remains that the present infta-
tionary trend hits where it hurts the 
most. That is the painful feature of 
the present inflationary trend that we 
have. If we take the priCe rise in 
essential commOdities we find that the 
increases is greater in case of primary 
commodities and even when we take 
the group of the primary commo ... 
dities We find that the increase is 
greater in the food articles over there. 
I have facts and figures here but 
because of your kind direction to be 
brief. r do not want to take the time 
of the ~-Iouse in presenting all these 
figures but then they have come on 
the T~ble of the House through 
various starred and unstarred ques .... 
tiong thp,t have been put. 

Sir~ there is the sugar muddle. We 
have thi g strange phenomenon ot 
sugar a1 times reaching new heights 
ranging from Rs. 13 to Rs. 25 and then 
sometimes the lady vanishes. 

PROF. MADHU DANDAVATE: 
You are talkin'g about the sweet lady! 

SHRI G. M. BANATWALLA: Yes. 
We are told about the drought and 
the shortage alld so on. But my 
humble submission is that as far as 
sugar is concerned there was no 
shortage whatsoeveT. The total availa-
bility 01 sugar during the Year which 
ended in September, 1980 was 5.33 
million tonnes and this net availa-
bility was higher than the one in 
1977 -78 or in any other previous year. 
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T.ba· ..,... ... wiih.;'dae -uttar ~ 
is that .there }ifl' teo ",m.:h, lot ,~es 
in sugar. Ther~ is. that. i~and stra-
tegy of 'SYstematic ,generation 'of panic 
and. then there is well laid out· plan 
of sugar dis-appearing. And then the 
sugar predU(J81'S and: tradets 
have made a neat paeket, 
according to one estimate, ·of R.s. 150 
crores in about 4 or 5 weeks and 
Rs. 5'00 erores 8cCOrdin,g to another 
estimat~. Now, take the queation of 
levy sugar. Levy sugar is supposed to 
be 65 per cent of production. But, 
Sir, sometime back even the former 
Minister 'Shri C. Subramaniam, bad , 
admitted in this House that 30 to 35 
per cent of levy SUgar never reaches 
the consumer.s and goes back to the 
traders. This is a particular situation 
which must be taken care of. 

Then I will just put the points that 
are remainin~ and I will conclude. If 
we are serious about the solution of 
the situation, We must take up the 
question Of increaSe in the production, 
increaSe in savings, domestic savings, 
increaSe in domestic investments. But 
here the Government policy is that 
through higher bank rates, the invest-
ments are hit hard with the present 
result. We have also the question of 
capacity utilisation which should also 
be taken into account. From 1970 to 
1978, the capacity utilisation was •. on 
an average. 78 per cent in the case of 
big industries and in the case of 
other industries it is very low. These 
are the various 'factors that will have 
too be taken into consideratin. 

Then, whether it is the ruling party 
or the opposition, we must also con-
sider an important thing when we 
talk about identifying the industries 
where production has to increase and 
in making a concerted effort for in-
creasing production. We must all. 
irrespecti\?e of our party considers ~ 
tions, realise that during the past 3 
years, every year more than, 20 
million mandays bave been lost 
Us a result of b.ad industrial relations. 
Here is a field where the rulin, party, 
the opposition party and everybody 
24!)O LS-13 

has to take up :ilae .. chaHeD,e and 
__ :the situ.atiDn. Sir, the situa .. 
tiort eaUt ;f •. ,determined "rnea.aJ.Na to 
step tQl ,aavirlla aDd. to atap up in .. 
v-estmenu through ~ . initiatives, 
thrOUlh avoidance' of wasteful ex· 
penditure and SO far as oil is concern· 
ed through economising in the 
consumption of· oil. 'Thank you. 

SHRI CHITTA BASU (Baraaat): 
Sir, 1 ant :reminded of an old. saying, 
that is, "when Rome was burning, 
N ere ~!.as fiddling". This is exactly 
the polition now. Sir, I say this 
because the Government has take 
a complacent view of the serious 
situation arisin.g out of the priCe rise. 
Only on 2nd November, the hon. 
Finance :Minister, in Calcutta, made 
a statement that inflation rate 
was only 1 per cent. On the 21st 
October, the Prime Minister said "I 
am told that the rate of inflation has 
slowed dOwn". She made this state-
ment. Anyway I would not like to 
give more quotations. But theSe very 
words reflect the attitude of the Gov-
ernment. The Finance Minister 
tnakes such a statement and the 
Prime Minister makes such a state-
ment. Therefore, Sir I was reminded 
Of an old saying "'when Home was 
burning. Nero was fidding". What is 
more amusing is certain speeches 
made by Mem oors of the ruling 
party. I do not hav2 time to make 
out lny points. One of the members 
of the ruling party s!lid that Mrs. 
Gandhi is determined for this there-
fore, have faith in her, express soli-
darity in her and: that will bring down 
the prices. Another Member Shri , 
H.K.L. Bhag~t, hinted that emergency 
had brouglbt down the 'Price level. 
ShTi Chavan has already contradicted 
it. He hinted that if need be there 
can be ,emergency also to fight the 
price rise. Another member waf 
more clear to say "that financial emer-
gency should be _ declared. Another 
Member was still clearer that Na-
tional Security Ordinance is the only 
:recipe. Now, this is the attitude of 
the 'Government party and tbe 
eablnet. 'That being 'so, We on this 
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. (Shri· Chitta·· Basul.] 
side of the House, cannot but express 
our great 'and grave concern. There 
is '8 areat danger· ahead Of us and the 
countrymen should know about the 
recipe by the ruling party to curb the 
price rise. 

Now, there are certain basic reasons 
for the price rise, for example, in-
crease in the 'RBI net credit to the 
Government, increase in the Govern-
ment expenditure under non .. develop-
mental heads, shortage of critical 
inputs like coal, steel, oil, power, 
transport bottlenecks, high freight 
charges etc. 

MR. DEPUTY -SPEAKER: These 
have already been mentioned. 

SHRI CHITTA BASU: One im-
portant point has been stressed by my 
hone friend, Shri Satish Agarwal and 
I only want to point that out to the 
HOuse and to the Finance Minister 
and that is that the tax structure is 
one of the most responsible 'factors 
for the priCe rise. For example, the 
revenUe received from central excise 
records abnormaly alarming hikes. 
In 1950 .. 51, the total amount of cen-
tral excise was only Rs. 67 crorcs; 
in 1977-78, it rose to 4,447 crores. 

THE MINISTER OF C01vlMUNI-
CATIONS (SHRI C. M. STEPHEN): 
That is related to production also. 

PROF. MADHU DANDAVATE: 
Population also. 

SHRI CHITTA BASU: The revenue 
from customs duty in 1950-51 was 
Rs. 137 crores and it rose to Rs. 1,824 
crores in 1977 .. 78. The index of cus-
tJoms only in 1950·,51 was 100 and it 
roS·e to 1161 in 1977-78 and 1792 in 
1979-80. All this proves that unless 
you change the fiscal policy, unless 
you bring about radical changes in 
the economic policy, the price rise 
would be inevitable. 

Before concluding, r would only say 
that if you are really willing to fight 
the price rise, think in terms Of insti-
tutional ,change·s. think in terms of 

bringJ,ng about, radical changes in the 
Government ,fiscal policy. 

MR, DEPUTY·SPEAKER: Now .the 
1VIinist~ will reply. 

'T) 1fQq'1'f f~ 'fit" (C4 if4{Q1 I ) : 
iI(,iI( ~ ~ ~ mr ~ ~tl 
qrtT ~ trrt'f ifll ~~~"a ~ ~ 
m~?~m1~rnn 
Cflff ~ \1fT ~ t? 1{If ~ 'ftiT . v 

~ ron ~.? 
MIt DEPUTY -SPEAKER: The 

question has already taken double the 
time. The OpPQSHion has exhausted 
all its time. Tile Ruling Party is also 
allotted time. N ow the Minister will 
reply. 

"l) ~ttti'.~' f~l! 'fi~q: ~ 

~~~tTT? ~~~ 
~T ~ fclr ~ trrt'f eft ~ ~ -#rm 
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lflfT I Tnr ~ ~ff it ~ ~ I 

MR. DEPUTY-SPEAKER: The 
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THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): Mr. 
Deputy Speaker, Sir, we have had a 
very useful debate. Personally I have 
bene,fited by the expression of views 
from different sections of the House,. 
Actually I regarded this motion, not 
Us one on prices, but as a mid. term 
appraisal of the economy of the coun-
try and from that point of View, the 
discussion has been quite wide, com-
prehensive, and has covered all 

aspects of the eConomy. Naturally, 
people woUld try to take advantage 
of certain situations and one should 
not object very much to su<!h political 
advantage ibeing taken. I am inter-
ested) Mr. Deputy Speaker, in clarifY ... 
in g to the House as well as to the 
country rthe state of economy of the 
country no·w and its prospects. 

r do not wan~ to give the impres-
sion that the government is not con-
cerned wit'll the curren.t inflationary 
trend in the economy; We are as 
deeply concerned about the matter as 
the hon. members' on all sides of the 
Hou~e .are. . Nor, do I want ,to give 
the im.pression to the House or to the 
C'ountry that the government, are com-

placent about the situation. I wiI! 
detail, in tbe course of tmy reply, 
several ste~ that we nave taken to 
tackle the situation. I . shall also 
attempt an· objective assessment of 
the success and the failure of these 
measures. At the same time, I want 
to pOint out that the situation is not 
as alarming as has lbeen made out 'by 
some of the members. 

During the budget debate, I men-
ti~ned that as a result of price bike 
of oil and oil products, there will be 
a rise in the price level in our coun-
try. I also mentu,ned that after the 
price hike' in oil has played out, we 
will reach a plateau, a plateau in the 
sense that it will not be going on at 
the same rate at which fae price has 
been rising, the rate will come down, 
... (InterruPtions) Anybody who 
knows about the behaviour of prices 
will know. that they do not come to 
an abrupt end, anYWhere in the world, 
and if they thougnt that is what I 
meant, I think, there must have been 
a misunderstanding of the situation. 
And I challange this House to pro-
duce any country in the world where 
,there was an abrupt stoppage of the 
price increase. On the contrary, I am 
going to read to the HOUSe the be-
haviour of prices in developed as well 
as developing CQuntries and com.pare 
with what OUr situation is. 

A number of melnbers said and 
particularly my distinguished friend, 
Shri Agarwal that during the Janata 
regime, the prices remained' constant 
and that the prices have become 
galloping after t!ile Congress took over 
the administration, It is an old say-
ing. that statistics can be used as well 
as e.bused~ I,n fact, there are dit!erent 
kinds of lies, lies:p damn lies and statis-
tice. 'It depends on how you use the 
figures. 

AN HON. MEMBER: That is alsO'" 
true with you. 

SHRI R. VENKATARAMAN: Yes. 
When I' show the figures then you 
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will find that mine are the real statis ... 
tics and" the other are spurioUs statis-w 

tics. (Interruptions) In 1973~74; 
th.ere was an increase in price, level 
by 20 per cent, in 1'974-75, it rose by 
25 per cent which is a matter which 
my esteemed friend, Shri Chavansaheb 
mell!tioned Then in 1975-76, for what-
soever r~asont the most important 
being, as Chavansaheb 'aimself said, 
a set of positi\7e and firm measures 
taken by the gOvernment, the price 
level actually came down by-I.l per 
cent. In 1976-77, it ro'Se by 2.1 per cent, 
in 1977-78-this is the Janata period 
-it rose by 5.2 per cent, in 1978-79 
it remained constant. In 1978-79 
again, it is a combination of J anata, 
etc.-I do not know what distinction 
they are making but it is according 
to us only the same gro.up-prices rose 
by: 16.1 per cent. To say that duri~ 
th.e J anata period prices did ll9t rIse 
is true only of one year. That accord-
ing. to us-'because when we were 
sitting On ~le other side. we made 
this very point, my esteemed friend 
Subramaniam and myselt-was be-
caUSe we left' a buffer stock of nearly 
12 mUllon tonnes of food and IRs. 3000 
crores of foreign exchange behind. 
You were the beneficiary of this great 
legacy, as a result o~ which. 1?rices 
remained static. In your admIrustra-
tion you adopted a policy of S1lvage 
tax~tion the consequence of which 
was th~ price rise. In tJi.lat parti-
cular year prices ro,se by 16.7 per 
cent. 

N ow, if You want to compare statis-
tics yoU must compare the likes, you 
cannot compare one period with an-
other period. It is easy to mislead th~ 
people. I shall compare the figures. 
On 12th JjU1uary 1980 this Qavern-
ment took over adminis~ration, on the 
14th it took over but the' results were 
annouoed on the 12t'il-I am. talking 
right frorn the 12th. The inflation 
rate in 1979-80 from 12th January 
1979 to 8th November 19'19 was Ii per 
cent. The rate of inflation from 12th 

J~ 1,918' to·::8th N-..n~ ··wee 
wu 13.9. per. cent. . 1 sllall,··alIo &Lve 
·the figures of the cost of livtns index. 
Since January upto· the end of ~ .. 
tember for wbie.h ftpres;.are aftUable, 
during the Janata period Jan~-Sept., 
1979: it rose by 9.3 per cent and during 
this administration it rose· by 8.4 fer 
cent. The price rise is a phenomenon 
which has two facets. One is the t;ise 
in the price level and the other is 
the prices ot individual commodities. 
The rise in the price level is due to 
fiscal and monetary polices and the 
rise in individual commodity prices or 
group of com.modity prices is the result 
of the inexorable law of supply and. 
demand, So. that when you start· com .. 
paring, you should compare the priCe 
levels. If you want to attack the 
policies of the government, if you 
want to say that people are suffering, 
then yOU take individual commodities 
and say 1!a.at as a result of certain 
factors SUch as supply and demand 
there has been an acu~e sho~tage of 
certain commodities and therefore 
prices have increased or decreased. I 
am now at the first point ot the 
increase in price level and I h!ave 
given figures which show that the 
in~rease in the price level 'has been 
definite.ly less than what it has been 
in the Janatu regime. But I am not 
saying this as an excuse or an expla-
nation, I am only 'answering the criti-
cism my esteemed friend Batish among 
otfaers had made: "During your period 
the price·s have increased whereas in 
our period it did not", That is totally 
incorrect. Now, why is this increase 
in price level? It is one du~ to ex-
t raneous circumstances, namely~ price 
of oil. In every country in the world 
price-s rose as it result of the hike in 
price o·f oil. My' esteemed friend Shri 
Dandav·ate said that the price increaae 
as a result of oil is only tw Q per cent. 
I am 'afraid, his statistics are wrong. 
T'ae increase in the prices as a result 
of. hike of price of oil which we did 
in June has been 21' per cent of the 
total increase during the cUllT,ent 
financial year (:upto November It 

198(). Of the 11.3 per cent inC1!ease 
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The same situation applies to a 
number of other countries which bave 
been forced· to use oiL 'l11es'e are tbe 
figures' ' f~hed by 1Mi' on the 
movement in consumer price index. 
From December, 1979 to June, 1980; 
in U.S~A. there ,has 'been increase of 
7.7 per, cent, in U.K. it is 11 per cent, 
in India it is 3.2 per cent. I don't 
want to read other countries. In 
Argentina it was 41.7 per cent. In 
IndmeBia it is 9 per ~ent. There is 
only one country which nas been 
lower than India and that is Malaysia, 
it is 2.61 per cent, i.e. 0.6 per cenrt: 
lower. In Mexico it is 15 per cent, 
Pakistan it is 6.6 per cent, Phillippines 
it is 7 per cent. 

I have also got figures in respect 
of cost of living in these varioUs coun-
tries. ( Interruptions) . 

SHRI BHOGENDRA JHA: I think 
he is spe-aking only for the capitalist 
countries. 

SHaI R. VENKATAR,AMAN: You 
can raise all that. 1 will not leave 
that. I am coming to o1fner countries. 
I am giving some hard knocks to you. 

MR. D'EPUTY .. SPEAKER: He is 
coming to you. He said, he is com-
ing to y()u. 

SHRI R. VENKATARAMAN: These 
are ihe figures of the London Econo-
mist. It gives the increases from July 
to September in the cost .of living 
index over the previous three months. 
In Australia for these three monChs 
it has ,been 8 per cent, Canada 12 per 
ce.nt, France 13.5 pe'r cent 'and Italy 
18 ,per cent., Sweden 10 percent, USA 
7.9 per cent, U.K, it is, 9 per cent, 
India' it is 4.6 per cent. Only two 
countries aff~ below. 'One is Japan 
\Vhic~ is 4 per cent, i.e . . 4 per cent 
less. The other is West Germany 
Which is 2 1)~r c'ent. You know the 
Pecno!\')y of West GermanY. t am 
not saying that thOse countries have 

increased. tbIcef_., Yle, must, , ,lJave 
also taken that step, but what I am s.,m, is 'that it is' an lntte1'2la,ttonal 
phenomenon brodCht' by an ~ 
element, namelYf oil prices, ,and we 
cannot be' iDlulated frOm the etreet 
of sueh prices" You, are aware that 
we are ,importing 16 million tonnes 
of crude oil from other countries, our 
productiOn, i,s only 14 mUliQn 'tOJmes. 
·Sixteen, mUlions ,bear the impact of 
i~iond ,jnftation. And, there-
fore j~t is obvious that there will be 
an impact at ttne international factors 
of our country also. However, my 
submission is considering wha't. 'the 
international rate of ina&tion has 
bee'n, We have managed to contain 
the rate Of inflation, though a poverty 
stricken country like ours cannot 
afford even this kind of infiation. We 
should en<!leavour to further control 
it. There Clan be no two opinions 
abOut it. But then to say that we 
will be able' to do sometJhing of a 
miracle when we are living in a 
,world in which the clrcumstanCS6 
accurring in other parts of the world 
haVe a very direct impact On our 
economy is something which is not 
reasonaible to accept. 

N ow, I come to the frictional fluc-
tuations in prices. Th.at is caused by 
de'm,and, and supply factors. Three 
t!ilings have contributed to nearly one 
fourth of the 11.3 per cent increase 
in our prices. Sugar, khandsari, gur, 
edible oils-this is one set of factors. 
Unfortunately, it was due to the 
erroneous policy pursUed by the 
earlier Govern,ment when they had a 
sugar production of as much as 65 
lakh tonnes, whiCh the positive policies 
of Government previous to that 'had 
created. They could have learnt 'a 
lesson from. th.at, but the Janata Gav) 
emment frittered away the stoek by 
indiscriminat;e releases. This is exact-
ly the point _hleb was m.ade by my 
friend, Shri Dahdavate himself. He 
put, it in a difPerent way, but the 
meaning ,was the, '. same. When they 
had ',65 lakh tonnes .of sugar produe .. 
tion an,d when' the" !-ele.a~e~ eould' "ave 
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been ,Of' 1be orcier of 4 to 4i lakh 
tonne. every 'month, i.e~, 55 lakh 
tonnes 8 year. it would have been 
easy for Vast Government to have 
created a buffer stock of 10 lakh 
tonn_ of sugar. They did not do it. 
Not only that. They indiscriminately 
released the sugar and brought down 
the prlc~ 9f sugar to Rs. 2.25 per ~ilo. 
whic'n was 'below the cost of produc-
tion. T1he result was, people did not 
offer the right price for the cane and 
the next year, the cane cultivation 
was diverted to other crops. So, next 
year we had only 58 lakh tonnes and 
in the year when we took Qver, there 
was a production of only 38 lakh 
tonnes. With this shortage, we had 
to manage. No amount of public dis-
tri,bution, no amount of jugglery can 
convert ,a shortage into a surplus,. It 
can only mitiga~e the suffering. But 
there it was-an acute shortage caused 
by the wrong policies of the previous 
Government and we had to handle a 
situation where t!i1.ere was a produc-
tion of o.nly 38 lakb tonnes of sugar. 

Out of these 38 lakh tonnes, two-
thirds was distributed under the levY 
system at Rs. 2.85 per kilo. There 
have been abuses in it. But that 
quantity was really set apart for dis-
tributiOn at Rs. 2.85. It is only one-
third which was sold at the market 
rate, -1ne rate at which people could 
afford to buy. When every day 
people read in the newspapers that 
ihe price of sugar was Rs. 10 or 12 
and so on, they convenie.ntly forgot 
that two-third of the quantity of sugar 
was available at Rs. 2.85 at the levY 
cprice and only one-third was aold at 
the higher price. It is inbere'nt in a 
dual policy system in which the 
weaker· section of the society is PoU b-
sidised at·a lower price an,d tlie more 
afHuent section OJ the society is allow-
ed to pay a higher price if they want 
to have fae luxury of a larger quan-
tity. When all of you were pleading 
for the perSOn who paid Rs. 10 per 
kilo; did you realise that yOU were 

pleading for the affluent section and 
not for the poorer section'· This is 
the real situation. 

'rhen with regard to edible oils and 
all that, owing to the droug~lt over 
whiCh neither yoU nor I have any 
control, there had been a consider .. 
ably low'er production and the short-
age of edible oils and oil-seeds creat-
ed a situation in which we had to 
import as mu(;~ as Rs. 600 to 700 
crores worth of edible oil and others 
to meet the situation. These three 
i terns again accounted for one-fourth 
in the price rise of 11.3 per cent. 'rhe 
next is vegetables and pulses which 
has gone up in Sympathy with other 
articles of consumption. There again 
becaUSe of drought, the vegetables 
were not available in plenty as in the 
previous year. If you leave that, all 
the other manufactured articles and 
other items put together did not have 
more t4'nan 30 per cent of this 11.S 
per cent price rise. 

I would plead with the House not to 
create a scare among the public that 
the prices are going on galloping. 
After the ,prices have worked them-
selves out right upto July, thereafter 
in August, the increase was 1.1 per 
cent and in Septemtber 1 per cent. 
Again, in October, it is 0.6 per cent. 
When I mentioned it in some of the 
international conferences, t'hey said 
that they e.nvoy this coun~trY, th~ 

would like to have this kind of stabi-
lity in their own country. I want to 
make it clear that for three months 
when the rate of increase has been 
around 1 per cent, tthis is not a small 
achievement. That is why, I said that 
the rate of infhitiOn had come down. 
Wherever I went, 1 wanted to dispel 
from the minds of the public a wrong •. 
imnression that the priCes were gallop-
lnll. After all, psychology plays a 
much ~lit!her part in price levels than 
even supplies. If you create a psy-
chology of scarcity, then eVery house-
holde'r will become a hoarder. And 
in a vast country lik.e ours, ,if there 
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is house....hold hOarding, then the pI'ices 
cannot be controlled. It is a habit 
in all .. developin, countries to build 
~t10uses with stOre rooms~ If you go to 
any of the developed ·countries yOU 
will find one thing miSsing. There 
are no store rooms in their houses. 
The store-room. is the super-market. 

They m'Ske purc!llases every 
from the super-market. 

week 

AN HON. MEMBER: It is 'Qecause 
of availability. 

saRI R. VENKATARA:MAN: It is 
because of availability, no doubt. But 
I say that this psy.chology of scarcity 
will lead to so much hoarding that 
all 'Cile efforts that you make to get 
over the. situation, will be frustrated. 

There is also another factor, some-
thing which is totally different from 
the economic theories which We have 
studied in schools and colleges. The. 
element.ary principle 1!ilat we study 
in schools is that when the prices 

as, demand falls there is what is 
known as the elasticity of demand. 
But in all developing countries. I have 
found that when prices rise, the 
demand ,increases, ibeca;\b.e tJhere is 
apprehension in the minds of the peo-
ple that this item will not be avail-
able hereafter, therefore, they must 
grab as much as possible when it is 
available, When thei prices fall, people 
think that already it is falling, let 

Us postpone the purchase, buy it later. 
Therefore, when you haVe to deal 
with situations in different coun-
tries, you have to adapt your policies 
to the situations in your respective 
countries, ap,d. not go by the theoreti-
cal considerations which one ,has. It 
is my humble submission to this House, 
that the price rise, which in the last"' 
month was, 0.6 per cent, if it is main-
tained, is a great achievement for a 
developing country, because no other 
developin ~ ('o'Untry has be'~n &ble to 
at'hieve it. 

You may ask me, what is it that 
YOn f(lave been doing in order to con-

EI,en. Comm. 
tain the prices, which is the next step 
Which 1 have to take. In this coaaee-
tion, · you MV~ ~entioned a~ut the 
infrastructure COmmittee, of which I 
am the Cilairman~ Every weak the 
Infrastructure, Committee meets and 
then monitors the supply, of coal to 
power stations, the prOduction of coal 
in the varioUs collieries and the dis-
tribution and transport of these thin,s 
to the various priority sectors. 

To illustrate' the success of this 
Committee, I 'will only mention one 
thing. After this Committee had been 
constituted, not a single power station 
in the whole of India has had to alhut 
down for even a day for want of coal 
in that j)ower station. I do not want 
to compare it with the ,position when 
the things were not so before. The 
Infrastructure Committe~, again, has 
organised increased. production of coal 
and I expect, if things go on at the 
rate at which they have been ,behaving, 
that \Ve will be able to produce about 
110m i Ilion to 112 million tonnes of 
coal, as against 103 million to 104 mil-
lion tonnes which we are producin,g. 
Weare also expecting tuat the power 
generation will go up at least by 
anothe:r 10 per cent. This is the very 
small, very humble perfonnance of 
the Infrastructure Commitiee. 

T,he outlook for the economy is also 
bri6'J.1t. In the next year, thanks to the 
monsoon, our food production will go 
up by 10 per cent. We may reach' 
ahout 131 million to 132 million tonnes 
of food, which is a record high so far. 
Our industrial production, which I 
projected during the tbudget would be 
of the order of 6' to 8 per cent, will 
not ral~h that level, because the rate 
of industrial poduction has no picked 
up as expected. I wUl come 110 the 
causes later on. In my view, it may 
go up only by 4: per cent. In the 
'budget presentation I said that the 
GNP will go up by 5 per cent. I hope 
we will definitely be able to reach 4 
per cent: I do hope that we will still 
be able to reach 5 per cent in the 
rest ot the months if the production 
goes up. 
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'So far as. the cons~aints on pro-

d.1ICtlon ere concerned, one or the dis .. 
turMilg factors has been labour rela-
tions. There has not been a good 
amOunt of output from various invest-
ments already made on account of 
mandays lost due to bad industrial re-
lations. We are trying our utmost to 
see that it is improved. There are a 
member of Labour organisation where 
demands for revision of wages are 
f~oming up. It am appealing to them 
that if they increase productivity 
along with 'the revison of wages we 
would be able to maintain what we 
hav.e promised to this House and to the 
country. I would earnestly req uest 
for the good offices of the hone friends 
who have something to do with the 
la'bour organisations to exert their 
,best to see that while we are agreeing 
to the wage revisions, there in a com-
mitment for higher productivity, a 
better return as a result of it. 

A number of points were made 
saying that 'you have not handled the 
~lack money properly and therefore, 
the prices have increased'. Sir, it is 
true we have not ,been able to control 
blackmoney. Neither L have been able 
to control nor my friend. Prof. Danda-
vate during their .government had 
,been able to control. 

PROF. MADHU DANDAVATE: 
There was a decontrol! 

SHRI R. VENKATARAMAN: In fact 
during their regime, they could have 
. tried this demo'nitisation which they 
are now proffering on a platter to us. 
(Interrupti.ons). If that is the trick. I 
will demonitise one-rupee notes. We 
must attack the problem in the spirit. 
Now, it is not possible for anybody to 
m,ake '&ll estimate of the black money. 
Everything is a 'guesthnate'. In fact, 
even the Wanchoo Committee Report 
which I used to quote profusely 
against you, did not say; how much 
black money there is. It only said that 
oa the basis of the facts arrived at,' it 
I~an be this. Tax. evasion is not the 
basis. (Interruptiofl,s) The black 
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money is a~'· the result. of only. tax 
evasion. It is a '.wroog imJQl"en 
that is .prevailiQI.. Black mODeY ariaes 
out of the difference betw,een the con-
trolled rate and the market rate and 
therefore. that goes into the black 
motley which nobody can estimate. 
Nobody can estimate it. Therefore, ,.J 
am unable to say, and I have ; truth-
fully said that it is not possible to 
estimate how much it is. We have 
done the traditional things. For ins-
tance,. in order to unearth black 
money, during this period we have 
carried out 1,807 raids as against 
your performance of 8415. Then, as far 
as the amount unearthed is concemed 
the seizure amount during our period 
was Rs. 866 lakhs as a-gainst Rs. 334 
lakhs by you. 

1. can also tell you what we have 
done. Normally I would not have dis-
closed these things, but once you Rre 
charged with neglect of duty, you have 
to come out. In February, 1980, 
we conducted a raid on stockists and 
suppliers of petroleum and petroleum 
products in a number of places. In 
Au.gust, 1980, we carried out a raid 
against dealers in edible oils and 
sugar. In September again, a large-
scale raid W"8S conducted against 
dealers in fertilisers. Again, in 
November we conducted large-scale 
raids and seizures of edible oils and 
pulses. We have been doing more than 
what has .been done in the correspond-
ing period last year. Therefore, you 
cannot say that the Government is 
complacent about it or that the Gov-
ernment is soft towards these hoard-
ers. 

SHRt BHOGENDRA JHA: Is that 
the only yardstick? 

SnRI R. VE,NKATARAMAN: We 
tried to see how much We can do to 
unearth black money. I have given the 
total figure of Rs. 8 crores. Unfor-
tunately' the ways in whiteh people 
keep black money have become very 
dubious and rather devious. They do 
not keep them any longer in jewellery 
silver, rupees Or notes. They kee~ 
them in stocks, and it becomes very 
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di1fieult to 8nd out whether the stocks 
are within the Umit or outside the 
lbnit. whether it i$ S\lIar or cement, 
they keep them in various names and 
at di1ferent places, 80 that it is a per-
petual race between the Government 
and the hoarder.. We are doing our 
best in this regard. 

We are also improving the public 
distribution system, whatever we have 
and we have increased the number ot 
public distri'buton outlets by 31,000 
during this year. The public distri-
'bution system had been, unfortunate-
ly, dismantled in respect of sugar by 
the previous Government, and we had 
to rebuild the same, and there was 
difficulty in rebuilding it in a short 
perod. The public distributon system 
was well in a few States-tor 
instance in Kerala, West Bengal, 
Tamil Nadu, Maharashtra and 
Gujarat. In other states the co-ope-
ratives do not work well and, there-
fore, the distribution system is also 
not very e1fective. It will be our 
constant endeavour to improve the co-
operative and see that the public dis-
tribution system becomes a perma-
nent feature of. our economy. 

I said about the W'ay in which infla-
tion is handled, it is by attacking it 
from two ways--one from the supply 
angle and the other from the demand 
angle. So far as demand angle is con-
cerned. we have drastically reduced 
the money supply during this period. 
Actually during this period, the money 
supply went down by Rs. 1017 crores 
as against Rs. 1637 crores additional 
which was created by the previous 
Government during the corresponding 
period. We cannot overdo anything-
even contraction of currency-because 
then it will have adverse eft'ect on the 
normal trade and nonna} commerci'&l 
transactions. Therefore, we have 
tried to do the ,best in the circumstan-
res ,by reducing the money supply and 
this is the level which has been 
reached. 
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Lastly. I would like'to mention one 
or two· things. There is a contradiction 
atwava in eonomy. In fact it is an old 
dictum that society progresses by a 
method of contradiction. Unless there 
is contradiction, there will .be no 
progress. 

PROF. MADHU DANDAVATE: 
Dialectically. 

SHRI SATISH AGARWAL: Deve-
lopment through contradiction. 

SHRI R. VENKATARAMAN: The 
contradiction here is that We have to 
give remunerative prices to the pro-
ducers, if you give remunerative price 
to the producers, it has to be reftected 
in the selling price. If it is not 
reflected in the selling price. then it 
must be made up by subsidy. Then the 
subsidy must come from taxation. 

SHRI CHITTA BASU: From black 
money also. Have a hold over tax eva-
sion. 

SHRI R. VENKATARAMAN: You 
will try all your experiments when 
you come to power. 

The fact that we cannot levy very 
heavy taxes, that point has been made 
by my esteemed friend Shri Satish 
Agarwal himself. In fact, people be-
come wise after they leave office. It 
was a bitter fight with us last year 
when we were objecting to the savage 
indirect taxes. I hope he had no say in 
the matter, I know that. 

The problem is, in an economy in 
which the taxable capacity of the 
people is very low, direct taxation is 
very difficult and almost impossible. 
Direct taxes can be levied only 
on those who have a taxable 
capacity, who have wealth. 
When the number of people who 
have taxable capacity is low, then 
you cannot levy direct taxes. If you 
levy very heavy rates of direct taxes, 
then it leads to evasion, black money 
and all other consequences. The other 
alternative is to go in for deficit 
financing. If you go in for deficit 
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~ . t4e ,.prices ,rile witi»ut fOur 
BDIltoll;t)ver it and ~J' ,:.in ,the 
QOllUMUlitJI J.HIIY1l. For lbe person, 
1Mho.'U88S ~.e ~ wbetb.er itis 
ail seeds, ~ it is clo~ ,Vlheiber 
it is food, the entre commounity will 
pay indirectly by way of increased 
price If!Y'el<OOMeqvent -en the inflation 
brought ahout by the defidt fiRa,nemg. 
Therefore, we ar.e now left with what 
to do. 'What do we do? If we, do not 
increase the prices, these conseq uen-
cas follow. The prices will increase 
wil:ty-:niUY. SQ, We ,arrive at same 
soli at a c.GmJ)romise, .increase the 
prices to ,some extent, not inc,rease the 
prices wholly, and absorb the increase 
to .some extent. That is what we have 
done in the <case D.f fertiliser and in 
the .case of ·oll. We have absorbed 
about ,one-third,; we ,have passed .{)n 
about two-thirds. This is the kind of 
adjuStmesi "web we ;(0 ;00 making 
ciepending }UPon fib estate ()f :economy. 
It, added to that, the States a Iso in-
dulge in deficit financing, that means, 
nmning in .overdrafts ,on the Reserve 
Bank, then it becomes impossible for 
the Centre to con~ol the money 
supply. 

It is very unfortUnate that -Bome 
States are running perpetually in 
overdrafts. Some people seem to 
t'hink that o"Verdrafts are an 'additional 
plan resource. I am not saying 
a'hout any particmar State on this mde 
or on the other side also. We have 
to see that there is a certain measure 
of discipline brought In ,this. ,Other-
wae, the dati ~it which the eOUlltry will 
face will be more than what 1 put 
forwud In the Budget.as ,deficit 
flJwlc~" Mr. Y. B. Chav.an m,ade it 
v.ery .clear and he breu,ght out by 
8~y.iQg "You are runn~ into a ,deficit 
01 B.s. 1400 crores" t.hat is not ,the end 

. o.f it and that there are other deficits 
which will crOj) up. ,. 

!ft the end, I will assure my hon. 
frieMl, P,rof. Dandavate, that in any 
event the defteit Ibraneing will not 
go 'tlpto Bs. 8800 'CreTeS. '''rhe one 
factor which .s -r.eatty upset 'my '-eal-
culations is the Assam situation. I 

Gid . DOt 4Daa:a- .lor that kiod .. · of a 
.uat.ian. Wben :I .ade C4Idairn cal--
e~s and ,Mid ihat ~·.:WI be 
&be pattel!n rQf tlMahaviaur 'of. ,!be .acQ-
.ll.GDly. 1 6tid Ret :realifie that the .As-
sam -situation would contimle like 
tb.is for .a'bGut .. year. 'the hQll. 
Members are aware tllat ,we _ve aost 
at the rate of Rs. 2 crores every day 
uptil now. That is a direct loss. 
l!h.er~ are J.ndirect losses ,also. Over 
and abov-e that, just becauae there js 
an Q.gitation, we cannot hold ba·clt 
,our ~esponsihit1ities. Ther.efwe, we 
have .iiv:en them additional as. 40 
crares for meeting their current 
deficits and also we have increased 
the plan ,resourc,es so that rommuni-
.cations may improve. These are 
all imponderables which occured 
after the Bud,et was pr.esented. 
Nevertheless, I am quite positive and 
I assure my hOD. friend, Prof. Danda-
wate, that we will not reach the 
figure of ..&s. 3009 .crores as deficit 
financing. The credit of having 
achieved the .highest deficit ever in 
history shall always remain with the 
Janata G,overnment and nobody .else. 
After ,this very useful discussign, I 
would request m~ .esteemed friend, 
Prof. Daruiavate, to withdraw the 
resolution. 

PR·OF. MADlIU DANDAVATE: 
Mr. Deputy~Speaker, Sir, I will tS'ke 
only a few minutes 'a'fter suCh a long 
debate. 

After listening to hon. Members on 
both the sides and, particularty, the 
hon. Mi.W.ster o.f Finance. I feel that 
there should ,be no difficulty in un-
animously adeu>ting this motion be-
cause, 'When the hon. Finance Minis-
ter was s'peaking, he beian witb a 
remark 'that We ar.e deeply con-
ce:tned about the inflationary situa-
tion. and the same sentiment was ex-
presad ~y hone Members from both 
the sides irrespective of their party 
considerations. What the motio'n .ex-
presses is the concern over the in-
flationary situation, rising prices, and, 
urges that the Government should 
take urgent concrete steps, 'Dhat.iS. 



··Motion Re. AGRAH·AYA!tit\. ·4; 1'1&2 ~-!1\KA) · NB 4ft ,.,.,...-of 4()6 

a.ll it.,.,,. ND .. qpersions have been 
cast jJ.l this . motion. I ·dO not under-
stand why this motion ShoUld not 'be 
adopteQ.. as Com.raae ]3hogendra Jha 
righUy pointed out. 

Secondly, some of the MembeDs, 
while partiCipating i~ ·the debet~, 
attribu~ political mQtwes ·to tbK 
·motion. We cto not want to politioali8e 
this issue at aU ·because, forWnaiely 
or unfortunately, the present ,~rn­
ment gives us ample 'Opportunity to 
raise debates on political issues, whe-
ther there shoUld be a Parliamentary 
fonn of -Government or a Presidential 
form o1 ·Government, what is the role 
of the judiciary, whet·her the hands of 
a single ·individual should be strength-
ened, and so -on. A11 those issues are 
there. Therefore, ~ are giving us 
ample opportunity to flght them poli-
tiQ.lly, to nrise .polltical issues .and 
have political 1iebates. Therefore, we 
will not come by backdoor by brin·ging 
in eaonomic iswes to disouss ·political 
problems. I can ,assure the hon. 
Finance Minister that, if w-e .have .to 
attack them politically, we will do it 
directly, honestly and with integrity, 
wi.tboat choosing the back.doors or 
jumping through t.he windo,vs. 

As far as the Finance Minister's 
reply is concerned, he made one com-
ment which was very unfortunate. He 
made the allegation that the Janata 
Government had squandered away the 
foreign exchange reserves ... 

THE MINISTER OF COMMUNICA-
TIONS (SHRl C. M. STEPHEN): He 
dd not say that. (fnterruptons). 

PROF. MADHU ·DANDAVA'".VE: 
That is allright. Then I am happy 
about it. ~ i · .. ~- i~ 

As :SO$nds bis ,-oonet&nt compa~ 
between the pertar&uanee ref .Saata 
Gover'llilifttmt mld that Of the -preaent 
Governm.ent-I wanted to avoid those 
figul'es-t 1\ad ~ 8!laed -a .quelfbion 
in the mmlth of A~st, 1980, iJl this 
House in which I · Nkedf as to ·wlbat 

Essen. COmm. 
was the ·posttion ~ the lflftlllta 
Party came to power 'l.nd "What ·W. 
the position When it 'handed ··OYer ·-the 
power to the ad hoc Government "'BU'P-
.ported by them., what was the position 
about the rate of -annual industrial 
growth, national income and per capita 
i:n.come. The reply was that, "When 
the J.anata Government was in power, 
the rate of industrial _,il"'wth was 7 ~6 
per cent and. the latest available figure 
-I was told in writi~g by the Finance 
Minister-was minus O.t per cent. 'I 
was under the impression that 'minus' 
was the compositor's or typist's mis-
take; so, I again checked it, and it 
was correct. Regard~ national 
income, we lN'e:r,e told that, when the 
Janata Party was in power, the annual 
rate of growth of national income was 
4.1 per cent and after we handed over 
the power, the latest available .figure 

iven to us was minus S per cent. 1 
want to put the record straight because 
again and again there is the tendency 
to compare the performance of the 
Janata G.overnment with that Dt the 
present Government. That .is the onl,y 
reason why I have brought this pro-
blem into the ,picture. 

SHRI R. VENKATARAMAN: I have 
replied to this during the Bud,get. 

PROF. MADHU DANDAVATE: 
That is aHri.ght. A hope, you wiU be 
presenting the nert Budget. 

SFIRi R. VENKATAJB.AM.A!N; I do 
no think! ( Inten-uptions). 

PR!}F. MADHD DANDAV.ATE: · 
There is ene more aspect. I my.ae!f 
made the · ·revelatU., and I ·~ 8e 
acl.tmtted that I a:ifl it mdireetly. lJ 
did aot ~ iit iodireetly. I Mid that, 
ween 1be Teleese mechaniarn, which w• .l'etaiDed :in tbe .Jaa&ta Gftlem .. 
ment, WBB later l()n acWaUy remo'YIWI, 
really speaking, dbe staeks of .quotas 
that W!l!te .m,ot ·to lite m.ad.e anilable -to 
the Stae war ad :abeve their 
requirement and cotllltlll'lptian, wee 
made available and that resulted in 
sm1111!!1'1flift& 'that ~ .arftikial BOar-
city, m1d aa a r.wt llf that .alto, an 



407 Mo~ion Be: riBe in ' NOvmMBBI\ 26, 1~ prices of I •• en. Comm. 408 

element of increase in prices was intro'-
duced. I bave' already admitted that 
poin~ aDd on that also there is no 
difference. 

As regards levy sugar, he tried to 
point out that only two ... third of the 
total quota of sugar was made avail-
able for levy sugar and only one-third 
for open market, and he said that the 
yulnerable sections were mainly con-
cerned with the quota available from 
the fair price shops. But I want to 
tell him-I myself have experienced 
this and that must be the experience 
of a number of hon. Members irrespec-
tive of their party affiliations-that, 
during the puja festivals. whether it 
lias Darga Puja or Dlwali, in Maha-

rashtra and Gujarat it was our com-
mon experience, though yOU said that 
cheap sugar was available at the 
cbntrolled rate in fair price shops, that 
quite a large number ot fair price 
shops were there where stocks were 
not available at all. So, theoretically, 
you. made the levy sugar available at 
controlled. rate, but in reality, the 
fair price shops were neither fair nor 
shops. There was only a board that 
they were fair price shops. There 
were long queues and half the number 
of people had to go without any levy 
sugar. That was actually what had 
happened. He himself admitted it. 1 
am happy about it. There are two 
ways of looking at the problem... Either 
you take the general price level or yOU 
pick up certain commodities 
with whiCh the vulnerable 
sections are concerned. We 
are concerned with the vulnerable 
sections of the society. We are very 
ProUd about it. Therefore, when we 
picked up certain essential commodi-
ties. I naN'ated to the HOUSe what 
exactly is the rise that has taken place 
in these commodities. It is not because 
these . commodities were attractive 
from our point of view. But these 
were the commodities with which the 
. ·U lnerable sections of the society are 
deeply concerned. 

That Is·· why I picked up those com .. 
modltles and I am It]ad that here he 

had to .accept it. That too beCauae he 
himself made a statement on the floor 
of the House that this was the increase 
in price. All that I did was thiS. He 
is an economist but I am a physicist. 
Htt gave only the commodity index 
figure. I calculated it with the help 
of the calculator as to what are the 
percentages of increase in the index: 
figure. That is the only homework 
that I did. You yourself made a state-
ment here on the 21st November, 1980 
and therefore, taking the totality of" 
the picture and various points that 
were raised, Ii think there should be 
unanimity in the HOUSe that we should 
e~press concern about the rise in 
prices and I request the Government 
that urgent steps shoulci be taken. 
Therefore, Sir, I commend this motion 
to unanimous adoption by the House. 

'MR. DEPUTY .. SPEAKER: Mr. 
Shamanna, are you pressing? 

SHRI T. R. SHAMANNA: I have 
been asked to perform this duty. I am 
sorry that it is too late. I do not want 
to take much time of the House ... 

MR. DEPUTY-SPEAKER: Are you 
withdrawin g your amend'ment? 

SHRI T. H. SHAMANNA: J -am not 
withdrawing my amendment. 

MR. DEPUTY -SPEAKER: 'nl.en~ 1 
shall put amendment No. 1 moved by 
Shri T. R. Shamanna to the vote. 

AmencLment No. 1 -was PUt and 
negatived. 

MR. DEPUTY ... SPEAKER: I shall 
now put the Motion. 

SHRI R. VENKATAltAMAN: I 
would request him again not to press 
his motion because this is a matter 
about which all of us are agreed. 

PIROF. MADHU DANDAVATI!: Let 
it be put to the vote. I am not going 
to press for a division. 

"'4 
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SHRI sATISH AGARWAL: Let it 
be rejected. by a voice vote. We will 
not Press for the division. 

MR. DEPUTY -SPEAKER: 
now put the motion. 

The question is: 

I shall. 

"That this House expresses its 
concern at the continuing rise in the 
prices of essential commodities in-
cluding sugar and urges upol) the 
Government to take effective steps 
to curb the price rIse." 

The motion was negatived. 

20.29 hn. 

. ANNOUNCEMENT RE: POSTPONE .. 
MENT OF HALF-AN-HOUR 'DISCUS-
SION RE: FILM ON MAHATMA 
GANDHI 

tUm on Mahatma Gandhi 
MR. DEPUTY-SPEAlCER: Members 

are aware that a Half-an-Hour Dis-
cussion relardinl FUm on Mahatma 
Gandhi has been included in the List 
of Business for. 26th November, 1980. 
The Minister ot Information aDd 
Broadcasting has requested that the 
discussion might be postponed. Both 
the Member and Minister are aJr88 .. 
able to its postponement to 28th 
November, 1980. This discussion wllJ 
accordingly be postponed to the 28th 
November, 1980. 

The House stands adjourned to re' 
assemble at 11 A.M. tomorrow. 
20.30 hn. 

The Lok Sa-boo then ad;ourned till 
Eleven of the Cl.ock on Wednesday, 
November 26, 1980/ Agrahayana 5 
1oo? tSaka). 
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